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LOK SABHA DEBATES

1
LLOK SABHA

Tuesday, Ju'y 6, 1977/ Asadha 15, 1809
(Saka)

—_—

The Lok Sabha met at Eleven of the
Clock

[MR. SrEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Guidelineg for Films
.+.

*344. SHRI NIHAR LASKAR.
SHR] R. V. SWAMINATHAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
“.l.:

(a) whether Government propose to
issue any new guidelines for filma;

(b) if so, the maip ‘eatureg thereof;

_(e) the time by which the final de-
cision in this regard is likely tg be
taken; and

(d) whether recommendationg of the
Khosla Committee wil] also be taken
into consideration before issuing the
Buidelimes?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRT L. K.
ADVAND: (a) Yes, Sir.

(b) to (d). These have not vet been
finalised. They will take info account
the recommenrlations of the Khosla
Committee. 'I'hey wil] be able to fina-
lise the revised guidelines shortly.

1218L8~1

——
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SHRI NIHAR LASKAR: There is
the Film Censor Board and there is
also the Cinematograph Act. In spite
of all these, what we see in all these
productions, particularly Hindi films,
is more ang more violence and sex. 1
believe, they have a part to play for
our country—hy  producing healthy
and good films. I -vould like to know
from the Minister what is their atti-
tude in this :egard and how Govern-
ment intend nringing the.n within the
provisions and ensuring production of
good films.

SHRI L. K. ADVANI: Government
is fully conscious of the need to ensure
that films which have a very deep in-
fluence on voung minds particularly
should not have any depraving charac-
ter. But in this matter it is the Cen-
eor Board essentiailv which helps to
determine the character of every indi-
vidua) film.

SHRI NTHAR 1.ASXAR: In our coun-
trv we do not find any good children’s
Alm. Are you thinking of arranging
to produce €ood fil.ng for children?

SHRI L. K. ADVANI: Government
would like to revitalise and revamp
the functioning of the Children’s Film
Society which ig specifically entrusted
with the job of making children's
films.

SHRI R. K- MHALGI: May 1 know
whether Government will take into
confidence the film producers before
issuing such guidelines?

SHRI L. K. ADVANI. The proposal
is to draft the guidelines. to draft the
new approach, and ‘hen consult the
varlous persons connected with the
film medium.

SHR] HARIKESH BAHADUR:. The

Censor Board allows such films which
are having very bad effects on the
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mindg of the younger generation. Will
the Minister kindly try to reorganize
the Censor Board?

SHRI L. K. ADVANI: 1 have already
said that the whole approach to ecnsor-
ship js being reconsidered, redrafted.
In that the composition of the Censor
Board woulg also be covered.

SHRI K. LAKKAPPA: The Censor
Board is a big hoax. Certain criteria
have to be established before the Cen-
sor Board takes decisiong on films,
namely, what eflect or infuence the
film will have on the society of the
country, and so on. But they seem to
take decisions without considering
anything. Therelore. cerlain good
pictures are not being exhibited. In
view of this position, ' want to kriow
what are the guidelineg of the present
Government to improve the situation
s0 far as the Censor Beard is concern-
ed. What are Government's concrete
prcposals in this regard?

SHRI L. K. ADVANI: The first com-
plaint seems to be that very many
bad fiims are being shown. and the
hon. Member has also complained that
good films are not being shzwn. I am
sure, in that respect, the Censor Board
does not come anywhere in the pilc-
ture.

SHRI K. T,LAKKAPPA: I have called
the Censor Board a big hoax. That is
the position of the Censor Board. I
would like to know what are the guide-
lines of this Government.

SHRI L. K. ADVANI. The funclion
of the Censor Boar] is essentially
negative—to prohikit a film er part
thereof if, for example. It is against
the interest or securitv of the enuntry,
friendly relations with foreign States,
publie order, decercy or morality or
it involves defamation or contempt of
court or i likelv to fncite commission
of anv offence T have cucted from
the Cinematoghraph Act «vkich governs
the function of the Censo* Roard.
Warantiall,. [t is & fleld of what is
againg decency »r morallity; that is
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really the issue always; the¢ other as-
pects are nol so much important.

SHR] K. LAKKAPPA: This is being
violated. )

SHRI L. K. ADVANI: It would be
the endeavour of the Governmen: to
ensure that this ig not violated in any
way. But the restrictions that the
Government can impose can only be
within the ambit of clause 2, article 19,
which says that the restrictions should
be reasonable.

Si{RI BASHIR AHMAD: Iy *the hon.
Minister aware of the fact that the
giving of National Awards is leading
to bickering between the various pro-
ducers and. therefore, the sooner it is
aboliched, the better?

SHRI 1. K. ADVANI!: This does not
arise from this questinn.

SHR1 M. V. KRISHNAPPA: Dnes the
Minister know that there was a film
called ‘Sanskar’ which was rejected by
the Censor Board but, when the same
film wag brought hefore the Minister,
the Minister saw it and arproved it; it
then got not only the National Aword
but also an Internationnsl Awnard. This
showe how correct the decision of the
Censor Board was! Would the Minis-
ter go info these thinpgs ang rectily
them?

SITRI 1I.. K. ADVANI. The Govern-
ment is aware of it. There are many
cases where the decision of the Cer.sor
Board has been chane¢ad by the Central
Government under the provisions of
the Act.

st rrrsat s gvew ;T s
ors e ¥ g7 wn 97 YA Y I9TH O
R i g AT X A m sm-T WY
T i ¥ o I ax o § fe opw,
sy & oy & fao A frdwr AT
ard, fara¥r 2w oY avafoenr, ey,
firar s sTowrw # N oferda ar @
2, 3% wrETT I qT AN TR ?

-
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Wt ATY gou wyAr ;& FTAATY
#TE § 579 § & 17 TETHY mrava-
®ar & | &7 dar 9z sg7 ol & fAQ
a1 7Y, afrx x5 & fAq fasga feew
aragdt ¥1 757 fear gar §, fa=sr
wfafafarmr &€ aqf @ a7 o &, wir
TEIETL® W wr A afa ¥
qLE17 & srfwa ag gt f+ g= qvan-
& ®1 L97 qreAngA oy s ag g
®T { AET FTH §7 AF |

TELE" T gR Imga fx o
weezs fo=w Wi gfrade fo=wm o
fefrzan= foar ¢ 9 fezeeslt qegax
fear wrn, faqa gas M 3397 97
IR T GITATY )

SHRI VAYALAR RAVIL: The Censor
Board, as you have gaid, is meant to
maintai: a healthy trend. But, unfor-
tunaiely, there is corruption in the
Censor Board, This 15 especially so
in the case of Indian tilms; the Madras
Censor Bourd is full of corruption.

Apart from this, [ would like to
know from the Minister whether the
present Government proposes to con-
tinue the licensing system ior the pro-
duction of films. The new excise duty
that has been introduced and thc new
rule for production of films is cornplete.
ly eroding the Ireedom of the mass
media. May I know whether it is the
policy of the Governmeént to control
the film industry through the licensing
system?

T

SHRI L. K. ADVANI: Therc iIs no
licensing.

v - )

SHRI VAYALAR RAVI: Yes, there
is a licensing system necause of ' the
excise duty: every producer has to take
a licence to produce a film. Will the
Minister use his good-offices to see that
the freedom of the mass-media is main-
tained?
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SHRI L. K. ADVANI. There is no
proposal under consideration of the
Government to control the film media.
It is of course Government's endeav-
our to see that the film media make
their contribution with a sense of social
responsibility for inculcating the right
values in the country.

To &Y &wrEQd : F FTAAT
AT § & @rme FateA T oqa A
F1 faaor w77 & fraddom &7 ¥ ?
afz zt, A1 IqF AT H F7H0T 7 74T
faars & ?

qY |TH OO WA A THAT
Faet #1 frde # aga ardr fawfa
1 7€ § w7 ox g7 § gg gwiw
1 a7 g fx gq &< fawfoni & &
TF &1 a7 &1 A% IF 97 91 211 TG
2 & mmaan g e gww oy gae gfee-
Forgifafra e Sranw 9 &
Fa sTaT =g, faft v A & wrare

qz favig &t fvar wrfge

it faorg wxT wAgt AT MTE-
ATEH qATE &, JAW ATMHA F aT &
FO AAT FET AAT | AT WA ALET §F
a1 #7137 2§ fF wivig fog=<a dag
diw 7 g ? A1 arsTHAreIA sfeme
frawd ¥ at ¥ @i e §, Wy ag
TR, faeelt faaeardt & =17 ¥ W &1
ghft ? Gar s § fr wly ag wvoy Ay
wi AT T E, FAT AAT WETZT CF AT
&g ?

o @ wor wEATAr o fgar &
gaq ¥ wreearsew &Y w€ g | weewr
fre fadi une; & H TS WX
frdw fa e ¥ fomd wwra fear ®
wifres $@  #1 Sifow & 0f o
WX ag Fg1 av a1 % 6 fame & saTan
fear 7@ faanf o awdl | F® FEIL
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%1 7y ¢ fr fgar wrd fooe & fag oY
TP gracw 1 A% | TEwr fagda
afeorms w3 qT €1 awar § Wi 2w faae
ff i garAr w9d AT ¥ @
FaFr ¢ fradta afvors a1 €1 awan
R 1 xaf=q a7 srifrerd son Ife=
Ay &\ @1 xifzfekaa e s ag F@
nar} fr giawgwm mrqagwm oA &
ATHA ¥ WIAAERA grar g, CH
Zval ®Y waafs 7@ g wfE )

AL AT AL A FTAAT E H THW
73 ¥ g f5 fazoit a9 wreA™
AT & 941 A AT FF § I&F F7IO
#varcfmy & sivd W LY EF g1 qwAT
2 Afea gak s arg aga i 7
AR Tl

SHRI JYOTIRMOY BOSU: Is the
hon. Minister aware of the fact that
those pictures which do not over-exhi-
bit obscenily and violence are being
very hard hit by the imposition of new
levy in the last budget? If so, how
does the hon. Minister propose to save
such film makers. particularly the
regional film makersg who are trying
tc do something good for the country?

SHRI L. K. ADVANI: Several repre-
sentations have been made by the film
industry in respect of this.

SHRI JYOTIRMOY BOSU. We know
that It is a very important matter and
let the bhon. Minister say something
about this and what he thinks nbout
this?

MR. SPEAKER: Question Hour i3
for seeking information. not for seek-

ing his opinion.

SHR! JYOTIRMOY BOSU: | sam
asking for information only.

, MR. SPEAKER; You are asking for
his op’nion.
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SHR! JYOTIRMOY BOSU. Will the
hon. Minister kindly inform the House
ag to what action he propos:s to take
to save such ilm makers who are do-
ing a goog job for the country?

SHRI L. K. ADVANI. 25 I have al-
ready said, on the issue of levy, several
representations have neer received ang
the Finance Ministry ig considering
them.

Keeping Amritsar Doorda-shan Kana-
dra at Delhi

*346. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

fa) the circumstances and iustifica-
tion for keeping Amritsar Duor-ar-
shan Kendra at Dslhi for such a long
time;

(b) whether the retention ~f this
centre is affecting the quaiity of Pun.
jab; programmes rroduced with 1nral
talent and amounts (o0 neglect of
talent in the region for which it was
established; and

{c) how long Government propose
to keep this centre in Delhi?

e otr srrw wh (o W
v wrart) (%) = # agawe
sm ¥er W foml) grota ¥ & feenre
& wq ¥ rqrfan w73 w1 faere fiear mar
o1 1 safo warRT ® Fww A gfa-
a1t i Joew ¥ wf o1 | 9 Prfewr
73 ¥ wz, 7 favig faay aar } fe
wqrTg srgfa v affefan w7 o
wri¥q 399w fedr ard ) g, oqaae
# vrasn Agre ey ¥ gfeare yew
73 & wrf gy aff Tt wé oy
o1, §7  swEl ey feelr graia
wxfeay & 3w fem o e by

(m) o, =t
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(7) e gredkr ¥ ¥ 1978
® TeT Aw qr g1 ATy Ay g Y
A% VT €1 ATH 97 wqHAaT i ¥
wtafafiat smaegr & ofrafms £= 6
AT |

Wt Twva fay Wi o FTIEE ST
T AT ¥ wATIAT & wAr wA-
afraw ‘% 79 =g A Aerfr oW
sTviA QY sanitg gfaer &7 swfaA
TTU | wEr arfr A qg A A
9T 99 A A4 9TAT #1 $FgT 7 Ay
® 1 @ A wr@ww T v q@t W e
¥ | wwfeo wm #1 ew oifadr 7 a7 A
ST AF EIAT 1w T A FY
ofrfadr w¥ o\ faw o wrE &
§TET FET wr czfewr @ ?

Sl W™ weor quaAnA ¢ X 7 FAT
e ¥ #fY w71 v fr w9
fra ¥ 1 oY 97 377 97 fra oA
w1 T AT R, awr ArwfaE 2
fa w7 &2 oma & o qroTw P, AN
fFn wmwm o Afra a@AE W oF,
WHAHY JOEVA F+Z @ W KTHTT qaT-
frr feT W@ § 99 & qoma Y wrAw-
AT T O ¥ T FT GAT FOART
ra g, o & wm @1 97 FE-AT
& ATq WG ar-frere o g 0 &
AT A R qFAT f—RE QR
g frafedy, fuarr aar qoas gedteaz
YT WTEN, TXAAT & gefuT 91%
:miré‘ri.mwmm 99T §

\

ot awra fag Vg : wrET wEr
MASG e @ wragw FT Iram
®T fQar ammar 1 o i wg A vy
FTTEAA M7 §—7 T 0 W AT R
‘R g ww fear w7
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ot aT™ ger WA 0 wAAET
T ¥ T feqr amm, Afew @
WTaET &1 wey &feqr @ vy,
form & arwreT 1978 ¥ Hew AW @,
a9 WHART G & FEAWA o Fm
form & qanT gz 7 ot wrfaw Zwm

Report on Working of Solid State
Physies Laboratory, Delhi

*347, DR. MURLI MANOHAR
JOSHI1: Will the Minister of DEFENCE
be pleased to state.

(a) whether his Ministry has racei-
ved the Management Information Re-
port. 1976, on the working of the Solid
State Physics Laboratory, Delhi;

(b) if so, action taken thereon;

(c) whether an enquiry on he
working of the Laporatory mentioned
above had been ordered in 1976; and

(d) if so. the findings thereof?

THE MINISTLR OF DEFENCE
(SHR] JAGJIVAN RAM): (a) A copy
of the repori entitled “Management
Information Report 1976" was prepar-
ed and sent by a scientist cf Solid Stale
Physicg Lahoratory (SPL) on his own
to the Director of the Laboratory with
a copy lo Defence Research and Deve-
lopment Organisation HQ.

(b) The report has been examined
in the Defence Research and Develop-
ment Organisation HQ. The matters
dealt with in the Report pertain to the
progress of various projects of SPL
and local administrative matlers con-
nected with the same. As a high level
Flectronics Development Panel is in
existence o monitor and review these
projects periodically, o further action
on the individual's report was consi-
dered necessary at he Ministry level
The report will be brought to the no-
tice of the Panel. The Lab has heen
asked to look into various points in
deail.

(¢) No, Sir.
(d) Does not arise, Sir.
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DR. MURLI MANOHAR JOSHI:
The answer refers to certain points
which were examined by the DRDO
HQrs. What were the findings of Lhe
DRDO HQrs. on this report and what

action was taken on local and admunis- -

trative matters referred to in the MIR
and how many periodical inquiries
about the various projectg have already
been done by the Electronics Panel up-
till now and Brig. Mishra who was a
former Director and o whose time this
MIR relers is now a Member of this
Electronics Panel and. therefore. this
report has been sent to the Electronics
Panel and whether *here were com-
plainis and matters referred to in this
MIR regarding the misuse and con-
sumption of very costly materials l.ke
platinum and gold which have been
shown to have been consumed worth
several lakhs of rupees. I want to
know whether such pointsg were raiseJ
in this MIR and whether the author of
the MIR was threatened with murder
angd he has lodged a complaint aga:nst
a large number of persons...

MR SPEAKER: You nre giviny a
lot of information to the Minister.

DR. MURLI MANOHAR JOSH!:
...whether he has lodged a Police com-
plaint and an FIR that he has been
threatened by a certain number of
scientists hecause he has written an
MIR in which he has pointed out van-
ous irregularities.

SHRI JAGJIVAN RAM: Ordinarily
such papers sent not through proper
channel by Individual employees are
not taken notice of. But, because he
is a scientist the matter was lonked
into. The individual scientist has a
history of his own. Perhaps Mr. Joshi
is not aware of that. He is not in the
norma] condition of his health requir-
ing psvcho-therapeutic help. So, mary
things he hag sald in the MIR are com-
plaints against his co-workers and
perhaps they have ariten out of the
complex he is suffering from and &
clash of personalities.

DR. MURLI MANOHAR JOSHI: This
report his not been sent as an indivi-
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dual report. This is wrong to gay that
this report has been sent ys an indivi-
dual report. He has given the report
to the Director. The Director has for-
wardeq this report to the Ministry. A
note was put up on the file on which
it was written ‘bring forward when
the Director comes’,

This is the function of that gentle-
man to prepare the Management Infor-
mation report to inform the Mlinistry
about the state of prujecis iy *he 1ubo-
ratory. Therefore, thig is not an indi-
vidua] report.

1 am aware cf the state ol health of
this gentleman. The Minister has
pointed out something. What is the
medical report? lHe was also examin-
ed by the Board of the medical experts
of the Government of India. They
gave their opinion about the condition
of this gentleman. Has the clash of
honest and dishonest persons come
into the picture? A clash between a
person who is really interested in the
development and those whn are bungl-
ing.....

MR. SPEAKER: Please come to the
question.

He is still standing. He is taking as
much time as in the Defence Budget
debate. Mr. Joshi, it is not proper.
You are taking the time of the House

DR. MURLI MANOHAR JOSHI: My
question has not heen answered. Has
the F.1.R. been lodged? Has the com-
plaing regarding the conspiracv of
murder heen received ny the Minister
or not? Unlesg this is answered, how
can [ put another question?

MR. SPEAKER: You put the second
question also. This is the second. any-
way.

DR. MURLI MANOHAR JOSHI:
Even the first has not been gnswered.

SHRI JAGJIVAN RAM: 1do not
know the question put by him.



13 Oral Answers

MR. SPEAKER: Please repeat
question.

the

Perhaps, his note is missing. Have
you been able to locate the note?

DR. MURLI MANOHAR JOSHI: My
question was that a copy of the report
was received by the Headquarters as
admitted in the answer. This Head-
quarter has examined this report uand
they say this thing relates to certain
maiters of local administration and
also to some projects. What getion hus
the Headquarters taken on the iocal
administrative matters? They have
referred a part of it to the Electronics
Panel. My question i whether the
Electronics Panel has ~onducted any
enquiry up till now jn any project and
whether the Electronics Panel now in
cludes Brig. Mishra, who wag then the
Director of the NPL and whether he
has come to the Electromcs Panel?

MR. SPEAKER: In putting the ques-
tion voy are faking the time ot the
whole House.

DR. MURLI MANOHAR JOSHI. This
relates to the Defence Science. Crores
of rupees are there.

SHRI JAGJIVAN RAM: The matter
has been examined. It was not consi-
dered significant enough to take ery
action in the matter, Therefore, the
laboratory has been asked to examine
local matters. It has also been referred
to the Electronics Panel. I do not have
the names of those who are on the
Panel. 1 have got the designation. I
wil] have to check up whether the
Brigadier to whom hon. Member refer.
red is on the Panel or not.

1 do not have the names. I have the
designations of the people i.e. the post
that they are holding in the Defence
Ministry and also outside. It {s nct
that only the Defence Ministry people
are there. The representatives from
the National Laboratories as wel] as
from Electronics Commission are there.

. DR. SUBRAMANIAM SWAMY: I
need your protection for this kind of
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evasive reply from the Ministry. 1 ask
this question in all seriousness, have
we not in this House to take matters
seriously when Defence scientists com-

mit suicide. This gentleman by the
Minister's own admissien is in ga
bad state of health. I am sure
his health has been ruined be-
cause of the gtate of affairs iIn
this laboratory. I also would like
your protection, because I happen

to knuw how all these so called

centres of science are functioning,
1 myself was a professor in the
Indian Institute of Technology.

1 was sacked from there far writting
the kind of things which are mention-
ed in the management report.

SHRI VASANT SATHE: Do you al<n
suffer from mental bad health”

DR. SUBRAMANIAM SWAMY: It is
quite ohvious that whenever [ stand
up. I disturb their mental state. During
the 20 monthg of emergency I disturbed
his mental state very much, I know.

Sir, there is something rotten In this
Solid State Physics Laboratory. Th:ise
laboratories have functioned as king-
doms. Is the Minister aware of the
first inspection report?” I am not re-
ferring to the final audit report. )
know what they say. The first inspee-
tion report has passed certain striztures
on the top personnel of this labora‘ory
particularly regarding misuse of gov
ernment property, missing furniture
and equipments and so on. This is
contained in that report. The Minister
is giving evasive replies. Has the
Minister made the necessary enquiries?

SHRI JAGIVAN RAM: I would say
with all respect to the House that I am
not in the habit of giving evasige re-
plies. Whatever information I have
got, T never hesitate to share it with
the House, charges of withholding the
information would serve no purpose
So far as the Audit report is concerned
I do not have that with me at present.
But when the Member has mad: a
reference, I will certainly look into it.
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1 will repudiate any suggestion that
everything in the defence scienufic
organisation is rotten. That will be
doing no good to the fine research snd
developmetn work which the organisa-
tion is doing in the Defence Ministry.

ot 3u &% : & oF ST ar o
®AT | AT FCT AEATE | A A
g d s fefower SeTE O N as &
Awd WIS TH QY §§ qFATS B
&6 waa1 faar 7o, Tov e faar mEr
fr 4 dwfrs ofare &, arsfefes
@R & AfeT g5 W A fean wav ?
T WA WIIEY A AT FWTRE KT W@V
ar gg wr & &7 faer fe g 9m
a1 & faay Sfe ofaw wfz /@ &
W< A g1 dar arfom e ?

Wt WAAA TR : @ & qAg I
g A g@T B |

Super Tanker o0il Terminal Project at
Cochin

*350, SHR] VAYALAR RAVI; Will
the Minister of SHIPPING AXND
TRANSPORT be pleased to state:

(a) the total amount spent so [ar
on the Super Tanker Project at Co-

chin Harbour;

{b) whether Government have
completed the re-appraisal of the
project and if so, the details thereof;

and

.

(c) the steps taken for the speedy
execution of this project?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) to (c). An
investment decision on the Super
Tanker Oll Terminal Project at Cochin
would depend upon the feasibility of
processing Bombay High crude ‘n ihe
Cochin Refineries. This question is at
present under examination. An amount
of about Rs 2.3 crores hag so far been
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spent towards preliminary works, ccn.
struction of reclamation Bungd and
purchase of some construction mate-
rials.

SHRI VAYALAR RAVI: M., Speaker
Sir, before putling my question I would
appeual to the Prime Minister to luok
into the case sympathetically. Apart
from this. [ would like to say here
that the prejudiced attitude of the
officers in the Planning Commission is
always to object to this projert. There
has been some mystery behind that.
Let me tell you the history of this, As
you know, Sir, thisproject has been
objected to by the officers of the Plan-
ning Commission always. I come from
Kerala State and hence I appeal to the
Prime Minister to consider this case
and look into it in a sympathetiz way.

MR. SPEAKER. That meang he has
no supplementary to put. This is orly
an appeal to you for vour sympathetic
consideration.

SHRI MORARJI DESAI: I accopt

his appeal.

AfR. SPEAKER: He has accepted
your appecal. Now there should h no

controversy.

1 ¥ wwEr IOw & oA qeR a™
. dY & qrfAY &) drm

*351 . o goitfesT wat ;. s
mE RN oy ATy &Y v R fn e

(%) o feafr & =Y F=Y
¥ srra 37 & VT 7O AT AvAw
srfe i & wrfsyAi ®1 org 23 7 77
e o\ R, WY

(=) d= foer ariver & & aran,
fpar & A /Y fee wrf 74wy
T et ?

e W (st wow fog) : (%)
aorafeafa & QATa Ser & o
W W I A ¥ afae dm
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¥ faq qrar & for 1 wg fgoma &
qux; faormm & I & f@rg
S0 97 a1 weayr, T 1A &
s g1 € oY | qZ Yo FAA WTKAT
uferwi Wi 37 #1 fag wrfas sgmaar
¥ e ¥ A e

(7) we&® s & 200 %0 ¥
300 %0 &% AR 99, faq 7 &
TrEe e g gt @Y TN

oM % wEA @ & Xt | e ¥
fro frefafas g o= Ziw o~

(1) 777 &1 fagar 77 aF ag
T faae T@r FAT wgAr I &
(2) wfar g% 7 Fefwar qoeg
YT FT WA 21 AT T A 7 WA
TefRgT AN TR A QT AT WA ®¥T A
AT g 97 TR T% g1 AT, |}

(3) M@ amrfoar, afs 3
o AaA-fraiz & o i @A
qv fndz @

st gTmifasz aaf : ooy 72w,
A mwradtg @4y A F ArAAT FIgar g
fe a1 fto wrfo w0 ¥ &< gu &
T IART 6T 98 T faa) sgife
AvFe ¥ qfaw & wmaw & gfuwax
E{#Q’HH’I‘H’T#T o w0 W &
7% frar o s fagTa @, Fav aaafos
AT g AT gAAfas AT 9T §ff T
*fatta % 91 o7 /) w1 Wy g
= & frar 9 3T ¥ ¥ 39 =fE
7Y WY & 1 A 397 FEHTCIA S A T
] N Far FAY ?

st wIw fay : ag G99 Fae AAC-
T Farfral M A g e,
farft 1 ®ro wrfo wWrTo ¥ wY
9T & oA & A7 o aT e
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wrfe WMo & FAX W7 Ta T
ITEY ATz W1 w fzar maT ar
UHo Wro THo To & W=y, &l
T8 FWT F1 AT TWo ;e THo
To & W=T q, ATZ Eo Ao HTTo
g ar g1, Tawy o faey

st goifer w=wf : gw WE
o WMEe HWTTo & JTT T FTAAT
g7 & w@ife agw A °F FEA ¥
A qFA@ A TFAfAE SWOF
w7 IRy g oww ¥ g @ O

qT X T H oxTwre Froqr fer
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F WS TAHHS & 9H F | W
foremetort w7 fomm @ T ¥ fE
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SHRI SAMAR GUHA: Sir. I want
to know from the hon'ble Minister
whether it is a fact that on the Lasis
of a circular issued by the Home Minis-
ter during the iast regime m™many
teachers in schools. colleges and uni-
versities were deprived of their sala.
ries? This circular was sent to all
the State Chief Secretaries. It was
said jn that circular that those teach-
ers who are in detention under MISA
should not be given full salary. Th2y
should be paid salary only for the
period of leave. I would like to know
whether that circular will be with-
drawn so that the concerned authori-
ties may be able to pay the outstand-
ing salaries to the affected teachers?
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SHRI CHARAN SINGH: Sir, this
supplementary does not arise out uf
the present question. I wan' a sepa-
rate notice for it.

SHRI PURNA SINHA: May I xnow
from the hon'ble Minister v hat stcps
w.ll be taken in the cases of those who
suffered incurable diseases during de-
tention resulting into eventusl death
after three months?

SHRI CHARAN SINGH: Sir, I ha\e
not understond the question but ihase
cases where death has occurred will be
covered and given pension.

Memoranda Against Chief Minister/
Ex-Chief Ministers etc.

*352. SHRI KANWAR LAL GUPTA.
Will the Minister of HOME AFFA'RS
be pleased to state:

(a) Whether Government have re-
celved memoranda against some Chicl
Ministers, Ministers, ex-Chief Miwu.s-
ters and ex-Ministers of the States ir
the last two years;

(b) if so, the mnames of persons
against whom the memoranda have
been received and the contents of ike
memoranda; and

(¢) what action has been taken over
these memoranda by the Government:
and whether Government propose 1o
refer these memoranda to CBI for in-
vestigation?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH): (a):

Yes, Sir.

(b) It will not be appropriate to dis-
close the nature of the allegations con.
tained in the sald memoranda received
during the years 1975 and 1876 or the
names of the persons against whom
allegations were made,

(c) Acecording to the available in-
formation the said memoranda werw
processed in accordance with the usual
procedure having regard to the provi-
sions of the Code of Conduct for
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Ministers and the merits and the cir-
cumstances of each case. There is no

proposal to refer them for investiga
tion to the C.B.L.

qf1xa 7 ag FAT wrgwm g =
da g aggm fafrr a5 8, @
A—3A 19 "EHAT F—37% 977 fe7q
ARy wm ¥, W 39 7 "I A
qU—ag ¥r=9 A7 I—FqT-3qT OAL-
awex g1 AT §ERY A gAgES
qETAT &1 J A 2

1 would like to know what the usual
procedure is and what the provisions
of the Code of Conduct are to which

he has referred in his reply.
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W B wawi ® A @ wm

I % WO g F fAw @,

L s # g wrf
T WY ), 99 f§ @ fafae o
gy @ @ aw ot ¥ Iw A afdu
¥ g g™ § 1 a7 fadaw w7 aw
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RYE IF 9T W I 93w )
g ATF §WT WIC ST §9T & F9T
gm ) & gRAar g fo ww aak &
T A% W W W I T
2T

SHRI M. SATYANARAYAN RAO-
Sir, I am very happy that the hin.
Minister did not mention the names in
his reply. 1 would like to kuow
from the hon. Minister whethe: he has
adopted such procedure with regard to
the memoranda received by him Iron:
our Janata friends against all the Thuef
Ministers. [ know that the contents of
a memorandum were published in news
papers and broadcast by AllkIndia
Radio prominently in English bulletins.
Is it the procedure? You said that
there is Code of Conduct with regard
to the Ministers. [ know that in a
particular case—I have strongly pio-
tested—even before the Home Minister
received the memorandum, it was
broadcast by the All.India Radio ana
pubiished in the newspapers. [ wo'.ld
like to know how it happened.

SHRI CHARAN SINGH: Sir. the hun.
Member is rignt to a certain ex'ext',
It was in only one of the cases that
that mistake was committed. I am
sorry for it. But in no other case il
was committed.

SHRI CHARAN NARZARY: I would
like to know whether it is a fact that
the Central Government received
charge.sheets against the Chief Miais
ter of Assam and his company. T1f sfo.
what are the charges made therein and
whether any demand has been made
in the charge-sheeis.

MR. SPEAKER: [ wonder if you
have information about Chief Minister
of each State in the country.

SHRI CHARAN SINGH: It is correct
that a memorandum against the Chief
Minister of Assam—perhaps it is Aszam
that the bhon. Member was referring
to—has recently been received.

SHRI JYOTIRMOY BOSU: It t0.-
tains 75 allegations.
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SHR] CHARAN SINGH: I 4o rot
know the number.

SHRI SHEO NARAIN:; Will the
hon. Minister give us the substance of
the memorandum? P

MR. SPEAKER: That will he nla-ed
on the table of the House.

Nt wwr fag : I 0w aE
gl 77 ¢ f& FazET 1976 W
TRIET & F &HAF FT THATG §W
g7 IAW FZT TR ¥ AGA A
gur wwagA #@ fewma &

SHRI SONU SINGH PATIL: vl
the hon. Minister circulate for the in-
formation of the Ho::3e the b-nad
features of the Code of Conduct far
the Ministers as well as the Member
of Parliament?

SHRI CHARAN SINGH: There was
a Code of Conduct arrived at—perhaps,
during Pandit Jawaharlal Nehru's 1me
in 1964—I have myself not read it.
But I have no objection to sending e
copy to the hon, Member.

W gFR w1 sg¥TW  TW
F41 A A w7A AT Aaamwm fw
(A formag 3% @ W€ @
Fqr ¥7 foaraAl w o G® S W
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T A ww AWl I§ & wEx WA
T MR § I w AT Ay wraAT
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AR T F ofcfg & wEe A@«r
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SHRI SOMANATH CHATTERJEE:
May 1 know from the hon. Minister
whether, in the context of the Jlast
Assembly elections and the new Gov-
emments that have come in different
States, he will consult the new State
Governments and the Chief Ministars
before taking any decision in respect
of these memoranda which have i#en
submitted?

SHRI CHARAN SINGH: ] think tbe
yuest-on is whether the present (ivef
Miniserg will be consulted. Yes they
will be consulled and where the i:.-
vestigations are noj complete—they are
not compiete in almost all the cascs—-
they will be sent 1o the concerned
Chief Minister and it will be for him 1o
miake cnhquiries.

SHRI1 K. I.AKKAPPA: Mr. Speaker.
1 welcome the stalement made by the
Prime Minister recently that co:-rup-
tion in public life will be dealt with
by appointing l.ok Pals and ciner
measures. I do not want to drug
anybody's name. There are certain
serious charges levelled against the
ex-Chief Ministers of Karnataka and
in order to escape certain charges
made agalnst them. they have alrendy
joined the Janata Party. May I know
whether the serious charges levelled
against those persons also will be dealt
with on the same footing and on the
same principles you have stated now?

S8HRI CHARAN SINGH: A commis-
sion has already been appointed L)y the
Karnataka Government to look into
the charges against those ministers who
held office  previously. The Govern-
ment cannot appoint a second comm:s-
sion to go Into them.

SHRI K. LAKKAPPA: Serious
charges have been made against two
ex-Chief Minislers of Karnataka. An
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enquiry commission has been appointed
by the State Government. But they
have joined the Janata Party and
therefore, there ig a doubt that they
may go scot-free,

SHRI VAYALAR RAVI: The .ninis-
ter said, he is not in a position to
appoint a second commission because
the State Government has already
appointed a commission to look iuto
the charges against two-ex-Chief Minis-
ters and the present Chief Minister.
Apart trom that, you have appo:nted
another commission to look into th=
charges against the present Chiet
Minister. How do you reconcile the
two?

MR. SPEAKER: The question is very
clear, whether the ex-Chief Miaisters
also wili be covered by this enguiry.
Let him answer yes or no.

SHRI CHARAN SINGH: 'The Chief
Minister of Karnataka has apponted
a commission ...

SHRI VAYALAR RAVI: For him-
self?

SHRI CHARAN SINGH: For him-
self only those cases which do not
pertain to corruption, only irregulari-
ties. It is the Central Government’s
Commission which will look into the
charges of corruption against him
and his colleagues. The commission
which he has appointed against him-
self does not contain charges of cor-
ruption. (Interruptions).

SHRI K. LAKKAPPA: He must
give correct information.

MR, SPEAKER: He has not finished
hig reply. When you say correct in-
formation, you do not mean to say
that you must get information which
is satisfactory to you. He has to give
whatever information he thinks is
correct. It may not be to your liking,
but that is a different matter. You
must take whatever information he
gives and probe into it further lat?r
on - 1
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SHRI CHARAN SINGH: As you ST aHY ®
have pointed out, I have not vet AL ® - fﬁjﬁ ¥
finished my reply. The gentleman 9% Tt &)1 AT g WAV AT

stood up and shouted. Hard words
break no bones. Let me finish my
reply. There are other allegations
about which no names have been
mentioned. They may refer to the
previous Chief Ministers or not.
Those allegations are also being look-
ed into by the commission appointed
by the Chief Minister.

s TR fw o 4T WA
gar ST g FYATA ¥r FAT TG
fe 39 & wawg &7 O ¥ |y
AregTEr FvAT WA 8 famw @z
R g1 fx s o« fafe
HAWTH AT K T #7 oo ?

st ww fag - werw wEEm,
TEH *1§ STagEH FT I AR £
1952 & FH97 WTE SFTL OF
¥ waA w2z mTAAHT #®T FTHORE
fraes w70 +1 wfawe & =@
A=A qAHT FT AT &1 AT frefy
HTEAT ¥ ¥7 0¥ FAwA  fAgE
g ST WA FZ IET AEFETC IO
& a1 FIAG FEIT FTAT T A
IFT ATHAT F1 A¥ FH F fAw
lﬁ{ k] RAST AL trq#a
T FTEFA G
SHRI SHYAMNANDAN MISH-
RA: My question is: Was any precau-
tion taken by the Ministry of Home
Affairs 10 convince everybody that
the appointment of these Commis-

sions ig not done on an arbitrary
basis?

SHR1 CHARAN SINGH: The Gov-
ernment of India has no powers to
prevent Chief Ministers of the State
Governments from appointing Com-
missions.

w ';r-pgm wEN . qoymw
WEIY, U & YAqd AT HAY

st oo fag : werwm AERE,
oF gqferr wifewr 7 w= qAR qer
TaT 91 & ¥ WO ATTED HTAT
F93 F &2 HFEE S FIO@ AT
&7 Fgr 9r f& v STAni 0 gE(
grzafes & #¥yaz F7r oav Afew
TZ W gEET wrAw gwr fE oarsEr
AT FTOE &7 TeA THIE T AT
¢ 7 sAE A wigA A serfran
F1 I AZT 9@T AT B A
formed comw & Wik & W17 9@
g8 uTT & SAF1 guA T TaAET
F g TwmgG & fan 9w famr

L

SHRI L. K. DOLEY: So far as the
question of allegation against the As-
sam Chief Minister is concerned, the
Home Minister refers to the last AICC
Session held at Gauhati, Well, it
was a session jointly hosted by the
eight border States of North-eastera
region like Sikkim, Arunachal Pra-
desh, Nagaland, Manipur, Tripura etc.
At a time when there was no Janata
Party of today to assume importance
of national character, it was the boun-
dan duty of the Congress at that time
to promote emotional sense of unity
and integration in those border States
which are politically so seismic. I
do not know about the exact finan-
cial implication involved in it. But
in the context of the magnitude of
such a big conglomeration of people
in a small city like Gauhati was it



29 Ora] Answers

not necessary for the Assam Govern-
ment to make adequate preparations
for accommodating those people in
order to avoid anomalies and other
disorderliness at that time?

SHRI CHARAN SINGH: gir, this is
the plea taken up by the Chief Min-
ister of Assam to which the hon.
Member is referring. Now it is for
the Commuission of Enquiry which is
actually appointed to look into this
to decide whether the State of Assam
was entitled to spend crores and
crores of their money on this.

MR. SPEAKER: Question Hour is
over now.

RE: SHORT NOTICE QUESTIONS

SHRI K. LAKKAPPA: I have a
submission. Yesterday there was a
point of order. There is no point of
order now on this issue. I will draw
your kind attention to rule 54(2) of
the Rules of Procedure, viz.

(2) If the Minister concerned
agrees to reply, such question shall
be answered on & day to be indi-
cated by him....

I will make a humble request. The
Prime Minister is also present here.
All the Short Notice Questions com-
prising all the reasons and details of
public importance involved, were sub-
mitied from the Congress side; but
not even one question has been ad-
mitted in this session. The Minister
has admitted this. I would like to
know whether this government is run
only for their own private purposes,

MR. SPEAKER: Mr, Lakkappa,
You have, brought it to their notice.
Pleasge <it down. The Prime Minister
and other Ministers have also been
hearing. _ But for all practical pur-
koses, Mr. Jyotirmoy Bosu is not in
the Janata party. I am sure he will
not accepy it, even if you permit.

‘(Interrupt ions)
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MR. SPEAKER: Order now, Mr,
Lakkappa, you have brought it to

notice in a dignified way. Let them
answer.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I make no differ-
ence between Members of the Oppo-
sition and Members on this side, in
the matter of Short Notice Questions,
or of any other questions. I would
like to see as many Short Notice
Questions as are possible to be replied
to. Only in regard to those which
have no particular importance imme-
diately, we say ‘No’. Otherwise, we
want to reply to all Short Notice
Questions; and we don't want to evade
them. I t hink my collegues will also
follow the same policy. But I hope
you will also follow the same policy.

MR. SPEAKER: Now Short Notice
Question No. 12. Mr. Jyotirmoy Bosu.

SHORT NOTICE QUESTION
PURCHASE OF SARUS TOWERS

12. SHRI JYOTIRMOY BOSU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Ministry of Shipping (Lighthouse
Department) is going to purchase 13
more Sarus Towers immediately from
abroad;

(b) is it a fact that this Sarus Tower
already purchased has been found to
be defective; and

(c) if so, will the Goverument give
details and stop making further pur-
chases of thesc equipments?

THE PRIME MINISTER (SHRI1
MORARJI DESAI: (a) Government
has sanctioned the purchase of 16
Sarus Towers for marking the deep
water channel in the Gulf of Kutch
leading to the off-shore oil terminal
at Salaya to be used by VLCCs (Very
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Large Crude Carriers). Whereas the
Towers are intended to be fabricated
in India. some special components
would have to be imported,

(b) One Sarus Tower smaller than
and different in design from the 18
towers required for Salays channel
was purchased by the Lighthouse De-
partmen! gs an experimental measure
and is still under observation.

(¢) Although a tender for 16 Sarus
Towers was invited by the Director
General of Supplies and Disposals, no
order has been placed so far. The
firm has been zsked (o redesign the
Towers offered by them to suit the
rigorous environmental conditions in
the Gulf of Kutch. Thereafter, the
technical suitability of the Towers
would be reassessed and fresh ten-
ders invited. An order will be plac-
ed only after the Government has
satisfied itself fully about the suitabi-
Ity of the Towers.

SHRI JYOTIRMOY BOSU: Mr.
Lakkappa got agitated; but this is a
matter of public importance. The
Sarus Tower purchase involves lots of
money in foreign exchange, and the
moment I came to know about it, I
thought 1 had better asked the Covern-
ment. It is a matter of great import-
ance, as far as this House and our
country are concerned. 1 would like
to ask the Prime Minister, who is also
in charge of Shipping and Transport,
whether it is a fact that the present
Sarus Tower has been bought from
the same supplier, and whether at
the time of ity sale. they had guaran-
teed the correct performance, i.e. the
Sarus Tower should stand #0 degree
straight up perpendicularly; and the
beams thrown by the Sarus Tower
will run parallel to the ocean waler,
Otherwise, if the Sarus tower turns,
the beam goes inside the water
it may mislead the submarines;
if the Sarus tower turms up, it
mislead the aircraft. Is it not &
that the Sarus tower which has
supplied by the supplisr, who
is now wmgain negotiating fcr fresh

JREEES
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orders, is defective and misleading
and, if so, Whether any photograph
has been taken from a watercraft to
show the performame of the present
Sarus tower and, if s0, the detalls
thereof?

SHRI MORARJI DESAI: The hon.
Member is correct in his information.

MR. SPEAKER: It is a compliment
to him that i is correct information.

SHRI MORARJI DESAI: This tower
has some defects of angular difficul-
ties which he has pointed ouat. Therv-
fore, it is under observution. It s
therefore, asx you must have seen
from my reply, that we huve not
placed any order, We have asked
the Company 1o make suitable chan-
ges for rectifying this defect. Unless
we are fully satisfied, we are not
going to place any order for this. It
is 3 new arrongement, quile new,
from all previous arrangements. The
previous arrangement was not very
satisfactory, because the towers can
cut away in winds and bend. This
is a better way of localing thinga.
Now this particular tower also we are
watching. and I have just receiveqd in-
formation that the team sent from
Jamnagar to Okha to walch this has
not been able to see the tower Yet,
under the conditions at present. So,
it is in a difficult position.

SHRI JYOTTRMOY BOSU: Second-
ly, would he kindly tell the House
the total value involved. the approxi-
mate calculated value, of the 16 Barus
towlers that the Government would
be required to purchase? Thirdly,
may I know whether the suppliers of
the Sarus towers st the present mo-
ment, the firm with which negotia-
tions are going on st the present mo-
ment for the wsupply of 16 Sarus
towers. are connected with the Decca
people in England, who have sup-
plied the Decca navigational aids for
light-houses, which were frund to be
sub-standard and which had to be up-
dasted by spending almost the same
amount as the initial cost?
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SHRI MORARJI DESAI: The hon.
Member has more information than
myself. I must say that I do pot know
anything about the connection of the
Company in England. So far as the
cost is concerned., the estimated cost
of 18 towers is Rs. 264.7 lakhs out of
which the foreign exchange compo-
nent would be Rs. 107 lakhs. Thst
is the present estimate.

SHRI JYOTIRMOY BOSU: 1 hope

Shri Lakkappa will now not ques-
tion the justifiability of this question.

MR. SPEAKER: He has
mented You.

SHRI JYOTIRMOY BOSU: Sir, he
cast an aspersion on the Prime Min-
ister and myself that we  had a mu-
tual arrangement. You should appre-
ciate it

compli-

WRITTEN ANSWERS TO QUESTICNS

Collection of Data on Torture Cases
during Emergency

*345. SHRI HALIMUDDIN AH-
MED: Will the Minister of HOME
AFFAIRS be pleased o state:

(a) whether Governmeng propose
to collect data on torture cases during
the Emergercy and publish it in onc
or two volumes for public informa-
tion;

(k) the number of cases that have
been collected: ang

(c) the time by which the book
will be vublished?

THE MINISTER OF HOME . AF-
FAIRS (SHRI CHARAN SINGH): ()
No, Sir. .

4
(b) and (c) Question does no; arise.
‘ L] b .‘J
Reports of Law ang erder - Ritaation
Co%E T im States

*348. SHRI PRASANNBHAI MEH-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether In  April. 1977, his
Ministry had asked the State Gov-

1218 LS—2

ernments to forward complete reports
on the law and order situation in the
States; and

(b) if so, whether no State Sovern-
ments have forwarded such reports?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, Sir,

(b) Does not arise.

wifeul & a7 wwm ¥F W agAt &
e qT OE

*340. S wWAWW @ g
sW % T & g oSG e

(¥) = afawdfral wr  wfa
A FW AT A AR AA JA®
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(m) afx gt, &1 a=readn; SOV
war ?

g W0 (s wwm faw ) : (%)
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“U* Certificate for ‘Sholay’

-~ =358, SHR1 SHANKERSINHJI VA-

" GHELA: + Will the Minister of IN-

FORMATION AND BROADFAST—
ING be pleased to state: "*:

(a) whether Gevernment arg aware
that the former Minister of Informa-
tlon and Broadcasting, Shri Vidya
Charan Shukla helped a lot Shri G. P.
Sippy in various matters and also
directed that hig “film ‘Sholay’ be
passed for “U" certificate exhibition;
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(b) whether the examiring com-
mittee of the Censor had earlier re-
commended it an ‘A" certificate with
drastic cuts of severe violence;

{¢) whether Government's attention
hag since beer: drawn to @ report pub-
lished in Blitz dated 11th June, 1977
in this regard: and p

(d) the reaction of Government
thereto and the steps take: or propos-
ed to be taker to get the matter
enquired into?

THE MINISTER OF INFORMA-
MATION AND BROADCASTING
(SHRI1 L. K. ADVANI): (a) No, Sir.
There is no such indication in the
available record.

(b) The original version of the
film ‘Sholay’ was examined by the
Examining Committee and also by
the Revising Committee of the Board
of Film Censors who recommended
gramt of ‘A’ certificate subject to cuts.
The producer of the film withdrew
his application and submilted 5 revis-
ed version of the film ‘Sholay’ for
certifeation. The revised version of
the film was granted ‘U certificate
subject to cuts.

(e) Yes, Sir.

(d) While it is a fact that an offi-
cer of the Films Division wemt to
Raipur as mentioned in the Press re-
port, according to available records,
this officer took with him only cer-
tain Press clippings and not any
official flles

Status of Preedom Pightery for per-
sons desined under MISA aad DIR

*334. SHR] MRITYUNJAY PRASAD
VERMA: Will the Minister of HOME
AFTAIRS be pleased to state:

(n) whether Government have
under consideration a scheme for
according the status of freedom
fighter; and awarding Tamrapatra,
pension accordingly to those who
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were detained under MISA, DIR since
the beginning of 1973 angd if so, the
details thereof;

(b) whether Government also have
under their consideration gchemes to
make cash payment, grant pension,
provide new jobs to those detsnus
who were removed from thei services
because of their political ideologies,
whose business was totally disrupted,
who became handicapped, got - their
eyes or health spoiled as a result of
torturing in custody and jail; and

(¢) wheiher Government also pro-
pose to provide reliet o those persons
whose property was seized or destroy-
ed or got perished angd if so, the de-

tails thereof? .

THE MINISTER OF HOMEB
AFFAIRS: (SHRI CHARAN SINGH)
(a) to (¢). No, Sir.

News [tem “Vital Border Data |n
U.S. Experts’ Hands"

“335. SHRI M. KALYANASUNDA-
RAM:

SHRI P. K. KODIYAN:

Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether Government's atlen-
tion has been drawn to 5 news item
that appeared in “Patriot™, dated 24th
May, 1977 under the caption *“Vital
border data in US. experts’ hands”;

(b) it so, whethey gny investigation
has been constitu‘eq into this matler;

and

(e) if po, the findingg thereof and
the action taken thercon?

THE MINISTER OF HOME
AFTAIRS. (SHRI CHARAN SINOH)
(a): Covernmeny have seen the sald
press report

(%) and (¢). Necessary vigilance la
being maintained {n this regard keep-
ing In view the interests of national
security. It wil] not be in public
interest to disclose details.
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Shooting Imcideat Involving Daugh-
ter-in-Law of Former Defence
Minister

*336. SHRI JYOTIRMOY BOSU:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Governmeny are gware
of the shooting incident in which the
daughter-in-law of the former De-
fence Minister was irvolved;

(b) whether this matter was sup-
pressed by Shri Bansi Lal ang no
enquiry wag held;

(c) if so, the facts thereof,; and

(d) whether Government propose
to hold any erquiry in this matter?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
1a) Yes, Sir.

(b) and (c). SmtL Neely Chaudhary,
daughter-in-law of Shri Bansi Lal was
injured under the chin by a revolver
shot in her own bed room. An enquiry
was held by Superirdendent of Police,
Ambala. Smt. Neelu Chaudhary's
husband and her brother were present
in the adjoining room at the time of
the incident. According to her own
statement she was taking out some-
thing from gn almirah when a medi-
cine bottle lying there spilled over
some clothes and a revolver lying in
the almirah. She started cleaning the
revolver unaware of the fact that it
wos loaded. The revolver went off
accidentally and injured her. The
enquiry indicated that the Injury was
accidental caused by careless handling
of the revolver by Smt Neelu
Chaudhary.

(d) 1f some new facts are brought
to the nolice of Government. Govern-
ment will take appropriate action.

Propesal to disband Ministry of
Shipping amg Transport

357. SHR] M. N. GOVINDAN NAIR:

"ﬂll u: PRIMB MINISTER be pieased
Sia

(a) whether Government have a
proposal under consideration to dis-
band the Mmistry of Shipping and
Transport; :

(b) if so, the reasons therefor;

(c) whether Government - propose
to allot its functions among various
other Ministries; ang

(d) if s0, the detailg thereof?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) No_ Sir.

(b) to (d). Do not arive,

Recording Station at Tirupati for
Cuddapah Station

*358, SHR] P. RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stave:

(a) whether there is any recording
station at Tirupatj for feeding pro-
grammesg for Cuddapah Station; and

(b) whether Government are aware
tha; the T.T. Devasthanam offered its
cooperation to establish the above
station?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) Yes, Sir. However, it has not
been the policy of Government to
accept financial assistance from such
bodies for setting up radio/television
stations.

-

Sileat Valley Project im Kerala

*359. SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased (o
state:

(a) whether Kerala Government
have preased for providing adequate
funds for the Silent Valley Project in
Kerala;
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(b) if s0, action taken in this re-
sard?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): {a} and (b).
For the annual Plan 1977-78. the Gov-
emment of Kerala had suggested
an outlay of Rs. 2 crores for the Silent
Valley Project in a total outly of Rs.
25 crores for the Power Sar‘or in the
State. The approved outlay for the
State’s Power Sector iz Rs. 27 crores
with a provision of Rs. 50 lakhsg for the
Silent Valley Project for 16877-78

No expenditure is. however, to Le in-
curred on the project pending clear-
ances in regard to inter State aspecis
following modification in thie scope of
the project, as also clearance from the
environmental angle.
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Extraction of Essential 0Oi] (rom
Plants

*362, SHR] K. LAKKAFPA: Wil the
Minister of PLANNING be pleased W
state:

(a) whether National Laboratories
ucder C.S.I.R. have developed pro-
cesg to extrnct muu oils from

plants; anda> * e % ~f®
P T
(b) if s0, facts thereon
R CIRTY ] 2. pree - rr .
* THE - PRIME *'MINISTER ™ (SHRI

MORARJI DESAT): (a) Yes Sir.

(b) Procesess have: brem <evsloped
for exiracting wessmitial ojlg from a
variety of plant materials, importan’. of
which are meutha, Jftronella, lenon
grass, p-lmlra- The i: tachnoligy
consists in cultivation of plants end
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their steam distillation ynder optimum
conditions to ebtain maxinium yield of
essential cils. Designs for improved
type of still and distillation equipment
have also been developed.

Demangd fer Bam an expansion of
Large Houses

*383. SHRI SIVAJI PATNAIK:
SHRI ROBIN SEN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Federation of En-
gineering Industrieg of Indiag demand-
ed a ban on further expansion by the
large houses {n the guise of increasing
production; ard

(b) if s0, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a} Yes,
Sir. This ts one of the suggestions
made by the Federation of Engineering
Industrieg of India.

th) Industrial Licensing Policy an-
nounced by Government in 1973 places
certain restrictions on undertskings
helonging to large industrial houses
having assets (including thore of inter.
connected undertakings) of not less
thain Rs. 20 crores. Entry of under-
takings belonging to large Industrial
houses is permitted only in certain
specified core industries which
are of |nmporfance to national
cronomy. or have direct linkages with
such industries or have a long term
export potential. Even in these felds.
fiovernment's policy is to encourage
small and medium enterp.oneurs and
they would be preferred vis-a-vis large

industrial houses in setting uyp new
tanacity,

Government had announced in Octo-
ber 1975 that with a view to achieving
the twin objectives of containing infla-
tion and fuller utilisation of insfalled
Caparitien, medium enirepreneurs
(other than those coming within ‘he
Purview of Monopolies and Restrictive

£

Trade Practices Act and/or Foreign
Exchange Regulation Act) would be
allowed to utilise thetr instalied capa-
citieg without limit in 20 selected
industries even though ‘his may he in
excess of their licensed capacity. Indus-
trial undertakings coming within the
purview of Monopolies and Restriclive
Trade Practices Act and/or Foreign
Exchange Regulation Act, desirous of
avajling of this facility, are required
to submit applications to Goveinment
for consideration. For considering
such applications, a gpecial procedure
involving scrutiny by an inter-ministe-
rial Task Force L has been laid down
In cases where permission is accorded,
such undertakings will have to export
the additiona] production or sell jt in
accordance with the directicns of the
Government.

Surrender by Mizos

2632. SHRI D. B. CHANDRE GOWDA:
Will the Minister of HOMFE AFFAIRS
be pleased to state:

{a) whether some Mizos have re-
cently surrendered to the Lt Gover-
nor of Mizoram;

(b) if so, their number; and

(c) whether Government of India
have announced its policy regarding
the surrendering of remaining Mizos
also?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) Yes. Sir.

(b) 65 underground Mizos with 38
Rifles, 14 Sten Guns and two pistols
formally came overground before the
Lt, Governor on the 8th June, 1977.

(c) Yes. Sir. The policy of the Gov-
ernment is to deal firmly with those
elements who have extra-territorial
loyalties. or secessinnist aims end whe
want to achieve their objectives
through violence and by disrupting the
normal lite of peace-loving citizens of
the country; and at the same time to
give the most svmpathetic treatment
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to those who, having seen the light of
reason, voluntarily abjure viclence and
come overground to lead their lives as
peaceful citizeng and to assure them a
proper place in the society.

CHBI Ralg oa an Ashram near
Jammpu

2633, sHR] KRISHNA CHANDRA
HALDER: Will the Minister of HOME
AFFAIRS be pleased to swate:

(2) whether a team of CBI has
raided the ashram of Swami Dhiren-
dra Brahmachari at Sudh Mahadev,
about 130 Km_ from Jammu and seized
& number gf incriminating document

and articles; and

(b) if so, the facis thereof?

THE MINISTER OF HOME
AFFATRs (SHRI CHARAN SINGH):
(a) No, Sir.

(b) Does not arise.

Shortage of Drinking Water in certain
Villages in Andaman and Nicobar
Islands

2634. SHRI MANORANJAN
BHAKTA:® Will the Minister ot HOME
AFFAIRS be pleased to riate:

{a) whether Government are gware
that in Andaman and Nicobar group of
Islands. the villagers of Bimliton,

Tailorabad, Dollygunj, Pathragada,
Pshargaon, Caddlegunj. Tushnabad.
Ferrargunj. Sundergarh, Nilambur,

Rajat Garh, Flat Bay, Long Island,
Yeralta, Aerial Bay. Scbhas Gilam.
Little Andaman, Namuna Ghar, llsthi
Tappu, Dunduspoint, in the district of
Andaman and Chowra Islands and
some other villages of the district of
Nicobar are facing acute shortage of
drinking water for the last so many
years; !

(b) if so, the action takem in the
matter 30 far; and

{c) the action rontemplated?

JULY 6, 1977
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THE MINISTER or HOME
AFFAIRS (SHRT CHARAN SINGH!:
(a) to «¢), Most of the villages in the
Andaman group have got satisfactory
water supply either by way of open
wells or through piped supply or both.
At some places there are ponds also.
However, during summer scme scar-
city is experienced at a few places, and
in two villages water is supplied
through trucks to overcome thig scar-
city. Improvements by way of dig-
ging more wells or by laying pipelines
are being contemplated. In fact at
some places like Caddlegunj. Tushna.
bad, Flat Bay villages. Long Island and
Aerial Bay, improvement schemes are
under execution.

2. Generally houses in villages in
these Islandg are scattered over large
areas with agricultural flelds or
patches of forests intervening and
piped water supply schemes are un-
economical and at times almost im-
practicable. Wellg are. however, be-
ing dug in such cases where the exist-
ing water supply 15 inadequate.

3 There is no water scarci'y in the
villages in the island of Little

Andaman.

4. At Chowrta Island (Nicobars) with
population of 1329, there arc ng water
resources. A scheme for cullection of
rain water from roofg and to supply
it during summer after duly treating
it is in progresa

Small Ports on Western Coast

2833. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND

TRANSPORT be pleased (o siate’

(a) whether Government have
drawn up a plan for development of
small ports on Western Coast of the
country;

(b) if so, details of the plan outlay;
and

’
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'

(¢) nature of development proposed
and the order of total investment ‘or
the projects?

THE PRIME MINISTER (SHRI
MORARJ] DESA"): (3) to (¢), The
executive responsibility for develop-
ment of ports other than major ports
vests with the State Governments cun-
cerned. In the Fourth Five Year Plan,
it was decided to give financia! aszis-
tance in the form of loans to Elate
Governments for the devclolpment of
certain selected minor puits undar the
Centrally Sponsorad Schenes. The
Fifth Plan provision of Rs. 10 crores
for the Centrally Sponsored Schemes
is only to meet the spill-over extendi-
ture of the schemes sanctioned in the
Fourth Plan.

On the Western coast, the nporis of
Porbandar, Miryvabay and Beyro'e
were included in the above schemes.
The Chief features of the .rheme at
Porbandar which has becn sanctioned
for Rs  7.22 crores_ are consitruction of
a hreakwater, construction of an along
side berth and a mooring berth. The
overall cost of the Beypore scheme is
Rs_ 111.96 lakhs the major pcriion of
which js on account of dredging.
The approved =-heme for Miryabay
included provicion of ghel'ered snchor-
age for vessels yp to 20 1. draught
and construction of a breakwater The
sanctioned cost of the project. which
has been completed, wwus Rs. 107.00
lakhs.

Sen-Raleigh Cycle Factory, Aaansol

2636, SHRI ROBIN SEN‘ Will the
Minister of INDUSTRY be pleased to
state .

(a) whether Government are awarc
that the management of Sen-Raleigh
Cycle Factory, Axansol js not negotia-
ting with the Sen-Raleigh Employees
Union which is a recognised union
since long ang represents overwhelm-
ine majority of workers of Sen-
Ralelgh factory;

(b) whether the present manage-
Mment is negotiating in a1l matters with
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the Congress.led Union which is
mushroom union formegd in 1975 only
and in collusion with this union the
management is creating disturbances
within factory and colony and thereby
disturbing industrial peace; and

(c) whether Government wil] pre-
vail local] management to negotiate
with the recognised union and stop
un’air practices in collusion with the
Congress-led Union?

THE MINISTER OF INDUSTRY
(SHR] BRIJ LAL VERMA): (a) The
claim of majority membership of the
Sen-Raleigh Employees Union (affiliat-
ed to C.1.T.U.) has been referred to
the Stale Government for veiification.

{b} No, Sir.

(c) The management would negotiate
with whatever union is recognised after
verification by the State Government.

Revenues from Goa, Damap and Diu

2837. SHR]| EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to s'ate tre
annual income to the Central Ex-
chequer separately from (Goa, Deman
and Diu in respect of port duty?

THE PRIME MINISTER (SHR1
MORARJI DESAD - There is nc port
duty which accrues to the Central Ex-
chequer from Goa, Daman and Diu.

Goa Administration have. however,
intimated that the callection from the
tax on barges piving in the inland
waterwayg under Goa, Daman and Diu
Barge Tax Act and certain other mis-
cellaneous receipts under the Indian
Steam Vessels Act amoinied to Rs.
22.52 lakhs during . 1976-77. Of this,
Rs, 21.79 lakhs was collected in Goa.
Rs 0.22 lakhs in Daman and Re. 0.31
lakhs in Diu.

Studio for recording Programme of
AIR_at Gwalior

2638, SHRI MADHAVRAO SCINDIA:
Wil the Minister of INFOR'MATION
AND BROADCASTING %e pleased (0
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Sate:

(a) whether there is a proposal
under consideration, 6f Government for
setting up a studio for recording pro-
gramme 07 AIR at Gwalior; and

(b) if so, the main features thereof”

THE MINISTER OF INFORMATION
AND BROADCASTING (BHRI L. K.
ADVANI): ia> Yes. Sir.

(b) The scheme envisages the conver-
sion of the suxiliary centre at Gwalior
into a full-fledged programme originat-
ing station. The studioc s=t up will
mainly consist of a music stucio with
an attached annuuncers’ Lbooth, a
ta.ks studio, also with an attached an-
nouncers’ booth: a control room: and
a separte recordipg-< um-clubbing
room.

Rchabjlitation of Underground Nagas
after Shillong Accorg

2639. SHRIMATI RANO M. SHAIZA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount allocated for the re-
habilitation of the former underground
Nagas a'ter the signing of Shillong
Accord:

fb) the number of recipients and
the amount received by them;

(¢) whether underground persons
who came overground before the
sShillong Accord were entitled to simi-
lar facilities as those who were
covered by Shillong Accord: and

(d) the criteria in determining the
relief and rehabilitation facilities to
;.he former underground Nagas?

THE MINISTER OF HOME AFFAIRS
(SHR] CHARAN SINGH): (1) The
amounts allocated for rehsbiliativn of
the ex-underground in Nagaland are
as follows:

i 197876 199¢-77 r977-:8

() Cenrra’ amis-
1moe.

(ii) Provided by
the S'ate Y
Guvt. Ra. 8.4 1. khs Rs. 10 .akhs

Rs. 10 lakhs
i{b) According to information receiv-
ed from the Govemnmcnt of Nagaland,

953 ex-underground personnel were

given rehabilitation grant totalling

Rs, 46.74 lakhs after the Shillrng
agreement of 11 Novembs=r T3.

Rs. 25 lakhs Rs. 33 'akhe-

(¢) and (d). The policy of *he Gov-
ernment has all along been lo give the
most sympathetic treatment to those
underground personnel who, having
seen the light of reason volumtarily
abjure violence and come overground
to lead their lives as peaveful ci'laens
of the country and 1o assure Lthem
their proper place in the society. The
quantum of rehabilitation assistance is
decided on merils of each case.

Production and Demang for Cast
Acrytic Sheets

2640. SHR] BHAGIRATH BHAN
WAR- Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether cast acrylic sheets are
manufactured in India;

(b) the approuimate demand In
India for this product; and

(c) exisling manufacturers, their
capacities/production?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes
8ir, Acrylic Sheets are manufactured
by the Smal] Scale Industries in India

(b) The figures of the demand for
Acrylic Sheets are not readily avall-
able. -

(¢) According to the Census of small
scale industrial units carried out in
1973, 70 units in the small scale sector
were manufacturing Acrylic SBheets in
1872. Their tolal capacity was of the
order of Rs 4.58.14.000 and their pro-
duction during 1972 was worth Rs.
2.07.98.000.
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CondliUen of Adivasis in Oriems State

2841, SHR] K. PRADHANI. Will the
Minister of HOME AFFAIRS be pleas-
ed to slate:

(a) whether Government have con-
ducted any survey of the Adivasi area®
in the State o°® Orissa and drawn any
plan to ameliorate their condition;

(b) whether Government have stu-
died the problems, particularly of
living conditions of people of Sche-

duled Tribes (Adivasis) in that State;
and

(c) if s0, the main points o* the
study report?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). Cerutain studics have
een conducted by the State Govern-
nent on various facels of socio-econo-
mic life in the areas of tribal concen-
tration in Orissa. A Sub-Plan has
been prepared for these areas which
has taken into account the findings.
Detailed Intergrated Tribal Develop-
ment Projecis have also been prepared
in which attention hag been given to
the specific problems in those areas.

{c) The more important problems
that have been identified are as fol-
lews,—

(1) Low per-capita income,

(2) Adoption of out-moded
methods of Agriculture;

(3) Inadequacy of Irrigation facl-
lities;

(4) Weak credit

and marketing
structure,

(5) Absence of suitable Institu-
tions to meet the consumption
needs of the tribals;

(8) Tndebtedness;
(7) Exploitation by liquor venders;

(8) Dependence on shifting cultiva-
tion;

(%) Low percentage of literacy;'
and

50
" (1) Lack of adequate drinking
-~ + water facility, malnutrition

and prevalence of diseases like

V.D. and Leprosy

in some
areas.

Appointment eof a Judge on the Land
Tribunal for N.C.D.C.

2642. SHRI A. K, ROY: Wil the

Minister of ENERGY be pleased to
state:

(a) whether a proposal to appoint
a Judge on the Land Tribunal for
National Coal Development Corpora-
tion. Monidih, Dhanbad is pending be-
fore the Ministry for a long time;

(b) whether N.C.D.C., Monidih has
also sent its recommendations in this
regard;

(c) whether lack of appointment of
a Judge has put both the manage-
ment of N.C.D.C. and the villagers to
difficulties over the controversy about

the valuation ete, 0° the land to be
acquired; ang

(d) if so, when Government pro-
pose to appoint a Judge for the same?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d).
The National Coal Development Cor-
poration Ltd. now known as the
Central Coalfleldg Ltd., Ranchi, had
forwadred a proposal for the appoint-
ment of a new incumbent to constitute
the tribal under Section 14(2) of the
Coal Bearing Areas (Acquisition &
Development) Act, 1957, The previous
incumbent had retired in February,
1976. The matter was pending. to
begin with over the issue whether it
should be a part-time or g full-time
tribunal and, thereafter, due to the
process of the actual seleztion cf the
person for the post. The person, who
will constitute the part-time tribunal
for the State of Blhar hag since been
selected and his appointment Is ex-
pected to be made shorfly.
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The land owners of Monidih Project
have already been paid the compensa-
tion ang the coal company bas also
taken possession of the acquired.
lands. Only a few claims for enhance-
ment of the compensation amount are
pending.
Bas Service from Mehmuli to Central
Secretariag

2643. SHRI RAM KANWAR BERWA-
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that people coming from Mehrauli to
Central Secretariat have to face in-
convenience due to shortage of D.T.C.
buses;

(b) the total number of D.T.C. bLses
plying on Route Ko. £30 frum Mehrauli
to Ajmeri Gate, and

(c) whether Government propose to
increase the frequency of buses on
route No. 530 and provide a separate
service for office gners upto Central
Secretariat®

THE PRIME  MINISTER (SHRI
MORARJI DESAl: (a» Yes, Sir.
There is some inadequacy of Bus ser-
vices to and from this area during the
peak hours.

(b) 7.

(c) The matter will be considered
when additional number of buses he-
come avallable There is no proposal
to introduce a new service between
Mehrauli an! Central Secrelariat.

Teachers and Studenta of Universities
Artested duoring FEmergeacy

2644. SHRI RASHEED MASOOD:
Will the Minister of HOME AFFAIRS
be pleased to state the number of tea-
chers and students arrested during
Emergency In different universities in

India? i
1, THE MINISTER OF HOME AFFAIRS
(SARI CHARAN SINGH): Information

is being collected and will be laid on
the table of the House in due -ourse.
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%'.7- Instaliation of Cemputery » *

2645. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ELECTRO-
NICS be pleased to lllle;~ . <

(a) total number of cumputers instal-
led in India from April 1973 to end of
March, 1977;

(b) rerpective shares of IBM, US
and other companies including the
Public Sector Undertakings separate-
ly in this total; angd

(¢) whether an inter-min'aterial
group inquired into the activities of
the IBM in India and if so what are
its Andings and recommendations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The total aum-
ber of computers installed 1n ladin
between April 1973 and March 1977 is
136,

(b) The number of these compulers
supplied hy IBM. USA are 5. hy ICL,
UK 18, by other ompan.es in USA 40,
in Japan 2. by the USSR and Comecm
countries 11. by the public sectnr Cor-
poration. Flectronics Corporation of
India Ltd., $9.

(¢) The Inter-Ministenial Working
Group which enquired into the prices
and rates charged by IBM for compu-
ter Data Processing Equipment in
India, hag submitted its findings and
recommendations to the Government
in March. 1977 and the report is under
the consideration of Government

ol

Equity Parlicipation in BH.EL.

2646. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Bharat Heavy Elec-
tricals Ltd. is likely to invite equity
from tbe public; and - - T

(b) if so, the ﬁcu 'and 1easond
therefor?
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\
THE MINISTER OF INDUSTRY
(8HRI BRUJLAL VERMA): (a) No,
Sir,

r

(b) Do-és not arise.
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Coca Cola Export Corporation

2648. SHRI DHARAMSINHBHAL
PATEL: Will the Minister of [NDUS-
TRY be pleased to state:

(a) whether the Department of Eco-
nomic Affairg had worked out a special
formula on 15th September, 1873 for
Coca Cola Export Corporation accord-
ing to which fhe Branch would be
permitted import licences and remit-
tance to the extent of 80 per cent of
their exports;

(b) whether the Balance Sheet for
the year 1975 shows exports as Rs.
5,37,057/- and remittance of profit to
Head Office during the current year as
Rs. 71,23,076/- besides the import
licences; and
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..(e) action proposed to_ be taken in
this matterz )

i -

‘THE MINISTER ~ OF INDUSTRY
(SHR1 BRL] LAL VERMA): (a) With
a view to restricting the outgo of
foreign exchange, Government had sti-
pulated that remittances by Coca Ccla
Export Corporation on all accounts
(imports, profits. over-head office ex-
penses, area office expenses, service
chargeg etc.) for the years 1-1-1969 to
31-3-1972 should not exceed 80 per cent
of the total export earnings of the Cor-
poration during those years, and that
as fram 1-4-1972 such remittances
should not exceed 80 per cent of the
export earnings from the export of
their own items of production.

However, the remit-
tance of profit of Rs. 71.23,076 to Head
Office provided for in the Balunce
Sheet for the year 1975 relates to the
period ending with 1973.

(b) Yes, Sir.

(¢) The question of allowing remi-
ttances towards pecnfits etc., from 1974
is under the consideration of the IRle-
serve Bank of India.

Restriction on Emigration of Experts

2650. SHRI SHIV SAMPATI RAM:
Will the Minister of PLANNING be
pleased to state:

(a) whether there ig a proposal to
impose certaip restrictions on the emi-
gration of experts in gensitive areas of
technology to foreign countries; and

(b) if so, salient fealures thereof?

THE PRIME MINISTER
MORARJI DESAI): (a) No Sir.

(SHRI

(b) Does not arise.
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Chakravarty Committee Report on OIl

2852, SHRI M. RAM GOPAL RED-
DY: Will the Minister of ENERGY be
pleased to state:

(a) whether Chakravarty Committee
on oil has submitted its report to
Government; and
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(b) if so, main features thereof?

THE MINISTER OF ENERGY (SHRI
P.. RAMACHANDRAN): (a! Yes, Bir.

(b) The main features of the Report
are given in the attached statement.

Statement

(1) After examining various tech-
nologies for conversion of coal to oil
the Group has concluded that for
Indian coals, gasification followed by
processing of gas to synthetic fuel
adopted for the maximum production
of middle distillates (diese] oil and

kerosene) may be favoured,

(2) It has recommended the loca-
tion of such a plant in Raniganj Coal-
fields followed by another plant at
Singrauli.

(3) The estimated capital outlay
for such a plant capable of producing
1 million tonnes of synthetic crude
per year has been mentioned as
approximately Rs. 700 crores. Foreign
exchange component of the project
will be around Rs. 150 crores.

(4) The Group has recommended
development of suitable catalysts to
attain self-sufficiency.

(5) The Group has also recommend-
ed installation of several low tempe-
rature carbonisation plants for pro-
ducing domestic coal to replace
kerosene and LPG. The hy-product
could be pooled for recovery of
chemicals or for hydmgenahon to
produce synthetic fuel. T .
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Representation from General Secretary
of Clothing Factory Workers' [Union
Madras

2654. SHRI R. P. DAS: Will tne
Minister of DEFENCE be pleased to
state;

(a) whether Government have re-
ceived representation from the Gene-
ral Secretary of the Clothing Factory
Workers’ Union, Madras; and

(by,i* so, whether the victimised
workers have been reinstated with'
back wages? -

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM); (a) and (b).
Yes, Sir. A represeniation has been
received from Clothing Factory Wor-
kers’ Union, Madras requesting for re-
instatement, with full benefits of pay
and allowances, of four workers who-
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were removed [rom service during
1971,

These workers were removed from
service under Rule 14 of the Central
Civil Services (Classification, Control
and Appeal) Rules in 1971 for vonduct
subversive to discipline, refusal to per-
form Government duties general tres-
pass, etc. The appeals filed by these
four workmen were considered by the
appeilate authority and two of them
were ordered to be re-employed as
fresh entrants in 1974. The appeals of
the remaining two workmen were,
however, rejected. The question nf
their reinstatement with full pay and
.allowances at this stage does not arise

Persons dismissed and compulsorily
retired in D.T.C. during Emergency

2655. SHRI RAMANAND TIWARY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) the number of persons in D.T.C.
dismissed, compulsorily retired on
various charges during emergency
category-wise; and

(b) the number of persons reinsta-
ted in pursuance of Government

policy?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No employee of
DTC was compulsoily retlired. One
conductor was dismissed from service
during the relevant period. The ser-
vices of 251 conductors, 42 drivers, 38
workshop staff and 12 Ministerial/
.Supervisory staff were also terminated
during the same period.

(b) 97 persons whose services were
‘terminated under clause 9(b) of the
DRTA (Conditions of Appointment and
Service) Regulations, 1952, without
assigning any reason have been rein.
stated.

Department of small and mediom
Sectors

2656. SHRI SIVAJI PATNAIK: Wil
the PRIME MINISTER be pleased tn
siate:

JULY 6, 1977
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(a) whether Government propose to
set up a department in the Ministry
for small gnd medium sectors, to give
recognition to the gmall, medium and
ancillary sectors;

(b) if so, the salient features there-
of; and

(c) the date of constituting such a

department? .
e ]

THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) No, Sir,
(b) and (c). Do not arise.
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faam

¥a foork gfew wlx & goan
¥ 9T @E wr fawow

1 2 3
1974=75 61,14,45  46,16,90
1975-76 69,40,16  57,74,30
1976-77 71,93,93  54,82,41

(st )

Incenlives for setting up of Cottage
Industries in Backward States

2658. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
INDUSTRY be pleased to state the in-
centives given tp backward States like
Assam, Manipur, Tripura, Nagaland
for setting up cottage industries?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): Under the
pattern of assistance to backward
States including hill and border areas,
the K.V.I.C. have various incentives.
These incentives apply for the purpose
of Commission’s programme in such of
the hill and border areas as would be
specified by the Commission from time
to time in this context. The hill and
border areas covered under this pro-
gramme include:

Cachar District in Assam, Manipur,
Tripura and Nagaland.

1. Capital Assistance

(i) Financial assistance for approved
implements, equipment and machine-
ries relating to the units under various
programmes of Khadi and Village In-

dustries will be given on the basis of
cent per cent grant of the approved
price to the institutions which shall
themselves undertake development of
khadi and village industries in weaker
section areas and hill and border areas.

(ii) Financial assistance for supply
of approved implements, equipment
and machineries wili be given on the
basis of 75 per cent grant and 25 per
cent loan of the approved prices when
they are meant t‘o be made available
or sold to individuals for their use.

(iii) Financial assistance will be
given on the basis of 50 per cent grant
and 50 per cent loan for all types of
construction work uyader the schemes
of khadi and village indnstries.

2. Working Capital

(i) Working capital loan for the pro-
grammes organised among the weaker
sections and in hill and border areas
will be sanctioned to institutions on the
basis of norma] approved patternn of
working capital for khadi and village
industries at the same rates and on the
same terms and conditions governing
them.

(ii) Loan for providing share capital
to cooperatives of khadi and village
industries will be given on the same
basis as obtaining under the normal
pattern.

(iii) Loan for capital formation to
institution registered under the Socie-
ties Registration Act. 1860, or such
other Acts enacted by the State Gov-
ernments. Loan shall be given upto
four times their owned capital with a
ceiling of Rs. 1.50,000 provided the
total borrowings of the institutions do
not exceed ten times their owned
asscts, including capital formation
loan.

3. Manageria] Assistance

Financial assistance will be sanc-
tioned for meeting the salary and
other incidental expenses like T.A.
contingency, etc. of a worker for a
duration of flve years at the rate or
not exceeding Rs. 3,000 per year.
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4. Training

The pattern of assistance in respect
of training of artisans under Carpen-
try and Blacksmithy Industry shall be
as follows:—-

(i) Stipend @R=. 90 per month
per trainee for three
months . . R=. 270

(ii) Travelling expenses on
an average per traince . Re. o

(iil) Tuition fees to the ta‘n-
ing centres @ Rs. 25 per
trainee per month for
three months . Rs,

75

Total per trainee . Rs. 195

5. Special patterps

In addition to the normal patterns
of assistance applicable to the pro-
gramme in the weaker sections and
hill and border areas with extent of
liberalisation as indicated above there
are a few schemes which are appli-
cable exclusively for the weaker sec-
tiong and hill and border areas. The
pattern of assistance for such schemes
exclusively applicable for being or-
ganised among the weaker sections and
in hill and border areas are detailed
below -

(i) Aid to mew bhandars

Category Annusl re- Grantfor fuminre
tain khadi end fixtures.

- sales expec-

.+ - ted oractusal

., L Rs.5.000t0  75% of the cost
’ ) 22,000 subject to a mxi-
e : mum of Rs,
B s om 1,500 and the
balsnce asloan.

s bar e -
YT ] AL ol

I1. Rs. 20,000 -§9% of the cost

to 40,000 subject to 8 maxi-
coast- - mom of Re

2,000 2nd the
ol balsnce as loan.

tains .
" I, Above Rs. 50% of the ccst

. 40,000 subject to » mexi-
o me mum of Re.
e Ale v 10,000 and the
balence as loan.
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(ii) Reseitlement ef weavers

Grant will .be sanctioned upto
Rs. 1,000 only per weaver family to
meet cxpenditure on the following
items:—

(a) Cost of weaving equipment.

(b) Charges for transport of weav-
ing equipment from  his pre-
sent place 1o the spinning
centres.

(c) Expenditure on installation of
weaving equipment,

‘d) Wages to be paid to the
weaver during the pevicd of
transit and re-establishment.

(e) Expenditure on a shed or
house to be provided te the
weaver family, and

(f) T.A. to the weaver and his
family migrating from one
place to the another: actual |
class fare by railway or the
lowest class available by any
oither mode of transport in-
cluding tonga or bus charges
plus incidental charges at
Rs, 2 per day during the
period of journey.

(iii) Promotion of handspinning

Assistance will be sanctioned on the
following basis:

(a) Honorarium for introducing .
a trrditional charkha . Rc.‘ b

(b) Scholarship per trainee . Ra. 1 '§
‘I.I L)

R -

(c) Commissicn ¢n y:rn prc-
duction . . - e ]

(d) Subsidy to cover the loss - ey

in price Rs. 4,
e ———
ToraL . R, "1
IRl | T

Besides the financial assistance- at
the rate of Rs. 11 for every new tradi-
tional charkha introduced, the Com-
mission will make available cent per
cent grant towards the salary of a
worker employed by an institution- for
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promotion of hand-spinning. The grant
shall not exced Rs. 1.200 per annum.
In the initial stage it will be available

(iv) Agency sules scheme

for a period of one year and thereafter
will be in a graded scale as shall be
determined by the Commission.

Value of khadi seles

Rate of honorarium
per month

(i) Upto Rs. 150/- p.m. .

(ii) Over R.. 150/- to Rs. 400/- p.m.
(iii) Over Rs. 400/- to Rs. 500/- p.m.
(iv) Over Rs. 500/- to Rs. 600/- p.m.

(v) Over Rs. 600/- to Rs. 700/- p.m. .
(vi) Over Rs. 700/- to Rs. 800;- p.m.
(vii) Over Rs. 800/- p.m.

. i . . Nil
Rs. 25/-
Rs. 30/-
Rs. 35/
Rs. 40/-
. . . Rs. 45/-
. : Rs. s0/-

(v) Mobile shows

Besides Lhe provision of grant not
exceeding Rs. 4,000 available under the
normal patiern for organisation of
mobile shows, grant will also be paid
lowards the salary of a worker. This
grant towards the salary of a worker
will be in a2 suitahle graded scale to be
determined by the Commission. For
the first year the grant shall not exceed
Rs. 900 per annum.

Investigation of car theft case of 1964

2659. DR. SARADISH ROY: Will
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether Shri Dharam Yash Dev,
former Indian High Commissioner to
Mauritius has requested him to
reopen investigation of the car theft
case of 1964; and

(b) if so,
ment thereto?

the reaction of Govern-

THE ° MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). A letter from Shri
Dharam Yash Dev regarding reopen-
ing of the case under refercence has
been received recently. The métter
is under consideration.

Harassment of Employees of Bhabha
Atomic Research Centre during
Emergency

2660. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Bhabha Atomic Re-
search Centre workers and staff union
has complained about the harassment
of the employees by the Authorities;

(b) whether Government have gone
into the complaints of wrongful
terminations, undue promotions, can-
cellations of flats allotted, extravagant
expenditures, maladministration by
the Bhabha Atomic Research Centre
during the Emergency; and

(c) if so, whaf are the findings?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). Complaints which have
been brought to the notice of Govern-
ment have been examined and found
to be baseless,; Terminations and
promotions have been processed
strictly in accordance with the exist-
ing rules and procedures, and can-
cellation of allotment of flats has been
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effected under the prescribed pro-
cedure only in respect of unautho-
rised subletting of the allotted
accommdation, No complaint has been
received regarding any speclﬂc case of
extravagant expenditure.

Television Programme under SITE jn
Kerala

2661, SHRI C. K. CHANDRAPPAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the Kerala Government
approached the Centre with proposal
that Tele\nswn programme under
SITE may be started in Kerala; and

(b) if s0. the decision taken by Gov-
ernment m the matter?

;1....

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): (a) Yes Sir. In
'Sentember. 1975, the State Gov-
ernment had made the suggestion in
this behalf.

" (b) On examining the technical
feasibility, it was not found possible
to do so. The position was explained
to the then Chiet Minister of the
State.
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Criteria for declaring Backwarg
Dristricts

2664. SHRI R. D. GATTANI:
Will the Minister of INDUSTRY be
pleased to state:

(a) the criteria for declaring “back-
ward districts” in the States for enti-
tlement for subsidies and concession:

(b) whether Government are aware
that in Rajasthan some of the really
backward distri¢ts have been left out
in preference to advanced districts and
hence the really “backward districts”
(Jaisalmer, Jalore, Barmer, Pali, Na-
gaur) are nof making any progress in
the industrial field;. and

(c) whnther Government are consi-
dering to revise the criteria so that
really beckward districts are given
-preference to prosperous and advanc-
ed districts?.

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) to
{c). .The Planning Commission have
fixed the following criteria for identi-
tying “Backward districts” for entitle-
ment of subsui:e; and concessions:

- (i) It mu.st be an economically
and industrially backward
district which possesses the
minimum infra-structure faci=-
lities essential for industrial
development.

.. 2. In order to identify the districts
falling under the mforesaid category,

the following guidelines have been
suggested:

(i) Per capita foodgrains/com-
mercial crops production
depending on whether the dis-
trict is vredominantly a pro-
ducer of foodgrains/~ash
crops. (For inter-district
comparisons conversion rates
between foodgrains and come
mercial crops may be ceter-
mined by the State Govern-
ment on a pre-determined
basis where neca2ssary).

(ii) Ratio of population to agri-
cultural workers.

(iil) Per capita industrial output
(gross).

(iv) Number of factory employees
per lakh of population or al-
ternatively number of persons
engaged in secondary and
tertiary activities per lakh of
population.

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation to population or 1ail-

~ way mileage in relation to
popuiation.

(vii) Only those districts with in-
dices well below the State
average may be selected for
suitable incentives from
financial institutions.

The above Criteria were circulated
by the Planning Commision to all the
State Governments/Union Territories
for adoption as guidelines with the
request to furnish their recommen-
dations for identifying districts as
industrially backward for purposes of
concessional finance. Out of the dis-
tricts so identified, 6 distrits/areas in
backward States and 3 districts/areas
in other States were also identified
for grant of investment subsidy.
There is no proposal to revise these
criteria for the present.

I~
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"On the recommendations of the
Stute Government the Planning Com-
mission have declared Alwar, Bans-

wara, Barmer, Bhilwara, Churu,
Durgarpur, Jaisalmer, Jalore, Jun-
jhunu. Jhalawar, Jodhpur, Nagaur,

Silkar, Sirohi, Tonk and Udaipur as
backward for concesstional finance and
Alwar, Jodhpur, Bhilwara, Churu,
Nagaur and Udaipur district as eli-
gible for investment subsidy.

Power Consumption

2665. SHRI SHYAMAFRASANNA
BHATTACHARYYA. Will the Minis-
ter of ENERGY be pleased to state
the percentage of power consumption
by the private sector ms well as by
the public sector, separately in the
country?

THE MINISTER OF ENERGY (SHR]
P. RAMACHANDRAN): The State
Electricity Boards and other electric
supply undertakings supply energy to
different types of consumerg suc; as
domestie, commercial, industrial,
agricultural etc., and details of sales,
connected load, etc. are maintained
under these classifications. Therefore,
details of power consumption classi-
fied public sector and private sector
wise separately are not readily avail-
able with the State Electricity Boards
end other electric supply undertak-
ings.

Computer Technology in India

2666. SHRI S. D. SOMASUN-
DARAM: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) the present position regarding
use of computer technology in India;

(b) whether the potentialities of the
technology for making an effective
break-through in the problems of pro-
duction, distribution, etc. have been
studied;

(c) if so, with what results; and
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(d) whether Governmen¢ propose to
encourage a phased application of the
technolegy without causing serious
imbalances in lhe employment posi-
tion?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). Com-
puter technology is being made use
of extensively and jncreasingly for
It&D, encineering design, resource
utlisation, production planning, re-
gional planning, higher level comou-
ter training and commercial appli-
cations contributing to efficient
management. The muin sectors of
application of computers are: agricul-
ture and food; meteorology; defence,
water resources; oil exploration,
energy; education and research, space
applications, engineering design,
steel, transport and communication,
industrial production planning, crime
detection, management information
system for decision making, ship
building, planning, software genera-
tion and sofiware exports.

The Department of Electronics have
studied the development-catalysing
applications of computer technology
in planning production, distribution
etc., a start has been made in this area
of application at various locations in
the country. As a result of the studies,
applications of computers: to increase
industrial production, particularly
through process control, for efficient
use of scarce resources; quality im-
provement, for production planning
and inventory control, and in market-
ing and distribution, have been pro-
moted. Several key sectors have
been given priority and such
applications in those sectors are being
encouraged. These sectors are oil,
manufacturing industry, defence etc.

Proposals for the import and uti-
lization of computers are cleared by
the Department of Electronics only
after examination of the detailed justi-
fication for each prnposed application
put up by the user. Clearances are
given for the utilisation of comn-
puters in such areas as those meet-
ing the needs of naticnal secu-
rity, export-oriented production,
high technology areas, more efficient
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systems, engineering, design engineer-
ing, educatiop and R&D, as also com-
mercial applications where the objec-
tive is not labour saving or prestige.
The policy of the Deptt. of Electronics
is to encourage appropriate automa-
tion, so that employment opporiuni-
ties are enhanced instead of being
reduced, and at the same time effi-
ciency increased.

Working Congditions of A LR. Artistes

2667. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether artistes of wvarious
categories are employed by All India
Nadio at its varioug Stationg througt.
out the country;

(b) if so, the terms and conditions
of such employment;

(¢) whether such artistes are treat.
ed on a casual/special employment
basis without the benefits of Provi-
dent Fund, gratuity, pension, eic.
accruing to them;

(d) the hourg of work laid down
for such artistes, and whether they
are paid extra money for extra work;
and

(e) whether the said artisteg are
also asked to do ghe administrative
work at the various radio stations and
if so, whether they arg paid an addi-
tiona] ailowance fcr such work?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir. All
India Radio engages artistes of various
categories for producing and present-
ing programmes and also for assisting
in production of programmes on long
lterm Staff Artistes cuntract.

(b) Such a Staff Artiste is initially
engaged on three years contract. On
completion of probation they are
Eiven a contract upto the age of 58

years. They are further continued
upto the age of 60 years after ga
review. A copy of the agreement
form entered into with the Staff
Artistes is laid on the Table of the
House. [Placed in Library. See No.
LT-625/77.]

(c) Long term Staff Ariistes ore not
treated on casual/special employment
basis and they are entitled to contri=
butory Provident Fund and gratuity,
but they are not entitled to any pen-
sion. Some Artistes are engaged
specially on casual contract basis
and they are not entitled to these
benefits.

(d) Staff Artistes of AIR are work-
ing normally for 7 hours per day
either during office hours or in shifts.
Staff Artistes are entitled to extra
remuneration for additional work.

(e) Producers who are engaged on
Stafl Artistes’ coniract are required to
do administrative work connected
with presentation and production of
programmes. Announcers are also
required to perform the duties like
filling in the log books, fault reports
etc. (which are included in the duties
prescribed for them) occasionally
whenever necessary. As this forms
part of their normal duties the ques-
tion of payment of additional allow-
ance doer not arise. No Staff Artiste
is engaged to perform only adminis-
trative work, except the category of
General Assistants/Copyists, which
is, however a dying cadre and no
fresh recruitment is being made to
these posts. The recruitment to these
posts are now being made as clerks.

Beating up of Adivasis of Baroda

District

2668. SHRI GANGADHAR APPA
BURANDE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Adivasis of Baroda
district were beaten up with the help
of police for refusing to contribute a
thousand kilograms of gilver which
the Congress leader of Rangpur
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Ashram wanted to present to Mr.
Sanjay Gandhi during his scheduled
visit to Baroda; and

(b) if so, the steps taken to punish
the culprits?

THE MINISTER OF HOME AF-
FAIRs (SHRI CHARAN SINGH): (a)
According to the information received
from the Government of Gujarat, no
such incident has been reported.

(b) Does not arise.

Backward Districts in Gujarat

2669. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be

pleased to state:”

(a) the districts in Gujarat State
which are earmarked industrially
backward;

(b) whether there is any proposal
to allot land for setting up industrial
units in those districtg by the Gujarat
Industrial Development Corgoration;
and

(¢) if so, the criteria adopted?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) to
(c). The districts in Gujarat State
earmarked as industrially backward
for concessional finance are Amreli,
Banaskantha, Bhavnagar, Broach,
Junagadh, Kutch, Mehsana, Panch-
mahals, Sabarkantha and Surender-
nagar. Out of the above mentioned
districts, the Districts of Broach,
Panchmahals and Surendernagar are
also eligible for Central Investment
Subsidy.

2. The Gujarat Industrial Develop-
ment Corporation has developed in-
dustrial estates in these districts and
allots developed plots and sheds in
these estates for setting up industries.

3, The following are the important
criteria followed by the Gujarat In-
dustrial Development Corporation for
allotment of land for setting up in-
dustrial units in backward districts of
Gujarat:
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In Gujarat Industrial Development
Carporation estates, the land is allot-
ted after assessing the requirement
of industrial units based on the details
of the built-up area furnished by
them and after taking into considera-
tion the open land required for build-
ing margins, for storage of certain
raw materials, the margine required
under the explosives regulations and
land required for future expansion.
Priority is decided on the basis of date
of application and the principle of
‘first come first served”. Where the
land required is more than 10,000 sq.
metres, the allotment is decided un
the recommendutions of the State
Industries Commissioner after an
assessment by the Technical Officers
of the Industries Directorate. The
plots and sheds are allotted on hire-
purchase basis. Initial payment is
kept at 20 per cent and balance
amount is recovered over a period of
10 years.

Communications Received by Ministry
from M.Ps.

2670. SHRI UGRASEN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the average number of com-
munications received by his Ministry
every week from M.Ps. gssociations,
public bodies and members of the
public;

(b) whether all these communica-
tiong are acknowledged, and reply
sent to the party concerned;

(c) whether any uniforen codg of
instructions hag been evolved to be
followed by all Ministries ganq de-
partmentg of the Government on this
subject; and

(d) if so, the getailg thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Based on the figures for the
month of May, 1977, the average
number of all communications received
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L4

in the Ministry of Home Affairs, De-
partment of Personnel and Administra-
tive Reforms and the Department of
Official Language, during a week is
22,500. Of thede, the’number of létters
from MPs is 65. For the other cate-
gories separate figures are not main-
tained.

(b) Yes, Sir.

(c) and (d): Yes, Sir. The proce.
dure is explained in para 45 of the
Mannual of Office Procedure, and copy
of the Ministry of Home Affairs, DP &
AR O.M. No. 39011/:18)1/77-0&M
dated 24-5-1977, laid on the Table cf
the House. [Placed in Librury. See
No. LT-626/77.]

Dismissal of Officlals from B.A.R.C.
during Emergency

2671, DR. BAPU KALDATY: Will
the Minister of ATOMIZ ENEDRGCY be
pleased to state:

(a) whether a number of senior
Class 1 officials were dismissed during
the Emergency from Bhabhs Atomic
Research Centre, Bombay;

(b) if ¢0, their number; and

(c) the reasons for their dismissal?

THE PRIME MINISTER
MORARJI DESAI): (a) No. Sir.

(SHRI

(b; and (c). Do n»t arise.
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Inclusion of Nepali Language in Eighth
Schedule

2675. SHRI K. B, CHETTRI: Will the

Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the inclusion of Nepaoll
language in the Eighth Schedule of
the Constitution 1s under the consi-
deration of the Government;
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(b) if so, the facts thereof;

(¢) the names’ of the Advisory
Committee members of the above
language and the criteria of selec-
tion; and

(d) qualifications and works in
Nepali language of each member?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) At pre-
sent there is no such proposal under
consideration of the Government.

(b) Does not arise.

(¢) No such Advisory Commiitee has
been set up by the Central Govern-
ment.

(d) Does not arise.

Appointment of Gentral Manager, Cen-
tral Road Research Imstitute in Maruti
Heavy Vehicles

2676. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether a certificate was 1ssu-
ed to the Maruti Heavy Vehicles (P)
Ltd. about the manufacture of road
rollers by the General Manager,

Central Road Research Institute,
Delhi; and
(b) whether the said General

Manager has since been appointed as
General Manager in the Maruti
Heavy Vehicles?

MINISTER OF INDUSTRY (SHRI
BRIJLAL VERMA): (a) Yes, Sir.

(b) Ministry of Industry have no in-
formation in this regard. It would,
however, be observed that issues relat.
ing to manufacture and sale of road
rollers by Maruti Heavy Vehicles (P)
Ltd. are covered in the terms of refer.
ence of Commission of Inquiry appoint-
ed by Ministry of IJome Affairs vide
notification dated 30th May, 1977.
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Seamen’s Employment Office at
Madras

2678. SHRI K. RAMAMURTHY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have de-
cided to set up a Seamen’s Employ-
ment Office at Madras Port as in Bom-
bay and Calcutta; and

(b) if so, the facts thereof?

THE PRIME MINISTER
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(SHRI1

Corruption in the matter of Recruit-
ment in Army

2679. SHRI CHAND RAM: Will the
Minister of DEFENCE be pleased to
state:

(a) whether large scale corruption
is prevalent in the Military in the
matter of recruitment; angd

(b) if so, whether Government pro-
pose to end this corruption?
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THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) and (b).
Only.a few cases of corruption have
been reported from time to time, which
have been regisiered with the Police
and action has been taken on the basis
of results of investigation. Disciplin-
ary action has also been taken against
those found guilty,
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T.V. Centre at Nagpar.

268l. SHRI T. S. SHRANGARE:
Wi, the Minister of INFORMATION
AND BROADCASTING be pleased lo
state:

(a) whether there hag been a public
demand and often representations
made to Government for the installa-
tion of T V. Centre at Nagpur;

(b) if so, the reactien of Govern-
ment thereto; and

(c) the general guide-lines to be
followeq for installation of T.V, Cen-
tres?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) There have been a few
suggestions/enquiries regarding setting
up of a TV Centre at Nagpur.
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(b) There is no proposal to set up a
TV Centre at Nagpur, due to con-
straint on resources.

(c) The objec{lve would be to provide
widest possible coverage of the country

subject to technical feasibility and
availability of required financial re-
sources.

‘U’ Certificates to Films

2682. SHRI ANANT DAVE: Will the
Minister of HNFORMATION AND
BROADCASTING be pleased to state:

(a) whether some cases of undue
favour to some producers and direc-
tors of films shown by the former In-
formation and Broadcasting Minister,
Shri Vidya Charan Shukla have come
to the notice of Government in respect
of allowing ‘U’ certificates to their films
inspite of the refusal by the Film
Censor Boards:

(b) if so, the particulars thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir. The records
do not indicate this,

(b) and (c). Do not arise.

Recruitment of Scheduled Castes and
backward Classes to Army

2683. SHRI BRIJ BHUSHAN TI-
WARI: Will the Minister of DEFENCE
be pleased to state:

(a) whether persons belonging to
backward classes and Scheduled Castes
are not recruited to Army in al] ranks
and units and only the persons of
Martial race are considered fit and
recruited;

(b) whether the proposition is prove
ing detrimental to the integrity of
the country by making distinction on
the oaste consideration between citi-
zens; and ..

&

(c) whether Government propose
to issue instructiong that all able
bodied citizens without any caste con-
sideration woulq be recruited and such
persons desirous of serving the army
may not he called to tell his caste?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM):. (a)} No Sir.
Government do not recognise any dis-
tinction belween the so-called ‘martial’
and ‘non-martial’ classes. Recruit-
ment to the Army is open to all classes.
including the backward classes and
scheduled castes, provided they satisfy
the physical, educational and medical
standards. In the case of certain re-
giments, however. recruitment 1io
which due to historial reasons are
organised on class basis, only recruits
belonging to classes constituting
those regiments are allotted. Recruits
belonging to other classes are excluded
from such regiments. ‘They may, how-
ever, be allotted to other regiments
provided vacancies exist.

(b) and (¢). The prasent system
exists because of historical reasons.
It has been considered advisable to
retain the present system even though
it may be benefiting certain classes and
make adjustments, if any, only gradu-
ally.

It is necessary to require declaration
of castes or communities from intend-
ing recruits so that

(i) they are mllotted correctly to
tegiments in accordance with the class
vomposition and

(ii) documentation in service records
is properly done and statistics main-
tained correctly,

In view of the position explained
above, it is not proposed to issue any
instructions in the matter.
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Officers in the Ministry

2684. SHRI MOHD. SHAFI QURE-
‘SHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of Directors,
Deputy Secretaries, Joint Secretaries,
Additiona] Secretaries and Secretaries
in all the departments which come
under his Ministry; and

(b) number of such officers belong-
ing to Scheduled Castes and Scheduled
Tribes?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):

Designaricn of post Number
of officers
in posi-
tion.

{a)
(i) Secretary . . . 3
(ii) Additional Secretary . 6
-(iii) Joint Secretary . . 1§
(iv) Directcr . 3 . 19
(v) Deputy Secretary . 36
{b)
(i) Decputy Secretary . . 1
(ii) Director - . . 1

Grant of Pension to Freedom Fighters
from Goa

2685. SHRT R K. MHALGI- Will the
Minister of HOME AFFAIRE be pleas-
ed to state:

(a) whether the ‘freedom fighters’
who participated in the Goa Freedom
Struggle and were in jai] are entitled
to pension; and

(b) if so, how many of them have
been awarded pensions so far?

THE MINISTER OF HOME AFFAIRS
(SHR1 CHARAN SINGH). (a) Yes, Sir,
if they satisfy the conditions of eligibi-
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lity prescribed in the Freedom Fighters
Pension Scheme,

(b} 519 Freedom Fighters of Goa
have been awarded pensicn upto 30th
June, 1977.

uifrarst @4l ¥ oww wwe @

2686. =t §Tav wYudY: W TR
Wt g TAX Fr g1 w4 fw o

F w3y & AwET ¥ ¥ faa
3T Gl W mae =7 " A7
154

(=) afz &, a1 w1 ad &
Z7TR T F T 1 9 7@ & fAg
fay o & s @ E?

A (s s faw) c (F) T
FraTe A favraet 39 faad wmardr avy
wifzandt et § 9TIw SRl § 1 ST
g wet frAm Tl § S
o ¥ wrw sEfer @ £

(7) wrm w=r fame &2
TEEAT ¥ T H WE AT W@T R
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qifga@Y Iq-NoAd T AT EY
wifea qat & 1977-78 § A1 497 &
# R & wamfqa afcag

Treg/da faa @ w1 AW e

(vra s
)
1. " 92N 174.14
2. wqw . wTE waw
e T Y
3. fa=r 42.00
4. A . 121.00
5. femmamr w3m 1. 45
6. FATZH 22. 45
7. ¥19 15. 44
8. WeT 4ZW . 16. 60
9. WEIUE 230.52
10. wforqz. . 6.85
11. JEAT : 81.71
12. TqoeaT 15.10
13. afa= arg 6. 34
14. faqa 15 WA
SAk a8
15. SO W2W . 17.73
16. gfe=w dme . 6.90°
wa mfaa ofx
17, Wewm & e
qrraag ¥ WA
QAR S
18. AT, saw &y 5.00
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wfas wreaa gifaaicr &ar

2687. WY HBIWS oW : T
Tg Wl qg TATA KT FIT T4 % :

(%) ®1  mIwT 7 gonfaafor
1 sfgs wTTATT FaT GIfgT FIX FT
frorg & faar & wgar a7 #71 fa=a<
g W

(@) afz g, a1 ag favig = a=%
twarfraa faar s ?

AN (st ww fag) o (F)
a1 (7). wfas wrda T wfa-
faaw, 1951 &1 w7 a1 ¥ AT
WTLATy ghfaas Tt F goq 71 sgaeqn
v & o, faasaw, 1963 # awmaa
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2. I35 FaT F1 oafzm ¥R OF
AiqarfE  wRw s qgr v S
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FA & fag TSt &7 & wOaew STrQ
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Indastrial Cooperation petween
Yugoslavia and India

2688, SHRI G. Y. KRISHNAN: will
the Minister of INDUSTRY be pleased
to state:

(a) whether India and Yugoslavia
have reached some far-reaching con-
clusions to enlarge industrial co-
operation between them:; and

(b) if so, the decisions reached?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) Yes,
Sir.

(b) At the eleventh Session of the
Indo-Yogoslav Joint Committee held
in May, 1977 in New Delhi, while consi-
dering the ways and mzaans for further-

ing industrial cooperalion, 1the two
sides— )
(i) identified specific products

which have possibilities for
increasing exporls fiom -res-
pective countries e.g. various
engineering products. steel
products, chemical products
etc. for export from india and
nen-ferrous metatls, fertilizers,
ships etc. for export Ifrom
Yogoslavia.

(ii» agreed to accel2rate the pro-
gress of ongoing projects with
Indo-Yougoslav  cellaboration

in India.
(iii) . agreed to impart greater
momentum to secure Indian

participation in piojects in
Yugoslavia; and

(iv) identified new & spacfic areas
for Indo-Yugoslav industrial
cooperation in India, Yugo-
slavia and third countries.

Allegeg Police firing on forced gteri-
lization issme
2689. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in implementing forced
sterilizution police resorted to ﬂrinl
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in different parts of the country, kill-
ing and injuring many people, from
July, 1875 to January, 1877; and

{b) if so, the facts thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH)- *a) and
(b). According to the intormation fur-
nished by the States and Union Terri-
tories, Police resorted 1o firing 15
times, killing 33 and injuring 105 per-
sons in the States of Haryana. Rajas-
than and Uttar Pradesh on'v. during
the period from July 1975 to January
1977, in incidents connected with
family Planning campaigns.

At ffat fem # afaafaramg
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*Y o= AT )
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Winding up of Banking Department
2691. SHRI M, KALYANASUNDA-

RAM Will the PRIME MINISTER be
pleased to state:

(a) whether Government have
decided to wind up Banking Depart-
ment; and

(b) if so, the detailg and objectives
thereof?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (ay and (h). Yes
Sir, The work of this Department is
now being handled in ibe Department
of Economic Aflairs and Revenue, This
decision was taken to rationalise the
transaction of business and to. redu:-e
expenditure.

wrdter gy A R Jumt & fag
fraffea wrafa

2692. ¥To WFHATOAN qi¥A :
[T IO FAT I FATH T FAT FE
fr -
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T ¥ FATEE X A FT qqS e
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Administration of Sainik, Schools

2694. SHRT VAYALAR RAVI: Will
the Minister of DEFENCL he pleased
to state:

(2) whether there is any proposal
to take the administration of the
Sainik Schools from the Sainik School
Societies and bring under a statutory
body for effective functioning; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM); (a) No, Sir,

(b) Does not arise,

Pay Scaleg In the Sainik Schools

2695. SHRI VAYALAR RAVI: will
the Ministér of DEFENCE be rleased
to state:

(a) when were the present pay
scales introduced in Sainik Schools;

(b) whether there has been no
revision of pay scaleg for the last 15
years and if so. the reasons therefor;
and
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(c) when the Government propose
to revise the existing pay scales? 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) 1861.

(b) Yes, Sir. The pay scales could
not be revised due to lack of funds. 5

(c) State Governments and Union
Territories have been requested to
increase the existing rates of scholar-
ship for the boys studying in Sainik
Schools. The proposed increase in the
scholarship would provide ‘additional
funds for revision of pay scales and
grant of dearness allowance to the staff
and for other expenditure. Some
State Governments have galready
agreed to the increase in the existing
scholarship rate, while few others have
agreed to it partially. Several State
Governments are still considering the
proposal The question of revision of
pay scales ot the stalf in Szinik Schools
will be taken up as svon as rate of
scholarship hag been increased by all
the various authorities.

Wty g?  anTeTYAl W SeArER
frar wma
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Curtailment of Facilities of workery in
Sen Raleigh Cycle Foctory Asansol

2697. SHRI ROBIN SEN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
that during emergency the present
management of Sen Raleigh Cycle
Factory, Asanso] in collusion with the
Congress-led union and the Labour
Minister of West Bengal came to an
agreement where many vital rights
and privileges of the workers such as
canteen facilities, medical facilities,
retirement age, production bonus have
been forcibly curtailed and the
workers were forced to agree with
the agreement which is against their
interest: and

(b) whether Government wil] con-
sider to repeal the said agreement and
restore the rights and privileges cur-
tailed by the above agreement?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
(b). A tripartite settlement was
arrived at by mutual 'agreement bet-
ween the management, the labour
union and the State Guvernment! of
West Bengal, which get out {he basis
for possible revival of the company,
at the time the management of Sen
Raleigh was taken over. Such a
settlement was considered necessary
in the interest of the revival and conti-
nued running of the undertaking

JULY 6, 1977
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3
which was burdened with heavy lia-
bffities and was faced with severe
financial constraints. The manage-
ment would be in a position to revise
the agreement only after the perfor-
mance of the undertaking improves
and its financial position parmits the
consideration of such revision

Inter-Islang Services in Andaman
and Nicobay Islands

2698. SHRI MANORANJAN BHAK-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government propose to
improve the Inter-Islani services in
Andaman ang Nicobar Islands;

(b) if so, the details thereof;

(¢) whether new vessels are to be
commissioned; and

(d) if so, when?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (m) to (d). The
Inter-Island Services in Andaman and
Nicobar Islands are expected to im-
prove considerably with the acquisi-
tion and commissioning of the follow-
ing vessels by the Administration for
phich provision has been made in the
Plan. The number and type of the
vessels already acquired with their
date of commissioning and those pro-
posed to be acquired along with expect-
ed dates of commissioning is indicated
below:—

No. and type Date of commissioning

(i) 3 Ferry vesselsof Alrerdy commissicned
75 deck-passengers in February, Sep-
capacity each. tember and Octo-

ber 1976.

(il) 4 vessels of 140 2 vessels expected to
deck-passengers, 8  arrive at the Islends
saloon passengers in Janusry, 1978
and sotonnescar- and two others in
go capacity cach.  Scptember, 1978.
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(iii) 2 Gan type One vessel has already
erry vessels of 200 commissioned
deck-passengers  in April, 1977 and
each. i the other is expected

= to be commissioned
rowards the cnd of
.'_.!’77'

(iv) 1 150-200 cargo- Indent for the vessel
cuim-touring ves-  is being placed.
sel.

ed to be com-
Andaman mrssioned during

(v)r I vehicle ferry Expect
or
Trunk Roed.

1978-79.

Port Blair Radio Station

2699. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state;

(a) whether the Port Blair Radio
Station which was converted into
20 K V. Station, is inaudible from
Diglipur, Mayabunder, Campbe]l Bay;
and

(b) it so, what action Government
propose tp take in the matter?

”

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The programmes broad-
cast on the 20 KW MW transmitter of
Port Blair Station are not clearly audi-
ble at Diglipur, Mayabunder and
Campbell Bay.

(b) (i) Frequencies have been co-
ordinated in the frequency Assignment
Plan drawn up by the International
Telecommunications Union for a high
power medium wave transmitter at
Port Blair and for low power medium-
wave transmtters at five oiher centres
in the Union Territory. The setting up
of these transmitters will depend on
the availability of financial resources
and priorities as may be decided from
time to time. With the setting up of
these transmitters reception will im-
Prove considerably at Diglipur and
Mayabunder.

01

an
(li) Additionally, there was a pre-
posal to set up a high power shortwave
transmitter at Port Blair for a second
grade service throughout the Union
Territory. This did not materialise due
to paucity of resources. Resources
permitting, the proposal will be kept
in view at the time of formulating
schemes for subsequent Plants,

T.V. Programme at Gwalior

2700. SHRI MADHAVRAO SCINDIA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the cities so far covered for T.V.
programme in the country;

(b) whether Government propose to
extend the T.V. coverage to some other
important cities alse; and

(c) if so, whether Gwalior is one
of the cities to be covered for T.V.
programme?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The following cities
having a population of more than one
lakh are covered by T.V. programmes
at present:—

1. Delhi

2. Rohtak

3. Meerut

4. Lucknow
5. Calcutta
6. Madras

7. Kanchipuram
8. Bombay
9, Thana

10. Poona
11. Raipur
12. Jaipur
13, Srinagar
14. Nadiad
15. Amritsar,
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(b) Government excepts to extend
T.V. coverage to the following cities
when the projects under execution
d;ring Vth Plan are completed: -

1. Kanpur
2. Dehradun ..
» 3, Muzaffarnagar
4. Saharanpur
. Ambala
Patialg
. Chandigarh
Jullundur
. Ludhiana
10. Gulbarga
11. Hyderabad-Secunderabag
12. Sambalpur
15. Muzaffarpur.

-3 NI W

o

(¢} Gwalior is oot includeg for T.V.
coverage under the existing scheme.

Recruiting Centre at Marmagoa for
Saloon and Deck Crew of Ships

2701. SHRI EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose to
set up a geamen’s recruiting centre at
Marmagoa for saloon and deck crew
of ships; and

(b) if so, when?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

Re-Employment of Government Ser-
vants after retirement

2702. SHRI SHANKERSINHJI VAG-
HELA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there ig a rule that if
a Government servant is employed
after retirement from Government
service and is paid his salary from the

- JULY 8, ID'H_L_ u_._yriuen Answers g 104

Government fund, his new salary plus
pension should not exceed the pay
drawn by him at the time of hig retire-
m'ent; -

(b) if so, the reasons for making
exception in the case of officers of the
* Central Government Employees
Consumer Cooperative Society Ltd.,
New Delhi including its General
Manager; and -

(c) the steps proposed to be taken
by Government to recover the extra
amount thus paid?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir. ).y eil.

(b) This rule js not applicable to a
Government servant employed in the
Society after retirement from Govern-
ment service. Therefore, the question
of making exception in the case of
officers of the Society including its
General Manager does not arise.

(c) Does not arise.

Encroachment of Land Allotted to
Sikh Temple in Nagaland

2703. SHRIMATI RANO M. SHAIZA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether land allotted to the
Sikh Temple were encroached by some
unauthorised persons” in Nagaland;

(b) if so, the action Nagaland Gov-
ernment have taken to evict them;

(c) whether some non-locals were
allotted land in Kohima Town in con-
travention of the existing law, if so,
the particulars of those allottees and
the allotting authority;

(d) whether the Governor of Naga-
1and passed any orders with regard to
the encroachment of Sikh Temple land
by other parties; an:_i

(e) it so, the nature of the orders and
the action Government have token to
execute them? :
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THE MINISTER” OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
According to the report furnished by
the Government of Nagaland, there
was no encroachment by any unautho-
rised persons on the land;allotted to
the Sikh Temple in Kohima.

(b) Does not arise.

(c) Government of Nagaland has
informed that no land has been allotted
to non-locals in contravention of the
existing laws.

(d) and (e). A plot measuring
2500 sq. ft. in Kohima had been allotted
to the Sikh Temple but on actual
measurement some time back, the area
actually occupied was found to 5558 sfl.
Considering that it was a religious in-
stitution, the Government of Nagaland
regularised the entire area actually
under occupation in favour of the Sikh
Temple, after obtaining approval of
the Governor.
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Industrial Cooperation with Japam

2706. SHRI G. Y. KRISHAN: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether Japan hag extended its
cooperation in industrial fleld to
India; and

w
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(b) if so, the facts thereof?

‘THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
Sir.

Y

(b) During the period from 1969 %o
1977 (upto March):\ Goverament Jf
India approved 196 collaboration pro-
posals (including 24 involving financial
participation) between Indian and
Japanese parties for setting up/expan-
sion of industrial wunits in India.
The maip industries covered by these
approvals include electrical machinery
and electrical appliances, machine
tools, chemical items such as caustic
soda, mechanical toys, automobile
ancillaries, tools, alloy and special
steel, wire rods, ceramics, agricultural
tractors, deep sea fishing etc. Besides,
a number of important projects in
India under the following sectors.
received fnancial assistance from
Japan under the Yen credits:

¢i) Fertilisers, chemicals, insecti-
cides and petro-chemicals.

(ii) Iron alfd steel. . .. RTE

(iii) Power plants and related
equpnent. 14

{iv) Ball-and raller bearings.. ¥ .

(v) Machine tools.

(vi) Watches - (

(vii) Instrumaeniation. - .

(viil) Electrical
and batteries.

(ix) Shipping.
(x) T. V.
€xi) Bilk.

lamps. cables,.

Indians employed in foreign
Companies in {‘ndi.l.

2707, SHRI PRABANNBHAI MEH-
TA: Will the Minister of INDUSTRY"
be pleased to 'state:

(a) whether Government have
made any survey regarding the num-
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ber of Indians employed in foreign-
owned or controlled companies in
India during the last three years;

(b) whether this collection of sta-
tistica] data regarding the employ-
ment of Indians and foreigners in
such firms wag started in 1952 at the
instance of the then Prime Minister;

|
{c) if so, what is the latest position
in this regard and to what extent the
percentage of Indians employed at
present in such firms has increased;
and

(d) steps being taken to make it
hundred per cent indianised?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
Sir.

(b) Yes, Sir.

(c) According to the information
supplied by 379 foreign owned/con-
trolled firms in 1975, the number of
Indians employed above the salary
level of Rs. 3000 p.m. was 6158 out of
a total of 6655 (92.5 per cent). At »
salary between Rs. 2001 and Rs. 3000,
the total pumber of Indians empoly-
ed was 8768 out of 8781 (99.9 per
cent), '

(d) In order {p keep the employ-
ment of foreign natlonals to a mini-
mum level, their employment {s
permitted only when it is considered
to be essentiml.

Recruitment in MAM.C,, Durgapur

2708. SHRI ROBIN SEN: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether the Mining and Allied
Machinery Corporation, Durgapur has
recruited large number of workers
who have allegiance to a particular
political party, under the instruction
of 3 State Minister, West Bengal, just
on the eve of dissolution of the West
Benga] Assembly; and

(b) if so, action contemplated in
this regard?

-

IIo

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) No,
Sir. 4

(b) Doe:__ fmt arise.

CBJ. Enquiry against Managing
' Director of M.AM.C., Durgapur

2709. SHRI ROBIN SEN: Will the
Minister of INDUSTRY be pleased to
state: 1 itolne

Joi

(a) whether a CBI enquiry has been
instituted against the present Manag-
ing Director of Mining and Allied
Machinery Corporation, Durgapur;
and

(b) if so, whether the said CBI en-
quiry is still ynder process or it has
been closed?

THE MINISTER OF INDUSTRY
{SHR1 BRIJ LAL VERMA): (a) No,,
Sir.

(b) Does not arise.

Family Burnt Alive in Patharbandi
Village, Bankura District West Bengal

2710. SHRI NIHAR LASKAR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether 11 members of a
family were burnt alive in Pathar-
bandi village, 'P.S. Raipur, Bankura
district in West Bengal on the 23rd
‘May, 1977; %

(b) if so, wh¥ther Union Govern-
ment have obtained the report from
State Government: and

(c) the action taken on the report?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir.

(b) and (c). According to the Govt.
of West Bengal, on the night of
22/23rd May, 1977, some miscreants set
fire to the house of Shri Mathuranath
Tripathi at Patharbandi, PS Raipur,
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Bankura. 11 persons including Shri National Highways
Mathuranath Tripathi were burnt to

death, Sh. Mathuranath had some SHRI RAJ

dispute over some landed property 2712 P. ASSE AL

with some of hig neighbours belonging
to the Lohar community. Some arrests
have been made and further jnvesti-
gation is in progress.

Complaints against Italian Nationals
visiting India

PR

2711. SHRI KANWAR LAL GUPTA:

Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the names of the Italian na-
tionals who visited Indim in the last
four months;

(b) the purpose of their visit;

(¢) how long each person stayed
in India;

(dY whether Government have re=-
celved any complaint against any
Italian national during this period;
and =

(e) if so, the facts thereof and the
action taken by Government thereon?

L'-!

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
A list giving the names of Italian
nationals who visited India during
February-May 1977 is laid on the Table
of the House [Placed in Library.
See No. LT-627/117].

al

(b) Mainly tourism, business, studies,
rendering technical assistance etc.
T' .

(¢) Exact information about the
number of days for which each person
stayed in India is not readily available.
Generally, the period varied between 1
to 90 days, though in some cases the
stay may have been longer.

_ (d) Nu, Sir.

{e) Does not arise. 2

NAIDU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: -

(a) whether there are any propo-
sals with the Government to up-
grade: (i) State Highway into Na-
tional Highway between’'Chittor and
Naidupet (connecting NH4 to NHT),
and (ii) State Highway into Natiomal
Highway road leading Palamaner to
Anantapur; and

(b) if so, when?

(SHR1
(a) No, Sir.

THE PRIME MINISTER
MORARJI DESAI):

(b) Does not arise.

Automated Coal Mine at Bharat Cok-
ing Ceal Ltd

2713. SHRI NIHAR LASKAR: Wwill
the Minister of ENERGY be pleased to
state:

(a) whether any agreement has
been reached with the British firm
to supply equipment for India's first
automated coal mine at the Bharat
Coking Coal Ltd, Monidih mines in
Bihur;

(b) if so, details of the equipmeat
likely to be supplied to India;

(¢) whether the equipment has
been brought from some other eoun-
try also; and

(d) main features of the proposed
first automated coal mine in India?

‘THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No auto-
mated coal mine in BCCL is proposed
to be worked in the near future. How-
ever, an order has been placed on M/s.
Dowty Mining International of UK. to
supply the equipment for our experi-
mental Longwall Face with Self-
Advancing Supports at Monidih mine.
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i(b) The equipment comprise of:

(i) Dowty Self-Advancing Powered
Roof Supports;

» (ii) Anderson Mayor Double
Drum Ranging Shearers;

(iii) Armoured Chain Conveyors;
and

(iv) Various other electrical and
mechanical parts.

(c) Government have, recently
approved procurement of a second
set of méchanised Longwall Face
Equipment from Poland.

(d) The new equipment will en-
able the mine to reach a level of pro-
duction which could pot normally be
reached by conventional methods.
The roof supports which form an
integral part of the mechanised
muning methods will greatly in-
crease the level of safety in the mine
by protecting workers from roof falls
which are the largest single cause of
fatalities in underground mines,

Soya Mea) Processing Plant

2714. SHRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRY be
pleaged to state:

(a) whether Food  Specialities
Limited has sought Government sanc-
tion for setting up a Rs. 50 million
soya meal processing plant;

(b) if so, the reaction of Govern-
ment on the proposal;

(c¢) whether the Company proposes
to dilute its foreign shareholding
from 69 per cent to 40 per cent in
three stages; and

(d) the main points of the pro-
posed move?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL YVERMA): (a)
and (b). M/s. Food Specialities Limit-
ed has submitted an application for
the grant of an Industrial Licence for
the manufacture of Soya Bean pro-
ducts and the same is under consi-
deration of the Government.

(c) and (d). By its letter dated 28th
April, 1976, the Reserve Bank had
asked the company to reduce its non-
resident interest to a level not ex-
ceeding 40 per cent within a period of
one year from the date of receipt of
the company's letter and also %o
submit a scheme indicating in detail
the manner in which the stipulated
dilution of a non-resident interest
would be brought about. The time
limit prescribed by the Reserve Bank
has expired on 2nd May, 1977. The
company has not submitted any
scheme 3o far dilution of its non-
resident interest,

Conversion of Andamap Cellolar Jali
into Archive

2715. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Government has
drawn up any schieme to convert the
Andaman Cellular Jail into an ar-
chive; and

(b) if so, the salient featureg there-
of?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) It seems the Hon'ble Member
has used the word “archive™ in the
question to mean a “monument”.
Presuming this, the answer is in the
affirmative.

(b) The Cellular Jail in Port Blair,
Andamans consisted of a tower
flanked by 7 wings like spokes of a
wheel, besides the entrance block.
At present there remain only the en-
trance block, the tower and three
wings. - A decision has been taken
that whatever is left of this historical
jail should be preserved as a national
monument for the future. The main
point of the preservation of the jail
is to maintain its gaunt severity.
This is considered to be the most
effective and poignant memorial of
all. With this end in view, a scheme
has -been drawn up to maintain the
Cellular Jail as a national monument.
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A roll call of freedom fighters ins-

cribed on metal plagues has ulso been

put up in the jail.

Strike Notice by Bombay Stevedores
and Dock Labourers

2716. SHRI NIHAR LASKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Bombay Stevedores
and Dock labourers had given a
notice of strike any tima alter June
24, 1977;

(b) if so, what are their demands;

(¢) whether their demands have
been considered; and”

(d) what are the points of dispute?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Bombay
Stevedores and Dock Labourers’
Union served a notice on Bombay
Port Trust and Bombay Dock Labour
Bourd of its intention to organise a
strike on any day after 24-6-1977.

(b) to (d). The demands mention-
ed in the strike nofice fall under
two categories, viz., local and general.
Local demands have been discussed
with the Union by the Port Trust and
Dock Labour Board and further
uction, where necessary, is being
taken accordingly. The general
demands relate to extra additional
benefits over and above those re-
commended by the Wage Revision
Committee.

The Report of the Wage Revision
Committee was discussed by the
Minister of Parliamentary Affairs
and Labour with the four All India
Federations of port and dock work-
ers from 26th to 20th June, 1977. The
Labour Minister offered substantial
improvements over the Committee's
recommendations. While the Indian
National Port and Duck Workers
Federation and two other Federations
agreed to consult their afflliates
before indicating their final reaction,
the All India Port and Dock Workers
Federation rejected the offer. The

JULY 6, 1977
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Labour Minister offered to have
another meeting with the Federations
on or about 14th July, 1977.

The question of ex-gratia payment
in lieu of bonus will have to be
decided in the light of 4k~ future
policy about bonus,

Power Shortage in the Ceuntry

2717. SHRT NIHAR LASKAR: Wil
the Minister of ENERGY be pleased to
state:

(a) whether power shortage in
the country is affecting the economy
to a large extent; and

(b) when power shortage is likely
to be overcome? .

THE MINISTER OF ENERCY (SHRI
P. RAMACHANDRAN): (a) It is not
possible to quantify the eflect of power
shortage on the economy of the country
as a number of other inter-related fac-
tors also aflect the economy. H-wever,
power shortage does hamper economic
growth.

(b) Efforts are being made to com-
mission additianal hydro and thermal
power stationg to meet the rising load
demand in the country. While plann-
ing for additional generating capacity,
the anticipated peak demand and
energy requirements by 1983-84 are be.
ing kept in view.

Irregularities in Appointment of

Statiop, Directors, Assistant Statien

Directors and Producers in ALR, and
T.V. during Emergency

2718. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the number of persons ap-
pointed both on direct basis and on
promotional basis in the category of
Station Directors, Assistany Station
Directors, Chief Producers, Deputy
Chief Producers, Pmducers, Pro-
gramme Executives in All India
Radio and Television during the
course of Emergency;
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(b) whether mozt of the appoint-
ment/selections® had been from
among those whgo had been the
favourites of officials/politiciangs then
in power;

(c) whether Government propose
to enquire into the irregularities with
regard to these tppolntnmntg and
promotions; and

(d) it so, the decision of the Gov-
ernment in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI) (a) The number of persons
appointed during the period of Emer-
gengy, are as follows:

= -

Category of post No. of

appointed
(1) Station Directors . 82
(2) Assistant Station Dlrectm 69
(3) Chief Producer . . I
(4) Deputy Chief Producers . 2
(5) Producers’ . . . B2
(6) Programme Exmum . 160

(b) to (d). No, Sir, but wherever
any irregularity in the matter of
appointments is pointed out, it is
enquired into, and remedi}{ll action.

taken.
RN

18-

Working of Transport Units of ALK,
ang Doordarshan Kendra of Pelhi,
Amritsar and Base Production Unit
r “ .I.
2719. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the total expenditure incurred
on Transport Units of News Services.
Division of ATl India Radio ang the-
Doordarshan Kendra of Delhi,
Amritsar and Base” Production Unit
during the last three years;

(b) whether an enquiry conducted:
into the working 6T tThese Units have
revealed number of irregularities, cor-
ruption and misuse of official trans-
port for private purpose; ang

(¢) if so, the details of such ir-
regularities and the number of
persons put under suspension as a
result of enquiry?

THE MINISTER OF INFORMA--
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The totel ex-
penditure incurred on Transport
Units of News Services Division of
All India Radio and the Doordarshan<
Kendra of Dethi, Amritsar and Base
Production Unit during the last three
years is as follows:—

R DA ] EXPENDITURE
Year News Services Division, Doordershen Kendra Total Expenditure
All Indis Radio of Dehli, Amritsar
end Base Production
" Unit
I 2 3 4
1974-75 Rs. 3,97,600 (including the cost of Rs. 5,57,522 Rs. 9,855,122
2 cars amounting to: Rs.
51,734-8!}
1975-76 Rs, 4,98,oool$n ncluding the cost Rs. 8,59,281 Rs. 13,57,281
of 4 Matador’Station Wagons
amounting © Rs. 1,84,060)
1976-771 - Rs. 3,17,300 (induding the cost Rs. 8,14,725 Rs. 11,32,025

of onc Matador Station Wagon
amounting to Rs. 43,501-81)
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(b) A preliminary enquiry conduct
ed into the working of these Units
revealed some irregularities and mal-
practices. No case of misuse of
official transport for private purposes
came to notice.

(¢) As a result of the enquiry con-
ducted, the following irregularities
came to notice:— *

(1) Burning ,of some log sheets of
Transport Units of Doordar-
shan Kendra, Delhi.

(ii) Submission of false reports
with regard to the losses in-
curred by the Transport Unit.

{iii) Short filling up of petrol in
the vehicles.

(iv) Improper maintenance of
Overtime Allowance Register.

On the basis of the enquiry, five per-
sons were put under suspension. How-
ever, suspension of four out of these
five persons has since been revoked.
Disciplinary proceedings against four
more persons who were also involved
in the matter, are still going on,
=

3
Stranding of Dock Workers in Mid-
Stream on Board ‘Vishwa Seva' and
‘Vishwa Tarang’

2720. SHRI PRASANNBHAI MEH-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether about 100 dock wor-
kers including head foreman, super-

visor and tally clerks were stranded

in mid-stream on board ‘“Vishwa
Seva” and ‘“Vishwa Tarang” from
the evening of June 9, 1877;

(b) if so, the details thereof;

(c) the number of days they re-
mained in the ships;

(d) whether some of them also
died there; ang

(e) whether emergency help was
not provided by the Minisiry fo save
them?

JULY 6, 1977
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THE PRIME? MINISTER (SHRI
MORARJT DESAD); (a) Yes. .

(b) “The workers ::hnd staf were
booked for stream work on the morn-
ing of 9th June, 1977 when the sea
was calm.1z A storm developed after
about 2 PM, all of a sudden. Laum-
ches were sent immediately to bring
back the stranded workers but the
efforts failed gs the launches could
not remain near the ships due to
stormy weather. The ships were
docked in the port on 11-6-77 when
the workers landed ashore.

(c) The workers and staff remaim-
ed on board the ships for three days.

(d) No, Sir.

(e) The Bombay Port Trust semt
out powerful tugs on 10-6-77 w0
bring the ships into the harbour, but
the effort failed.

Revision of Advertisement Policy

2721. SHRI PRASANNBHAI ~
MEHTA:

SHRI M. KALYANASUN-
DARAM:

SHRI P. RAJAGOPAL
NAIDU:

SHRI G. Y. KRISHNAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government propose
to revise the present advertisement
policy; _

(b) if so, the main features there-
of; and

(c) the time by which the flnal
decision is likely to be taken?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). The ad-
vertising policy ~in operation till a
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few months ago had provided a
scheme of welghtages which gave
nearly arbitrary authority to Govern-
ment {0 decide advertisement rates.
Distortions and discriminatory fea-
tures of that policy have already been
removed. The whole issue is under
further comprehensive review and a
decision is expected to be taken short-
ly.

Expenditure on visits of Former
Prime Minister during Emergency

2722. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) how much amount was spent
by each State Government which was
visited by the ex-Prime Minister,
Shrimati Indira Gandhi during the
Emergency period,;

(b) whether large amount of money
was spent by many State Govern-
ments for bringing the persons from
different places to the meeting places
to be addressed by Shrimati Indira
Gandhi;

(c) whether roads and helipads,
gates, etc. were constructed by the
State Governments on her visit; and

(d) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (d). A Statement is laid on the
Table of the House. »

[Placed in Library. See No. LT-628/
1.

Transfer of Officers during Emergency

2723. SHR1I KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of the officers who
have been transferred or asked to go
on leave by the Central Government
during emergency;

122

(b) the reasons in each case;

(c¢) whether _ the Government
received any complaint against them;
and Y R

(d) if sb. fMe ?etﬁ]a thereof and.
the action taken against them?
.

THE MINISTER OF HOME AF-.
FAIRS (SHRI CHARAN SINGH):
(a) to (d). The information with re-
gard to officers of the level of Under
Secretary and above is being collect-
ed and would be laid on the table of
the House.

Allegations against D.T.C, Chairman

2724. SHRI SHANKERSINHJI
VAGHELA:

SHRI ANANT DAVE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government have re-
ceived some memorandum against the
DTC Chairman;

(b) if so, the nature of allegations
levelled against him in the memo-
randum; and

(c) the action taken or proposed
to be taken against him?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A memoran-
dum dated 1-4-77 hasz been received
containing a number of allegations
against the former Chairman of the
DT.C.

(b) A copy of the memorandum 18
laid on the Table of the House. [Plac-
ed in Library. See No. LT-629/77].

(¢) The allegations regarding over-
payments to M/s. Maruti Ltd. and
purchase of Kiroloskar engineg are
being looked into by CBI. The re-
maining allegations are being exa-
tmined departmentally.
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Scooters India Ltd.

2725. SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of INDUS-
TRY be pleased to state:

(2) when the Scooters India Ltd.,

.Lucknow went into production; and

(b) the capital invested, the target
.of production and the extent to
which the target of production was
fulfilled?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): ()
Scooters India Ltd. commenced trial
-production in February 1975 and Te-
-gular production from April, 1975.

(b) The capital invested in Scooters
‘India Ltd, comprising fixed asseis
and margin money in inventory 1s
"Rs. 15.95 crores. The targets of pro-
-duction of scooters and extent to

-which the same were fulfilled are
“indicated below:—
Year FTarget Achievement
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1975-76 40,000 17,9
In addltlon 12.50 po=
wer packs were also
produced.

24,358
In’ addition 11,937

power packs were
dlso produced.

1976-77 60,000

—

Centra] Government Employees Con-
sumer Cooperative Society

2726. SHRI SHANKERSINHJI VA=~
GHELA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Ceniral Govern-
ment Employees Consumer Coopera-
tive Society Lid., New Delhi is run=
ning into loss;

(b) the total membership of the
-society, the loan or assistance so far
provided by Government to this So-
-ciety, the amount being contributed
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by Government every year towards

.the salary of superior staff of the

s3ecietyy. The rent being charged by
Gevernment for the accéommodation
of its branch stores; and

(c) whether Government propose
to set up an enquiry committee to
look into the losses of thie Society and
fix responsibility and take action
against the persons responsible for
losses?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir.

(b) Memberships: The total mem-
bership of the Society as on 27-6-1977
was 59, 387.

Loans: Rs. 24 lakhs of whish Rs. 6
lakhs has since been paid back fo

Government, ,

Assistance: Rs. 6.94 lakhs (of which
Rs. 4.66 lakhs is in the form of share
capital and Rs. 2.28 lakhs in the
forms of special financial assistance).

Salary of superior staff: The
amount being contributed by Gov-
ernment every year towards the sa-
lary of superior staff of the Society
varies from year to year depending
upon the number of posts subsidies
and the scaleg of pay fixed from tlme
to time. The Government subsidy on
this account comes to about Rs. 1.5
lakhs every year.

Rent for accommodation: A nomi-
nal rent of Re. 1 per month is being
charged by Government for the ac-
commodation of branch stores of the
Society.

(¢) No, Sir. However, the question
of losses incurred by the Society has
been a subject of constant review by
the management of the Society. The
general body of the Sociely had set
up a Committee to enquire into the
past losses and fix responsibility ete.
The report of this committee was con-
sidered by the Board of Directors in
February, 1977. It has been decided
to place the report before the general
body at its next meeting.
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Freedom Fighters

2727. SHRI MRITUNJAY PRASAD
VARMA: Will the Minister of HOME
.AFFAIRS be pleased {o state.

(a) the qualifications or conditions
laid down for freedom fighters for
eligibility for the award of Tamra-
patra or/and life-long monthly pensidn
and the effective measures takepn fo
ensure that the person who does not
fulfil all the conditions for eligibility
does not become entitleq to Tamra-
patra or/ang life-long pension and
the person who is entitled is not de-
prived of this honour; and

(b) the number of persons honour-
‘ed with Tamrapatra upto 31st March,
1997 as also the number of persons
whose peﬂﬁcm orders hdve been
issued indic#fihg the amount of pén-
sion granted to each of them and
whether it has also been found that
some persoens who were not entitled
to this honeour, have also been honour-
eq and if so, the action taken to
rectify such mistakes later on?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
The conditions of eligibility for the
award of Tamrapatra are given in
+4he note laid on the Table of the
House. [Placed in Library. See No.
"LT-630/77]. The same conditions of
eligibility apply for grant of pénsion
with the stipulation that the annual
income of the recipient should not ex-
ceed Rs. 500D, Pensions are also
sanctioned fo families of eligible free-
dom. fighters whezeas famﬂles are not
entitled to award of Tamrgpatra.
Tamrapatras are given by the State
Govts./Union Territory Administra-
fions after necessary wverification.
Pensions are -sanctioned by the Cen-
tre after scrutiny of the applications
and accompanying documentary evid-
ence. The sanctiong are reviewed, if
necessary, on reeeipt of verification
reports from the State Govts./UT
Administrations. In eases of doubt
the State Govis./UT Administrations
are consulted.
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(b) Upto 31st March, 1977, 67,012
persons have been given Tamrapatras
and pengion has been sanctioned in
1,15,099 ca§§s The mlmrpum pens;on
sanctioned Ifl:r a freedom fighter is
Rs. 200 pm. and, in the case of fami-
lies, it varies from Rs. 100 to Rs. 200
per month.

Complainis have been received that
some ineligible persons have manag-
ed to secure Tamrapatras/Pensions by
producing incorrect evidence. Pen-
sions in such cases are suspended, and
enquiries made through ¢he State
Govts./UT. Admns. Where the com-
plaints are proved correct, the Tam-
rapatras are withdrawn and the pen-
sions cancelled. The State Govern-
ments ete. are also advised to consi-
der the desirability of prosecuting the
persons concerned.

Visit of Governors to Del .i

A

2728. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) as on 24th March, 1977 how
many Governors in the country were
on extension, fullest details may
please be given;

(b) how many of them have teen
since replaced; and

(c) total number of trips made by
Governors to Delhi to visit the erst=-
while Prime Minister, Shrimati Indira
Gandhi and others within the three
months preceding the Lok Sabha
elections?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
As on 24-3-1977, three Governors
were continuing in Office after the
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expiry Yof their term pending ap-
pointment of their successors. The
requisite details are given below:—

Nome of the Date of Date of ex-
Governer appointment piry of the
as term of §

Governor years

Shri Mohal Lal 1-2-1972 31-1-1977
Sukhadia

Shri Satya 8-2-1971 7-3-1976
Narayan Sinha

Shri Anthony  21-8-1971 21-8-1976.
Lancelot Dias (AN)

—

(b) One. Shri Mohan Lai Sukhadia
demitted the office on 9-4-1977,

(c) The information is being collec-
ted and will be laid on the table of
the House.

Charges against an I.P.S. Officer

2729. SHRI JYOTIRMOY BOSU:
SHRI ROBIN SEN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether serious charges have
been brought against an IPS officer
Shri P. G. Mukherjee who wag in-
volved in duplicating of ballot papers
as Comptroller of Printing, Govern-
ment Press, Calcutta:

(b) whether it ig also a fact that
there are vigilance/CBI enquiries
pending against him;

(c¢) whether it is also a fact that
during a search of hig premises
photos of nude tribal girls were
found;

(d) whether it is also a fact that
a Calcutta weekly DINLIPI (Nalini
Pal, Editor c/o Jugantar) has recently
printed scathing reports about the
misconduct committed by the said
eofficer;
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(e) if so, the facts relating there-
to; and

«+ (f) action Government propose to
take in the matter?

-

THE MINISTER OF ‘IOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) The Chief Electoral Officer, West
Bengal, is making a confidential en-
quiry into the allegations about
printing of duplicate ballot papers
when Shri P, G. Mukherjee, IPS, was
posted as the Controller of Printing
West Bengal Government Press,

(b) The C.B.Il. have completed
their enquiry about some allegations
about fraudulent drawal of a large
sum of money from the office of the
Superintendent of Police, Burdwan,
while Shri P. G. Mukherjee, IPS,
was the Superintendent of Police,
Burdwan. The State Vigilance Com-
mission has conducted enquiry into
a number of allegations and is now
conducting enquiries into further al-
legatlons against the officer.

(c) No, Sir,
(d) Yes, Sir.

(e) and (f). The question of tak-
Mng any action against Shri P. G.
Mukherjee in regard to the allega-
tions now under enquiry by the
Chief Electoral Officer, West Bengal
can be considered only after the re-
sults of the enquiry are known.

On completion of investigation in-
to the allegations referred to in part
(b) above, the C.B.I. have recom=-
mended prosecution on criminal
charges of two clerks of the office
Superintendent of Police, Burdwan
and drawal of disciplinary proceed-
ings against Shri P, G. Mukherjee
for not exercising proper supervision
and control. The State Government
have decided to initiate disciplinary
proceedings against Shri P, G. Mu-
kherjee after the conclusion of the
criminal proceedings against the two
clerks.
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On conclusion of investigation jnto
certain allegations against Shri Mu-
kherjee, the State Vigilance Com-
mission recommended disciplinary
proceedings against him. Discipli-
pmary proceedings were, accordingly,
instituted against 4the officer and
while the inquiry was in progress,
he filed a writ petition in the Cal-
cutta High Court and obtained a Rule
and an order staying the disciplinary
proceedings until the disposal of the
Rule. The matter is sub-judice.

The State Vigilance Commission is

currendly conducting preliminary in--

vestigation into certain further al-
legations against Shri Mukherjee in-
cluding the allegations under (d)
above. Necessary action will be
considered by the Government after
the results of the investigation are
known,

Pending Applications from Kerala for
Industrial Licences

2730, SHRI K. A. RAJAN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) number of pending applications
from Kerala for industrial licences;
snd

(b) the reasons for delay?

. THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) and
‘(b). 13 application for industrial
licence for location in the State of
Kerala were pending as on the 30
June, 1877.

One of these applications is for the
grant of a “Carrying-on-business”
licence. A decision on this applica-
tion will be taken by the administra-
tive Ministry concerned on receipt of
information from the State Govern-
ment about the number of workers
employed by the company.

The remaining 12 applications were
received during the last 4 months or
B0 and are being procegsed. Every
1210 LS—5

pffort is being made to dispose of
the pending applications as expedi-
tiously as possible,
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Allocation and Expenditure of the
Research and Analysis Wing

2732, SHRIMATI MRINAL GORE:
Will the PRIME MINISTER be pleas-
ed to state: \ .

(a) how much amounts were sanc-
tioned for the Research and Analysis
Wing and also amounts actually spent
in the years 1971-72 to 1978-—7? both
inclusive; and

(b) how much amotnts have been
spent on Research and Analysis ng
from other Departments durmg the
same period?

" THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
The disclosure of this information is
not in the public interest.
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- Berthing masters in the Bombay Port

2733. SHRIMATI MRINAL GORE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many posts of bearthing
masters in the Port of Bombty were
sanctioned in 1975, 1976 and 1977;

(b) how many posts were vacant
in each of the above years;

(¢) whether owing to low salaries,
the posts have remained vacant;

(d) whether prior to 20th April,
1977 the berthing masters were re-
quired to attend to their duties for 24
hours and were working round the
clock system; and

(e) whether the berthing masters
have given a notice to work from 6
AM. to 6 PM. and thus the post is
functioning for 12 hours a day?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The sanc-
tioned strength of the Berlhing
Cadre in 1975, 1976 and 1977 has been

Sr. Assistant Dock Masters 1
Assistant Dock Masters 6
Berthing Masters 19

(b) 1975 : 4 posts
1976 : 4 posts
977 : 5 posts

(c) It is possible that the disparity
in wages and conditions of service
for Home Trade Masters afloat and
ashore 1o some extent acts as a dis-
incentive.

(d) A roster for 24 hours from mid-
night to mid-night is prepared the
'previoua evening on the basis of the
berthing jobs anticipated for the next
day. The Berthing Masters on an
average get 1 {0 2 jobs per day cov-
ering in all approx. 2 to 3 hours.

(e) Yes, Sir.
“Working Hours of Berth Masters in
Calcutta Port

i 2734. SHRIMATI MRINAL GORE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
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(a) whether berth masters in Cal-
cutta Port work on 8 hours shift; and

(b) whether serVice conditions of
berth masters in Calcutta Port are
different from those in Bombay Port?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The conditions of service vary
from Port to Port depending on the
local conditions and rules and regu-
lations framed by each Port to suit
such local conditions.

Effect of power Shortage on
Agriculture

2735. SHRI P. K. KODIYAN:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of ENLCRGY be
pleased to state:

(a) whether there is acute power
shortage in several parts of the coun-
try;

(b) how far the current shortage
of power has affected agriculture;
and -

(c) steps being taken in this re-
gard?

THE MINISTER OF ENERGY (SHKI
P. RAMACHANDRAN): (ay The
following States are facing large power
shortage at present:—

(1) Uttar Pradesh

(2) Tamil Nadu

(3) Andhra Pradesh

(4) Karnataka

(5) Maharashtra

(6 West Bengal

Earlier in May 1877, Punjab, Haryana
and the Union Territory of Delhi were
also having power shortage but the
situation inthis regard has now im-
proved.
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(b) It is not possible to assess the
effect of power shortage alnne in isola-
tion, on agricultural production s a
number of other factorsg like variety of
seeds, whether conditions, fertilizers
also influence such production. How-
ever, power shortage also contributes
to decrease in agricultural production.

(c) (1) Vigorous action is being taken
to speed up the re-commussioning of
the units which are either on forced
outages or are under planned mainte-
nance.

{2) Efforts are under way to imprave
the generation from existing power
stations to the extent possiktle.

(3) Transfer of power from gurplus
States to deficit States is being ar-
ranged through inter-State’inter-
regional transmission lines.

(4) Rationing of electric consuraption
has been arranged in accordarce with
a scheme of graded priorities. In the
list of priorities, agriculture ranks
high.

(5 Steps are being taken to expedite
. the commissioning of units under cuns-
~ fruction,

. (6) Steps are being taken to identify
" and process schemes for augmenting
. generating capacity in various systems

and Stateg with a view ta mceting the
- growing power requirements.
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Proposal o merge Organisation of

Commissioner for S. C. and S. T. with

proposed Commission for Religioup,
Cultural and Linguistic Minorities

2738. SHRI P. K, KODIYAN. Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are consi-
dering a proposal to merge the organi.
sation of Commissioner'for Scheduled
Castes and Scheduled Tribes with the
proposed Commission for Religious,
Cultural and Linguistic Minorities;

(b) if so, the reasons which prompt-
ed Government to think in terms of
disbanding an organisation which had
been specially created under the Con-
stitution to safeguard the interests of
Scheduled Castes and Scheduled Tri-
bes; and

(¢) whether Government have any
intention to consult the representa-
tives of Scheduled Castes and Sche-
duled Tribes before taking a final de-
cision on the proposal?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and (b).
A decision to set up a Civil Rights
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Commission to ensure that the minori-
ties, Scheduled Castes, Scheduled Tribes
and other backward rclisses do not
suffer from discrimination or inequality
has been taken by government, Its
composition, functions, nrganisational
set up etc., are under active considera-
tion keeping in mind the coattitutional
safeguards. The setting up of the
Commission would not in any way
adversely affect the intervsts of the
Scheduled Castes, Schedidnq Tribes or
other minorities. On the other hand,
these proposals would ensure belter
protection of their rights

(c) Some suggestions have already
been received from ihe representatives
of Scheduled Castes and Scheduled
Tribes. All suggestions in this regard
will be duly considered by goverr-ment,

Bihar Khadi Gramodyog Sangh

2739. sHRI P, K. KODIYAN: wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the Bihar Khadi Gra-
modyog Sangh had failed to deposit
provident fund money amounting to
Rs. 85 lakhs in separate bank agccount
as required under the Provident Fund
Act: and

(b) if so, the action taken against
the management of the Sangh for vio-
lation of the Provident Fund Act?

THE MINISTER OF INDUSTRY
(SHRI BRLJ LAL VERMA!: (a) Provi-
sional balance sheet of March, 1976 of
this Sangh shows Rs. 18.76 lekhs ond
npot Rs, 85.00 lakhs as undisbursed stal?
provident fund: It is understood that
there is a dispute about provident fund
amount between Sangh and eraployees.
The Secretary of the Sangh has inform-
ed that assessment by 'Provident Fund
Commissioner wns dispyted by Sangh
and was quashed by Patna Hmh Court.

(b) B:har Khadi Gramodyog Sangh
is an idependent autnomous and volun-
tary institution registered under
Societies Registeration Act ‘and there-
fnre Khadi[: and Village Indusiries
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Commission is not competent to con-
trol its internal working and affairs.
Necessary action for violation of Provi-
dent Fund Act or Rules rests with
Regionol Provident Fund Commis-
sioner.
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North Easf::ir;; .Cguncll‘

:

2742, SHRIMATIy RENUKA DEVI
BARKATAKI: Will the Minster of
HOME AFFAIRS be pleaseq to state:

(a) what are the participating States
in North-Eastern Council; and

(b) the main projects undertaken
by this Council in the years 1975-76,
1976-T7?

THE MINISTER OF HOME
AFFAIRS: (SHRI CHARAN SINGH):
(a) The States of Assam,Z Manipur.
Meghalaya, Nagaland and Tripura and
the Union territories of Arunachal
Pradesh and Mizoram are participat-
ing in the North Eastern Council.
(Nagaland started particivating from
January 19786).

(b) List of new projects/Schemes
taken up during the year 197£-76 and
1976-77 are given in Annexur: 1 :na II
laid on the Table of the House.[Placed
in Library. See No. LT-631/77.]

News Item Captioned ‘Lunatic in Ato-
mie Station’

2743. DR. SARADISH ROY:
SHRI SAMAR MUKHERJEE:

Will the Minister of ATOMIC
ENERGY be pleased to s'cte:

(a) whether the attention of Gov-
ernment has been drawn to the news
item appeared in the Times of India
dated 3rd April, 1977 under the cap-
lion ‘Lunatic in atomic station’;

(b) if so, the reaction of Government
thereto; and

(¢) the steps taken for strengthen-
ing the gecurity arrangements there?

THE PRIME MINISTER (SHRI
MORARJI DESAI}: (a) Yes, Sir,

(b) amtl (c). The incident occurred
when the operational control was with
the foreign contractors ih charge of
the construction of the plant on a iurn

= w2 - 30 e
key bam After the Station was taken
over by Government in 1989, security
arrangements were further streng-
thened.
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Government Officers who were Mem-
t. bers of Viswayattam Niwasam

2745. SHRI R. D, GATTANI: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether it is in the knowledge
of the Government that a number of
Government officers were members
of the “Viswayattam Niwasam' run by
Shri Dhirendra Brahmachari at Delhi:
and -

.(b) if so. their number?

THE MINISTER OF HOME
AFFAIRS: (SHRI CHARAN SINGH):
(a) and (b). Government have no in-
formation in this regard.

White Paper on Unemployment

2746, SHRI VASANT SATHE: Will
the Minister of PLANNING be pleased
to state:

(a) whether in view of the alarming
unemp'oyment situation in the orga-
nised and unorganised sectors, Govern-
ment propose to bring out a white
paper on unemployment in the coun-
try containing inter-alia specific action
programme for utilising the energy of
vast multitude of young educated and
un-educated unemployed youth for
nation building activities;

(b) if so, main features thereof;

(c) whether Government are consi-
dering to grant unemployment allow-
ance to the educated unemployed
who after passing their degree exami-
nation continue to be unemployed for
want of job opportunities; and

(d) whether Government propose
to consider enhancement of age limit
for employment in Government ser-
vice in view of the acute unemploy-
ment gituation in the country?

THE PRIME MINISTER (SJIRI
MORARJI DESAI): (a) and (b). Gov-
ernment is fully aware of the problem
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of unemployment among both educated
and uneducated persons in the country.
To tackle this problem eflectively the
Planning Commission have been asked
to formulate the Sixth Tiva Year Plan
with a very high emplovment content.
The Commission is expected to propose
concrete policies and programmes on
this. The Commission would also re-
commend an employment-oriented
strategy, in the formulation of the
Annual Plan for 1978-79.

(c) and (d). No, Sir.

Activities of Private Soclal Clubs

2747. SHRI VASANT SATHE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the mushroom growth ot private
social clubs in the major towns, indus-
tria] towns, State capitals and hill
stations and their underground acti-
vities spreading all types of vices,
crimes, sex-crimes and drugs; and

(b) if so, the effective action taken
or proposed to be taken to check the
activities of such clubs?

THE MINISTER OF HOME
AFFAIRs (SHRI CHARAN SINGH):
(a) and (b). The informati.n is being
collected from the Sta‘es and will be
laid on the Table of ihe House.

Voluntary Retirements

2748. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government
have decided that its employees should
be given an option to retire volun-
tarily on the completion of 20 years of
accepted service; and

(b) if so, the details regarding bene-
fit along with the pension, Govern-
ment has decided to give to the em-
ployees in this regard?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir. g -

*

(b) Details of the Scheme are being
worked out,
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Mass Media and T.V. Programmes in
South Indian States

2750. SHRI D. B. CHANDRE
GOWDA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state: -

(a) whether Government prgpose to
take measures tg introduce mass media
and television programmes in the
South Indian States in order to en-
sure the education to the masses; and

(b) it s0, » the¥: time-bound * prog-
ramme fixed in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K.
ADVANI): (a) and (b). The Ministry
of Information and Broadcasting has
been projecting the policies of goveern
ment through audio, visual written
and live programmes in South Indian
states also. To further strenigthen ond
expand the facilities it is propcsed to
start a TV Station at Hyderabad (A.P.)
and a TV ‘Transmitter at Gulbarga
(Karnataka) during this year. In-
addition, Publications Division's
Regional Distribution Ofiice at Madras
is likely to be converteq into a sales
emporium. besides setiing up a PIB's
office at Hubli.

Nuclear Explosions

2751. SHR] DHARAMVIR VASISHT.
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether there is any change in
the Government policy regarding car-
rying out nuclear explosions like at
Pokhran;

(b) if so, in what respect;

(c) whether bottle-necks in the
supply .of Uranium and Plutonium
from abroad, has been a reason for
decisions taken in (a) abowve; and

(d) the funds to ‘be spent in the
Fifth Plan on nuclear research?

THE FRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Gov-
ernment still adheres to the policy that
atomic energy should be utilised only
for peaceful purpose.

(c) No, Sir,

(d) The outlay for atomic energy
research and development in the 5th
Plan is Rs. 167.13 crores, consisting of
Rs. 140.24 crores towards capita] and
Rs. 26.89 crores towards revenue ex-
penditure,
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Atrocities on Adivasis of Backward
Talukas of Baroda

2753. SHRI GANGADHAR APPA
BURANDE: Will the Minister of
HOME ATFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the allega-
tions made by a delegation of Adivasi
MLAs and workers from five back-
ward talukag of Baroda district com-

plaining to the Chief Minister, Mr.

Babubhai Patel against a Congress
leader of Rangpur Ashram for alleg-
ed atrocities committed on them dur-
ing emergency; and i

(b) if so, whether Government con-
template to jnstitute gn enquiry into
the allegations?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGIi):
(a) anl (b). According to informa-
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tion received from the Government of
Gujarat, a delegation of Adivasis met
the Chief Minister, Gujarat and made
certain allegations against a Congress
leader of Rangpur Ashram of Baroda
district for having threatened them
into making forcible contribution of
one thousand kilogram of silver, The
State Government have entrusted the
complaint to their Anti-corruption
Bureau for investigation,

Upgrading of State Highways in Guja-
rat to National Highways

2754. SHRI AHMED M. PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to ctate:

(a) whether there is any proposal
to upgrade State Highways in Gujarat
to National Highways; and

(b) if so, the detailg thereof?

THE PRIME MINISTER
MORARJI DESAI): (a) No, Sir.

(b) Does not aris=.

(SHRI

Ahmedabad-Bombay National Highway

2755. SHR1 AHMED M. PATEL:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether National Highway from
Ahmedabad to Bombay requires a lot
of repairs;

(b) it so, who is responsible for not
repairirg it; and

(¢) the measures taken or proposed
to be taken by Government to ensure
its good repair?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b Does not arise.

(c) The State Governments of Maha-
rashtra and Gujarat, are responsible
for the proper up-keep of this National
Highway. Adequate grants are placed
at their disposal for the purpese and
Government has no reason to feel that
this is not being done satisfactory
within the fundg made available to
them. o ok -

ol
e
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T.V. Tubes

2757. DR. BAPU KALDATY: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether Government have stop-
ped importing T.V. Tubes;

(b) whether any licences have been
given to local manufacturers;

(¢) if so, the number of these
licences utilised; and

(d) action taken for non-utilisation
of these licences?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No. Sir.

(b) and (c): Industrial licences have
been given to four parties for the indi-
genous manufacture of TV picture
lubes. Of these, two parties are
already in production; one party is
cngaged in the task of setting up pro-
duction; and one party has as yet not
proceeded with activities for setting up
Production,

(d) All cases involving licensing/
approvals are monitored on a regular
baris for follow up/corrective action.

146
Workers in Mxiitnan Dock

2758. DR. BAPU KALDATY: Will

the Minister of DEFENCE be pleased
to state:

(a) whether a large number of
workers and staff have not been made
permanent in Mazagaon Dock;

(b) if so, their number; and

(¢) the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b):
No, Sir. Out of a total of 8826 work-
men in Mazagaon Dock Ltd., as on lst
June, 1977, only 2815 workmen were
temporary and similarly out of a total
of 1070 clerical and subordinate staff
in the Company on the above men-
tioned date only 30 were temporarily.

(e) Due to the fluctuating nature of
the work in ship-building and ship-
repair industry, employment of certain
propertion of the labour force on tem-
porary basis is unavoidable,

ufa =afex @ aqr =om
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Nepali-Speaking People

2761. SHRI K. B. CHE[TRI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the population figure of the
Nepali-speaking people in India,
Statewise, as per Census Report of
1971;

(b) whether it is a fact that the
population figure of the Nepali-speak-
ing people decreased; and

(e) if so, the reasons thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) The
statement laid on the Table of the
House furnishes all-India and state-
wise figures of 'persons speaking Gor.
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khali/Nepali as per the 197! census.
[Paced in Library. See No. LT-632/
77.] The language has ‘been classified
as Gnrkhali/Nepali and not separately
as Gorkhali and Nepali.

(b) No, Sir, except in the case of
Uttar Pradesh where there haz been a
decline. Taking the country as a
whole, there is an overall increase of
about 3P per cent.

{(¢) No study has been made to as-
certain the reasons for the decline in
Uttar Pradesh, nor is it considered
necessary in view of the fact that popu-
lation growth is affected by migration

also.
i

Budze? for Hill Areas of West Bengal

2762. SHRI K. B. CHETTRI: Wili the
Minister of PLANNING be pleased to
state;

(a) the Central budget for the hill
areas of West Bengal for the year 1977.
78; and

(b)Y names of different projects
which Central Government propose to
undertake during the year 1977-78?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A Special Cen-
tral Assistance of Rs. 3.25 crores for
1977-78 has been provided for the
accelerated development of the hill
areas of West Bengal .

(b) Some of the important project
which will be undertaken by the West
Bengal State Government during
1977-78 with the special assistance pro-
gramme are: Introduction of High
yielding varieties and Multiple crop-
ping schemes in Agriculture, Promotion
of orange and other temperate fruit
orchards, Soil conservation and Minor
Irrigation works, Dairy and Poultry
Development, Construction of forest
roads and roads linking villages to mar-
ket centres, Expansion of Cinchona
Plantations, Setting up of Sericulture
Demonstration “~farms and Serving
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Units, Development of Tourism, Pro-
vision of Piped Drinking Water in the
Rural "Areas and Construction of a
Super Market.cum-Bus Stand in Dar-
jeeling.
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Nationalisation of industries

RAMAMURTHY:
INDUSTRY be

2767. SHRI K.
Will the Minister of
pleased to state:

(a) whether Government propose to
nationalise all the cement, sugar, jute
and paper industries in order to
strengthen the public sector and abo-
lish the monopo'y trade; and

(b) if so, when?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) No.
Sir.

(b) Does not arise,

T.V. Station at Salem

2768. SHR] K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: -

(a) whether there 15 any proposal
to set up a Television Station at Salem
in Tamil Nadu; and

(b) if so, when?

‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) Doeg not arise.

Construction of Madras Atomic Power
Project, Kalpakkam

2769. SHRI K. RAMAMURTHY:
SHRI K. T, KOSALRAM:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) the progress made in the com-
struction of Madras Atomic Power
Project at Kalpakkam; and

(b) the proposed year of its com-
pletion and mode of functions?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Madras Atomic
Power Project [Jnit [- Erection of
major nuclear and conventional equip-
ment is in progress.

Madras Atomic Power Project Unit
II; Civil works have been largely
completed. Manufacture of nuclear ang
conventional equipment is in progress.

(b) The target dates of completion
for the two units are end-1979 and
mid-1881 respectively. The station
will operate as base load station and
will supply electrical power to Tamil
Nadu and Southern regional grid.

Representation of Backward Classes in
State Legislatures

2770. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the representation of
the backward classes numbering about
20 in legislatures is totally negligible;
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(b) if so, how Government propose
to provide representation to the com-
munities in proportion to their popul-
ation; and

(e) whether Government propose
to think of devising some plan for
reserving some seats or nomination to
these classes like Scheduled Castes
and Scheduled Tribes?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and (b).
It is not clear which are the backward
classes numbering about 20 referred to
in the guestion. However, under the
Constitution, reservation is made only
for the Scheduled Castes and Scheduled
Tribes in the Lok Sabha and State
Legislatures in proportion to their
population. Such reservation is made
cn the hasis of 1he total population
of the Scheduled Castes/Tribes and
not on the basis of the population
of individual caste/tribe.

(c) No, Sir. There is no provision
for nomination of Sch. Castes and Sch.
Tribes in the Lok Sabha and State
Legislatures.

Effects of Reorganisation of States

2771. SHRI DHARMAVIR VASISHT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the reorganisation of
States on linguistic basis resulting in
smaller States has led to greater pro-
duction and prosperity; and

(b) it so, whether the Government
propose to reorganise larger linguistic
States in smaller units with the con-
sent of the people of the States?

THE MINISTER OF HOME AFFAIRS
(SIIRI CHARAN SINGH): (a) The size
of a State does not necessarily have a
relationship with production or pros-
perity of a State.

(b) There is no
. present.

such proposal at
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Transport Subsidy to Industrially
Backward Districts

2772. SHRI K. B. CHETTRI: Will the

Minister of INDUSTRY be pleased to
state:

(a) the names of the industrial
backward Districts, State-wise;

(b) the names of the dlstricts
which are getting facility of trans-
port subsidy; and the names of the
districts which are not eligible for
transport subsidy;

(c) the reasons thereof; ang

(d) whether the facility of irans-
port subsidy with regard to the dist-
rict of Darjeeling is under the con-
sideration of the Government?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Names
of the industrially backward districts
and areas selected to qualify for (i)
concessional finance facilities and (ii)
the Central Scheme of Investment Sub-
sidy, are listed in the statements 1 and
II, respectively laid on the Table of
the House. [Placed in Library. See
No. LT-633/77.)

(b) and (c). A Working Group was
set up in 1968 at the instance of the
Committee of the National Develop-
ment Council o recommend Fiscal and
Financial Incentives for starting indus-
tries in the selected backward areas.
One of the recommendations of the
Working Group was for provision of
transport subsidy to industries in
selected backward and remote areas.
The recommendation was subsequent-
ly gone into further by a Committee
on Transport Subsidy. The Committee
was of the view that the geographic
position of the State of Jammu and
Kashmir and the North Eastern region
wag quite dillerent from that of the
other states and Union Territories. Tak-
ing into account the excessive remote-
nesg from markets of manufactured
gouds, sources of principal industrial
raw materials and also the data about
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the element of transportation costs
borne by some of the industrieg in the
States of Jammu and Kashmir and the
States and Union Territories in the
Nurth Eastern Region, the Committee
had, among other things, recommendegd
that a scheme of transoprt subsidy
should be limited to these State and
Union Territorieg only. In pursuance of
the Committee’s recommendations, the
Central Scheme of Transport Subsidy
was initiated in 1971 to cover the States
and Union  Territories referred to
above. Subsequently, after a study of
the data regarding the transportation
costs and the freight rates, the scheme
has been extended also to the Hima-
cha] Pradesh State, hilly areas of
Uttar Pradesh (viz., the districts of
Dehradun. Nainital, Almora, Pauri
Garhwal. Tehri Garhwal, Pithoragarh,
Uttar Kashi and Chamoli), Andaman
and Nicobar Islands and the Laksha-
dweep.

(d) The proposal of the West Ben-
gal Government for exlension of the
Scheme to the Darjeeling hill area is
under examination,

Water Supply Schemes by Bharat
Coking Coal Limited in Dhanbad

2773. SHRI A. K.
Minister of ENERGY
state:

ROY: Will the
be pleased to

(a) amount spent on water supply
schemes by the Bharat Coking Coal
Limiteq jn Dhanbad uptil now;

(b) number of schemes
sioned;

commis=

(¢) number of collieries where
miners are getting flltered water;

(d) whether there is any arrange-
ment for supply of filtered water to
the miners in the underground; and

(e) action taken on the memoran-
dum submitted by the Nigrani Com-
mittee, B.C.CL., Dhanbad on 10th
June, 1977 on the above sublect to
the Minister?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Amount
spent by Bharat Coking Coal Limited
on completed water supply schemes is
Rs. 69.53 lakhs. This does not include
the amount spent on schemes under
progress.

(b) Comprehensive schemes 22
Improved schemes 31

(c) Filtered water supply is made in
60 collieries of Bharat Coking Coal
through either schemes formulated by
B.C.C.L. or other agencies, such as
Jharia Water Board.

(d) Piped filtered water is supplied
underground in two collieries. In
other collieries, filtered water is carried
by workers in bottles suppiied by the
Company or is made available under-
groung in water cisterns mounted on
trolleys.

(e) The memorandum is under

examination,

F.L.LR. Lodged with Sarai Rohilla Police
Station, Delhi

2774. SHRI RAM KANWAR BER-
WA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether FI1R. No. 917 dated
the 30th October, 1975 u/s 324 was
lodged with Sarai Rohilla Police Sta-
tion, Delhi if so, the contents of the
F.LR.;

(b) whether this case was hushed
up by the SHO of Sarai Rohilla P.S,
during the emergency, and the orders
of the Court in the matter have not
been carried out till today; and

(¢) it so, the steps Government
contemplate to do justice to the ag- .-
grieved family and to bring the cul-
prits to book?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH):(a) On 30th
October, 1975, one Partap Singh of Tri
Nagar lodged a report at PP Shanti



159 Written Answers

Nagar, stating that while he was sleep-
ing in his tent shop, he heard a knock
at the door and was asked to open it
The man outside also demanded five
‘daris’. The complainant said that he
was not feeling well and, as such. he
would not open the door. The door
was, however, forcibly opened. When
the complainant came out he found
four persons. Three of them caught
hold of him while the fouth man stood
at the door. They all said that they
would see as to how the complainant
would give evidence against them. The
complainant was beaten with fist blows.
One of the assailants also injured the
right palm of the complainant with
some unidentified weapon. Another
assailant bit him on the left hand. The
complainant was rescued by S/Shri
Ishwar Kumar, Mahabir Prasad. Kishan
Chand and Chander Bhan. On this
complaint a case F.ILR. No. 917 dated
the 30th October, 1975 u/s 324 IPC,
PS Sarai Rohilla, was registered.

(b) and (c). According to informa-
tion received from Delhi Police. the
case was not hushed up by the SHO,
Sarai Rohilla. The investigation re-
vealed that the case was a false one.
A cancellation report was, therefore,
sent to the Court with the request to
discharge the accused. However, the
Court did not agree to this request and
passed orders for making investigation
and filing a challan in the Court for
judicial verdict. Further investigation
of the case was carried out but no
évidence could be found to support the
allegation. The case was again sent to
the Couat for cancellation on 25th
November, 1976. The verdict of the
Court is awaited.

Detenus Missing from Police

custody
2775. SHRI BRIJ BHUSHAN TI-
WARI: Will the Minister of HOME

AFFAIRS be pleased to state the num-
ber of political detenus who are missing
after huving been taken into police
custody”

THE MINISTER OF HOME AFFAIRS
(SHBRI LCHARAN SINGH): According to
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information received from State Gov-
ernments and Union Territory Adminis-
tralions, no person detained under
MISA during the period of Emergency
i.e, from 25th June, 1975 to 2ist
March, 1977, has been reported miss-
ing.

Erustated Elements Spoiling the Image
of Janata Government

2776. SHRI BRIJ BHUSHAN TI.
WARI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the crimes in Delhi
and other parts of the country have
increased due to the frustrated ele-
ments aligning themselves with
goondas and criminals to spoil the
image of Janata Government; and

(b) it so, the immediate remedial
steps being taken in this direction?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and (b).
There has been no significant increase
in crime all over the country. There
has teen som= increase in the incidence
of crime in Delhi and in a few States
in the country. In Delhi, certain
gerious kinds of crime e.g. murder and
robbery have been shown a decline
during April and May this year com-
pared to the corresoonding period of
1975. The State Governments and
Union Territory Administrations are
taking appropriate steps to contrgl
crime within tYeir jurisdictions.

Modification of Scheme for the Graas
of Pension to Freedom Fighters

2777. SHRI BRIJ BHUSHAN TI-
WARI: Will the Minister of HOME
AFFAIRS be pleased to state whether
Govarnment propese to modify or
improve the scheme for the grant of
pension to freedom fighters?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): The Free-
dom Fighters Pension Scheme s beink
reviewed. [T
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Strike In Bombay m Trust

2778. SHRI RAM.&NAND TIWARI

SHRI PRASANNBHAI
MEHTA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the crane drivers and
shore crew of Bombay Port Trust had
gone on indefinite strike during May,
1977; and

(b) if so, the reasons therefor and
Government's reaction thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Crane
drivers and Shore Crew of Bombay
Port Trust went on strike during May,
1477 a- indicated below:

(i) Blec 1icil and - Fom1 th May

hydr ulic w-orf r 215t M vy,
crine dri ers 19 7.
(i1) Shu.o Cr:w - Foonimn M.y
to 21st M.y,
1977.
(iii) Mo :le Crane - Fvom 16th May
D.ivers to 21st May,
1977.

(a) 'The employees demanded rever-
sal of the changes decided in 1975—77
pertaining to manning scales. staggered
weekly day of rest, over time etc.

The employees withdrew the strike
on 21st May, 1977 and resumed work
from 22nd May, 1977 following certain
guidelines indicated by the Minister of
Labour for- bringing about harmonious
industrial Jrelations in the Port. The
Port ,Trust has since implemented the
guidelines. = » - i .- *

Set't-ing up of Loh;ra.sira -Units

2779. SHRI D. B. CHANDRE GOW-
DA: Will "the' Minister by’ INDUSTR{
be pleased to'staté: - *[ “~° ¢

P ame S - - g Fa v,- B

(a) whether Government have de-

cided to set up Lokvastra unlts in
the muntry. )

(b) if so, the number and names
of the States which have {aken keen
interest in this regard; and

1218 LS—g.

(c) the encouragements shown by
the Central Government in this re-
gard?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) The
Government has agreed, in principle
to the setting up of 20 Lokvastra Units
initially through the agency of Khadi
and village Industries Commission.
The Commission has been asked to pre-
pare projects with a maximum invest-
ment of Rs. 5 lakhs on each project.

(b) Eight States and two Union
Territories have shown interest in the
scheme. These are States of Karna-
taka, Tamil Nadu, Andhra Pradesn,
Madhya Pradesh, Assam, Orissa, Jam-
mu and Kashmir and Haryana ano
Union Territories of Tripura and Delbi

(c¢) Finance for the Lokvastra Uni's
would be obtained from the banking
institutions and Government will sub-
sidise the difference between the rate cf
interest charged by banking institutions
and the usual interest of 4 per cent
payable by such units.

Money received from Foreign Coun-
tries by Trade Unions of Political
Part'es

2780. SHRI KANWAR LAL
GUPTA: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) the total amount received by
the trade unions, political parties or
any other associations from foreign
countries in thgt' last three_y_;ars:

_ (b) ;the names of such trade unions
anﬂ olmcal parties and other asso-
ciatlo‘ns alongwith their oﬂice pear-
prs and addresses;

(c) whetHérMin “some cases  this

Jforeign money is misused; and .

(d) if so, what action Gov.em;qent
-have taken on it?
THE MTNISTER " OF . HOMF

AFFAIRS (SHRI CHARAN. SIITGH)
(a) No specific information in regard
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to receipt of funds by political parties
and trade unions from countries
abroad in the last three years is avail-
able. The Foreign Contribution (Re-
gulation) Act, 1976, was enforced only
with effect from 5th August, 1976.
Under the provisions of the Act, poli-
tical parties are totally prohibited
from accepting any foreign contribu-
tions. Trade Unions which have been
notified as organisations of a political
nature under clause (i) of Section 5
of the said Act, are also permitted
to accept foreign contributions only
with the prior permission of the Cen-
tral Government. Only associations
having definite cultural educational.
economic and religious programmes
can accept foreign contributions with-
out any prior reference to the Central
Government. but they are requiied
to intimate the same to the Govern-
ment of India within 30 days of receipt.
No foreign contributions are known
to have been received. after the en-
forcement of the Act, by the political
parties or trade unions notified vnder
section 5(i) of the Act as Organlsa-
tions of a poiitical nature. However,
according to intimations received, 3277
other associations have received fore-
ign contributions amounting tn HKs.
119,31,11.040 during the period from
5th August, 1978 to 15th June, 1977.

(by In view of the position stated
at (a) above information about politi-
cal parlies and trade unions is nil.
The list of other associations who
hauwe intimated receipt of foreign cun-
tributions alongwish the names of
their office bearers and addresses 18
being .complied .and will be placed on
the Table of the House.

(c) and (d). Ng instence of misuse
of tunds has come to the notice of the
Government.

Policy o Kashmir

2781. SHRI M. N. GOVINDAN
NAIR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's att-n-
tion has been drawn to a news item
in the Statesman, Calcutta of Ist

JULY 6, 1977
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June, _197! whereby Sheikh Abdullah
had disclosed that Shri Asoka Mehta
had told him that Janata Party was
fundamentally opposed to the Kash-

mir policy of Jawaharla) Nehru;
and \

(b) if so, the details and* Sovern.
ment’s reaction thereto?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). Government have 3een
a news item to this effect. Apart
from the news item, Government have
no other information in this regard.
Government's policy in regard to arti-
cle 370, which accords a special statug

to Jammu and Kashmir, remains un-
changed.

12.08 hrs.
PAPERS LAID ON THE TABLE

SHIPPING DEVELOPMENT FUND COMMNIT-
TEE (DEATH-CUM-RETIREMENT
GRATUITY) RULES, 1977

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy of the Shipping
Development Fund Committee (Death-
cum-Retirement Gratuity) Rules, 1977
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 614 in
Gazelte of India dated the 28th May,
1977, under gub-section {3) of pection
458 of the Merchant Shipping Act,
1958. [Placed in Library. See No.
LT-605/71.]

ABNUSL RERORT OF CHEDREN'g FiLM
SocreTy ror 1975-76, REPORT OM ACTI-
VITIES OF THE CHILDREN'S FiLm SOCIETY
8D DeTArLED DeMaNDs #OR (GRANTS OF
THE MINISTRY oOF INFORMATION 'AND
BROADCASTING FOrR MW77-78

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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L, K. ADVANI): I beg to lay on the
- fRable—

(1) A copy of the Annual Report
(Hindi and English versions)
of the Children’s Film Society
for the year 1975-76 along-
with the Audited Accounts.

(2) A copy of the Report (Hindi
and English versions) on the
activities of the Children’s
Film Society for the periocd
January to December, 1976.

{Placed in Library. See No. LT-
606/77].

{3) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of the
Ministry of Information =and
Broadcasting for 1977-78.

[Placed in Library. See No. LT-

607/77].

ETAILED DEMANDS FOR (GRANTS OF THE

MinNiSTRY OF PETROLEUM FOR
1977-78,

THE MINISTER OF PETROLEUM,
EHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): T beg to

lay on the

Table a copy of the

forrigenda (Hindi ‘and English ver-
gions) to the Detajled Demands for
Kzrants* of the Ministry of Petroleum

for
No.

1877-78. [Placed in Library. See
LT-608/771.

INOTIFICATIONs UNDER CENTRAL ExCISE

RULES, 1944

THE MINISTER OF FINANCE
* AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to lay
on the Table a copy each of the ful-
lowing Notifications (Hindi and Eng-
« lish versions) issued under the Cen-
tral Excise Rules, 1944:—

P

(1) G.S.R. 258(E) published in
Gazette of India dated the
31st May, 1977 together with
an explanatory memorandum.

ASADHA 15, 1899 (SAKA)
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(2) G.S.R. 817 publisheq in
Gazette of India dafteq the
25th June, 1977 together with
an explanafory memorandum.

[Placed in Library. See No. LT-

609/77].

BEAS MANAGEMENT BOARD

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I beg
to lay on the Table—

(1) A copy of the Bhakra Beas
Management Board (Amend-
ment) Rules, 1977 (Hindi and
English versions) published
in Notification No. G.S.R. 749
in Gazette of India dated the
18th June, 1977 under sub-
section (3) of section 97 of
the Punjab Reorganisation

- Act, 1966 [Placed in Library.
See No. LT-610/77].

(2) A copy each of the following
papers (Hindi and English
versions) under sub-section
(1) of section 619A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the Ney-
veli Lignite Corporation Li-
mited for the year 1975-76.

(ii) Annual Report of the Ney-
veli Lignite Corporation
Limited for the year 1975-
76 alongwith the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

[Placeq in Library. See No, LT-
611/77).

DETAILED DEMANDS FOR GRANTS OF TIIE
MINISTRY OF LABOUR FOR 1977-T8

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR

—_— - -
*The Detailed Demands for Grants of the Ministry were laid on the Table
gn the 2nd July, 1977,

{
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-
(SHRI RAVINDRA VARMA): I beg to
lay on the Table a copy of the Detail-
ed Demands for Grants (Hindi and
Engl:sh versions) of the Ministry of
Labour for 1977-78, [Placed in Lib-
rary. See No. LT-612/77]).

REVIEW AND ANNUAL REPORT OF NATIO-

NAL NEWSPRINT AND PAPER MiILLS L1D.,

NEPANAGAR FOR 1974-75, CERTIFIER Ac-

counts or KHApl ANp ViILLaGE INpus-

TRIEs COMMISSION FOR 1973-74, ETC.,
ETC.

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): I beg to
lay on the Table—

(1) A copy each of the follow-
ing papers (Hindi and Eng-
lish versions) “under sub-sec-
tion (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government
on the working of the
National Newsprint and
Paper Mills Limited, Nepa-

nagar, for the year 1974-
75.

(ii) Annual Report of the
National Newsprint aad

Paper Mills Limited, Nepa-
nagar, for the year 1974-75
along with the Audited Ac-
counts and the commoants
of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
613/71.]

(2) (l) A copy of the Certifed
‘Accounts of the Khadi ard
Village Industries Commis-

_.sion for the year 1973-74 to-
gether with the Audit Repcrt
thereon (Hindi and English
versions) u;:der sub-section
(4) of section 23 of the Khadi
and Village Industries Com-
mission Act, 1956.
rm ) AR s

(ii) A statement (Hindi and Fng-
lish versions) showing rea-

+.  sons for delay in laying nthe

“ T document mentioned at (i)
tt'vove.

-
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[Placed ix Library. See No. LT-

614/77).

(3) A copy of Notification No.

S.0. 774(E) (Hindi and Eng-
lish versions) published im
Gazette of India dated the
4th December, 1976 contain-
ing the Order regarding .on-
tinuance of control over the

management of Messrs.
Samastipur, Central Sugar
Company Limited, Samasti-

pur, under sub-section (2) of
section 18A of the Industries
(Development and Regula-
tion) Act, 1951. [Placed in
Library. See No. LT-615/77.]

(4) A copy each of the following

Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (6) of section 3 of the
Essential Commodities Act,
1955: —

Electrieal
Applianceg (Quality Con-
trol) Amendment Order,
1977 published in Noifica~
tion No. S.0. 367(E) in
Gazette of India dated the
24th May, 1977.

(ii) The Mild Steel Tubes (ex-

cluding seamless tubes and
tubes according to AFI
specifications) (Quality
Control) Order, 1977 pub-
lished in Notification No.
S.0. 406(E) in Gazette of
India, daled the 2lst June,
1977. =

[Placed in Library. See No. LT-
a v._ﬂﬂlﬁﬁ'ﬂ. ] +

(5) A copy of the Annual Report
w(Hindi and" English versions)

of ' the Development Council

- v for Textile Machinery Tndus-

try for the yenr 1876-786,.
under sub-section (4) of sec-
.tion T of the Industrieg Deve-
hlapment and Regulation) Act,
"1951._, . (Plackd in Library.
"See No. LT-817/77).
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LOMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIRST REPORT

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to present the
First Heport of the Committee on Pri-
vate Members' Bills and Resolutions.

St wAYOR TR (9977) - weA
wg1zg, 7 amw qqu ¥ fafgat =i §
fr agt & o w1 6T T wRLAERI,
#fer w¥t afraz &1 gaw & faaar s
wigAasrgar qg gt Av g
ag wifas =qm §, FwA & I[I@ |
AAZET AAITA WEEF A%A ¢ fomA
gw & gAA-§F "W egErqr
fane asar & & srgaT g f& gH @R
q FTH FT FA1F-AGT ATAFT TFA F7
Fraw FL AT 7€ Tz faarz 7801

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 sent a telegram
from Calcutlta yesterday about the
Swiss bank deal, a photostat copy
of which is in my possession. It is
about the transfer of money from Mr,
Sanjay Gandhi's account to Menaka
Gandhi’s account in Berne in Swit-
gerland.

MR. SPEAKER: It is in the papers
also. It is published in the States-
man. Everybody has seen it. Per-
haps you gave them a copy.

A dozen calling attention notices
are already dhere before me, as also
notices under rule 377.

SHRI JYOTIRMOY BOSU: It has
come out in the Delhi Statesman this
morning.

If you kindly ask your Secretariat,
they will tell you that my telegram
was recelved by the Secretariat yes-
terday. R U |

ASADHA 15, 1899 (SAKA)
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MR. SPEAKER: Your telegram also
will be_there.

SHRI JYOEIRMOY BOSU: We
want immediate action on that,

MR. SPEAKER: If your telegram
is there, your name also will be there.
Why are you worried about it? Lots
are to be drawn, your name will also
he put in the lot. I now realise that
you are a lucky person, that in every
lot your name comes first.

12.14 hrs.

*DEMANDS FOR GRANTS, 1977-78—
Contd,

MINISTRY OF EDUCATION AND 30CIAL
WELFARE AND DEPARTMENT OF
CULTURE—~—coOntd,

MR. SPEAKER: 1 would , request
the hon. Minister to reply at 3 p.m,
so that we have about three hours.
A few more Members can speak on
the Demands.

Shri D. B. Patil was on his legs
yesterday. He may continue,

SHRI D. B. PATIL (Kolaba): I
was saying that the policy of the
Government on education is said to
have succeeded, but it can be said to
have succeeded only if we succeed
in educating the socially, educational-
ly and economically backward classes,
Our experience is that those who
have been neglected so far continue
to be neglected now. We will have
{o examine and see from this point
whether education is made available
to them easily.

Let us take elementary education.
A great revolutionary thinker from
Maharashtra, Mahatma Jyotiba Phule,
a hundreq years ago demanded that
elementary education should be made
free and compulsory. Under our Con-

*Moved with the recommendation of the Vice-President acting as Pre-

sident.
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(Shri D. B, Patil)

stitution, elementary education is
supposed to be free and compulsory,
but the implementation does not
show it. Many of the Members have
quoted figures. I will only draw the
sfttention of the hon. Minister to
page 1 of the Report which refers to
the programme of universalisation of
free and compulsory elementary
education. It gives a table indicating
the progress made so far and project-
ing the possibilities for the future.
The table shows that universalisation
at the primary stage, 6-11 age-group,
is near realisation. In 1975-76, the
achievement was to the extent of 84
per cent and the targeted achieve-
ment for 1978-79 is 96 per cent. Then
about enrolment in Classes VI-VIII,
the percentage for 1975-78 is 36.9 per
cent and the target is 46 per cent.
Upto the age of 14, primary educa-
tion is supposed to be compulsory.
But the Government is satisfied by
merely fixing a target of 46 per cent.
That means, 54 per cent of children
are still not covered by this scheme.
What is the meaning of compulsory
education? It means that every stu-
dent upto the age of 14 should be
forced to go to the school and should
take education. But the Government
1s not thinking that way. So, I am
not satisfied with this. I would re-
quest the hon. Minister to see that
primary education is not neglected.
Till now, it has been neglected by
the Congress Government. But I ex-
pect from the Janata Government
that they will not neglect it.

In the Fourth Plan, the outlay for
the primary education was about 41
per cent out of the total outlay for
education and in the Fifth Plan, it
was 43 per cent. That means, there
was an increase of only 2 per cent in
five years, I would request the hon.
Minister to see that more outlay is
made available for primary educa-
tion during the Sixth Plan. Unless
and untll more outlay is made avail-
able for the primary education, it will
not be possible to implement the com-

JULY 6,'1917
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pulsory primary education stheme.
Therefore, I request him to go inte
that aspect.

So far as secondary education is
concerned, our experience is that in
rura] areas which are ecpnomically
backward, socially backward and edu-
cationally backward, there is a lot of
scope for opening of more higher se-
condary schools and colleges. On
page 3 of the Report jt is said:

“Vocationalisation of education at
the plus 2 stage under the reorgan-
ised pattern of school system is an
important step for enriching edu-
cation and making it more mean-
ingful and attuned to the realisa-
tion of the national goals.”

It is very nicely stated but it is just
like telling a hungry person not to
eat a certain food because it does not
contain any protein and ask him to
wait for the food that will be served
to him having proteins. For the pre-
sent, people do not have the facility
to have secondary education but Gov-
ernment is talking about qualitative
improvement in the education. Our
experience in Maharashira is that in
a particular taluqa. there are 15 high
schools and they, on an average, sent
about 600 students for the SSC 11th
Standard examination every year.
Because of 10 plus 2 plus 3 system,
11¢h classes are very few. And out
of these 15 schools, only one school
has been able to adopt this new sys-
tem. It means, rural students are
being denied the opportunity of high-
er education. It should be the policy
of the Government not to deny edu-
cational facilities to those who have
already been denied this facility,

It is seen that certain classes of
people which have not been given
any opportunity to get education since
ages have not been given an oppor-
tunity to get education even now also.
If the expansion is not there, at the
level of primary education, at the
level of secondary education and at
the level of higher education at all
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the levels of education, they will not
be getting any opportunity to get
education at any time. If this policy
is pursued, about impreving education
and having qualitative education only,
and if there is no expansion of edu-
cational facilities at all levels of edu-
lcation, the classes of people which
are already denied education will be
denied education henceforth also.
Therefore. T would request the hon.
Minister to take all these things into
consideration, particularly not to deny
educational facilities to these classes

of people who have already been de-
nied education till now.

(N saiw g T (AT
sy wgrey, & forer g4 gror A A
QU FY T § T w7 AT FYA ¥ Ao
FIIATE | F T2 faqer w7 o7 ¥ of}
fed=e Zars w7 wrawr @ 7=y ar qqr
oY 5T o & o FFTAYA g WY N AT
AR F Ao @t WA AT F aE
MT A IR |V FT AT 77 4T |

1221 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

ag ¥ weaT gafe saiir—aet aw
foreqy ®r Taw 3, oY fdeg TATEF oY
g1 f& frerr, geam gl fadfors Afr
FaA A AAFE fF T T A=t
# I ¢ ol uxifas faandi & a
T JAWTET TE TEAT afev | sy
Traw §fHew o ofaq waAr aw
N sfaaet £ g ¥ o o ST @Y
gaicfmeT & Sa A soia & quo if
TET FHIA a7, JqF «1& TAQTHFOT
FHWA &AT, G H HISTA FAverT &=,
X At A &4 71T drar g fF
TF & ¥ qamata # feafa, s
TR ®1 AVAS  FEAET ZHS FAv
mr | 7§ wafent dag € o, wF
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sreaTy o g o & s e forer &
wraem ¥ faviw wovie qet F AN &+
AT T F GAA AT ¥ A9 AT
qT v & fw fsdr 20—22 ast &
favafrarm # FrAr FTA F AL 9 A

AW § IT wAWAT & wrae g2 faqw
gY %7 ¥ a7 Frowd Frwren & 8 Foramr
ZY foer &1 T &, adffg wagt
¥ Wi qx wfr wewEw wd wdfw @
AT f7-FAaifas q@AC § 5 ¥ A

T FY faerfoad &7 ardt § g a=T F

1 Y <Y g W fafew wqvorA &

gror Ay AT @ gl, foreror seamet v

g ga & 3 ¥ farfm wr &

o AF & AT WAV 4g wr ¢

forsor el w1 AT E@rHAar faady

arfgr ag w7 i w.o7 A& g 1 faq

aF(T &1 AT el faEr ®0 g

oY, gAFC F(AT 20 WEVAT FT 0 4,

AT WGFEC 20 TEA FN wEfE 4@

IF ¥ gz W foeror seat w1 0T

T2 o | g1 AT E 4§ A@E G gl

IT AGATET FT BIT FL ATGAL T THT

o ur gfaafadi eae aa w7 foreror

FEqTET FT T A A FAT  eHAT HT

(< @7 9 ITH( aTA TFI~AT, HATH,

wd-fAgear sifg wiaamt @ Fifdas

ATFIFATHA FIHC @& wF

# 7Y (AT AEAT 1 wga & faal ¥ w4

fa 54t o affy FromT § 39 wfawa A

40 Sfaoe @=t ¥ fear mr g gAR

o %1 g gatva < R 5 el S & Avy
AR ITHFANAGH &1 wrorrdy faat
Y YT ThAN A A ¢ AT FEIL
i &, AfwT mdi S F afedt ¥ ey
AT %! wdsgaear, oAfaF sgaeqr
T forerr & g # IA 0 WlAHTQA
faaroam T A, THAT Ha  WH WG
(| & Y AT F ATH 9T @ IWH 30
"l % gEAC FA QR—ATET IT ®
faamdl qT AT &7 qarw G FFar &
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[-!ﬂ W|E 711 !T!T] TV
@ ¥ FETE A1 T T WE A AN
at qf & fadw ¥ @1, AT AW
A TETAACH( @I | ey o &
TR & TEANE AT FRT T FH I
faar @ @ & | T & AASEE A AL
wZ MG a1 A gHe A@H ? AT qH
fueror smxeqr 7 Frw FEA T AV A
= T FT 857 T @7 wfge fe
gard foe saeqn raTors-saae,
oS -sravay, graTfaT-saagr & faar
g & g1 aA avar, g foraror weqrat
FT M5 % THT A A T ART AT
sTias 9T AT T A7 G A
AT T G

ZFUTQ ATEl ¥ Wy A diqa
¥ ey St w1 few mwen frar R0
g a1 faei & garaT WM faskea
F wdr o w1 gAifaf &1 fen @ aar
arfas, amfas o wafos 57 F
widt S M AR AR A 3ZT NG A
forar s @R | Y AT F frsraTr
WA wfARA 9 fF owmg 209
WATAT T OA1 F15 7T AFT J2T &
&t far | 33 gaaam o7 sef-ad
oY afer A W AR F AT 7 A
gifsrarafas v, w4-sradt 91, qAHEA-
wrE ® w9 7, iAAfas foas & g
¥, safaAnA AT § IITTH TAGTH
T H, T&IA § | 3T AT JAFTE  FY
AT 39 F1 FAICATT 1 ez FEAT
3, afvq ag 1 g8 Wfas afeal wt
T & Ag X 7%, WiE IFA OF
fawfar qarardy qea41 & fasm w0
#Y A qF1 T AETT FTA1 Y | WTT
& AraATs W1 qEEAEY WEEA
¥+t 3ar a9t fasdraor o7 2 eary faar
ar, Feq 3 S T A A AT A7,
fe wfrsfaa Wi ¥ toatg fasr a3 &
AT R O T4 o G0 J A IFAE £ T-
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T2 %7 97 | 9TE FIT X 1901 7 forg

€ * farfaaa $AAF ITET—ag

I [ FT AFAT@T AT | AE FAT AR

qF w1 gw Ay fAaT afwat ¥

afer fad o gra & witoT 17 "

9 & I WY AT W7, 94 AT &, TS

LI T | TH F( FTO ML TE A AT

gfrfrnmeadzsaa ¥ a8t @,

el & grgl 7 <@

TRANMFAR §F faar
ST F gl TEY gAY Ifew | Fory A
q AR TET AL oTa Y § 34T A A 7
qu @A g1 T F AET E L
afsr &0 FE@ 7 78 xwa @A
arfew 1 AA”WFd F frew 20 wFAT
H 31 geA89 frar Tar—3@ F1 gAE
T AT AT, AT frem w1 W g
INTRE A AAA FTAT FT-—ST TG
# AT gH weI g | FfeT
w A frar F7 3 woam 7 &1 greong
aTdt AT § FE OF &1 e BT 5T
T Ol g7 greafage fafaw qa
*X | watq gz 1 38 F0A ¥ fan
aat foren & fasm & fqo sgr | FaTAr
=¥ a1 e | 7g gz feafy § o foreor
dxaral ¥ faa 5= ¥ Torens afcaA
FY TETA § IT STHICH TR Tfradw
# fore wreAwgT A3z £ 7T IEA
@ | T A AD GrHAE w7
FAMA, AT G FAAF w Tq0Qr
7fHT FreAfwgT QrFEzA ¥ ATH 9T oA
FAIMAT F AR ATAT £ AACHATH
w< faar | ag w8 fem fe dar @ 31 &
g g fF wredfmas wEEs 1 oga
AT FTEATA L |

1‘1’%%:3*#*%“’
F1 oF f@zra aa gy | 39 quy aw
SIVTER ¥ 6 W qiwd A1 sam qfaton
Zot 7 97 | o% TAr varifer faaia



177 D.G, 1077-78 Min. ASADHA 15, 1899 (SAKA) of Education, etc. 178

9 ¥ iy § w=r ) yfew Jisy a=d
T & ar va AafRins o W
g & s st sulaivne @A
& 7 AT ag e I 9w 36w frw
a7g ¥ 17 wfawfen v gi w1 fawm a1
agx A1 7g 99 W) fF femwe carfaa
#2 Y qrsFwaw fefas g & 514 )
fax &7 Tz AT gamA frafasr 9%
T fzgqm @ & | Al dq qraw @
AUAT FY {1 FTEEAT W A AX
FLHH & 7 FHA QAT A GIT A B,
g9a wissra o1 ®Y 3@ fvi & o
1977 & AT 91, IZ AGY A4 H %
aif7 9y fra Y sy st7aT 3 497 afFs
& wfta & rav qr | ¥ ra wifa &
IIE TH OANE FATH FT T97 FOH
2\ 28 AETAATE ¥ AW ¥A § AT~
Tmfadt ¥t a7 $3= 3 0 @A OF)-
qf it o a2 F7R ¥ fae qtew a7
# qar A anifE 7T seove qifrae
s TSI R A JAT AN sm a1 |
g7 qf-a% =7 A «) gw FAfefaen W
D uzz A & | gAT? o Pw A qrefeEe
RS AAT tarferd | oF
¥ T ATFOE ¥, TAQ A8 a8
fafadY wea<i &1 ww AT 9raaEE
Taafaet &7 t93% T 7 A 2,
a f1f: O F qruT § ) g9 9 W
BX THTIATE FT A 33 § | ag A "wiw-
e F4 €9 Iw A GIT gwr I A
W & ToEd 9T TR @, a4 A
TS WY BMET 29T & | T gAY FrSAT
g 1 gw feae afqaaw siva ok, gw
oY & afaaaw Ty £7, gw e
& muY S F1 A F Yfew @ aw
Tada & qftada Af gar aw aw
AT P A A AL § 197w
70 T FY TR A L2 A« aw wwroATR
& M i A AT | TWw oA A
'aq¥Y aw wue af 2 ) R ot ==Y
WY, worg Ay S a1y AT ofaum

& g Ay} forgiA WY & wr=ee
# gaar @31 aveTa R, & /7 aoE
gt a A fedwir s g € 1 Ay A
"TS WY ®RQU WUEE SWa 9%, @wqe
egda 9T g foEw geami g
RIUTZHT & | WAL EH T T IMAT
FTAT § A1 TeT Y F AR 5k
w'gat & fagrt & gra @) fvan s g an
¢ gAY fagiat & # faqmm =@
FTAT @ | gwrdy forear agfa @ sy
w7 T FTedT Y qTF g 7 § 9y
ST 1 g SieATfed HT Fr & 1 ag fmr
qzfa 7@ 1@ & 41w @, Ew
T qar FA & 1 TAEER g fAEfady
% g8 7 gF oF f@md go 91 AR
30 fms i wnfes ag 4Y 65 qwd@z
# F(9 915 T U, 515 9 07, sfaee
afafam aife & o Awr o@ § 9%
gfearadl 1 7S F@ grar @ A
OFTHAMENA FIA ATST FT EIAT §, S
ofeas & & 97 faa w7 fag=a
21 5@ w9 34 F ofews T § oF
-3 9 fFaaT Agard @q g 2
T A 99T F FT wIAT & ) gE
St @ @ & wow ) ofews e
timfeam # ar feeY qat qoT & &1
% g1 I AT vTEAT Fifew F Ay 9%
£ A) ¥UOT AT A AT AT ¥ WA
e AR E ) WA AT AW
FT AT ST FHM HTAT ITTU FT
# ¥lT ®\9 A1 ANTVAR T avg ¥ A
AIOT | T AT A AT AY FY SY WA
o, arwfa=w A st AT W@ gAw
Et awAr & 1 39 favg ov & Al "
Fmae AW wmnAga g w7 frarad
foay m€ & 1 TENT T A i 9T RIT
a7 §7 7 v T Agerq frard fat
1 WY& g F iR F Y ag arar
ma fie wagd goiafa 2w & a=% worgral
¥ surar w=% fAFa 4 oo gy ¥
T 9T | X AR IAF ATy & gt
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[+ v g v
ag gt fF we & a¥ wEe  wfawe
A w7 arfas @ wwx § O gud
Fat ¥ T | - FE @ 9zg gfawer
ww TraT WY fore @ AY I« ot arfas
w7 fagr oma | & | a% A7 §ER F=_t
ROEFAEIITHITqT W T U=
fasea & 1 & gt THT T weg w4
SETHTA FTAT ATEAT § WL A AW F7
% gfow wf fawdr snfagy &1 amw
A yxgr g ) A Agwar g & 3% any
97 A H{ qgA T AT AT AT @I
Zw ¥ a1 wifze fs afa o, fogd
ge 71 sr@gfAA A wifaw a7 o7
g7 &1 Ty wnfze f& w fower mar
¥ | &t 4% w09 § JaeE Wy
gy & AT 97 WIWTT FTAT & | AT
gt Fam a AN FT AT Y, 7
87 &, 7 Waa & 7 afraw 3, 7 avmEey
¢ 3% oo g g= 741 2
gt SfF A9 g9AT @ W oamA
9 THET O 2T ¥ I qw § owifA
AT AFA R 1 AE AT FHTIT AHZ ¢ AT
Twx § fF o # 3 T oaw ST
arvg aff g & ) ¥fET ¥ awwAr
fF o JAY TIT AR I T A A ATE
oY st sgrRT v frar smoog wEd
F @y & g fgue # anfaw
ma1 g FramgA 3y aEY anfao 0 e
gt ¥ fam awre e aed = a1
gargas far =m vfom @ =
arfed
q‘oﬂoﬂe%mﬂﬂﬁmf’!ﬂ
A g afasior  2eT v R fE Wi W
fary ¥y geafs & 77 & 7 7 FI7
7 gy & ffesa eamsz & 7 Wiy
2, fafrez o & vz § fora & aiy
=g § wf gor Al &) & fa4f
iﬂﬁ'alﬂ;oiﬂ'oﬂo:ﬂﬂtﬁw
¥ ATH 9T LAY &, IT FT TTT HI=T AT
3, difew dar7 AN FEW A E I
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W HTHg ATy ¢ fegw ¥ Av q¢
VIRT TETETT BY @r &) # aox
#¥ I IAT g1 I wdw o gER
TN aA & aff wrAT g ot
< gfra+ afay sfawa § o o aew
A anfer 7 Fer ag oA
wfagdl #7, TrorgeY w7 arEt ®7 wwEr
W AT ) Iew wTwAT A @
ot & gfvwra gy 1 gfraw v A
WM AF AT AT (AT Ta1 f Agi
2 1 q®1 97 =T 9gfr wmAY g | aAar
¥ Am g afrnwd mraA F A
9, fadftez wifs & w7 P a7 @
afadoa 1% § & 97 wrfa F g 92
&1 & | faq swrfA w1 axFvow fafre
g1 a1 fadY®z & Ay wefr & A a7
fzd =7 7. w7 3z wfeas 2w,
Wiz 37 7 w7 fgn Frr 4 o7 qus,
TAGT ZVAT 97 AT 7H7T 97 fr1oAry
%\ qrit afrafafte fafr3wy 79 47g
} ITE Zrq & I4Y Ay 9y | e #
Fr¢ TTHIAT w7 favafaarag & A7 #1$
TTAT %71 | TET 217 256571 917 fAaf
F¥ AT ¥ ) Zur © AfRdeE o FTrfame
raafead fF za Ty Y § g g
& FqATT ®T ATET FTAC ARET & )

forar A # ¥ mwmar § P wré
nfra{3 Zw F7AT AT § A @Y AW
N mfes 7 Tadfre oy § ofrdy
Frar g ity fxa a0z w1 At
w7 snfas 1T gran @ 39 A #7 forgwy
Y TFAT & | IFATA & ATH 97 aned
T[T AT areAT gifr agr fae
g g Ioeiw At w4 =i
sTEsTEfE g w1 AT qr A
/TAATHT & Fq7 000 ? ag Y |ufeewA
@t fr afrr qfafess dtaifey
Frw d=are w7 0 o g ¥ Ao
¥ Fa-frarior oA T WYY IEE arw

. fagre ¥ qr=tma w=r | AfsT @ a6t
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¥ WET WA & ATH O ;T gwT
Tg &@ S0 W THTT A 1w A
% arEiwT 99T ¥ oan gE@ea ¥ @
10 '-;ﬂ frar (I{#:lﬂfoqﬂ’c‘q.ol -
Tz foar ogr o o 7 w1 7 @rer
& =rare dar (U_‘ﬂ'cﬂ'!feﬂ_'ﬂ'tt{o v
umaTAETT # fourfouy ¥ = fav
T AT s & 7 qoivw qit R AR
QfFaTHE F1 T 40 T FTAT § aY
Ja X ggi § ey @@ ¥ 17 AW T
A 15 99, ¥ AW ATEA-ATEET FT
9 e 2 fF

The Vice-Chancellor has been pleas
ed to accord you post facto permis
sion to contest elections.

[]

&1 T9% 98 a7 1A Oy ? mF @ AT
f w7 s7rmET g oY # "7F @
ATAT AT AT AW AT # fawew @A
ar At & vz & ¢ av fagre favafauem
& O9F 9T & pEAGrZ | A FWAETAT &
M1 q¥ fopor ‘=rquei 97 A TIAAE
FSAT TATY 7@ AT & A A @0

o= # & loen qedlY F1 geOe AT
g 9T Ay oueTHNT 9F2 Far 3
fag.a Ger a9z weq~ far &1 &
sriom 2 ff oA T4 7 3.9 AT 41T
2IAT

SHRI A. R. BADRI NARAYAN
(Shimoga): Mr. Deputy-Speaker,
Sir, I rise to offer a few remarks on the
Demands for Grants relating ¢o the
Ministry of Education. I have with
great interest noted the speeches and
statements made by the hon. Minis-
ter for Education in Parliament and
outside, and these give us a feeling
of his earnestness to tackle this great
problem of education, which is the
infrastructure for the entire edifice
for the progress and prosperity of
the State. Unfortunately, this aspect
of education has been sadly neglect-

ed for years. ‘There have been vari-
ous Commissions on educafion gand’
their reports, but what actions have
been‘taken on these reports is not
known. Any amount provided for
education is really worthwhile and
I expect that the hon. Minister for
Education will rise to the occasion
and do everything possible to bring
about the desired results,

Now, the Janata Government is in
power; it is a Government of the peo-
ple as its very name indicates. It
has got to reach the people. Seventy-
five per cent of our people are in the
villages. It is a very happy augury that
the leaders of the Janata Government
under the inspiring leadership of our
Prime Minister, a true Gandhian,
were inspired to visit the Samadhi
of the Father of the pation and take
a religious vow to attempt to put into
action his great ideals for the benefit
of humanity and more particularly,
the suffering and the down-trodden.
I trust and hope that npno one, who
went there, the Samadhi, had any
mental reservation in this matter.

Mahatmaji wanted Grama Raj, a
Rama Raj, and he knew how sadly
the villages were neglected and how
by the development of the villages
alone could the country develop into
a prosperous nation. He dreamt that
one day a humble villager would
adorn the highest office in the coun-
try, the Presidentship of India. In
this view, believing as we do that we
have neglected our villages and that
we have not percolated into the villages
in the conferment and fulfilment of their
needs, it is good that we divert our
attention more to the villages. We
have five lakhs of villages in the
country and what a colossal problem
it is to make the villages a fit place
to live in

I was happy to hear the Agricul-
ture Minister emphasising the need
to build roads, sink wells, start irri=
gation works, to give electricity and
develop villages, etc. T hope the pious
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intentions will be implemented which
will bring hope and comfort to the
common man in the villages.

It is high time that the Govern-
ment diverted its attention to the vil-
lages in every sector of its activities
and established the truth of the say-
ing that from Halli alone there is
Delhi which means that from the vil-
lage alone there can be Delhi. So it
is education which is the infra-
structure for all the progress in acti-
vities of the wvillages. So, I am a
pealing to the Education Minister
and I have a feeling that he is earn-
est about a total rethinking in the
matter of education which is suited
to the genius gnd the practical needs
in the present day set up.

Unfortunately, the child that cries
most gets most. The urban popula-
tion—with its enlightened elite—
organized, vociferous, and aggressive
dominate the scene much to the neg-
lect of the disorganized, quite and
fatalistic villages. In the urban areas
we find all the amenities, schools
even from the kindergarten level to
the College also to the post-graduate
level. But what do we see in the
villages? T1f we take a sample of a
village, from the Himalayas to the
Cape Kanyakumari, what do we =ee?
There are hardly the required num-
ber ©of schools commensurate with
the requirememts. If there is a
school, it is run in a temple or a
chavadi or in the house of a richman.
There are no buildings. They are
mostly one-teacher schools manag-
ing four classes. The teacher is
either a farmer of the village or a
shopkeeper not having enough time
to attend the classes with the result
that the school-going boy in the vil-
lage is in a big handicap and he can
never stand in competition with the
urban-trained boy who is head and
shoulders above his village-bred col-
league. The environmental condi-
tion is not also there. How can a
village-bred boy compete for the 1AS
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or IPS or other high-coveted posi-
tions which have been the monopoly
of the privileged few in the towns?
The disparity keeps on continuing.
The cleavage goes on developing. So,
I humbly suggest to have enough
schools in proportion to the popula-
tion. You have one teacher or, each
class. Froper pupil teacher ratio
should te maintained. More women
teachers may be employed preferably
at the lower Jevels. Rigorous ins-
pection should be conducted to see
as to how classes are being run in
the villages and provide school
buildings, equipment and play
grounds. You should have Balwadies
or pre-primary schools. You should
provide residence for teachers. You
shoul!d examine the question of com-
pelling admission to schools by pa-
rentg taking into account the loss
suffered by the parents in drawing
the child from the wage earning po-
tential in the child.

Part time teachers may also be ap-
pointed in the villages. The servi-
ces of the retired officials can also be
made use of for imparting education.
The services of educated families may
ziso be utilized. Village councils may
be established to start such schools.
There must be no tinkering with the
problem. No sacrifice is too heavy
1o the village child really educated.

There is a misnomer that the vil-
lager's potential is low. It is not.
He is really intelligent. He is shrewd
in his job. He may not be literate
but he has really education in the
real sense.

The erstwhile Education Minister
of Andhra Pradesh Shri P. V, Nara-
simha Rao, now 3 Member of Parlia-
ment took a lot of interest in propa-
gation of education in the rural areas.
He is feeling so sad about the treat-
ment being meted out to the village
people in this regard. He has pick-
ed up some students from the village
area who can really challenge the
city bred students. The village stu-
dents are second to none. It °
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opportunity and the environment that
we create go to develop the child. It
is a misnomer to think that the vil-
lagers are not ihtelligent.

It we cannot deal with this prob-
lem of reorganising the education
and spread of primary education in
all the villages, you can forget about
the future of villagers. You are con-
tinuously adding year by year to the
army of illiterates ip this country,

Our esteemed Prime Minister who
is pragmatic and realistic in his out-
look may appreciate the basic im-
portance of the matter and apply his
mind in depth to the problem. We
have already been guilty of non-
fulfilment of the Directive Principles
of the Constitution in the matter of
providing compulsory education to
children within the age of ten years.
There are various aspects of educa-
tion and since there is no time at my
disposal to indicate all of them 1
would dea]l with only certain matters
which are important according to me.

The quality of education which we
are giving to our children may kind-
ly be considered. We the enlighten-
ed parents want the best schools for
our chi'dren, the best teachers and
the best opportunities. Why can’t
we have the same consideration for
our masters who are the villagers
but for whom we won't be here
where we are now?

Politics should find no place in the
sacred precincts of educational insti-
tutions. Let the students grow ‘to
their fullness in body and mind as
much as they are capable of assimi-
lating. There will be #till time for
them(if they are interested in poli-
tics to enier into. it fully equipped
and courageous to accept the challen-
ges of political life. ™ ™™ °~ -1}

Discivline is a must in educational
institutions. We have beep witriess-
ing students going after papersetters
and examiners and spending lot of
money, This i¢ not the type of edu-
cation which we conceive of.

We find different standards of edu-
cation in different institutions. There
must be a fairly uniform pattern of
education throughout the country,
Basic education is a must. There
must be diversification of education
from the SSLC standard and the
PUC standard. In the rural areas we
are in need of artisans, mechanics,
agricultural  advisers, steno-typists
and others in various spheres of acti-
vities. If we have all these we would
have fulfilled the needs of employ-
ment even at the village Jevel. We
should make the student feel that he
is competent to stand op his own
legs and make a worthy living,

Government is anxious that em-
ployment should be made available
at the village level. I would suggest
that at the village level we must give
the necessary training for the various
professions. By the time we come to
the university only such students as
are able to fit in in the higher stu-
dies must be taken in.

There is no use manufacturing an
army of graduates and post-gradu-
ates, who are not marketable and who
do not find any job and who cannot
stand on their own legs.

In conclusion, I would suggest that
we should adopt uniformity in edu-
cation. Onmly such students who are
really capable should be taken jin in
our universities.

13. hrs,

. o) ATEg araw (SRAAY) ¢ T,
.wgreg, ¥ foen demeg € 7Ol 97
}qE [T sma § AT #raAw
faar, @ qR §% & g€ 0 _Rudt
aw za fog g fF faar walt ot & ave
wan ¥ 121 §O9 &, afFAIT ASE
oY_faar & werw ¥ oF wed ot 7@
. ze¥ AR aga faom gi—-
Arada faer weft ff & @ smdmghe-
wror ¥ fmn 9@ 1 aga gqawt S
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2 & gyrmrar s avafa faa Wl

AT FAST IET B AHRIATHT & wIET
forsmr ®Y o3y IFz § o &N, AfF
x4 X IT & aNz * @ A HY qran
f& daa 1. 25 Ffawa € fmar o @<
Ffar war mar g1 A0 I wWw
g g s wradts faa s d foer &
THE T 7T HT FIHATHT & wAE]
faagx e 7 faar @ w7 aw &
aradg  forer @& fr 7 off @ WX
“frag erra A frar @

forerr weg & sratitor woit & fasra
‘&1 qrgq "wrAT F0AT1 8, fow qFv &
yezgfa A, sIawgefa &t , aw A=
qyrAwia, agr 97 48 &, fag & g
vt @1 faFmgarg ) A A
Fq A HFL WG A% TS T 59 foowny
T1T FAT FY gt 2, ~fwq fom foer
F axc av & gzt wraw T @TE—
39§ 7rxw o, TS W7 faen-
fraorar A faar 72 foes sidw
Frere 7 A forar #1 a8 Yy Y
gfez F2arar 1 30 a9 & wmww
F I w7 Y qEATA WA w
foar o)’ #3- e o Forr el ¥ vt
THEAT & T Weargwl W s
¥ d3 ¥ fau g, gfagi o 2z
fasy v oy, w3 ¥ =pEi A&
Powr qfcag & el &1 Rewn sy
A ST TTE T Iqee A
2 4R wer W AR e
o §, g T oG F oz ah
HY W sy A6 ¢, ¥ A WO
i 9T gy s &7 forar wrw w7 R
%1 7¢ feafy 30 2l ot s
arx  gAr? axwd  epAl ¥ § ul
% Yar wawarg foxm STOW LA AT
g M forr Tow AT & e
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Y, ¥ET T ® au T Wy
FE R g7 5T G & wfag)
® qATA & AT F AT ) AN qwar
a7, IT% AN 91T T HITE TTE
¥ M AT G, w faw 3T A
areafaw Feafa w1 wrae € 0 g qran
qr | oI aF ety &Y 99 & o7 AN
g F T @, wr § wrw ¥ wiw wv
% fr o g WY St g ¥ @
afer F7z & ot & mfne 73, awifs
OiF TH WA HAHA AT FT A7AT &
ag T #8 7%a ¢ & 17 faarewt
FEm ¥ fau w9 ow /T w1 A4F
a1 fra T aWTH HREWIRIFE | AT
HAZTAT, TATE A7 *T gy 39 feafa
¥ gw ¥ ¥gm fx aviee qu foaeslt &
ey, faedlt & =% & & Nw 7y )
o fegfa ¥ gwr ag S a8 %7 avd
g fFag Toa H gt w1 fawa &, v
w1 T ﬁw&wﬁmqﬁmﬂ:
™ afag w1 frafg w1 700
37 fag & weft ot & firdew s fir
wg 9 WY afefeafr ara & amed o,
faa st T 7 W @ = I A

gfe ¥ van §, e are faren st

€, ¥afaT Wy ®7 97 s &Y wrAr
¢ & wra forer &Y ¥« g ® T
0 wfowr w3

% 4w IETW WiNE §THA T
TEaTeE | TR wwE frater'd s
=% 't Tty gty R wm
“fratwr  -atw Wt CEToeE | fey
% - quar & wfer vty ey
ﬁw%wm?wmmlﬁ
@ B wE ITAT OT f6 TE w=wT_T oy
31w & g e Ao e,
e ow el ol | Vi e
AT %qmwdt, afesmi
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a1 BRI afewwi Twr AFT €T
oy v § 1 & afesar g9 @A
g s ww ¥ g & G faf
Jar wiw ¥ yfux &1 vafan faa
weft ft & A1 wOw & v & fnamr
fevr &Y W s wma ¥

TF qTH gWIe Tl #r ag feafy
g @ ate Mwewd, of 7 @0
wT FrAT @& 99 @ § T wie
&), og M WX AT-ATT /Y WL OF T=Y
# q@rf qrad g € I ave-
1 fearai A ow T=9 § F97 9w
T Wy @9 Aagi e ama ) Azeaa
s araar § fr fow wew § s=da 2,
o I Iw & faamAal & 92F a
T ¥ WIAFIE H w7 T, SAH
O W= fa=Te qFd A1 SHFT adiaT
g Ern fs 398 FawE o9 @
a1 Amda THE WT o Agr aqar |
zafar & agm s gardr Fore |y
& fre ow wwT7 Y g W7 =w forey
% fex gafy o & wwre w0 Aifa
N & wh N A mAOw TEm e
g faar ¥ v sy ¥ 919 wea?
T g, TF WA T A W FAE TR
& dgaragr afew gwow gar
TZART  FAE N wegel ¥w F AW
B FTEY A | A wETeEEAT ¥
WA 9T g )

wry fget Wed N arefer ) s
€0 g w® wed oy arw g wEA S
xon Fah aw @ I g wrw femn
Wi gquft war ot &Yooz i )
AW O over & A oft g & g7
fofh ) afrerr mfi sTuk ) Rt
* AR ¥ ofrw & W o e v d
o waT & TR e Iy ek ¥
& wen g f i€ & foe oo
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W WX SuT Wi & diw fet
THETC HT AT A | AW §H qva9
¥ gury g f o aafel e arnd &
azew agi o< fg=Y # a1 3¢ 7w gov
wqq wfa ad grewTT Fawq faar oo o
™ wE ¥ a-fg=h andl ¥ e
ST ¥ 0t smyeqy w<A wifge e
I ey qg7 a  faerfadi )
wpraeforg faer | _ag gwrd axwT A
F™ a1 =fgn ar  &fFw aw@e
T TH TR A1 TR aF A€ (F4T | THIT
AR T @l g T ISg § ww
wgwmr  fg=r § @iwa ® St F 7
Qo mrEr @ 1§ o qEr qAq w7
oraT @ & Jr=ar ar fF arer Em e
fet % = grma 3Rl wiET &
A & feafa 2et 1 & wmaT g fo
afgwifadi &Y g9 #fearar &
o7 39% ofq g% sgmafa @ =fey
fenfadi #1 v at & F1§ gwar
7Y feart wifge 1 ama f & gA@
WY odit et § "y waT w7 g
3 fet fr@d w1 wAw S8 )

gg 94 a1 g7 A foerr  somsr
sqarfy € ¥ 1 ¥ ¥ Tga I9
wEi a7 wgwe AgY § | safew agw
T g frowd wedva wow fawa
qgat grm fowd s faefadi &
FqT  wATAVgE  WiZ 9% o &
wwwen g R Qomroaes  far gl
afte 1 oz = D =@ AT
*fgra®y e e &1 &
wTear g e aro U saear w.ath
Awrregee e A W ST g
ey =weqT wrow Fr wfay e
o & wfeer & 39T IHET AT WAL
A qe, Tomqa ¥ faamdf T

FomTe ¥ gAY &l ¥ Faareay
¥ fom gyt ¥ 'fan 7 @ w1 Ifaa
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[ fr afag =)
§ar ¥ weraE g Juew § WA
fanrd & JuFCor g IyWea § At
ga af foer wwe ¥ faara # agrd
1 uwfrar s fzar oo &1 was faar-
wat # AT aragfrs fawr @A
qF | 3 FAT gwAfas &
forr weamqal &1 €@y faw SET T
oW ¥ THE  ATEA, 48NS,
¥ faq faarg A mawar g9 &
TETTY] F @TAT AWEATE, @ g )
ol &1 Afaw @ frr s & e
qireTT § A% #7 arg °r 7§ )
g fom, amet arfz 2 FTarT A5
FATE &1 g AFEAT WY @A
gAY Fmadr 1 wrAfE wsTEA
A NET A AT WATTF T
qF T34 & {97 g3 qg w90 2
qqre 1F 719 faag #r whuvar & &
.BTE FT AaA U GAT ALY F31 AT
TFFAT & | FAT et faaw @I A
s =rfge oY fwemr g WO
qeATE @ THAY azA Wit & & WA
¥ faq damead g, w5 § 39 wTOw
WITRT [YETT F33 §) THEN WA AT
w71 wifge 1 Afas "k aifas fwar
FTTH ST H a1 Atz fmar
W T aRewww & e fear @
wfzn afs g S g
T M waETRT § gW KT
'fﬂ‘ﬂr‘éf‘ﬂq‘mml‘n o RT-
LT W @ wEA Y s e
it wmqm]ﬁm#
‘F ﬁrmémﬁﬂ‘aq Eeiic U]
fn%rqar lﬁ'!ﬁ"’i’lﬁ a'rrlrwr!?r
qu\mz qF Wm;v
'ﬂmr Hoqmr A wraen g @ &
ﬂ#rwﬁﬁmwgﬁrnq%fmﬂ
famr g wifgm 1 Y aw fawe
r?_ﬁhwnar &1 wvar § 3@ W @

wifgn W ddr arwi e Tdeg AN
qowi & 7 # oF gaX ¥ ofx W &
wraAr 4T FT | W F TG W OF
g1 & wiwar ¢ 1 qUAr oY frard R
I #od o WA gt & e
WAy dur v € 1 gAeT 6
oYt frere fem s wifgn (o sfa-
gm Y ael ® fasge wen A few
qm 1 W A ¥ N9 w1 sfagm
¥ facg faere fear ona ag & af
FgaT 1 sfagra M s Aw qf , A
A afder ¥ va faw d fs
qETTEARl ¥ dY  ATRdl W e
faqr W Sy W W dIr &R,
1 Forema #Y Wy &0 FTX, JOAAT,
aregzfawAT ® WAt w1 g
| TSqATT W7 WTETATT AT S

geraT AT AEe

gt fomtr wifeaai ¥ w31 2 f5
guTY givor qorAY A 1 AR
odr ®rE cTrear Ad fAFE we
affs 7z % A1 @k Jg | TG
T FT AFAAT E ) WAT ENE AR
77 A0 A AT AT IR AT
# AT qTATTZ L Tegi- AT TdTH
%, =t U oS, qY 7Y q&, Favafzaray
¥ sovETa _mAY g AR a9 0
ym garm & 5 olem & gorrdy &
ary i fors e, wearast, faaeat
¥ ofafy arg e w7 9w feo
e GH} # WIT g9 qET A & W
g afafs wamr oft ST K1 K 1T
- OTTEY AT @ ST BT A
;‘ﬂﬂ 1 AT Wi A R
aerar & fe foelt & are oA @)

1] mfwﬂﬂw § f& o it
wqqr % fear o &Y seaeT A9 W
o Raw few @war 1 T¥ afu
vz Ay orh § 1 WA F TQuTHE
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Tar T § fr qag g S sfafafa
ot fe W ssfra v ofaerfay
® HYR @ ITH! AR $A A giawr
2 dr wf, afedi &Y 3 f &
? @wrEa: ' @AY | & gwwar
£ ohur s ¥ @1 wrfaerd
aferfa @ wfen 1 aw @ afg
g frerer mar @ @ & Agwa
T wifE ga ¥ arfaat € 9 w83
#t Ffa #r ol 7 & oy

T aaw M.

MR. DEPUTY-SPEAKER: There
are so many names and we have to
close our discussion by 3 O'clock.
You should take only two more
minutes,

Wt aing oqnw . T N fae

Tm Hagwgn g g & wEw
andY & dfaw forar soey & foe wgr
T WX ag dfex  frerr sorelt Fae
afrae g wwAl aw § Hifvr
freds mrfam e 1+ & =gm
fe frar way w§ oy sgaear fres
a1 dfas  fimr Aftac g @w
T+ ¢ g mmafas faamed @« 9w
o agr & freew ¥ ax faardt
TN 90 |

< & R ag g g fam
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& s &l asaEr F T A
warr fer fdaft, 7 @ww gfoar
feerit /R 7 /9 wam T fade

MR. DEPUTY-SPEAKER: From
heic anwards, it will be strictly ten
minutes, because otherwise we can-
not accommodate all the speakers.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Mr. Deputy Speaker, Sir, I am
very happy to participate in the dis-
cussion on the Demands for Grants
for the Ministry of Education. Edu-
cation is understood in a modern so-
ciety as an instrument for social
change. It is in that perspective that
we must look at the problems of edu-
cation in our country, which is 5 de-
veloping economy. I must state at
the beginning that our education is
in a crisis, a multi-dimensional crisis,
in which the students are unhappy.
The educational system as such re-
mains outmoded. It creates a new
generation of people who will have
very little to do with the scientific
world of today. The teachers, espe-
cially the primary school teachers,
present the classical picture of that
hungry looking poor man even today.

a ]

The examination system remains
outmoded and even today there are
possibilities of the invigilators being
murdered in the examination halls.

Copying is the phenomenon which is
going on.

Then there are wvarious other as-
pects, illiteracy on one side and edu-
cated unemployment on the other
gside. The percentage of drop-ouyts
has assumed large proportions. 13 per
cent of the Indian children never go
to school. Of those who go to school,
the percentage of drop-outs is 86 per
cent when they reach the fifth stand-
ard. UNESCO report states:
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“India is one of the countries
having a higher number of drop-
outs in the world.”

This is the magnitude of the crisis
which our educational system is fac-
ing. I think that this crisis of edl{-
cation is a general crisis, the crisis
of capitalism in India. We Jook at
it from that angle. I have very little
time. So 1 pass on to other things.

The new Government and especial-
ly the new Minister have added a
new dimension to the crisis by enter-
ing into a controversy over the 10
plus 2 plus 3 system. He unleashed
a campaign against this system as
though he was trying to undo the
emergency excesses! I am sure the
House wil]l agree that it is not so as
a part of the emergency that this
system was evolved. It was the re-
sult of g national consensus. More
than a decade ago the Kothari Com-
mission report presented a npew idea
to bring about a revolution in the
educational structure itself. After-
wards, the country discussed it. The
House also discussed it and the 10
plus 2 plug 3 system was introduc-
"ed. Nearly 20 States have introduc-
ed this system and the others are
making preparations. At this time,
if a tota]l reversa] is planned, I think
it will be a kind of irresponsible ac-
tion, if 1 may use that term, because
a lot of energy, money and effort
which have gone into this educatio-
nal reform will go waste. That is
why I say that the government must
have a re-thinking about it. I think
# is not accidental. I do not think
the minister does not understand its
full implications. It is part of the
whole reversal in the economic sphere
which is belng planned by the Janata
Government, For example, if you
read the speeches made by Shri
Charan Singh and the Prime Minis-
ter on varlous occasions, they say
they are golng to take back the eco-
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nomy to g stage of laissez-faire. That
is in the economic sphere. Here the
Education Minister is trying to go
back to a laissez-faire stage in the
educational sphere. If that is done, it is
disastrous which everybody in the
country should oppose. A uniform
system of education, unifosm -curri-
cula and a more scientific preparation
of textbooks by NCERT gave g new
outlook to our educational system in
the secondary stage. That is what
the minister does not want. I do not
know what his opinion is—he should
clarify it to the House. He had an
informal consultation with some MPs
and educationists on 17th May on
education matters. On the 16th, there
was a meeting in the NCERT campus
which was organised by the Bhara-
tiya Shikshan Mandal, an RSS outfit,
and the minister himself was partici-
pating in that seminar or whatever
it was. Very strange ideas were ad-
vanced there. They said, this coun-
try has another historic past where
education was a private endeavour.
They were against government's in-
tervention in the field of education.
They said, there is too much empha-
sis on materialistic aspects of educa-
tian. They werc against education
for employment. My job will be
easier if T quote a few sentences from
what the organiser of the meeting
said:

“We in India know gbout educa-
tion to be a voluntarv venture. We
shall have to consider why youth,
in strictly Indian atmosphere, be-
come more dedicated and more dis-
ciplined. We all know that here
in our country there is a soclal and
cultural organisation, the RSS,
where hitherto every year except
for two years during the emer-
gency, thousands of young men
underwent training for 4 month
long, paying themselves every paisa
that is incurred there. This is the
spirft. Why cant we bring some
sort of idea to the education? Why
can't we attract youth to the edu-
cation where they get attracted to
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it sheerly with the laudable aim of
developing their character and per-
sonality?” ’ \

This meeting was held a day before
the meeting of the minister with the
MPs and educational experts to dis-
cuss the 10+2+3 gysiem. 1 would
like the Minister to state his opinion
about the points of view expressed by
the organisers of this meeting and also
state whether keeping that in mind he
ig going to formulate the educational

policy.

I will conclude by pointing out one
or two other important aspects. Here
in Delhi there is an institution for
training the mentally handicapped in
which there are training experts for
the mentally handicapped and the
Government is spending a lot of
money for the welfare of the physi-
cally and mentally handicapped. |
must say that there must be g little
more humane consideration when we
deal with the problems of physically
handicapped people and mentally
handicapped people. For the last 60
days in front of the Minister's house
those students are on dharna and are
on fast. 1 hope the Minister will call
a conference and settle that matter.

Another thing is the question of
RSS. Mr. Deoras has never made it
a secret. He said that he had dis-
missed Mr. Chandrasekhar's call to
merge RSS as a youth organisation
of the Janata Party. He said RSS
would remain independent as a cul-
tura] organisation and would go on
spreading the culture and they have
launched a sperial offensive on the
student front. In all the universities
of the country the sakhas are active.
I would like to know what is the atti-
tude of the Government to this cul-
ture of the RSS and whether the
Government will give official patron-
age to that. This is the legacy of a
very old colonial past. We have the
Public school system in our country.
Many of my friends on that side spe-
cially those who have & socialist
background were the people who were

all along opposed to public schools.
An answer was given by the Minis-
ter that his view was that it was not
necessary to consider whether the
public schools should remain or
should be abolished. 1 think that
this Hpuse should express clearly
that this elitism, this class approach
in education in favour of the rich, in
favour of the haves, should be put an
end to. That will not take our coun-
try forward to any cherished goal.
The teachers should be given UGC
scales all over the country, About
women's education, we will discuss
in the evening when we participate
in the discussion on the status of
women,

As far as thg question of sports is
concerned, India's performance in
sports especially in the international
events like Olympic and all that is
very poor. I hope the Minister will
give some thought to that and a peo-
ple’'s movement for sports will be yn-
leashed.

I have many suggestions to make
and I will send them to the Minister
later. I will now conclude my speech
by saying that if the Janata Govern-
ment is daking this country with the
new policies which they have enun-
ciated in the field of education, I
think our education in future will
meet with more serious calamities
and crises.

With these words, I conclude and
I oppose the demands for grants.

st Qoo QW0 AN (HTITE) ¢
Jqres WgrRd, v fA g
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[ T=o Two vEATH]

TF W 9T | IPR @R
o ¥ fau dfmam @ qaEmw
TE W, WG R TOAAO IS

ITHT TF THISH 974 & | ¥z
wrar & A e qfefesw Ay
W AW WET w6 F 9@ AT F I

@ aa—sfem & W@
6 ¥ 1470 aF ¥ UG F T A
A A FHEN AP AT IR
1 F g | AfFT s B sEE
qErg J@ #Y fF 50 ¥ 60 & &
Y zF gl § owod qw & T
# o Tl ST dare F T oY TR
AT AW FTIAEATATHR | 1960
FARAE 1977 AN @I
wag §T9 ¥ WY M FF % FiaE 4w
AT dqgEraT dafegu e ® 11
qre & Tv§i A 80-R5 4T 90 ¥R
97 ¥ wyGH ) zEwr wiag g fw
g amar fr siedrzamm @ Qi
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WE 3 | dfaar o g0t g A
Qﬁ:qqm'f 31 Eﬁﬂim A AgiHT
TR | IR WE TN = A
T wR-E’ awY ®r g A
ik AT AG famm ) gEw fag
woa gn ¥ IFiX  saweqy ¥

WY FSAT H AT WA TH AT A
a &7 ar g Ifaw T e
FHT T Tk are ¥ fax frar @
fe && sTeT @Tiw A g wE
WYAT T ForaT & aF &y forer
¥ gwwifdies afeq o s s T
WF T A IRy ag
aga & e v faag &

f Fdwrr frr ARt § aga &
auTfaT § | IAET ¥W ama &7 aga
®TOr oarT @ fe gw qw H fn Y
A W gwer  wX | ARA
WY A AR A I A qrrE ggk o
FTaUAY ATEAE | A Y A0 ¥ AeATIHt
¥ A LI R A o
foreardr #Y fawr a=d & 1 afea o
3gA wmea ¥ @M qre &% frr
% faqw w1 ¥ foar sad foo
Wl ZA AT BT AMAAT & 0 WTOr WY
YT FTIE A7 foredT &7 Jwar qrdt &7
R TATET AT FAAT IS & A
s qEf &1 qargn av  for
wY oY 9T agy aArer AgT 1 ferear
feit ardf &7 fadw af @ wwdt ¢
awit aSi T g qgrAT Y, awY A=
F A AT AT AW H G
T 0
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-+ fare m‘rfm‘u‘&r@m? o
anrur‘hr qqT q&wagfsfmr
i‘fﬂﬂ[ﬁ afeadn grr wfe Afwa
w1 g wifgg, ag v A aqrar
AT Wz gwr —aw § qer o
# fagz 2w 5w o wmarfa @
afeq | gEt TEE e firar S
¥frm @Y wifgw, frat wAafea
gt wifge arfs sl & W= W=
dar &Y, Sw Y WA wrwowl
T FTH AE T &7 T oA AgY a7
FHAT | T FT F1 vz gare
# vt wrfge 1 Aw §7 F wEAr &=
FCI X T F19 9T ¥ Wraam
1 forr & grr @21 fP o wwar
¢ fmr oEgeR w1 o R,
drear agi g1 AfeR wigg e J
frer ®7 @A AT XATHT §—g
g7 frar e fawa @1 & o forws
N woqr w7 qfqge g1, 12 T ¥
@ ¥ & wearawl & wq fAwe v
graew @, & sty gfeear iy
¥y oY A faar, Afwa PR ey
aff arer , 7 fad worfa w < amy
awit ¥ f e argdt o 0 &
Ifr worfew F @1, /W T F
fag S oF *3T wvaT @« fwgr )
IgA Tt ¥ 19 F@A & &
FUY §7 wowr qamr | {fw gEA
Ut Har wrer 3 are o, gafog
10 &T@ 41 TENE WIS Toed
¥ gure feqr, 10 9@ TOAT HE-
g waddE ¥ foar o g) fedr ®

dfer wr ¥ fag airaie gaic
T qare fear | @ a@ ¥ oF
mwamaﬂwm:ﬂmﬁﬁ
ewzsr femr & I A wrqe Z4,
Afsd a1 Wraw Ffr—wears Ay
Fiwq ® NZ AT | T TEATIHY
yarar fe wfa T sy A @
Wi wHE A e 2 & fag w0 A
| weaTaH) X w7 fF gw sUa w1
e A 1 W AER TG
oy fafre e o ag & swaTawi
N T oI IAF, O g I
ot A @A I

& oot FET0AT7 T O,
agt wermrwl ¥ faer ) & @ e
@rem AEd § % wA § waw
sqrer  dww g, Afew sfewr ag
I AN YF FEI A FEA X
forg fer wmary 1 3@ fam A &
ST A gu W gl o wivg F AW
ﬂ&&ﬁsgqmtnﬁ*fuﬂm
s w0 At gaer  gunew fan
AT A feaq iﬁﬁ'mg‘
afaqor-ord & @ gw & famar ey
g o AW EEn AE § Al
¥ @ 9w ®t agrA fe@d § 1€
ag midramd b

-

& wa frer sy St ®1 CF EIS
T wrgE g—srewd foer 2w
qmﬁmﬂﬂ"ﬂmt.m
e &1 W §, ¥ gfe ¥ o W o
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atfgd 1 afs wo @ www w0
TR @ WA gwwwr Tl oW
Wﬁlmwmﬁmﬁ
620 ¥7aT faerar §, ¥few g Tt
¥ Faw 250 wyaT fAear —arwfw
T uw @ ww ¥ faer w1 W
A qT AT §, OF @ JwaT ¥ w19
F qrer A § 1 af7 TH AwT Y IAAY
aAEaTg ¥ BF QAT a1 3T F A=<
&ifez iy w1 wAT FwmaTaE
g & wgan g v ww gw fama W Az
FT | AR ITEHQ qAIWA AT FAHOA
WAV AR |

7o v § f& foer &1 fawg
&7 wgi aw Iv Frwr ar Sl
fier &1 ww g—swd @
T atha AT &Y Infegd | afew =
T g AT A E T T Egw Ow
Fa¢ ® qzTy FY forewT @ a1 F qER
# faarr & finr &7 ? W 3B
dm wgy § f& frer wAwisfes
gaoiwz § 1 § w% are i aidr o
¥ faar o g fr o sewlefeza
%8 & "Awar g | o @ ArefEa £
g e et oY avut 7 Q@A
f& & £0 o gE w1 FQ AR AW
] A Ay firer siefaza avd
afeT weaw wERg, ATt AW A WIS
foax «f @12 82 Wi 9 ¢ fasad
§ T g A ¥ wdt FT M
THHT T ATHT FATE WA 9 9%
<gr & 1 & =gan § f forad & g
¥ wdf @ & ITEY wreer ¥ w1
F@ & fau @ dar o foaw fr 2
dzrare TgTd | faret gATO s fREE
aﬁf@aﬁﬁlﬁvﬁ?ﬂzmm
mqﬁqgﬂunﬁwﬁml
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qure ¥ #7Q 7 @& fewd w7 ey
e frar @ oow fag dge o § o
wfww%‘ﬁmﬁﬂ'{rm&rmw
frerr % aforw won faardd, 2w aw
feamd@® a1 gamr ImTEA oW, W
¥ werg v ww @R, gfew amy o1
w5 duT w% @ | vafag & A weer
g f& foer st o odfes =&
& awdr |

o ara & gux grafaw & arr §
FEATE | dEF @ 9T WYL ESW
g agl X o foraw grf eww ¥ e
A §, I aEwdr foew) ® afe
wer fear gar & Afew . Pww
AERY A A s s g, I
TTETd At W Ao Twe A R
weae #EIRT, A9 G § WeAOw W
ara ¥ 7 w7 ur @ € 5 3 e
wrge fray smo afes gfE srewdy frers
g faar @ | S T aTEwd e
¥ wAt g 37 Ffer e @Y A%
1 fows g & § smwwd foes
g, 3% Aifen e, ag fea gwia
t"rmglﬁfnmw?ﬁaﬁﬁﬂm
T § fr @ dzwra ®) qETa w3 )
ow & grewdt oowee atzw s
FTAW FTA FT X AT Fg! § ITHT WY
welt o g w0

SHRI EBRAHIM SULAIMAN BAIT
(Manjeri): I am thankful to You for
giving me thig opportunity to take part
in the discussion on the Demandg of
the Ministry of Education and Social
Welfare, Needless to say this is a sub-
ject on which vitally depends the well-
being of the people and the develop-
ment of our great country. I earnestly
believe that the allocation of funds to
the Education Ministry fall much below
the minimum requirements for our
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developing society in the fleld of edu-
cation, particularly when we have to
work wilh pr-eatcr effort for the era-
aication of illiterucy which continues
to be at 70 per cent in our country
even today afler 30 years of independ-
ence. This is really a very depressing
siluation. Therefore, I strongly feel
that compulsory and free education
has to be given equal importance with
providing basic necessities of life.

It is unforfunate that enough atten.
tion has not been paid so far towards
evolving a comprehensive system of
education suitable for the peculiar
conditions prevailing in India, keeping
in view our large-scnle unemployment
and the consequent frustration in the
younger generation, which is a dan-
gerous phenomenon. The system of
education must therefore suit Indian
conditions and should lay more em-
phasis on technical education, together
with providing a moral base to our
young boys and girls who are the
[uture architects of our country. I hope
the present Education Minister will
pay attention to this important aspect.

I would like to refer here to the
l042—3 pattern of education which
ha s increasingly become g but of
severe criticism and has led to serious
confusion in the educational fleld. The
curriculam in +2 stage particularly in
mathematics and science is heavy, and
beyond the grasp of the students be-
cause of the so called new method of
attachment of first year of +2 to
school, and second year to the colleges.
This is in several cases an anachro-
nisam and leads fo a lot of waste. An
urgent review of the entire pattern is,
therefore, definitely called for, Though
the matter, I know, is under considera-
tion of the Government, T would like
to say that a firm view has to be
adopted soon. The 104243 pattern
may be maintained. But for effective
implementation of the pattern 42 stage
should be, ag suggested by the Kothari
Commiasion, entirely with junior col-
leges, instead of being attached to
schools or degree colleges.
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Sir, now, let me come to a very
important matter which has been of
greatest concern to the entire Muslim
Community. Here I need not deal at
length, on the profound disillusionment
of the Muslims and other broadmind-
ed Hindu brothers. at the passing of
the Aligarh Muslim University (Am-
endment) Act of 1972. This, I must
say. is remembered even today, as the
black Act. It is called kala kanoon.
This Act was passed by the previous
Parliament in an unprecendented
haste. 1t has destroved the autonomy
and the basic Muslim character of the
Aligarh Muslim University. Ever since
Muslims, as you are aware, Sir, have
been agitating and making representa-
tions to the Central Government for
amending this Act and restoring the
Muslim minority character of the Ali-
garh Muslim University, in view of
the deep feelings and aspirations of
this great minority,

Ultimately, after prolonged discus-
sions and consultations, the Education
Minister, I hope, is aware, that a
joint committee was set up under the
presidentship of Dr. A. M. Khusro, the
present Vice-Chancellor of the Aligarh
Muslim University. This Committee
completed its unanimous report in 1975
but unfortunately no action has beem
laken so far. The predecessor Govern-
ment has been assuring that the his-
toric character of Aligarh Muslim
Unijversity will be preserved. I must
make it clear here that the historic
character of Aligarh Muslim Univer-
sity is nothing but the fact that this
University was established by the
Indian Muslims particularly for the
ed.ucational advancement of the Mus-
lims, in an atmosphem. congenjal to
their culture and traditions and that
until 1865, for nearly a century, it was
administered ag an autonomous insti-
tution by the Muslims, who have, T
emphasise, a natural, constitutional and
legal right to administer the same.

I would, therefore, reiterate that
Aligarh Muslim University (Amend-
ment) Act of 1972 was undemocratic,
unjust and immoral and was against
all fundamental rights guaranteed im
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our Constitution to the minorities. I
would, therefore, urge upon the Gov:
ernment particularly the FEducation
Minister through you Sir, to take all
steps to amend this 1972 Act in accord-
ance with the recommendations of the
Beg Committee af 1960, which really
is the practical shape of Chatterji Com-
mittee of 1961, Khusro Committee of
1975, and then alone, justice will be
done in the matter, restoring the con-
fidence of the Muslims, which stands
badly shaken,

Sir. I would like to make a reference
alsg to the report of the Kothari Edu-
cation Commission. I am not aware
of the official reaction of this new
Janata Government to this Repori, but
I have to point out that certain provi-
sions of the Kothari Commission Report
are not acceptable to the minorities
particularly the Muslims. 1 refer
specially to that section of the Report
which deals with the creation of com-
mon school system of public education.
These recommendations negate the
provisions of the Constitution as en-
shrined in Articles 29 and 30 and are
consequently tantamount to creating a
situation where the future generation
of the ininorities might be deprived of
the opportunity to know about their
religion, culture and traditions. The
Kothari Commission Report stresses
that the private school maktabs and
patushalas, would have to get them-
selves registered and fulfil the condi-
tion required for that registration.
This raises a suspicion In our minds
that the educational and cultural rights
of the minorities are going to suffer as
it threatens the very existence of
madrasns, maktabg and pathshalas. I
would, therefore, ask the Government
to spell out clearly their attitude in the
matter and, 1 hope, the Government
«will come forward to reject such por-
tions of the report which are detri-
mental to minorities and their rights.

Sir, many of the hon. Members have
referred to the language issue. They
have relerred to Hindi and also %o
English languages and have spoken

/
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about their respective status. Here,
with your permission, Sir, I would like
to point out that as far as Urdu is
concerned, the plight of Urdu has been
very bad so far. Urdu has suffered
and has been suffering all these vears
a sori of discrimination and *®.njustice.
This House will agree when I say that
Urdu is the language off freedom strug-
Ble and g language which ig the base
for national integration. Sir Tej
Bahadur Sapri had rightly pointed out
that Urdu is the common heritage of
Hindus and Muslims.

Recently, a statement was made Ly
our Prime Minister, Shri Morarji Desai.
that Urdu cannot be given the second
language status in any State in India..
It is a very depressing statement and
hag created a lot of misgivings. I am
told that even the Home Minister,
Shri Charan Singh. has also made such
a statement in the matter, which is
much worse. We talk of Gandhiji and
proclaim adherence to his policies, But
when it comes to act and decide, all
the principles and policies of Gandhiji
are entirely forgotten. I might remind
this House that Gandhiji had declared
on 10th August, 1947 that the National
language should be a combination of
Urdu and Hindi, written both in Urdu
and Devnagri script and that should
be called Hindustani. But the tragedy
ig that Urdu is being thrown out of
courts, offices and schools today as if
it is a foreign language.

1 hope, this Government which pro-
claims to do justice and remove all
discriminations will come forward to
give Urdu the position and status it
richly deserves and grant Urdu the
status of second regional language in
the States of Delhi, Uttar Pradesh,
Bihar, Rajasthan, Madhya Pradesh and
Andhra. All the constitutional require-
ments of declaring Urdu as second
regional language in these siates stand
fulfilled. Wishing this Government
well, T expect that justice and fairplay
will be done and, I hope, this will not
be delayed.

Before I conclude, 1 would like to
refer to one more matter and that is
about the plight of the university
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teachers: . Some States have not yet
extended the UGC scales of pay to all
university teachers. This creates a
discriminatory situation. This matter,
in the State of Maharashtra, has taken
serious dimensions as to land into
court, as the Government sought fo
impose inhuman conditions on grant-
ing UGC scales. Tension or confron-
tatlon between teachers and authori-
ties i not conducive to educational
standards. . The Central Government
should, therefore, intervene in the
matter for an amicable settlement.
Particularly now ‘when education has
heen made g concurrent subject under
the Constitution after the 42nd Am-
endment, T feel it will not be difficult
for the Central Government to come
forward and see that UGC scales are
implemented in all the States and that
a uniform education system is develop-
ed for the benefit of all the people in
the country.
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“SHRI A. SUNNA SAHIB (Palghat):
Hon. Mr. Deputy Speaker, Sir, since
yesterday we have been deliberating
a very important aspect of all human
activities, i.e. the educatlon, which is
the essential pre.requisite for the very
existence of human society. I have
heard to my profit illuminating dis-
courses by many enlightened hon.
Members of this House on the Educa-
tion Ministry's Demands. While thank-
ing you for giving me an opportunity
to become one among the galaxy of
speakers, I would like to race, as the
water flows fast down the siream,
through with my views and sugges-
tions as I do not like to waste the brief
ten minutes given to me in any out-of-
the scope way.

14.03 hrs.

[SHRI M. SATYANARAYAN RA0 in the
Chair)

Sir, Pandit Jawaharlal Nehru, knownr
as the Eterna] Flame of the World and
the Light of Asia, once proudly re-
marked that when the whole world
was in deep slumber India was wide
awake. Ouy former President, the
greatest exponent of Hindu Philosophy
the nation ever had, Dr, mdhakrilhan
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stated that, if all the importance that
Fducation demands Is given to it, it
will uplift to astounding heights the
nation’s cultural glory.

Sir, it is a tragedy beyond descrip-
tion that even after thirty years of in-
dependence the percentage of illiteracy
in our country is of the order of 70%.
I am benumbed by this bewildering
state of affairs in the country. This
factory alone should goad the Govern-
ment to garner all its store-house of
energy, both financial and physical, for
the purpose of blotting out this slur
on our ancient nation.

The Annual Report of the Ministry
of Education gleefully boasts that the
uriversalisation at the primary stage,
6—11 age-group—is near realisation
because by the end of 1978-79 the tar-
get of 96% is likely to be achieved.
Similarly the target of 46% in the
age-group 11—14 is also possible of
achievement. | am surprised at the
blissful ignorance of those who prepare
such a Report. 1 would like to point
out that the drop-out at Class V stage
and at Class VIII stage is of the same
percentage as the enrolment. It is im-
perative that the Government of India
must take meaningful steps for reduc-
ing such a heavy drop-out, which in
other wordg means depletion of na-
tion's assets. Sir, the hon. Minister of
Education must bear in mind that the
children are the blossoming buds of
humanity and they should not be al-
lowed to wither away prematurely.

Article 19 of the Constitution ad-
umbrates equal opportunities for all,
both men and women. What is the
real state of affairs in the colln-
try today? The drop-out of girls in
the age-group 6—11 has gone up to
38.87 and in the age group 11—14 to
31.82 per cent, from 27.52 per cent and
19.38 per cent respectively. The pro-
found policy of giving equal status fo
women should not remain confined to
perorations and professions, but must
be renlised in action. The hon. Minis-
ter of Fducation has got a special role
to play In this vital issues as the na-

-
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tion's prosperous future can be assured

only through educated and enlightened:
women.

It has been appropriately mentioned'
in the Report that one of the main
programmes of School Education is
vocationalisation of higher secondary
education. This is a laudable objective
and it should be achieved without fail.
This alone will create ioh-opportunities
for the coming generation of young
men. With their work experience dur-
ing the school course itself, they will
be able to stand on their own legs.
But, it is unfortunate that during
1976-77 only a paltry sum of Rs. 6.88
lakhs was utilised out of the original
provision of Rs. 20 lakhs for the pur-
pose of vocationalisation of higher
secondary education. This is a grave
error on the part of the Ministry of
Education, as it has jeopardised the
interests of younger generation. I have
referred to this because of my anxiety
to ensure that the provision of Rs. 70
lakhs im 1977-78 for this purpose is
fully utilised by the Ministry.

I have to specifically draw the atten-
tion of the hon. Minister of Education
that special care must be taken about
al] the schemes intended for the wel-
fare of the younger generation and a
lapse like surrender of Rs. 13.22 lakhs
in such a scheme must not recur.

I will now come to the aspect of
maintenance of preservation of ancient
monuments, antiques. palm-leaf docu-
menis of learning etc. which remind
us of our hoary post. There was a
regional Archaeological Circle for
Mysore, Madras and Kerala for this
purpose. When Mysore found out that
a major portion of the money allotted
for this Circle was appropriated by
Madras, Mysore formed a Circle of its
own. Now there is common circle for
Madras and Kerala. There is again
this dismal story that- 95 per cent of
the funds is utilised by Madras and
the remaining 5 per cent is given to
Kerala, which is as good ag not giving
any money for preservation of monu-
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ments in Kerala zone. There is the
classic example of ancient monuments
like the Fort in Palghat, which is fall-
ing apart for want of physical atten-
tion and funds. It this trend con-
tinues, the poslerity will have nothing
to boast of about Kerala’s heritage. In
the hierarchy of Kerala youth's hatred.
this negligence should not find a pride
of place and the Education Ministry
must immediately form an independent
archaelogical circle for Kerala so that
the monuments of ancient glory can
be preserveq and maintained pro-

pertly.

Yesterday, my hon. {friend Shri
Mohanarangam made a passionate
plea about the plight of non-Hind:
speaking people and why Hindi
should not be imposed. I am not a
protagonist of lingustic fanaticism. ]
am not against the growth of our
national language, Hindi. I should
not like to be misconstrued that I am
preaching linguistic parochialism if I
refer to certain facts. Last year a
sum of Rs. 4.50 crores was spent for
the development of Hindi. 1300 tea-
chers were trained in Hindi for the
purpose: of working in non-Hindi
speaking areas. I have no grudge
against this. But I am pained that
only 288 teachers were trained in 13
languages for the purpose of working
in Hindi-speaking areas. Sir, you will
agree with me that this js not doing
justice to the issue of languages of
the country. If any language is to be
developed at the cost of other lan-
guages, or to put it other way, if all
the languages of the nation do not
receive equal attention in their deve-
lopment, naturally it creates bad
blood among the language groups,
which will undermine our pational
integration. Equal attention and ade-
quate funds must be given for the
growth of all languages of the coun-
try. Sir, you must not forget that
language is outward expression of
invisible human soul, and there is
nothing like Hindi-speaking soul and
non-Hindi speaking soul.

JULY 6, 1977

of Education, etc,

Before I conclude, I would refer to
the unhappy situation prevailing in
our University Campuses. The higher
education is to lead to intellectuzl
refinement. But, unfortunately, we
find that our Unijversity Campuses,
like Delhi University Campus, have
becume breeding grounds for edu-
cated vagrancy. The students are
addicted to narcotics and drugs. They
are indulging in many anti-social
activities. Discipline and Dignity
have become the casualites of such
unhealthy influences. The hon. Minis-
ter of Education must bestow his
personal attention in this matter and
cleanse the Campuses of these poison-
ous weeds.

Before [ resume my seat, I will
reiterate the need for allotting more
funds for the maintenance of monu-
ments in my State, Kerala and more
particularly for the preservation of
monuments in my constituency, Pal-

ghat.
With these words, I conclude.
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dhinagar): 1 welcome this oppor-
tunity of participating briefly in the
discussion on education, and more
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than education, the educational scene
of the country to-day, and the chal-
lenges and the problems that it poses.

I start again by congratulating the
Minister of Education for being a
full Member of the Cabinet. As I said
a few days ago in this very House,
the previous Government had not
thought it fit to include the Minister
of Education in the Cabinet.

This shows the attention of the
present Government to education.
That is so far so good.

But merely being in the Cabinet
does mnot take us far. We should
have massive financial resources mat the
disposal of the Minister of Education.
I hope that he will be able to per-
suade his colleagues in the Cabinet.
I am happy to find that in the Cabinet,
besides him there are other pro-
fessorn—nne is Prof. Dandavate whom
I am happy to see here. They ali
should combine and tell the Govern-
ment that without education we take
the whole country to catastrophe.
The choice is between education and
catastrophe. I am sure we all want
education, development and progress
and not chaos and catastrophe.

This subject is vital and significant.
But 1 find that during the last thirty
years it has not received adequate
attention. This is not a matter of
finding fault with this party or that
party or this or that part of the coun-
try. What I am finding is that for
the last thirty years educational
policy and practice seem to be drift-
ing. There is more an atmosphere
and attitude of complacency and con-
formism rather than dynamism and
will and determination to go ahead on
certain agreed lines for the country’s
development mnd national progress.

The House will pardon a personal
reference. I have been a professor
for nearly 28 years now, and in
March, 1968, I left my college—the
L.D. Arts College, in Ahmedabad,
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where I was the Principal for eight
years, 1960 to 1968. I resigned on
strong academic grounds, because I
had disagreement with the Manage-
ment. I left that college in 1968. But
I continue to be a Professor, though
not having a formal post. In
Ahmedabad I have been running the
Harold Laski Institute of Political
Science for the last 23 years. Al-
though I have slightly been shifted
now from Professorship to Member-
ship of parliament, and mlso active
politics, I think I can say that my
tirst love continues to be Education,
and through education, good politics
and right politics.

Now I want to ask, why is educa-
tion fundamental? Education is
fundamental because, firstly it makes
us all value and respect the demo-
cratic norms and it also makes us
value human considerations. In other
words, democracy and human values
are things which education must
focus. Secondly, education must
build up individual and national
character. I do not merely mean do-
ing things straight and working hard
etc. What I mean is a certain attitude
of uprightness, a quality of integrity,
u quality of incorruptibility, honesty
in private and public dealings. Un-
less we have these, how can we pro-
gress? These are developed only
through proper education. Thirdly,
education leads us to the efforts of en-
hancing culture and civilization, and,
fourthly, it makes us citizens of the
world. We may have passports of
our own respective sovereign coun-
tries in our hands, but education
really makes us citizens of the world.
And, finally, the aim of education is
really to add to the stock of know-
ledge, constantly go on adding to
this stock of knowledge by curiosity,
by learning, reading, studying and
thinking. What is more important is
thinking, because unless people are
able to think independently, wunless
the teacher makes the studert think
independently, depending upon him
rather than on the teacher himuelf, I
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don't think we can really _ take much
strides in the direction of food edu-
cation. '

I feel distressed that education in
free India today is pot wus vital as it
was in pre-independent In<ia. Sir,
it is a sorry thought but one must
give expression to jt. Education in
pre-independence days and decades
was of such quality that it produced
greater vitality and deeper creativity
than what it had done today in free
India. As a Professor and - teacher
1 am greatly distressed at this reality
of today that education does not seem
to deliver the goods in terms of the
objectives to which I have referred a
little while ago. I do not have to _
give out names and facts in detail
but there are names which come to
one’s mind like Dr. Dadabhai Nauroji,
Justice Mahadev Govind Ranade,
Lokmanya Tilak. Dr. Dondo Keshav
Karve, Pandit Madan Mohan Mala-
viya, Mahatma Gandhi and Dr. Annie
Besant. Can we think of such names
in post-independent India? Can we
mention even half a dozen names who
are outstanding and who can stand
on par with the names which I have
just now mentioned? This is 1 tra-
gedy of independent India. 1 really
do not want to take more time on
this aspect because I want to speak
on many other things.

The Education Ministry which D~
Chunder heads has a wvast canvas.
Under Education it has primary,
secondary, college education gnd uni-
versity education, adult and continu-
ing education,—women’s anqd workers”
education. Under social welfare,
you have all kinds of sociael inatitu-
tions and social activities and volun-
tary institutions. Under culture there
are all kinds of performing arts and
so on. As regards sports, we are not
able to do much. I really hope he
will succeed in keeping politics out
of sports. It is a tmll task in & way
for a politician to work hard for keep-
ing politics out of sports, but let us
have sportsmanship in politics rather
than politics in sports. If we have
it that way, I am quite sure he wilt
succeed in a large measure.
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I want to concentrate on two &s-
pects of the matter in the limited
time at my disposal

1 want to day something on Child-
ren’s education and welfare po.icies
and programmes. 1 must conzentrate
on children because if we are not able
to do much for the existing citizens,
let us at least concentrate on the
children of today and of tomorrow. I
find that the Government of India
has announced the policy in the
Resolution of 22nd August 1974. But
let us have something like literacy,
numeracy and social hygiene. Mere
reading, writing and arithmetic does
not help unless children, particularly
in rural ureas, get the educational
tools and requirements about Jearning
social hygiene. Otherwise I do not
think parents will find it worthwhile
to send their children to these schools.

Therefore, let us not forget—! am
sure, the House knows this—that the
Indian Government and the Indian
people are a party to the U.N. Decla-
ration of the Rights of the child, and,
if a child is not robust physically,
mentaly and morally, then—I do not
know—how we can proceed aright.
Therefore, I {feel that the Mlinister
ought to spend much more money
and far more time on children’'s wel-
fare and children’s programmes.

Lastly, as I said, I only want to
speak on university and college edu-
cation. There are disturbing trends
and situations all over the country.
Strikes have come again. It was said
that during emergency academic
campuses were quiet. It is wrong to
say so. All that was witnessed then
was a certain climate of stillness and
the campuses were dead. They were
not at all alive or vibrant. What has
happened now is that the discontent
has now come on the surface. But
unless you really cater to the needs of
the students. to the needs of the tea-
chers, how can you have life on fbe
campuses? 1 would only concentrate
on saying about the quality of teachers
and the quality of teaching which need
gBreat improvement. I shall quote =
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few lineg from what Cardinal Newman
wrote about the idea of a University.

“‘A. University’, he says, “is a
place of concourse, whither students
come from every quarter for every
kind of knowledgge.”

“It is a place where inquiry is
pushed forward and discoveries veri-
fled and perfecided, and rashness
rendered innocuous and error expos-
ed by the collision of mind with
mind, and knowledge with know-
ledge. It is the place where the
professor becomes eloquent and is
a missionary and a preacher dis-
playing his science in its most com-
plete and most winning form, pour-
ing it forth with the zeal of enthu-
siasm, ang lighting up his own love
of it in the breasts of his hearers.”

“It is a seat of wisdom, a light of
the world, a minister of the faith.
an alma mater of the rising gehe-.
ration”,

If this is Newman's idea of a Univer-
sity, then what kind of university and
college education we have got to-day?
Last week my esteemed friend the
Minister of Education sgreed with me
when [ said that the standard of higher
education had gone down. [ am not
blaming the Government, this party or
that party. We all are responsibe,
for we have not done enough in terms
of education. Therefore, unless we do
something radically and massively in
termg of upgrading the teachers’ sala-
rfes. their working conditions their
experimentation, how can we improve
the standards of education?

The teachers are not allowed to
write or publish their researches. 1
am ashamed that several professors
have been asked by their respective
universities and colleges and even by
Government of India to take permis-
sion In advance before they write and
publish | their researches. This is a

disgrace.
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No teacher can be asked to submit
before hand his document. After all,
bis research may take him into a
hazardoug direction.

I think, the teachers must be free t>
do that. No Government can stop or
control him. It is an inherent right of
the teacher to express himself freely.
So, 1 would say that so much depends
on pood teachers, and yet, so little ia
done to attract them, so little is done
to encourage or retain them and so
little is done even to strengthen their
hands and pursuits. I feel that the
Minister should spend much more time
and energy on improving the quality
of good teachers.

In conclusion, may I say that I am
not a prophet of doom? I am an
optimist by temperament and by my
general attitude to life. I only hooe
that more time and more money will
be spent on the improvement of the
quality of teachers, and on bettering
the progress of the children. Then
alone can development take place in
a right direction. Sir, we have the
potentiality in terms of good citizens,
because we have better children, more
healthy children and more talented
children to-day then they were before
Independence.

*SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadawip): Mr. Chair-
man, Sir, I will speak in my mocher
tongue. As questions, T will raise
some fundamental issues. Firstly, do
we or do we not want effectively to
implement universal compulsory pri-
mary education for the poor masses of
India? Secondly, do we or do we not
want to take effectively to take steps
for the removal of illiteracy? Third-
ly, do we, or do we not, want effec-
tively to link education with the ways
of life, means of livelihood and
avenues of employment of the people?
The Congress Government did not
want all these during the last 30 years
of its rule. The Congress persued
their policy of making the rich richer
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and the poor poorer, in the field of
education also as in all other walks of
public life. This has resulteq in the
crisis in education which we face
today. The number of .lliterate per-
sons in my country today is more
than what was the total pqpulation of
the country when the British left and
this number is all the time jncreasing.
The anti-people policy of the Con-
gress has generated- unrest, anarchy
and deadlock in the field of education
in all the States. We had a dreadful
experience in West Bengal. Goonda-
rule was established there in most nf
the educational institutions including
Universities with the direct help and
connjvance of the ruling party. There
had been times when in a year not
a single graduate came out from any
department of the Calcutta Univer-
sity. Agitations for the right of mass-
copying, beating up of teachers and
students, eviction of teachers and
even murder of teachers and studenta
became a matter of daily occurrence
there. This is the situation created by
the Congress we want change. The
Janata Party also wants change. In
their election manifesto there is a
clear assurance that within the next
12 years or less they wil] take edu-
cation to everybody in the country
upto the age of 14 years, illiteracy
will be banishesl within 5 to 10 years,
and right to work will be given to
evervbody. 5o far sp good, and in
this task we will give our full support
and cooperation. But to achieve this,
the Government will have to change
its priorities and should have the poli-
tical will to do it which the Congress
totally lacked.

Many Speakers before me have also
mentioned that the Educatjon Minis-
ter has been given the Cabinet rank,
this is a very auspicious sign no doubt.
I have al] respect and regard for the
Education Minister’'s sincerity and
capability. I believe that the hon.
Minister will fight for getting increas-
ed allocation for education. But T
regret to say that mlithough I have

"*The original was delivered in Bengali.

e
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gone carefully through budget alloca-
tions of this Ministry I do not find
any indication of changing the priori-
ties. Of course, time is required and
it can be said that this is an old policy
which is being followed and before
the Sixth Five Year Plan begins, the
priorities will not come out clearly.
But even then in the present budget
1 wanted to see m point of departure
from the previous budget but could
not locate any. We have to start
some where. But that point of de-
parture js not there. If we take the
total allocation on Education, Culture
and Social Welfare, then of course the
budget allocation has increased by
27.8 crores of rupees. But according
10 the economic survey the general
price level has also gope up by 11.6
per cent. If we take that jnto
account and deflate the budget allo-
cations then we find that increase in
real terms has been less than
five crores of rupees under this head.
I we take this as a percentage ghare
of the total budget of the Central
Government then we will find that
increase is only 0.05 per cent over the
last year's allocations. Now, if we
consider the allocation on Education
alone then we will find that that has
actually gone down by 0.04 per cent.
If we keep in mind that last year in
the revised estimates more than one
crore of rupees was reduced from the
allocation of education, then the cut
in allocation becomes all the maore
glaring. Therefore my question is
where has thg change been effected?
Was not it possible to do at least
something in this year's budget?

I agree that the State Governmerts
should bear responsibilities for edu-
cation. The Central Government
will frame the national education
policy and State Governments will
be responsible to implement it.
Education is at present in the Con-
current List. If it goes back to the
State List we support that. But who
will provide for the funds? The State
Governments have meagre resources.
70 per cent of our people mare below
poverty line and it is not possible to
tax our poor people further to raise

funds. That path is practically block-
ed. The share money that is paid to
the States from the Centre has also
remained practically static. On the
other hand there has not been in-
creased allocation in' the Central bud-
get for education. The total alloca-
tion from the Central Budget is slight-
ly more than one per cent of the total
budget (1.5 per cent). It is a matter
of shame. If things continue in this
way, who is going to implement com-
pulsory primary education and remo-
val of illiteracy?

There has been no increase in the
budget allocation nor has there been
any change in the priorities. If this
is the position, I am pained to sav
that education for the masses and all
such talk will continue to remain
merely on paper and will not be im-
plemented in real life.

In this context I will clearly
demand,—and this is not my demand
alone, the Kher Committee in 1962
had also recommended this and the
All Bengal Teachers Association had
also long been demanding that at
least 10 per cent of the total Central
Budget must be allocated for edu-
cation. The All Bengal Teachers
Association had been agitating for
long to get 10 per cent allocation of
the Ceutral Budget and a delegation
of about 2000 teachers came to Delhi
and met Shri V. V. Giri, the then
President of India, in connection with
this demand. Moreover the position
in the field of education is not the
same all over the country. The
Ministry's report has mentioned three
States, West Bengal, Orissa and Uttar
Pradesh where it has not been possi-
ble to provide free education upto
‘class VIIL I will therefore demand
that these three States may be treated
on special footing and funds may be
immediately provided tp them so that
they may be able to provide free edu-
cation upto Class VIII. During the
United Front Government in West
Bengal the Education Minister of that
State had approached the Centre for
provision of special fund and help so
as to provide free education upto
Class VIII but his demand was not
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met by Centre. I will expect an
uttitude of cooperation in this regard
from the present Government.

I want to. say now a few things
about vocationalisation of the Plus
two-stage. A sum of Rs. 70 lakhs
only has been provided in the Central
Budget for vocationalisation of the
plus two stage. Here again the same
problem will crop up. The budget
allocation is wholly inadequate to
meet the cost of vocation—orientation
and the State Governments is already
lack funds and they are also not able
to do much in this respect. Therefore
practically nothing will be done. So
long as we are not able to link voca-
tional education with employment
opportunities or unemployment bene-
fits, this will only aggravate the
problems of education rather than
solve them. Therefore I will demand
that those who receive vocational
education should either be provided
with ready jobs or they should be
given unmeployment stipends and the
Government should make immediate
provision for this. If this is not done
then our experience of West Bengal
will be repeated in other places also.
Students there are not finding any in-
centive to join the vocational course
and they are crowding the academic
side where admission is being found
more and more difficult and a crisis
has developed.

About college education, Sir, I find
in this report that 400 colleges will
be selected for special grants and
100 colleges have already been select-
ed under the scheme. Sir, the Cong-
ress had introduced two standards in
education in this country, one for the
rich and the other for the poor.
Education in the Fifth Five Year Plan
that was published during the Fifth
Five Year Plan clearly streamlined
the two channels of education. Model
primaries, model secondaries, autono-
mous colleges and universities for the
rich; and for the poor, ordinary
primaries, ordinary secondaries ordi-
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nary colleges and if somebody
managed to come out of colleges in
spilt of them, he could go to the
universities. We had strongly pro-
tested against this system at that time
and we firmly oppose it. But now
again in the name of quality control
and raising of standards etc. we find
that ‘Lead Colleges’' are being thought
of for special treatment. This appears
to be perpetuation of previous policy
only. During the Congress rule
under cover of phrases, such as ex-
plosion of higher education, although
there had been no exolosion in reality
rather the reverse, and in the name of
standard raising and all such tall
talks, the major portion of the allo-
cations was reserved for the rich
people. All facilities of research
technical education, scientific educa-
tion etc., were provided to the supe-
rior institutions for thesrich. I want
that policy to end and therefore 1
will demand that this special treat-
ment of “lead colleges” should be
stopepd forthwith because once the
responsibilities of these lead colleges
are taken by the Government they
will become permanent liabilities of
the Government. When the education
policy is reviewed in the Sixth Phan
then these things may also be
reviewed.

Sir, at page 10 of the Report of the
Department of Social Welfare I find
a mention about locating surplus staff.
In view of this ag well as the reports
appearing in the press some time ago
1 have un apprehension that the Gov-
ernment is perhaps thinking of
retrenching the surplus astaff. I will
like a clear assurance from the hon.
Minister that my apprehension is not
true and that there will not be any
retrenchment. Further, Sir, at page
11 of this Report it has been said and
I quote:

“Instructions has also been issued
on the recommendation of the
Official Language Committee of the
Department to the members of the
staff to write at least 10 notes in
Hindi every month.”
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Sir, this instruction is in contradic-
tion of the statements made about
Hindi even in the report on Education
and Culture. You know, Sir, the
issue of language is a very sensitive
i-sue. All lenguages must be given
equal opportunities of development.
Government is over encouraging
Hindi as a link language. Assurances
have been given time and again and
even the Prime Minister Shri Morarji
Desai has assured that Hindi will not
be jmposed on anybody. But if this
tvpe of instructions have been issued
by the Government then 1 will re-
quest the hon. Minister to immediate-
ly withdraw that because this will
amount to imposition of Hindi sur-
reptitiously and it will work against
our national integration.

In the end, Sir, I will say a few
things about women. From the report
of the Committee on the status of
women published in 1974 we find that
the comparative position of women in
all walks of life, social, political, in
education, in health or in matters of
opportunities of employment is cons-
tantly deteriorating. Therefore, wo-
men must be given protection by the
Government in every respect. Various
commissions and committees appoint-
ed by different departments for diffe-
rent purposes have recorded among
other things a large number of sug-
gestions mnd recommendations on wo-
men. There are status Committee
recommendations also. I  therefore
want a Commission on women to be
set up with statutory powers. They
should collect and compile all the
earlier recommendations of various
Committees and Commissions, =and
thie Commission should be given
statutory powers to implement the
recommendations regarding women.
This will be m big step towards im-
provement in the life ang status of
womenfolk.

In 1877 a big change has come in the
political scene of this country and
that change has been brought about
by the poor and illiterate masses with
much hope and expectations in their
hearts. They hope that the doors of
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a new life will open up before them
in the coming days and the days of
darkness will be over. I will request
the hon. Minister of Education and
the Janata Government to keep this
mandate jn mind while framing thea
policy of education for the masses
and implement it within the shortest
possible time.

At fow wrogw (F=Y) : oA=-
A awmefa #AgET, @ @39 ¥ §aR
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" [oh few acaw) 3 ag gV & wM@T §1 9w W@

“Work while your work, Play while o3 Sl 'erT e w1 arf &
you play and that is the best way to faw &ard aff FW N F@T 9gOAT

be healthy, wealthy and gay.” % wgrn § f& % fag oo

:“
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3
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2 % o A o Uw FRS § T T fawr & & wgm e faer
¥ agi qor f feax faardt wmow FAr TH W AW &) TRRT ¥ A
gt X § W WX Wt ATq WY FOTH g wifs fadaa & =1 § aw@w
F@A &1 ®rE A ar X fafaww fear @ 3 98 9% www w0 ww
¥ ®g & IAET 4E TAT W @ WYAT A qATER, GO GIAATNT
T Wt wroim gepfy ®@ e 0 gy Afaw | e aid w1 @,
fedt # T 2, fFRY WY qragc TEAY AEE 1 NH GF gET
T 2 TH W A N FA FA g Wt gATY wifeEd &3 & X IR
Nt g FT0 A g—

N h 1 Government in e fram mrrdz a' Nl
e vy * T oI 3 g8 g ¥ a0 T E g
. T TAAAZ ¥ qiW g™ a% 9
# a7 qrEf F AW qATHAT A FEAT 1 FH AW FEOT 9T JT
w1 Jgar g & gwa paifaar g & fomer way ot Awgmfe ¥
g afazw f&d & 1 g SEar g=T foar a7ma :
THRE Y ¥ 7 g Tgr  faw )
TRz &1 @ aE Tz § oo il i B
AANfEr & ¥7@ & W@ el & ghomt ¥ wean g fw
g TAAHE 64 TTHZ AT & AT W = '*“‘“W‘f
< wrdt § W) @ qgent AT gWr ¥ wwe ot sy g fe oW g
) w= aw o A oA & WY thﬁ I~ TE AT F A
mrrEz W & & dw qoEe R 9T RS SR AL U L L
ﬂfﬁt,!’l’mmﬁl ﬂﬁﬁhﬂr—m&m
wgT # fagam

This is the Government of the people,



237 D.G., 1977-78 Min. ASADHA 15, 1899 (SAKA) of Education, etc. 238

eqdve & fag wo wor €, 2w
i, & o1 wf7 v § TEwy Sacfrew
A & fag sy W , Wi WY
Y AT g, fadw @A AT g
78 JTHI T WY TATY BT F W@
Z Wiy FTwT Ny gk qrETd
s % fau iwr €1 w9d a9
0T AE WIE AT 9rfgr =T 3@
WO¥F! WERI K AT A QH SrEEd
g1 W 75-80 wfewa six wra
¥7A AT TEN TR T ET WA
= fomr s w@A & g aa d
F§ foAm f JE@ A g1
foz &, wifas § w1 w9 FRFEIWIT
fet weer a@ wT "F T |
Twe qifadt st et =ifge
feag & T WU ST I @
W gEwa dY 7g femmar @ e s
) ey Sfrd FQ ar W
ara fegr 9r | Z® AT W sTOET
agi WY WOATAT ET Wi TS wIE
fearr g &®1 @ wH wWOwT
Y FET M1 FHAT A @ AL
FHTT % TEoT | TEIARTE |
IEAY qgA WTWTE TH HIHTL AXE |
gH 9 wrmet *f qfa s
Ite w1 faew wiT qew
gu @@ Wga & w Sy
wearaw ¥ sef=a, Aommw s
4T, AT TETA T FT F1H ferar
T wER gfeadl ® ad ¥ @
foar mar | Ik ww gEiAE fear
T WA % ® aEY sewT T
ag weea @ X =g fedw o
frgr Qe & S wew  foem €1
gt forerm @ oy wneff dar W, W
¥ ot d=r ¥ 1 gEY g fmew
g wnfgd | o foen @ =fed
S aet otz @l dar w3, afeme
dzr W | gy W1 F™IL AT AT

#fa ft gawr ofwamr e =ifgd |
feodwa @ 9 aFara g AW
T, acderdY 1 fow axg ¥ ww
graTg IET aw@ A "AIFT, " sfadi
w1 @ g [wifed W gER Haw
gH fmar qorrelt ¥ forerelr wrfgd@ o

e & faoely ol g0 &
wigT g f& I & w0 fggea
% og WreT St W1 WA A sater
gl IO W@y AT FrTarT
a% I¥ wmr @ aet d Afe
wWh 9-a™ ¥ OF «d Fg AT
qrEaT g\ g wmar  fgdy @ ot
fardy 7t WE 7 aadlt ¢ @E,
o 8 a7 FEgrEdY A RE, W
sgars sl fag feaaza
fagrdy arodY st T @ T 3w fa=
7@ iy ot Fo0 AT F) A oraf
Ik wgw w1 Y IH  gewgar
a9 g s 9t faw aewmar &
& aa wew fagrQ ot & W ==y
g w1 WA ¥R '
g1 e aw g §, w8
sm g, fagm am g dfea s
wF gu ¥ AIm & wfaew IsomEw
g1 ¥ g s g frs sgwd
M 9 fale eam  faar s
IW g gTEr Gar @w fear sw
affat oA qx WY fardr sl
werem s 1 SRS st
F TG S ATFT IF qrg 7§ AT
T R A adt Qe wfgwe
edt g & o fandt v afora
FT FATH AL AT AT, ITH WA
F W ag wraT)  TE AT W@TY
oW WY qgw AE wr ) & e
HTATE | 9E H WY IuA Te.q g+ forar
AT AT | FEE aE A IEFT N g
frerem ag el ar1 T ag v EEw

-



239 D. G. 1977-78 Min.

[t forx AT N
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oY mifsfFsT qore #7 farar T3
qgTEY W FArai ¥ aew) w gaw@r
Ig adY qwFg Aqr w7 R
gaer fadmry ganekw ¥ Sar weAr
qr fF fg gaam ®r ga dat QA
grr wifggd Ot afers wrar faare
@, A% I@ I@ F W qAMmA
wa A §

W Wt & | & frew war ot
N HOAR AT E W WA &7
qwdT FIATE |

MR. CHAIRMAN: 1 will have to
call the hon. Minister to speak at
3 o'clock. That is the direction of
the Speaker. But I find here that
many important hon. Members like
Prof. Samar Guha are left out. He
is a professor. Naturally, he has to
contribute something to the debate.
Unfortunately there is no time left for
calling him to speak.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, it is the direction of the
Speaker. Naturally, it is in your
hands to decide.

SHRI HARI YVISHNU KAMATH
(Hoshangabad): 1 submit, Sir, the
House is supreme and it has to decide.

(Interruptions)

Yot gaaa (Xafear) : gamfa
wfzn, A gt (X fF wEw oW
gaq qF <2r| a3T, XA AT, Wi
wr 3T ¥ _AAAG  wSW QAT

agx § dow

SHRI HARI VISHNU KAMATH:
On a point of order. My hon. friend,
Shri Ugrasen his moved a motion
formally, and it should be put to the
House and disposed of.
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MR. CHAIRMAN: The point is that
just now, I am informed that the
Business Advisory Committee yester-
day decided that the hon. Minister
should be called at 3 o'clock, because
of other business.
culty.

(Interruptions)
MR. CHAIRMAN: Then let wus

leave the matter to the House. Is jt
the desire of the House to extend it

‘by half-an-hour?

(Interruptions)

MR. CHAIRMAN: Now the hon.
‘Minister.

ot farey sragw avafat (v
am): wwmfa oY, & wgAr A
o g @ fear g, & gy fawm g}
T WA g, gl fawm 9T v
FgY wgaT ) W Ar AR faww
araT ey AfET IF &7 wr e faar o
¥ fea ag § saxeqr qoiY !

emfy weika @ W g%
Lad am &) IET ALY gom
wT T g FHAr W WA fafrey
TIET |

12.06 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I am extremely sorry that my
speech has to cut short the efforts of
many of the hon. Members to speak
on this very important matter. Asg
You are aware, there is a decision of
the Business Advisory Committee
and there are other wurgent matters
also. But I am very keen to know
the views of the many hon. Members
who wanted to speak. I would re-
quest them to muke their points be-
Iore me, ufter the deliberations of the
House. I am always available to
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This is the diffi-_
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them; and if there is any positive
suggestion that they would like to
make, certainly I shall give utmost
care to their suggestions.

As regards this debate, which was
going on since yesterday, I am very
pleased to know that many hon.
Members have given very valuable
suggestions which will certainly be
considered with utmost care. Many
of the hon. Members have tried to
give us some idea of the scope of
education in general. But I believe
that one single sentence of Swami
Vivekananda might summarize the
view. Swamiji said: “Education is
the manifestation of perfection of
man.” If education is to be the mani-
festation of the perfection of man, we
have all to admit that mere literacy
does not constitute educafion. There
may be education without literacy;
there may be literacy without edu-
cation. In the hoary past Sir, we
know that our great sages of the
Vedic ages actually did not know
how tg write; but they compo-
sed many beautiful verses which
reached great heights of spirituarism;
and we notice that the entire Vedas
have been called 'Sruti’, i.e. this edu-
cation was continded through aural
traditions. Only at a very late stage
were such things recofded in writing.
Similarly we might find that there
may be a literate person who is total-
ly uneducated, selfish, self-centred,
full of his own parrow ideas which,
after all, will not be to the benefit of
the society as a whole. He is nothing
but a walking book, full of the mis-
chief of the printer’'s devil. Literary
education no doubt js a great advan-
tage over education which is trans-
mitted through aural traditions. But
we have to see that there is perfection
of man reached through various
stages that will have fo be followed
by all concerned with education.
Otherwise the real purpose of edu-
cation will fail.

SHRI HARI VISHNU KAMATH:
Can perfection be attained?

DR. PRATAP CHANDRA CHUN-
DER: Perfection again, Sir, is not of
the self-centred kind, because men is
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not like Alexander Selkirk who was
in an island which was uninhabited.
He was ship-wrecked and he ex-

claimed: “I am monarch of all ] sur-
very; my right there is pone to dis-
pute.” an has to be conceived of

in society. Therefore, whatever edu-
cation he has to receive to make him
perfect, must be related to the society
in which he lives. Education, there-
fore, cannot be looked at in isolation,
and it has to be related to the socio-
economic condition, and if education
does not keep pace with the changes
in society, with the changes in econo-
mic condition, then that education
will become nothing but an anachro-
nism. Now we have, therefore, to
note that while education is often
regarded as an instrument of socio-
economic change, it is not always
proper development of education to
think in terms of gquantitative im-
provements; unless there is quali-
tative improvement walso, which will
lead to socio-economic change for the
betterment of the life of people in
society and betterment of mankind
as a whole, then the whole purpose
of education will fail.

Some of the hon. Members have
tried to spell out the real purpos of
education. But, as I have said,
Swami Vivekantnda has put it in a
summary form that education must be
the manifestation of perfection in
man.

Unfortunately, although we under-
stand the importance of education,
in few years since our independence,
particularly in the last few years, this
importance has not been reflected in
the provision contained in the bud-
get. We find many hon. Members
have rightly wanted to have better
allotment in the budget, and 1 am
grateful to them. Some said even 10
per cent of the Central budget must
be allocated for education. You would
be surprised to know how a body,
which js sponsored by the Govern-
ment, actuaily made a comment only

‘+last year and pointed out that the

provision in the budget for the pur-
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pose of education had been totally in-
adequate in the Fifth Plan._ I am
refering to the resolution adopted by
the Standing ,Committee of the
Centarl Advisory Board of Educa-
tion, and this is dated July 1976. At
page 2 of that pamphlet we find this:

“The Standing Committee is of
opinion that the objectives of the
Fifth Plan wiuld have been achiev-
ed and a significant step taken to
bring about the long-desired and
much-needed transformation of the
educational system, if the financial
allocations originally asked for,
Rs. 3,330 crores could have been
granted. These objectives would
also have been substantially achi-
eved even when the allocation was
reduced to Rs, 2,250 crores. They
could still have been realised with
some modification and a longer term
phasing even with the allocation
of Rs. 1,726 crores provided in the
draft Fifth Plan. Unfortunately,
the Standing Committee feels that

even this limited allocation has
been cut down still further and
that, on the basis of the present

trends, the tota] outlay on education
in the Fifth® Plan is likely to be of
the order of Rs. 1,200 crores only,
which in real terms is not very
different from that in the Fourth
Plan.”

This is the position regarding educa-
tion in the budget. The result is
obvious. The Standing Committee
again indicates the result. It says:

‘The Standing Committee, there-
fore, is of the view that unless
strong remedial measures are im-
mediately adopted, the educational
situation at the end of the Fifth
Plan may even be worse than at jts
beginning.”

This is the position. The educationel
situation at the end of the Fifth Plan
may be even worse than at the begin-
ning. The hon. Finance Minister had
already placed before the House his
point of view that we are working
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under certain constraints, particular-
ly this year and that it is very diffi-
cult for him to provide for very high
allotment for education this ycar.
But we hope that something may be
done when the new budget will be
drawn up next year, and particularly
in the Sixth Plan. I only hope that
the desire of many hon. Members
here as well as the opinion of the
Standing Committee of the Central
Advisory Board of Education will be
properly respe.led when the Sixth
Plan is framed. I have alreauy start-
ed a dialogue with the P.anning
Commission and I am glad to te.l you
and the hon. Members that we are
getting good response. As has been
stated by one of the hon. Members,
the Planning Commission has already
stressed the importance of education
in the Sixth Plan. In any event, in
spite of such constraints we find that
while in the case of some other Minis-
tries the budget provision has been
reduced substantially—only the other
day there was a lot of complaint that
the budget provision had been
decreased in respect of the Defence
Ministry—in the case of our Ministry,
the Finance Minister has at ]least seen
to it that there is some increase. I
may cite certain figures. Department
of Education: 1976-77—Rs. 168.54
crores; 1977-78—Rs. 189.37 crores;
Department of Culture: 1976-77—
Rs. 7.30 crores; 1877-78—Rs. 8.96
crores; Archaeology 1976-77—
Rs. 5.8T7 crores; 1977-78—Rs. 6.80
crores; Social Welfare Department:
1976-7T7—Rs. 13.52 crores; 1877-78—
Rs. 17.68 crores. At least there
has not been any reduction. ©On
the other hand, there is some
jncrease in the Budget. I fully
agree with Shrimati Bibha Ghosh
Goswami that in real terms this in-
crease may not be substantial, it is
only marginal, but we must thank
our stars that the constraints of the
situation did not make the Minister of
Finance reduce the budget provision
a5 he has done in other departments.

However, this Budget is something

like an iceberg as only some part of
the provision for education is visible,
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because part of the education budget
is shared by the Agriculture Ministry
where education connected with agri-
cultural matters is taken up; part is
also shared by the Labour Ministry
where labour education, will be cover-
ed; similarly, part is covered by
the Health Ministry where the bulk
of medical eduation will have to be
financed. Apart from that under our
Constitution the States also have to
bear the great bulk of the expendi-
ture and the State actually provide
a large quantity of funds out of their
budgets. The other day I was very
much pleased to know that in Kerala
45 per cent of the State Budget was
set apart for education. It is no
wonder that Kerala has the highest
literacy percentage in our country.
We must thank the Government there
for providing such a high percentage
in the State Budget.

Anyway, this is the present position
that we have to face, and we have to
change the priorities in this matter,
and in doing so, we have tg find out
the best that we can do in respect of
our development and also the running
of the existing institutions.

We are guided by our Constitution.
Education was in the State List, but
under the Forty-second Amendment, it
has been brought under the Concur-
rent List. Many hon. Members have
laid emphasis on that aspect, but here,
unfortunately, opinion seems to be
divided. Some of the hon. Members
want that education should be return-
ed to the State List, while others in.
sist that it should be retained in the
Concurrent List. However, our party
has already indicated that it is opposed
to the Forty-second Amendment and it
the Forty-second Amendment goes,
then, along with it, thig inclusion of
Education in the Concurrent List also
will have to go. Whether it will be
brought back again or not, that is a
different matter on which at the pre-
sent moment, I am not in a position
to comment. But I would like to draw
your attention and through you, the
attention of this august House, that
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the Kotharl Commission which has
been cited so long by hon. Members
and is looked upon as the Bible for
any educational reforms. clearly point
out in one of the passages by their
majority decision that education
should not be in the Concurrent List.
But this aspect of the position of ‘the
Kothari Commission had been reject-
ed by the previous Government. 1
am trying to draw your attention
to a paragraph in the Xothan
Commission’s Report where it
points out that too much centrali-
sation in the field of education will
be bad. In fact, only two members
of the Kothari Commission wanted to
bring education in the Central List but
majority of the Members decided that
this should not be brought in the Cen-
tral List. They say that too much of
centralisation in the field of education
will be rather bad for our country
Here 1 am quoting paragraph 18.30 at
page 453 from the Report:

“The inclusion of education in the
concurrent list may lead top undesi-
rable centralisation and greater rigi-
dity in a situation where the grea-
test need isg for elasticity and free-
.dom to experiment. We are convine-
ed that there is plenty of scope
within the present Constitutional
arrangement to evolve a workable
Centre-State relationship in educa-
tion and that this has not yet been
exploited to the full The case for
amending the Constitution can be
made only after this scope Is fully
utilised and found to be inadequate.”

But, unfortunately, the previous Gov-
ernment did not wait and they chang-
ed the Constitution and brought educa-
tion into the Concurrent List. As the
present legal position stands, we can.
not interfere in the affairs of the States
unless this House passes some definite
law on the basis of this inclusion in the
Central List. So long as that is not
done, the States are free to frame their
own policies on education. We, in the
Centre, can give them the lead, we can
take some initiative and we can try to
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persuade them to follow certain line.
I would like the hon. Members to re-
member that this is a very important
statutory and constitutional position
and unless we follow the constitutional
provision, we will be put to a great
difficulty. So, some of the hon. Mem-
bers who were somewhat worried that
the Centre will intervene in the State
matlers concerning education, should
take some pleasure from this statement
of mine that since we are not going to
accept 42nd Amendment and pursuant
to that Amendment we are not going
to pass any law at the Centre now,
and so we cannot intervene in the
matters of education which, at the
present moment, falls within the
States power. That is the position so
far as education is concerned. This
being so, our problem for expan-
sion in eduucation will have to
be solved in consultation with
the State Governments. I have,
therefore, proposed to call a
meeting of all the Education Ministers
of different States so that we might sit
together and discusg various problems
of education. Whatever would be de-
cided at such a meeting, would be
implemented within the limits of our
financial resources—by our financial
resources I mean, both the fnancial
resourceg of the Central Government
as well as of the State Governments.
Only then it will be possible for us to
give effect to some of the suggestions
which have been brought forth before
this House.

In matters concerning education I am
afraid to say that no one decision or
one line of approach may be followed.
There are different ways of looking at
things. In course of the debate in this
House, we noticed that different hon.
Members suggested different solutions
of the same problem. For instance,
some hon. Members said that there
should be nationalisalion of educatlon,
while some others said, no, the private
enterprise in education should be re-
tained and encouraged. One hon. Mem-
ber said that the school hours should
not go beyond 2.1/2 hours so that
more children may be accommodated 1o

/
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schools; while otherg said, no, it must
be full period of 8 hours’ education.
This is the difficulty that we find.

Even in the matter of university ad-
mission, some hon. Members suggested
that there should be open admission
without any restriction while another
hon. Member said today that there
should be some restriclion on the uni-
versity admission. Seo, we find that
the solutions are not o easy. We are,
therefore, following certain pattern
partly dependent upon the reports on
education by some of the importans
committees which are there to guide
us and partly based on our own expe.
rience so that whatever is contained
in the report cannot be accepted in
full but to be modified by our own
experience in the matter of working.

Now, I am just taking different
stages of education, one afler another.
In spite of the fact that there is some
difference of opinion on some impor-
tant matters, there is unanimity on one
point, that is literacy must be provid-
ed to every citizen and also to every
child and that there shouid be univer-
sal adult education and universal pri-
mary education. In fact, many hon.
Members have referred to article 45 of
the Constitution saying that we have
already failed to provide universal and
compulsory education to our children
up to the age of 14 years within
10 years since the adoption of the
Constitution. Therefore, we are
trying to universalise the primary
education and also we are trying to
put greater emphasis on adult edu-
cation. Only the other day, there
was a full debate on this question
and, at that time, I said that I am
going to set up a National Board of
Adult Education which will chalk out
the programmes and determine strate-
gles for the purpose of introducing in
a larger measure adult literacy in our
country.

1 also pointed out that this matter
will have to be taken up with the Minis-
ters of Education of different States.
The elections to the State legislatures
have just been completed in most of
the States. I am soon going to call a
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meeting of the Education Ministers of
different States. We know that if we-
think in terms of money, the expenses
in an ordinary way will be so stagger-
ingly high that it will not be in the
power of either the State Government
or the Central Government to give
effect to the scheme of adult literacy.
I have, therefore, suggested that this
should be tackled at the voluntary
level also, so that this will be a janata
movement. By that, | mean not the
Janata Party movement but that all
sections of the people will be involved
in this magnificent and stupendous
process. I thank the hon. Member,
Shri Dhirendranath Basu, who while
speaking yesterday suggested that not
only municipalities or panchayats but
the Government Departments also
should be involved. 1he other day,
Mr. Reddy pointed out that even the
MPs should take some time to go out
in the country side to take part in
adult education movement. I should
think that MPs should also take it that
adult education is such an important
matter that by their participation, they
will generate a climate in the country
so that this movement can be madc
successful

15.30 hrs.
[MR SPEAKER in the Chair]

Now, as regards primary education.
here again, we find that the emphasis
has been reduced to a large extent. We
find that in earlier times, in the first
five year plan, 56 per cent has been
allocated for elementary education.
'But, unfortunately, in the 5th Five
Year Plan, it was reduced only to 32
per cent. Now, this is not our fault.
Whatever we have got before us. we
have to work with that, and if we want
to improve upon the allocation for
primary education or elementary ed_u-
cation, that will obviously require
time, and within the financial con=-
straints that we have, we are to shift
our priorities.

In the statement that I have made
earlier before you, Mr. Speaker, 1 have-
already Indicated that our Government
would like to place first emphasis on
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the removal of illiteracy as well as uni-
versalisation of primary education. So,
although the actual allocation in the
bucget, as shown here, may not be very
high this matter being within the com-
petence of the States and also with the
help of different sections of the people.
at least, some start can be made. 1
may, at the same time, point out that
this adult education is not a guestion
of money only, it is a question of mo-
tivation, how to motivate the adults to
come to the schools and take up
studies. So, for this purpose, a great
deal of persuasion is necessary and
we are also to get special orientation
of teachers. Unless the teachers are
properly trained to take up adult clas-
ses, the money which will be spent for
that purpose may be absolutely wasted.
One hon. Member had pointed out that
even now in many parts of the coun-
try, adult education is actually
being attempted at, but often money
is wasted. What we propose to do is to
spend all our money for the purpose
of training adults, for the purpose of
training teachers to take up adult
classes and also to take the help of
existing voluntary agencies and other
agencies connected with industries,
trade unions or governmental depart-
ments for this purpose. So without
spending a large sum of money, it
may be possible at least this year tn
make some beginning.

Adult education can be further made
available to our adults through modern
means of mass communication. I had
discussion with my esteemed colleague.
Shri L. K. Advani so that we can
introduce this satellite programme and
particularly the radio for the purpose
of conveying instructions to the masses
in distant villages. In fact, through
these methods, an attempt wil] be made
to universalise education. It will take
some time, we cannot do this overnight
but steps are hei-~ taen in this res-l

pect. We had discussions with ex.

Nationa]l Board of Adult Education
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this problem can be tackled in a pro-
per manner.

As far as primary education [s con-
cerned, we notice thal some particular
difficulties have been stressed by some
of the hon. Members. The frst is that
there will be problem of housing. 1
fully admit that in many schools in the
villages, there are no proper facilities
for housing. Most of these schools are
Kutcha structures and they often fall
down. ‘There is a special body for the
purpose of construction of rural
schools and I have discussed this
matter with their representatives. They
have devised certain special methods
of constructing durable houses at a
low cost, and this is done partly at the
expense of the Government and partly
with the help of the people of that
locality. So, with the dual help, that
is. help from the Government and help
from the community, durable houses
are being constructed and experiments
are being made in the eastern part of
our country. They have brought out
crtain plans and I have seen some of
the photographs of the houses that they
have built. But this will have to be
done in a broader way, so that we may
have more houses. Simply cons-
truction of houses is not the pro-
blem. As some hon. Members have
pointed out, the teachers there, as
they are not properly paid., have
to take to other means of livelihood,
so that they do not devote
sufficient time for the purpose of edu-
cation of children going to the primary
schools. Therefore, a suggestion has
heen made that there should be some
Primary Education Grants Commission.
This is a very important matter which
requires serious consideration, and I
believe, it may be possible for us to
give more thought to this. Beyond
that, it is not possible for us to give
any assurance at this stage because
primary education is wholly within the
competence of the State Legislature,
this matter will have to be taken up
with the State Governments.

When a comparison ig made with the
University Grants Commission, I
should say that there g some difference
because higher education, particularly
at the university level, comes within
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the compelance. of the Central legisla-
ture so far as the standard is concern-
ed. So, to improve the standard of
university education, the Central Gov-
ernment has a much greater role to
play whereas in the case of primary
and secondary  education, the main
responsibility still lies with the State
Governmentis. Therefore, in whatever
steps we want to take, we have to take
the State Governments into confidence,
and only then it will be possible for
us to take any definite steps in this
matter. Still 1 qguite appreciate the
suggestions that have been made by
many hon. Members that we should
have more attention to primary tea.
chers, their salaries. their status, etc,,
so that they may devote their time
and energy for the purpose of primary
education. Otherwise. even by having
buildings and having equipment and
furniture, it may not be possible for
us to get good results out of this sys-
tem.

Then I come to the secondary stage.
There seems to be a lot of confusjon..

SHRI JANESHWAR MISHRA
(Allahabad): What about a uniform
system of primary education?

DR. PRATAP CHANDRA CHUN.
DER: 1 <hall come to that. But before
1 come to that, I should like to submit
1o ths House the position about secon-
darv educaton. We know that this
formula 10—2—1 had been adopted in
setting the nattern {for the secondary
system. This was not simply in terms
of vears. but it was intended that there
should ke some basic change in our
approach to <econdary education. Our
Rgood friend., hon. Member Shri Chand-
rappan, was rather annoved with me
bhecause I have started the dinrlogue in
the matter of reconsideration of the
system. He must have forgotien that.
when I started the dialogue to review
the ‘svstemn which had heen introduced.
I was actually following the National
Policy on Education which was adopted
hy this House as early as 1988. In
this National Policy at the end we find

that “the Government of India wil
also review eve:y five years the pro-
gress made and recommend guidelines
for future development”. It was the

.duty of the previous Government to

review, every five years, what progress
had been made and recommend guide-
lines for future development. There-
fore, this system 104-2+3 cannot be
a static system as the hon. Member
Shri Chandrappan seems to believe.
It is not a static system. We ought to
find out whether, from our experience,
we can justify this system or not, and
if we cannot justify that, then we are

to indicate guidelineg for future de-

velopment. I would humbly request
the hon. Member Shri Chandrappan
to look at this from this angle. Of
course he belongs to a Party which
sees the world through red spectacles
and, like its economic interpretation
of history, he would like to give
an economic interpretation to the
policy of the Janata Government in
the sphere of education. There is no
economic moltive about it. We are
actually !ohowing what js contained in
the National Policy on Education which
was adopted by this House. Apart
from that, I was also following the
Election Manifesto of the Janata Party
on the basis of which we have been
returned to this House and have form-
e the Government. It is clearly men-
tioned therein that the present system
of education must be reformed to
allow a non-formal, multi-point entry
into a formal education, with a part-
time and locally available non-profes-
sional teachers wherever necessary. So,
our Party Manifesto also wanted a re-
form of the present education system.
On the one hand, Shri Chandrappan
wants that there should be status-quo
and, like a very beautiful Chinese vase,
this 10—2—3 system should not be
touched. On the other hand, some
other Hon. Memberg would like us to
bring about a revolution in the system
of education. As already indicated,
our Partv Manifesto wants a reform
of the preseni svstem of education, but
it does not want us to scrap it altoge-
ther. Sa the demands made by some
hon. Members for revolutionising the
education system cannot be satisfled.
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because of the commitment of the Party
Manifesto. What we are going to do
now about this Secondary system is
that we will try to take an objective
view of the contents of the Secondary
system. Many hon. Members have
suggested that there is a lot of load
on the students and they are unable to
bear such a load. In fact, in the two
classes IX and XI have found that
there are thirteen subjects in all and
it is not possible for the students to
carry such a heavy load. It leads to
cramming and ultimately the ToYal
personality of the child cannot be de-
veloped. So what we have decided
upon is to reduce the book-load and,
for this purpose, a High Power Com.
mittee of educationists including re-
presentatives of teachers, professors,
lecturers, Vice-Chancellors and also
parents has been formed. Parents also
suffer a lot because they have to buy
all these books and they have also to
spend a lot of their spare time to help
their children in their studies. So,
they have also been associated with
this Committee, and this Commiltee
will sit from tomorrow. 1 would like
to inform you and, through you, the
hon. Members that our Prime Minister
Shri Morarji Desai has taken very keen
interest in the changing of the contents
of our education system. He has dis-
cussed some of the problems with me
very seriously and he is going to
address a meeting of the High Power
Committee which will discuss the
changes in the contents of education.
We have an idea that the whole per-
sonality of the child will have to be
built up so that when much of this
cramming business is done away with,
the time that will be available to the
child can be utilised for the purpose of
social work and for cultivating hobbies
like, drawing, painting, dancing, music
etc.,, so that the entire personality of
the child is developed. Therefore, I do
not think that there will be any diffi-
culty in following this 1042 pattern.
I have never said that this system is
going to be scrapped: I have always
said that this system is going to be re-
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viewed, modified and reformed. The
ten-class school is somewhat analogo-
us to the old type of schools to the
Matriculation stage and this ‘plus two’

somewhat conforms to the old
pattern 4of Intermediaté slage.
Therefore, this pattern of 1042

has been there in our country™ lor
more than a century. There s no
necessity for a chunge in the pattern,
but the contents certainly will have to
be looked into. as many hon. Members
have stated and we have found from
our own experience also.

As regards plus two  stage, which
actually igcludes vocationalisation,
many hon. Members said that proper
emphasis has not been paid and this
development has not been made in a
proper manner. The division between
academic stream and the vocational
stream js rather very sharp. What we
find from various criticisms that have
been levelled against this division is
that there should be some mobility or
flexibility so that we might include
some element of work education more
in the academic stream and some
element of academic education more in
the vocational stream. Then again,
when a student comes out of the voca-
tional stream, if he does not get any
job, his upward march may not be
stopped. and he can take to the acade.
mic stream if he so chooses. This is
the line that we are thinking of and
for this purpose again, we are going lo
set up another committee for the pur-
pose of indicating their opinion in the
matter of the relation be!ween the two
streams in plus two stage.

«t oty www | (IO ) o
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DR. PRATAP CHANDRA CHUN-
DER: As regards location of this plus
two stage, in the past, greater empha-
sis was laid on locating plus two
stage in the schools. Ag the hon
Member just now. pointed out, many
of the schools or colleges are not
ready for this. I fully agree with him
that this problem is already very
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acute. In fact, the Kothari Commis-
sion suggested that this change-over
should be spread over twenty years
time, whereas the previous Govern-
ment wanted to squeeze the change-
over within a very short period. That
is why, these difficulties have been
created. We are trying to see how
it is possible to have more of the
plus two stage in some of the schools
and in some of the colleges. We find
that in some colleges, there is already
the structure, the laboratories, library
facilitics and other facilities. The
Natiomal Policy again pointed out that
higher secondary stage of two years
should be located in schools, colleges
or both according to local conditions.
So keeping in view the local condi-
tions, we have decided to continue
this plus two stage either in the
schools or in the colleges or both ac-
cording to local conditions. Some
time ago, I visited Madras and I had
a discussion with the officers of the
Tamil Nadu Government who indicat-
ed to me that in a hundred schools,
and in a hundred colleges, the plus
two stage will be located; otherwise,
as the hon. Member pointed out, there
will be complete dislocation unless we
have this sort of compromise; and in
fact, that compromise¢ was accepted
bv the National Policy when this
House adopted it as early asg 1968.

When we come to university educa-
tion, a lot of criticism has been level-
led against it. It is true that the
situation of universities everywhere
in the country is not quite bright, but
we must not tar the universities in
black colour. Universities are certain-
ly doing their bit. We find that there
a~+ now 105 universities in this coun-
trv and nine institutions which are
deemed to be universities. Not in all
these Universities there ig trouble. In
fact, the trouble is limited to about
a dozen or so TUniversities. I am not
minimising the trouble or unrest
among the students. I am very seri-
ous gbout it and we are taking note
of it. T have been having a dialogue
with  the students’ orgmis_ations.
teachers’ organisations and with the
Vice-Chancellors and, ag I said, T will
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be having a dialogue with the Minis-
ters of Education in the States. But,
at the same time, I should like to
submit to the hon. Members that we
should not exaggerate the trouble in
the University Campuses. There are
several institutiong which are doing
great work. 1 agree with the hon.
Member who spoke sometime ago,
Prof. Mavalankar, when he said that
there were many great men in the

. past. No one denies that. There

were great writers like Shakespeare
and painters like Michaelangelo. They
cannot be repeated in every year or
in every age. They were great men
no doubt, but thet does not mean that
we should denigrate whatever we have
got. I have great regard for our
teachers, professors and Vice-Chancel.
lors. I have great regard and love
for students because I myself have
been connected with University edu-
cation for the last 32 years. 1 have
no complaint against them. If they
go beyond their path, if they stray
away from the path, sometimes we,
from outside, are responsible for such
swerving away when ultimately they
go beyond the proper norms. So, if
we do not unjustly interefere with
their system, we find that education
will certainly be carried on in a pro-
per manner,

(Interruptions)

I understand that there are many
cases of corruption which are agitat-
ing the minds of many hon. Members.
So far as Vice-Chancellors or other
officers of the Universities are con-
cerned, we are guided by Acts and
Statutes and Ordinances. I am not
taking the legalistic view, but, when
we believe in the rule of law—we
swear by the rule of law—we have
to go by the provisions of law and
we cannot go beyond that. You al-
ready know that many of these Uni-
versities are State Universities. There
we cannot directly intervene. There
are only a few Central Universities
and these Universities provide for a
certain machinery which alone can
move in the matter of irregularities.
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From the point of view of the gov-
ernment, it may not be possible for
us to intervene in thig matter unless
we change the law and at the present
moment it is not advisable to change
the law unless we go through the
machinery for the purpose of redres-
sal of such grievances. As you know,
there is the Chancellor, there is the

Visitor who will look into the a.ﬂnirs'

and if he finds that there is something
wrong, certainly it should be reme-
died. I am not defending the Vice-
Chancellors if they are guilty of any
offence or  guilty of any irregu-
larity. 1 only submit that this should
be done according to law. Here also,
in the field of universities, we need
not have any witch-hunting. That is
the submission I would like to make
to you.

With regard to University Educa-
tion, we should know that in spite of
the criticism that has been levelled
against them, these universities and
institutions of higher learning have
produced scientists amongst us who
can compete with any other scientists
with any of their counterparts, in any
part of the world. We have space
scientists, we have scientists in nu-
clear research, we have scientists and
doctors in the field of medical edu-
cation and they can compete with any-
one of their counterpart in the world
and we must take pride in the fact.
T understand that there are difficulties,
there are problems but these difficul-
ties have to be tackled in a proper
manner. Simply by denigrating the
system, it is not possible for us to
7et the best out of our teachers, our
students, our Vice-Chancellors or our
scientists. This most respectfully 1
would like to submit before you.
Some detailed points have been indi-
cated regarding....

SHRI K. LAKKAPPA (Tumkur):
I did not participate In the debate.

This Government js for many en-
quiries, It was said that corruption
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wil not enter.the universities and
management. Shall I bring it to your
kind notice the corruption charges
levelled inst Shri Ramaswamy,
Director of the Indian Institute, Man-
galore? .

MR. SPEAKER: You pass on the
papers to him.

DR. PRATAP CHANDRA CHUN-
DER: Perhups 1 have not made my-
self clear to the honourable member
that I have not shut out any enquiry
into corruption. I say such an en-
quiry should be done in a legal man-
ner and not in an illegal manner.
We are not copying the examples of
the previous Government in introduc-
ing authoritarianism and authorita-
rian approach, We want to proceed
according to law and if the law
stands in the way, such a law may have
to be changed. Till then we cannot
do much in the mutter. That is what
I want to say.

As reagrds uniformity which was
raised before this august House, it has
been a very interesting point on which
Kothari Commission had something
to say. Where is uniformity and parti-
cularly mobility when we are going to
impart education through the regional
language or the mother tongue even
at the university level. The other
day 1 had been to Nagpur in connec-
tion with the convocation of the Nac-
pur University and all the proceedings
were conducted through Marathi lan-
guage. I appreciate that. I can read
Nagri. So I could read the delibera-
tions which were taking place there.
But that would create some difficulty.
A student who Is trained through the
mother tongue in Tamilnadu {e.
through Tamil cannot come to Paniab
and get his education which is bei~3
imparted through the regional lan-
guage—Panjabl. Tt is not possible.
Therefore, this idea of mobility which
is there in the mind of many hon
members cannnt be a reality in the
context of education being imparted
through the mother tongue.
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As regards uniformity, it is, perhaps,
to be noted that India thrives in
unity in  diversity. There cannot be
a dead wniformity in this country and
if we want to impose complete uni-
formity in the country, that will not
speak well of the Indian culture and
Indian tradition. I am again citing
Kothari Commission. Kotharji Com-
mission had something very significant
to observe in this connection.

“We do not believe that it is
necessary or desirable to impose a
uniform patiern of school and col-
leg classes in all parts of the coun-
try. There are several character-
istic features of the Indian situation
such asg the vastness of the country,
the immense diversity of local con-
ditions and traditions that demand a
certain element of flexibility in the
educationa] structure.”

It has nothing to do with democracy
or absence of democracy, socialist or
non-socialist countries. In fact Kotharj
Commission cites the case of a small
country like United Kingdom which
all of us know follows the democratic
Constitution. In England there is one
system of eduaction. In  Scotland,
there is another system. This unifor-
mity has to be judged according to
the facts and circumstances of the
situation and only then we can solve
some of the¢ problems placed before
us. T have already taken lot of time
and my friend, Shri Biju Patnaik,
is showing me the watch. There are
many detailed points which have been
raised by the hon. Members ang if
they want clarification on the points
I am always willing to give such
clarifications, but, because my time is
already over, I would like to \stop
here. But at the same time I would
remind the House, Sir, that Educa-
tion ig really a pentangular process, it
involves the interplay of five groups,
namely, the teacher, the taught, the
family, the soclety and the govern-
ment. If we do not have proper
understanding between these groups,
education cannot succeed. I would

therefore, appeal to hon. Members to
help us in changing this patlern of
education go that we may do good to
our country, we may instruct our
students properly, we may actually
universalise our educational gystem
and we may introduce a better type
of education.

16 hrs.

SHRI EBRAHIM SULAIMAN
SAIT: The Minister has not spelt out
when he is going to amend the Ali-.
garh Muslim University Amendmenf
Act of 1972 to restore the minority
character of the university, keepffig'
in view the representations made to
the Minister,

DR. PRATAP CHANDRA CHUN-
DER: As regards Aligarh Muslim
University, I am already having a
dialogue with the Vice-Chancellor
Dr. Khusro and a large number of
representatives who have met me
from time to time. We know how
that Act was changed so that the
democratic element was taken away
and this point was touched upon by
some of our friends belonging to the
minority community. We mre quite
conscious of the fact and we are doing
the exercise regarding changing of the
Act so that ultimately it may satisfy
our friends of the minority commu-
nity.

SHRI HITENDRA DESAI (Godhra):
What about the closure of Gujarat
Vidyapeeth founded by Mahatma
Gandhi, of which the present Prime
Minister is the Chancellor? The British
closed it once and now this has been
closed again,

DR. PRATAP CHANDRA CHUN-
DER: It ig unfortunate that Gujarat
Vidyapeeth had to be colsed down for
some time. We know-that ‘therewis
some difficulty created by Introduc-
tion of110 plus 2 plus-3 system. There
wag a fear that the number of admis-
sions in the Vidvapasth may be_re-
duced. I am giving this information
on the basis of whateyer »I “could
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gathe‘r‘ within such a short period as
1 had.

—— A

SHRI HITENDRA DESAI: Police
should not be posted there.

DR. PRATAP CHANDRA CHUN-
*DER: ™ The Vidyapeeth authorities
wanted to have two years’' course for
college educntmn and they wanted to
shift some ¢f the sections to the vil-
lage area and Thjs has caused some
trouble. Sorqa- e Yeachers end some
students had, gone on strike or treated
gome difficulty but that did not suc-
ceed. Ultimately the Vidyapeeth had
to be closed. As regards the posting
of the police, that is a matter for the
local authorities who are maintaining
law and order.

wt wmw Tw (feeeR)
wgreT, Wt ot 7 qfeors el ¥ TRA
%G TE FaTT |

DR. PRATAP CHANDRA CHUN-
DER: 1 am glad that this matter has
been raised. As regards the public
schools, the Fourth Lok Sabha had
set up a committee, the Committee
on Petitions. That Committee had
considered this aspect.

There also it was suggested that the
public school§ should be closed. That
Committee came to the conclusion
that they did not consider it desira-
ble to close down such schools ab-
ruptly. That wes the decision which
wasg made by that Committee, There-
fore, when we say that in public
schools a certain type of education
is being given which is not commen-
surate with our economic system, we
must also give some latitude to the
parentg who have the flnancial back-
ing tp send their children to such
schools. If we can raise the stand-
ard of all the schools, certainly,
there is no question about that. But,
when we cannot raise the standards
of all the schools, why should we
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bring down the standards of the exist-
ing schools? (Interruptions), What
we have done is that we are provid-
ing for scholarships for children who
are coming from the backw.ard com-
munities or from weaker sections of
the community so that their econo-
mic difficulty which is standing in
their way of getting instructiong there
now may be reduced. That js what
we are actually doing. And this is
what we have done regarding public
schools.

I am taking the stand based on the
decision of this Committee.

SEVERAL HON. MEMBERS: rose.

MR. SPEAKER: By allowing one
or two to put questions, ] have open-
ed the pandora's box. I thought one
or two would do. Now, I find that
so many Members gre getting up to
put questions.

Therefore, 1 am putting all the
cut motions relating to the Ministry
of Education and Social Welfare to
the vote of the House.

All cut motions were put and
negatived.

MR. SPEAKER: ] shall now put
all the Demands to the vote of the
House. The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the Fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1978, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos, 28 to 30 relating to
the Ministry of Education and
Social Welfare”,

The motion was adopred.
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sz Grants, 1977-78 i he Mini Educari d Social W
fogr or 4 977-78 in respect of 1 inistry of tion an elfare
T

No. of Name of Amount of Demand for Grant Amount of Demend for Grant

Demand Demind on account voted by the House [ voted by the House
on 30-3-1977 : .
X 2 3 4
Revenue Capital Revenue Capital
Rs. Rs, Rs. Rs,

MINISTRY OF EDUCATION
AND SOCIAL WELFARE

28. Department of

i Education 2 $2,53,000 . 1,0%,06,000 ia
29. Education . 62,46,11,000 26,90,000  1,20,21,23,000 53,81,000
30. Department of
Social Welfare - 6,76,70,000 - 10,91,39,C00 .

MR. SPEAKER: I shall now put Account and Capital Account shown
all the cut motions relating to the in the Fourth column of the Order
Department of Culture to the vote of Paper be granted to the President
the House. out of the Consolidated Fund of

India to complete the sums neces-
All Cut motions were put and sary to defray the charges that
negatived. will come in course of payment

during the year ending the~ 3lst
day of March, 1978, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 102 and 103 relating"
“That the respective sums not to the Department of Culture.”
exceeding the amounts on Revenue The motion was adopted.

MR. SPEAKFR: I now put all the
Demands to the vote of the House.

The question js:

[Demands for Grants, 1977-78 in respect of the Department of Culture
voted by Lok Sabhal

No. of Name of Amount of Demand for Grant Amount of Demand for Grent

Demand Demand on account voted by the House voted by the House
on 30-3-1977
1 . 2 3 4
Revenue Capital Revenue Capital
"Re. 7 s Rs. Rs.

DEPARTMENT OF CULTURE
102. Department of Culture  3,03,99,000 . 5,91,99,000

193. Archaz logy - . 2,26,66,000 .. 4,53,33,000 ..

e ——
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SmEMENT RE: UNDERSTAND-
ING REACHED BETWEEN EMPLO-
YEES AND MANAGEMENT OF

INDIAN EXPRESS GROUP

~MR. SPEAKER: Before going to

the next item, I think Shri Ravindra

Varma wanted to make g statement.

Are you making a statement now?
[ .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): At
4-30 p.m.

MR. SPEAKER: 1 thought, before
we take up the other Demands he
would make ga statement. Come
along. I have with me a copy of the
statement. [ can give you.

SHRI RAVINDRA VARMA: Mr.
Speaker, Sir, when I made a state-
ent before the House on 27-8-1977
regarding the implementation of the
- notification on interim wage rates
and the dispute that arose about it
in the Indian Express Group of news-
papers, ] promised that I would keep
the House informed of further deve-
lopments. I am glaq to inform the
House that an understanding has now
been reached between the represen-
tatives of employees and the manage-
ment of the Indian Express Group
not only in respect of the Delhi Unit,
but also in respect of other units of
this group of newspapers in the coun-
try. The understanding wag reached
on the following items: —

(i) 50% of the interim relief
notified by the Government
will be paid from the 1st of
April to the 31st of Decem-
ber, 1977.

(ii) 100% of the interim relief
notifled by the Government
will be paid with eftect from
1st of January, 1978.

4
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(ilf) Payment as,in (i) “and" (1)
will be made irrespective of
the decision of the Court.

(iv) The lock-out and closure
_notice in Delhi and Ahmeda-
bad will be lifted, and work

w !l re-commence at all
existing L.anches.

(v) The strike will be withdrawn
at all centres.

(vi) Interim relief wili be paid
at the rates specified in (i)
and (ii) at all the branches.

(vil) There will be no victimisa-
tion.

strike
adjusted

(viii) Absence during the
period will be
against leave.

(ix) Both employees as well as
management will do  their
best to create an atmosphere
of cordiality and industrial
peace. They will also strive
jointly to improve the quality
and expand the circulation
of the newspapers published
by the conecerns.

The present basis for the under-
standing was One of the formulae
that had been under discussion from
the last days of June onwards. The
attitude of the management to the
core of the formula became known
around those days. But some clari-
fications were sought, and alternative
formulae too were discussed, For
one reason or another, perhaps, due
to a communication gap, the matter
could not be clinched earlier.

I must place on record my profound
gratitude to friends in and outside
the House who made it possible to
find an amicable way out of the im-
passe acceptable to both the parties.
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16.14 hre. - T

*DEMANDS FOR GRANTS, 1977-78
- —contd,

MINISTRY OF PETROLEUM AND MINISTRY
OF CHEMICALS AND FERTILISERS

MR. SPEAKER: The House will
now take:up discussion and wvoting on
Demands Nos. 72 and 73 relating to
the Ministry of Petroleum and
Demand Nos. 11 and 12 relating to
the Ministry of Chemfcals and Ferti-
lisers_for which, G hours have been
allotted.

Motion moved:

*“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the Fourth colymn of the Order
Paper be granted to the President
out of the Consolidated Fund of
India tp complete the sums neces-
sary to defray the charges that

will come in courgse of payment
during the year.ending the , 31st
day of March, 1878, in_respect of
the heads of demands ;entered in
the gecond column thereof again-t
Demands Nos. 72 and 73 relating to

. the Ministry of Petroleum”,

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the Fourth column of the Order
Paper be granted to the President
out of the Consolidated-Fund of
India to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1978, in respect of
the heads of demands entered in
the second column thereof again-t
Demands Nos. 11 and 12 relating to
the Ministry of  Chemicals and
Fertilizers™.

Demands for Grants, 1977-78 in nspe;:s of Ministry of Petrcleam ard Miristsy of CHemiccls

and Pertilisers submitted to the vore of Lok S

No. of Name of Amount of Demand for Grant Amcunt of Demand fcr Grart
Demand Demand on account voted by the House submittedto the veteofthe Houre
N on 30-3-1977
b 2 3 4
Revenue Capltal Revenue Capital
Rs. s. Rs. Rs.

MINISTRY OF PETROLEUM

72. Mmistryol‘ Petro-

leum N21,49,000 . 42,99,000

73. Petr~leum and
Patro-Chemicals
Industries

MINISTRY OF CHEMICALS]J
AND FERTILIZERS

11, Ministry nf Che-

,micals and Fertilizers 14,35,000
12. Chemicals and '
Fertilizers Industries .. * 28,000

-

+ '563 79,64,000

»-

31,73,61,000 144,97,15,000 38,47,27,000 254,04,30,0C0

" 28,71,000

50,000 297,59,37,000

4 *Moved with the recommdatlon of the Vice-President acting ag Pres!—

dEHt 4

.

Aavd L FiE D
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MR. SPEAKER: Hon. Members
whose cut motions to the Demands for
Grantg have been circulated may, if
they desire to move their cut motions,
send slips to the Table within 15 min-
utes indicating the serial numbers of
the cut motions they would like to
move.

SHRI O. V. ALAGESAN (Arko-
nam): Mr. Speaker, Sir, I am really
glad that I have been asked to initiate
the debate on the Demands relating
to a Ministry which was jn my charge
in the past.

Sir, if you view our position with
reference to the oil industry in the
mid-fifties and if you consider the
long way that we have travelled in
these two decades and the stage that
we have reached now, it will give
cause for satisfaction to all concerned,
Why 1 say so is because at times very
irresponsible talk is indulged in as if
nothing lag been done in the past
thirty years. .o

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Nobody
says sO.

SHRI O. V. ALAGESAN: 1 know
that the hon'ble Minister will not be
a party to that and, as such, I would
like to draw the attention of the House
to the strides that the oil industry has
made in these two decades. Twenty
Years ago we Were absolutely depen-
dent on foreign capital, foreign know.
how “and foreign techniciang to get our
oil. Earlier to that we were import-
ing all our petroleum products. Then
in the mid-fifties the three foreign
refineries were alloweg to be set-up
in thig country. Now, we have reach-
ed a stage where we have attained
almost self-sufficiency. When I use
the word ‘self-sufficiency’ I do not use
it in terms of quantum of the product
but ‘self-sufficiency’ in the skills, tech-
nical know-how and capability that
we have attained. We have reached
almost a "stage of self-sufficiency and
we are in a position to build refineries
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in other countries as well. During the
past year ang earlier it was possible
for us to nationalise these three
foreign refineries—the multi-nationall
—which loomeq large in the minds of
the Members of this House and the
country. And when You see that these
multi-nationals in the oil-field have
been quietly removed from the coun-
try, you can evaluate the achievement
that went with such g thing. Now,
almost the entire ojl jndustry includ-
ing refining is in the public sector.
There is a tiny little refinery at Digboi
which was started around the turn of
the Century and perhaps Oil India
that remain to be nationalised. Even
threse two are going to be nationalised
soon. When ] say that the tiny re-
finery at Digboi will be nationalised,
1 mean that this tiny refinery to be
nationalised will be the last gne. Now,
I am reminded of what happeneq in
the political field. You know the bit
of territory called ‘Goa’ was the last
one to be freed. The entire Bharat
wag already freed. This last bit of
territory remained under foreign con-
trol and that was also freed just
before 1962. And what is more? We
have gtarted off-shore exploration. It
is a very tricky business, a complicat-
ed business to explore for oil in the
deep seas in the stormy seas and in
such precarious conditions, it requires
great skill and it requireg great tech-
nical effort. All this we have been
able to put through and last year, we
were able to take out oil from our off-
shore well to the extent of 40 lakhs
tonnes—0.4 million tormes—and we
are assured that every year we will
increase the production from this off-
shore 0il field at Bombay High to the
tune of 2.0 million tonnes. In fact,
the programme for this year, that is
for 1977-78 is to take out 2.5 million
tonnes of oil and we are going apac®
with the programme of gur Phase-l
Phase-1T and Phase-I1T which will be
completed in a couple of years, when
we will be gble to add 2 million
tonnes of crude oil everv year which
we need 8o badly, So, this is no small
Or mean achievement.
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In this connection, I may, without a
sense of boasting, inform the House
&t my time, in the year 1966-67—tha.
that the 1.O.C. which wag streamlined
was the first year when the JOC start-
ed paying dividend—had paid a divi-
dend of Rs, 4.0 croreg and from that
time onwards, every year it has been
paying dividend and so far jt has paid
a dividend upto a sum of Rs. 48.0
croreg or so. So, thig is the story of
oil ang here 1 should recall, with
gratitude, the services that have been
rendered to this country by our col-
league, Shri Malaviya; he was the per-
son who put thig country firmly on
the oil map of the world. You may have
difference of opinion with him, but
that ghould not blind us to the fact
that here was the persop who put
firmly India on the oil map of the
world. Apq those who followed him
like my humble self, one of his suc-
cessors, have also done our bit and I
hope our hon. Minister, Shri Bahu-
guna, who is a very dynamic person,
in every sense of the term, will carry
forward this work and even attain a
greater height in the field of oil.

Now, he has got a very good inheri-
tance. Out of the total amount of
Rs. 8,224 crores that has been invest-
ed in about 140 Government com-
panies, the amount of capital that is
accounteq for by the companies which
are under the control of both the
Ministry of Petroleum and the Minis-
try of Chemicals and Fertilisers comes
to Rs. 1,964 crores which works out to
21 per cent. This is a very big invest-
ment in the public sector. That will
give you a measure of the responsibi-
lity that you carry on your shoulders.
Again in the year 1974-75 the pre-tax
profits that were made by all those
140 government companjes came to
Rs. 312 crores. And who contributed
most to that? You will find that it
was the oil producing enterprises that
contributedq the most to the sum of
Rs. 312 crores. IOC contributed as
much as 52 and odd crores; ONGC
Rs. 33 and odd crores and the
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Indian Petro Chemicals contributed 14
and odd crores; that makes up a total
of Rs. 105 crores, which is 35 per cent
of the total profits. So you have in-
herited a very comfortable position.
It is for you to carry on.

Even so what is our crude position?
At the moment we are producing 8
million tonnes crude within the coun-
try. This will go on increasing. But
our demands will also go on increas-
ing. We are importing about 14 mil-
lion tonneg of oil. Each million ton-
nes costs roughly 100 crores in foreign
exchrange. In about five years our
demand will go up to 32 million tonnes
and our internal production will be
only 19 million tonnes. Still there
will be need to continue the imports.
We have to see that this position is
amended as early as possible. We are
taking all steps towards that. There
is one direction in which we can take
steps, in addition to the on-shore
exploration that is going on in the
eastern and western parts of India.
That is to intensify our off-shore
explorations. I think three firms have
been licensed or contracted to do oil
exploration in the off-shore basins of
Kutch, Orissa and Bengal and in the
off-shore Cauvery basin. It js for the
hon. Minister to drive those companies
to do exploration work as quickly as
possible because we have learnt that
it can be done quickly. The Bombay
High exploration was a matter of great
satisfaction, a matter of pride to the
country that within a period of two
yvears threy were able to dig oil from
under the sea. If the hon. Minister
goads those companies they can find
oil because all the surveys indicate
that there is oil down below in the
sea. That is the only way to correct
this imbalance and I hope he will do
it and see that oil is found in the
off-shore regions in other places as
we found in the Bombay High.

In order to give a boost to our eco-
nomy the hon. Minister should see
whether the prices of petroleum pro-
ducts, petto]l] and diesel and LPG
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could be reduced. 1 find that my
sister, hon. Member Parvathi Krish-
nan ltas given cut motions to thai
effect. I do not know whether she
will be participating in the debate.
But it is necessary that we bring down
the prices of those products. Now we
are in a very comfortable position.
What is the total capacity? The total
capacity of our refinerieg ig 27 milliqn
tonneg and we are doing only 23 n_ul-
lion tonnes. There is still capacity
available, You can import a couple
of more million tonnes of crude. You
may have to pay only Rs. 200 crores
for that. You have got a huge f_orelgn
exchange reserve. You have artificlal-
ly kept down the demand for petro-
leum productg by increasing the tax
element in the price of petrol which
sells at about Rs, 3.7 or so per litre.
The demand is calculated to have risen
by 5.9 per cent. This demand cap be
much higher. But jt has been kept
down and because of that the auto-
mobile industry is in doldrums. The
auxiliary industrieg which produce
parts etc. to the automobile industry
are also in doldrums. If you are able
to put more buses and more truckg on
the road, it means more employment.
It will give a boost to our econ;;\y,

kev to that is with the hon. Min-
E‘:r :fy Petroleum. He should think
in termg of—I am not giving him a
tal] order but this can be certainly
considered—whether he can reduce
the price so that we are able not only
to give a boost to our economy bl{l
also increase the employment in vari-
ous sectors that go with the transport
sector in this country,

1 would not like to take much time

of the House because many members
on my side are also waiting to speak.

I woulq like to pass on to fertilizer.
Fertilizer pmdilctim seems to have
turned the corner in the year
1976-77. 1 have got some figures. I
do not 'want to weary the House. But
still .it {y good to knmow them. In
1976-77, nifrogen production was 18
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lakh tonnes, which was ag much as
97 per cent of the target. Phosphates
was 4.8 lakh tonnes which was 100 per
cent of the target. Nitrogen: capacity
utilisation increased from 61.9 per cent
in the previous year to 72.5 per cent
last year ie. 1876-77. Phosphates
similarly increased from 50.6 per cent
to 69.4 per cent last year. In spite of
it, the Minister will not be able to
have satisfaction about the results of
the fertilizer production because the
Fertilizer Corporation of India incur-
red a loss of Rs. 24.56 crores in 1974-75,
FACT, another organisation producing
fertilizer in South India incurred a
loss of Rs. 12.84 crores. 'The total loss
comes to Rs. 37.40 crores. Here is
something which calls for an urgent
remedy. It ig said that the Fertilizer
Corporation of India has become too
big. What do we do generally when
a thing becomes too big. We try to
break jt up. When a thing is too
small, we try to club it up. I am told
that the Ministry is thinking of such
a scheme. We gaw something in the
newspapers also. I hope the hon.
Minister will take the House into con-
fidence when he replies and say as to
what he is going to do. The Fertilizer
Corporation of India has grown into a
very huge organisation. I am told
that the Ministry g thinking in terms
of breaking it into four or five units
so that it may earn profits. It is not
as if all of them are not doing well.
For instance Sindri, the oldest plant,
has begun to ylelg diminishing returns
and it may not be of any use to con-
tinue it. Similarly, the Nangal factory
consumesg huge amount of electricity.
When we built Bhakra-Nangal project,
we thought threre would be surplus
power and to utilise that., we esgtab-
lished the Nangal fertiliser factory
based on electricity ag the main raw
material. But {n the changed eir-
cumstanceg of power shortage, it looks
as though it is not very wise to use
this huge block of power to make
fertilisers. Here also the minister has
to see whethrer gomething can be done
about i, to see that the position Is

changed,
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The Minister gshould reduce the
prices of fertilisers also. We were all
disappointed when the Finance Minis-
ter did not come out with any reduc-
tion jp fertiliser prices. Some reduc-
tion was made by the previous gov-
ernment. Urea price was reduced by
Rs. 200 per ton and that of potash by
Rs. 185 a ton. The price of urea now
stands at Rs. 1650 per ton which the
farmer cannot pay. Real food pro-
duction depends upon the use of this
important input. We have been treat-
ed to lectures by the new Deputy
Chairman of the Planning Commis-
sion and the Finance Minister saying
that their gtrategy s going to be
oricnteg towards agriculture and rural
development. The test of that policy
declaration will lie on this. This will
be the touchstone whether they are
going to have any reorientation to-
wards agriculture and rural develop-
ment: Are they prepared to reduce
the fertiliser prices and bring them
within the reach of the small farmer?
They pay lip sympathy to the rural
sector but do everything for the pri-
vate sector industries. I will tell you
a story. Lord Krishna had two wives
—Rukmini and Satyabhama. The
statement about two wiveg may ap-
pear to be an under-statement here,
but we are now concerned only with
two of his wives. Lorq Krishna
brought the parijata plant from the
heavens ang planted it in the garden
of Satyabhama, who wags very happy.
Naturally Rukminj wag displeased.
But when the plant starteq flowering,
all the flowers fell into the courtyard
of Rukmini and no flower fell in
Satyabhama’s garden. So, this lady
wag disappointed ang that lady was
pleased. Similarly, you are saying
that you are doing everything for the
rural sector. But all the fruits go to
the private sector in the industry.
You have heaped concession upon con-
cession on industry., What gre Yyou
going to do about agriculture? If you
are able to reduce the fertiliser prices,
You would haVe done a8 blg thing to
improve the agricultura] economy of
this country.

ASADHA 15, 1899 (SAKA)
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I shall now take yp drugs. Here
also you will fing that we have gone a
very long way in the production of
drugs. The value of the production
of drugs in our country was only
Rs. 11 crores in 1947. In 1975-76 it
went up to Rs. 870 crores and the
Fifth Plan target jgs Rs. T00 crores.
Here also the IDPL which js a Gov-
ernment concern has made profits.
But some of the units have been mak-
ing losses. Especially the Hindustan
Anti-biotics Ltd. made a loss of
Rs. 3.28 croreg in 1974-75 and Rs, 2.92
crores in 1975-76. Similarly the Sur-
gical Instruments plant at Madras,
which had been a sick man from the
beginning, made a losg of Rs. 1.22
crores in 1974-75 and Rs. 1.36 crores
in 1975-76.

SHRI H. N, BAHUGUNA: It has
some genetic difference given to it by
you perhaps.

SHRI O. V. ALAGESAN: I do not
deny it. As I said already since its
inception it had been a sick man. And
in 1975-76 the loss it made wag Rs. 1.36
crores and you have appointeq various
committees to go into this matter. 1
think they have recommended various
schemeg of diversification of produc-
tion in this plant and so
I would request you to see that
these improvements are carried out
and next year you will be able to
come before us in thig House and tell
us. “See I have made this plant strong
which was a sick child inherited from
you.” This is the only sick child. All
others that have beep given to you
are healthy children. Again, in this
field also I woulg ask for reduction of
drug prices. This has been gone into
and one of the previous ministers took
varioug measureg to reduce the drug
prices. Unfortunately lre could not
continue for long. In this drug field
also we have multinationals operating
in the country. We are talking of
multinationals in the ﬂeld of oil etc.,
but the multinationals in the flely of
drugs in the country are much more:
powerfu] than the multinationals in
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any ather field. One firm, I know,
declared a dividend of 192 per cent in
one year. That is the amount of pro-
fit that these multinationals whom we
bhave allowed, are making in this
«country.

SHRI SONU SINGH PATIL (Eran-
«dol): Which is the firm?

‘SHRI 0. V. ALAGESAN: When we
'say multinationals they are called
foreign firms; when more than 40 per
cent of equity capita] is in Ioreign
hands we call them foreign firms. I
fing that my own Government had
issueq licences to these firms—8 licen-
ces in one year and another 8 or 9
licences in another year—angd if it is
possible for you to revoke these
Licences, then nobody can be happier
than me. Of course the reason given
is that the technology is so sophisti-
categ that we are not able to acquire
this technology. All these drugs are
highly priced. They are not within
the reach of the poor people, If the
doctor prescribes these drugs a poor
man cannot purchase. These are all
very highly priced drugs. We should
take steps, using the instrument of
public gector concerns, to bring down
the prices of drugs considerably ani
that will be a feather in the cap of my
friend, Mr, Bahuguna.

I do not want to take more time of
the House. 1 commend the Demands
‘10 the acceptance of the House.

MR, SPEAKER: Hon. Members may
now move their cut motions.

SHRI P. RAJAGOPAL NAIDU
A Chittoor): I beg to move:

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.” N

e [Need to provide more sums for
the exploration ot petrol and na-
= “tura] gas (T)]
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“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100."

-

[Need to plan so to become self-
sufficient in petroleum at least
within ten years (2)]

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

[Failure to speed up the con-
struction of oil refinery at
Mathura in Uttar Pradesh (3)]

“That the demand under the heai
Ministry of Petroleum be reduced
by Rs. 100.”

[Need to finance Madras Refi-
nery Ltd, sufficiently (4)]

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

(Delay in implementing the
Polyster Philament Yarn Project
at Johar Nagar jn Gujarat (5)]

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

[Neeq for speeding up explo-
ration for petroleum jn Andhra
Pradesh (8)]

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

“That the demand under the head
Ministry of Petroleum be reduced

to Re. 1.
*

[Need to bring down the prices
of petroleum and diesel olls (8)]

“That ‘th_e demand"under the head
Ministry. of Petroleum be reduced
“‘ * . ..! .

[Neeq to reduce the price” uf
domestic gag (LPG) (9)]
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“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100."

|Need to increase the allotment
of funds for the Madras Refinery
Limited (10)]

“That the demand under the head
Ministry of Petroleum be yreduced
by Rs. 100.”

[Need to take steps to speed up
the work jn the Cochin Refinery
and the development of the pipe-
line ]:lrom Cochin to Coimbatore
(11

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

[Neeq for more vigorousg explo-
ration of oil in the Cauvery basin
(12)]

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

[Need to meet the demands of
the employees of erstwhile
Burmah Shell in the eastern re-
gion ang bring their services and
other conditions at par with em-
ployees of the same concern in
other regions (13)]

“That the demand under the head
Ministry of Petroleum be reduced
by Rs. 100.”

[Need to speeg up the work on
Mathura reﬁnery (14)]

SHRI P. RAJAGOPAL NAIDU: 1
beg to move:

"'I"hnt the demand under the head
Ministry of Chemicalg ang Fertili-
zers be reduced by Rs, 100.”

[Neeq to make the country self-
sufficient with regard to fertilizers

(1]

“That the demand under the head
Ministry of Chemical; and Fertili-

zers be reduced by Rs. 100."
[Failure in completing the
Sindri Rationalisation and Rama-
gundam Fertilizerg Project (2)]
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“That the demand under the head
Ministry of Chemicalg and Fertili-
zers be reduced by Rs. 100.”

[Need to work the fertilisers
factories to their full capacities
(31 -

“That the demand under the head
Ministry of Chemicalg and Fertili-
zers be reduced by Rs. 100."

[Need to manufacture the re-
quired antibiotics, synthetic drugs
and surgical instruments (4)]

“That the demand under the hga_d‘
Ministry of Chemicalg and Fertili-
zers be reduced by Rs. 100.7

[Neeq to manufacture insecti-
. cides at a cheaper cost (5)]

“That the demand under the hgad'
Ministry of Chemicalg and Fertili-
zers be reduced by Rs. 100"

[Neeq for early settlemen} of
the location of new fertilizer
plants to be started (6)]

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I beg to move:

*That the demand under the hga_d'
Ministry of Chemicals and Fertili-
zers be reduced to Re, 1"

[Failure to check malpractices
in the private sector enterprises
engaged in the manufacture and
production of fertilizers (16)]

“That the demand under the head
Ministry of Chemicalg and Fertili-
zers be reduceg to Re 1.

[Delay in implementing the re-
commendations of the Hathi Com-
mittee (17)]

“That the demand under the head
Ministry of Chemicals and Fertili-

zers be reduceg to Re L."

[Failure to nationalise foreign-
multi-nationals in the drug indus-
try thereby involving huge wast—
age of foreign exchange (18]
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“That the demand under the head
Ministry of Chemicals and Fertili-
zers be reduceg to Re 1"

[Failure to supply drugs to the
common people at lower prices
(18)]

“That the demand under the head
Ministry of Chemicalg and Fertili-
zers be reduced to Re. 1”.

[Failure to check malpractices
in the sale of drugs thereby ad-
versely affecting the common
people (20)]

“That the demand under the head
Ministry of Chemicals and Fertili-
zers be reduced by Rs. 100.”

[Need for setting up a proper
machinery for planned production
of fertilizers (21)]

“That the demand under the head
Ministry of Chemicals and Fertili-
zers be reduced by Rs. 100."

[Need to take-over Bengal Che-
mical and Pharmaceuticals Limit-
ed, run it on proper lines and
make jt a part of IDPL (22)]

“That the demand under the head
Ministry of Chemicals and Fertili-
zers be reduced by Rs. 100.”

[Need to institute inquiries
against the malpractices and fin-
ancial irregularities committed by
Bengal Chemical ang Pharmaceu-
ticals (23)]

““That the demand under the head
Ministry of Chemicals and Fertili-
zers be reduced by Rs. 100.”

[Need to settle outstanding Je-
mands of the workers anq em-
ployees of the Surgical Plants
Limited Guindy, a unit of IDPL
(27 toew e
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‘“That the demand under the head
Ministry of Chemicalgtang Fertili-
zers be reduced by Rs. 100."

[Need to speed up the negotia-
tions with the workery and em-
ployees of the Antibiotics Plant,
Rishikesh, a unit of IDPL which
have been pending for a long time
(25)]

“That the demand under the head
Ministry of Chemicals anq Fertili-
zers be reduced by Rs. 100.”

[Need to ensure full utilisation
of al] fertilizers factories in pri-
vate and public sectors (26)]

MR. SPEAKER: The cut motions
are also before the House.

SHRI BASHIR AHMAD (Fatehpur):
Mr. Speaker, Sir, the importance of
petroleum in the present world cannot
be minimized. It really constitute the
life and blood of a nation—not only
India, but every country of the world.
My friend on the opposite side has
praised the former government for
bringing about self-sufficiency in petro-
leum in this country.

My friends on the opposite side have
showered much praise ani admiration
on the ex-Minister Mr. K. D. Malviya
for starting the oft-shore drilling at
Bombay High for obtaining petroleum
products. I submit that much mcney.
capital and labour were spent, hut
nothing fruitful could cnme out, out of
this exploration. We have still to
import large quan‘ities of petroleum
from other countries.

LA {

16.42 hrs.
- [M1ss AsHA Marrt in the Chair]

So far as petroleum js concerned, we
have to depend 1o a great extent on
imports from West Asian countries;
and it is really the West Asian coun-
tries which hold the lever and balance
infthe mattet of supply "of oil, not

only to India'but to all the countries
TR, B DR
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of the world. It is in the fitness of
things that our present dynamic Min-
ister visited the West Asian countries
and Gulf States and re-established
relations which were lost during the
last few years, The West Asian coun-
tries are really the source of supply
of oil, not only to India, but to all the
<countries of the world, At the same
time, these Gulf States and West Asian
countries are very much under-deve-
loped. They do suprly oil, they are
oil-rich countries, but they are mostly
under-developed. They neeg our help,
they need cordial relations with us.
T hope the present Minister wil] not
only establish cordial relations with
those countries, but he will also help
them by providing them the technical
know-how, by undertaking the task
of development in those countries,
and by helping them in meeting the
problems which they have with their
neighbours.

In order to ensure a free flow of
petroleum from these countries and to
maintain the price level, it is neces-
sary to improve our relations with the
West Asian countries. Not only do
they have rich reserves of oil, but they
are really rich couatries, and tney can
also help India ,n various ways in the
matter of our economic development.
Therefore, we should estatlish cordial
relations with them,

Petrochemical industries are also
a necessity for India’z develupment.
We are importing huge quantities of
crude oil. The o0il reflneries in this
country are naturally hardly adequale
to meet our requirements,. We have
to develop more and more of oil refi-
neriess. We have also to provide
machinery to these under-developed,
but oil-rich countries, 83 that they may
be in a position to exoort more and
more of crude oll. Further, in order
to have the prices lowered, we have
also to maintain some sort of relation-
ship with. them, and participate in
their economic and cultural dcvelop-
ment, This will enable us to create a
balance between those countries and
ourselves.

ASADHA 15, 1899 (SAKA)
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The production of petro-chemicals in
this country is not sufficieni to meet
our requirements, Therefore, it is
necessary that more ana more atten-
tion should be paig for the develop-
ment of petro-vthemicals here. If
petro-chemicals have toc be developed,
adequate research in this field should
be made. So far ag I know, the techni.
cal knowledge that we p-ssess on this
subject is not sufficient. So, we have
to make development towards that end,
so far as our country is concerned.

Special centres and special depart-
ments dealing with petro-chemicals
should be opened in our Indian Uni-
versities. A separate Department
should be opened in every University,
specially on the subject of petro~chemi-
cals and the development of oil. The
students from those countries ‘which
are under-developzd, which are oil-rich
countries, they can also be trained
apart from Indian students in these
institutions. Unfortunately, at prefent
we are not paylng so m.tch attention
to the development of this science, as
we are giving to cther sciences. So,
it is very necessary that we should
open centres in iniian Univearsities, cr
rather establish a University on peiro-
chemicals separatsly, so that we can
develop knowledge on this rspect of
the matter.

We know that Japan has aavanced
much in this field than any other part
of the world. Really we can say that
the progress of Japan depended on the
development of the petro-chemical
industries. If we develop this industl:y.
it will give a direction 10 our industria-
lisation ang it will also solve our un-
employment problem. If we have a
separate Departmeat in our Indian
Universities, it will help a lot not anly
the Indian students but also students
from West Aslan countries, who can
be invited to join these inst.itutions. _be-
cause we are in a position to m.;-
part knowledge and education on this
sybject to those countries which want
to have studies In this fleld. I am
sorry to say that we have not taken
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any action in thig direction fo~ open-
ing such classes.

So far ag the other aspect of the
petroleurn products is concerned, if we
develop them, we can provide employ-
ment in various sectors t> a large
number of people, specially in the
automobile industry, which is depen-
dent on petroleum. So far as India
is concerned, we have got only a°
few automobile factories and much
has to be done ih thig direction. We
can achieve self-sufficiency only when
there is co-ordination between the oil
corporations and have ™ more preduc-
tion by establishing more refineries in
this country and by importing more
and more crude oil from other cobun-
tries. Then we will be in a position to
say that we have achieved self-suffi-
ciency in oil. Then we can also say
that our economic base, so far as oil
is concerned, is on a strong footing.
Otherwise, we cannot say that our pro.
blem of oil has been solved.

Here ] may strike a note that, so far
as oil wealth is conc2rned, it carnot
last long. So, we have to find vut
other substitutes. Also, we have to
develop our own resources rather than
depending on cther countries. For
that purpose we have to icok to scienti-
fic methods to discover whether there
can be a substitute for oil so that our
industrialisation 1s not affected by want
of fuel in this country.

I am glad that the Minister in
charge has visited those countries and
established good relations with them.
I hope the other Ministers will also
make it a point to visit those countries
and establish relationship with them
in the economic and political aspects.
That will give a great impetus {o the
import of oil to this country. Politi-
cally also we should have relationship
with those countries which are provid-
ing so much relief and succour for the
industrial development of this country.

JULY 6, 1977
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There should not be a mad use of
fertilisers without scientific testing of
the soil. If we huve a mad rush for
the use of fertilisers, a time may come
when the fertility of the soil may be
lost for ever. This is a very important
aspect. S0, we have to provide ferti-
lisers to land keeping in view this fact
that the fertility of the soil is not de-
pendent merely on fertilisers Lu: also
on its capacity to make use of the
fertilisers, and keeping in view the
period vo to which the soil will be
able to make use of fertilisers. A sur-
vey system should be adopted on a
scientific basis to fird out the capacity
of the land to make use of fertilisers
and the perioq during which fertilisers
can be used. We cannot use fertilisers
indiscriminately on every parcel of
land. We have to examine gcientifical-
ly the capacity of every type of soil
and see how much fertiliser should oe
used, and for that I submit that a
scientific departm=nt shoulq] be open-
ed along with the soil Cnservation
Department to examine the needs of
every part and regioh of this country,
and to see to what extent fertilisers
should be used. Some methad should
be adopted to regulate the use of ferti-
lisers in every part of the country ufter
examining the capacity of the land.
That is very necessary, as otherwise
we may lose the fertility of the land
for ever. After all fertiliser is a
chemical element and this element
will ultimately deprive the land of
its power to consume more fertilisers.
Therefore, the soil has to be examined
before the use of fertilissrs and a
ration-quota system should b2 intro-
duced for the supply of fertilisers. At
present the poor farmers do not get
fertilisers from every agency. The
result is that only some of them get,
while others do nnt. Therefore, ¢fter
scientifically examining the soil, a
ration-quota for every district should
be introduced so that the fertilisers
may be supplied fo the lands which
require them. Thus, only the soil
which really requires fertilisers ma*
be supplied and farmers who are in
need of lands may also get the land.
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Only then can we say that we ha"ve
succeeded in giving fertilisers to our
farmers.

There is an over-all shortage of ferti-
lisers in this country. So, I request
the Government to start mure fertiliser
factories to meet the needs of the
farmers. The priceg of fertilisers have
also to be regulated keeping in view
of the needs of the poor farmers and
their capacity to pay. The Chemical
and Fertiliser Department needs to be
streamlined. I expect tha! the Gov-
ernment would undertake g task of

developing those backward areas
where there is no fertiliser factory.
The fertiliser factories should be

located in those backward areas where
the soil is virgin and where the far-
merg have got no fertiliser company.
A survey should also ke made nf the
fertiliser production. I hope, our
Minister will pay more attention to this
aspect of the matter.

QOur Minister is n very dynamic and
capable perso;l anc..] hope he will give
a lead in the matter of development
of the oil exporting countries. It will
help a lot in developing not only this
industry but devzloping good neigh-
bourly relations with those countries.
He has done a lot in this direction and
I hope, he will do much more than this,

With these words, I support ithe
Demands moved by the Minister,

SHRI S. R. DAMANI (Sholapur):
Madam Chairman, the Ministries of
Petroleum and Chamicals and Fertili-
sers have to play a very important
role in the economy of the country and
also for the development c¢f the
country. Last year, both the Minis-
tries have shown a good account of
themselves. I will be failing in my duty
if I do not give mvy appreciation to
Shri K. D. Malaviya for the excellent
. work which he has done regarding ex-
ploration of oil in the country. Simi-
trly, 1 also would like ‘0 give my ap-
preciation to Shri P, C. Sethi who was
incharge of the Ministry of Chemicals
and Fertilisers. On azcount of beiter
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management, the country has saved Rs,
118 crores in foreign exchange by way
of producing four million tonnes cf
more fertiliser. I am very happy that
now Shri Bahugunaji is incharge of
both the Ministries. Shri Bahugunaji
is known for his dynamism and practi-
cal wisdom. I hope, both the Petroleum
and Chemicals and Fertilisers Minis-
tries will move towards self-reliance at
a much faster rate.

The Congresg (Government took to-
gether the exploration of oil and also
refinery. As far as refinery is concern-
ed, it was thought advisable to put
more refineries so that when the
country is to produce crude oil, they
can refine il. Along with this, it was
also thought advisable that the country
would import only crude oil and not
refineq oil and this has saved a lot of
foreign exchange. I am happy cn this
decision and action.

At present, the capacity of our mine
refineries is 24 million tonnes v hich is
sufficient to meet our current 1cqQuire-
ments, side by side, they have also
planned for the expansion of the
Gauhati reflnery by 7 million tonnes
and the setting up of the Mathura re-
finery with a capacity of 6 million
tonnes. Both of them are going to be
completed by 1980. By that time, the
country will have the refining capacity
of 37 or 38 million tonnes so that we
will have the surplus refining capacity.

17 hrs,

As regards oil exploration, the total
production in the country is over 8
million tonnes. Our to*al require-
ment is about 23 million tonnes, That
means, we are producing one-third of
our requirements and we are imnorting
two-thirds of our requirements from
other ;countries. To meet the two-
thirds of our requiraments, last Jyear
we paid Rs. 1450 crores and, during
the current year, it is estimaled that
we will have to pay Rs. 1550 crores
which is one-third of our export earn.
ings. Therefore, it is very Important
that all efforts should be made ‘0 ex-
plore oil in the country as soon as
possible.
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In this connection, I wculd like to
say that we are [ortunate that we have
found oj] in Bombay High. According
to the Report of the Ministry, by 1980
Bombay High will be able 10 produce
10 million tonneg of o0il. That is in
addition to 8 million toanes which we
are producing. So, we will be produc-
ing 18 million tonnes. If the hon.
Minister can keep a strict control by
using coal and other things, the coun-
try will become self-sufficient upto
two-thirds of its requirements. Be-
sides, the previous QCovernment, the
Congress Government, had also taken
up certain exploration works in other
areas, such as, Cauvary valley, Kutch,
West Bengal and Orissa and, if they
are successful, we can have extra pro-
duction. These ace the steps which
were taken by the previous Govern-
ment. It is now for Mr, Bahuguna to
find out more places where oil can be
obtained so that the country can be-
come self-sufficient in oil. We have
to pay a very large amount of money
by importing crude from other coun-
tries.

— -

1 would also like to say that there
are many by-products of crude which
are used for manufacturing a large
number of chemicals. It is well known
that they are also saving foreign ex-
change. In the manufactura of chemi-
cals and other ‘tems. like nylon and
terylene. the DMT is required. That
1s got by producing crude oil. Our re-
quirement ig more but our production
is less. Therefore, we have to import
it to meet our requirem2nts. Hare, 1
want to add that terylene, terycot and
nylon are being used by the common
man. by the middle-class and the low-

lass, not only by the rich. Therefore,
to increase the production and to make
more supply available will ke benefi-
clal and we will be able to cut cur im-
ports to a great extent.

As far as fertiliser is concerned, it
is very important for agricultural pro-
duction. but we are In shaort sunply and
we have to import a large quantity of
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fekctiliser from ouher countries. At
present, our capacity of production is
about 25 lakh tonnes and our require-
ment is about 32 lakh tonnes. There-
fore, we have to import every year 7-8
lakh tonnes of fertiliser. Last year,
we had paid Rs. 110 crores. Prior to
that, we had paid upto Rs. 300 crore.
In our country, we have got ample
scope for increasing its production.
Some action has been taken for the
expansion of the existing capacity and
also licences have been granted for
the seiting up of 15 new fertiliser
plants. If the entire capacity is
achieved according to the plan, as the
hon, Minister has pointed out, in that
case, we will be able to produce about
47 lakh tonnes of fertiliser. By that
time, we will be able to meet the re-
quirement of our country with the
result that we will be able to save a
large amount of (oreign exchange.

Some emphasis was laid by the
previoug Government as well as this
Government on the development of
rural areas. This it a very go>d thing.
Now, for the development of rural
areas, what is necessary is more pro-
duction of foodgrains and for achieving
more production wnat is required is
more per acre yield. If this is dtme,
then the farmer ig zoing to he henefit=
ed. 1 have got my own experience in
regard to jawar and cotton. The
cotton per acre yield is very low, it
is 150 pounds per acre. Whereas in
other countries, it is 600 pounds per
acre. Therefore, )f we try to increase
it more, then it will bring more money
to the farmer with the result that rural
development will take place. There-
fore, for increasing per acre yield what
is required is fertiliser. For this pur-
pose, T would request the hon. Minister
to bring down the priees of fertiliser
so that farmers can us: it in blenty
and can increase the production.

When we were discussing the De-
mands of the Ministry of Agriculture,
many members said that the prices of
fertilisey were wvery high with the
result that the farmers could not use
it. If they cannot use it, then how
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can they get the return. Therefore, 1
would suggest to the hon, Minister to
convince his colleague, the Finance
Minister about it and ask him to cut
.down or take away the entire excise
duty on fertiliser. If the prices are
cut down, the farmers will get the
benefit anq there will be no loss to the
-country in foreign exchange.

At present, as far as colton js con-
cerned, it is in short supply and the
-country is importing it to meet ilg own
requirement. This yeur, we are im-
porting 15 lakh bales of cotlon. If we
can increase per acre yield of cotton,
then we will be surplus in cotton, in
jawar and in bajra and in other food-
grains also. Therefore, iz is very es-
sential that the prices of {ertiliser
should be brought down. This is Lhe
only way of increasing our production.
If the excise duty is laken away from
it, then the farmer will re in a better
position to use the fertiliser and in-
crease the production. In ihig way,
farmers will be benefited and it will
also help in the development of the
rural areas.

I have one more point to raise, and
that is regarding pharmaceutical
industry. Much has b=en said about
this by the previous speakers. This
industry is still in the hands of multi-
national corporations. The vprices of
medicines are very high. The Hathi
Committee has gone into the matter
in detail and has made some sugges-
tions. I hope, the hon, Minister will
consider and implement those sugges-
tions, so that these companies do not
take undue advantage and cheap medi-
cines are produced in the country for
the benefit of the common people.

With these words, I conclude. I
hope the hon. Minister will iake note
of all these and, while replying, will
tell us about more exploration of oil,
about increasing the production of
fertilisers and the other points that 1

‘have raised.

st arfo do W (V)
s wEeg , ¥ ¥fw, @A,

o HTATE AY W A ® JATIT & HqIHX
¥ wrew Fvie g g | gER fag

sawar gram g 5 oa=E &
o AgHAq A @ T F § |
AfFT @@ ¥ ToRT W AT 9EA
WINIH WA T 9T q WA
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qu W@ BT §WT & 1wy gw Jfamer
F o AR R T W@ T ) §
TE AVET WAQT IE AW WAy A¥
FT W T TS A=Y A q@ Y
WU fFgan 39 & Sz § g v
a® fFor ok oW ogw @ FE Ay
g I foad g s & F 7
ar ST a% GTEA A urE ) SATET
gat fra afa & s FE T A
a7 & AR WF &El F O 3@ wer
FgT v feafa & & =g 50
T ATHAT Y, IEIAT S 4@ FT AHAT

W SErer A wfr aga dew {0
g9 ® wrfa  wmmAr Wfgd 1 S AQ
TR § I ¥ AT Sl A sed

| WHE A T ST

AR FY FICTRA gW @A w7 faer
oE AT ST AN FT @ g A WY WAl
gl w@r | faest aTFTT A @AW que
At A sfawa &1 N wdfa w1
WETET FATAT 4T | AT FT FTaaaar
FY AT TW FHIWT ¥ T 7 AT famr
#gf ozl | IF FIFT T AR FLCHF
Q¥ HTTHT T IGHT AL TA747 AH
g WTTE HEwe SY 7 Freae] TEHT
F TJ FIT AT A | TIFT o WINT A
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gefas uadt wfrma ¥ fasrar g0
§9 feii a5 ag =i ¥ @ =T &f
waRT FTXE™l ¥ IAar feedardr €
g St g 5 ot WY @t s few
2 1 faa &Y e 3oraew Fg7 aTar § W
foor &t sra zgt T are W
¢, 37 aguedg frrat & oY g wfres
graeg § | w1 ot T FAew & faal
F IYUT FIE WO TERT FTE@EI
arfz & fgat N 0 77 & fag 2
T @1 FQ & | T syfeq =7 agt
@1 ZHT § | 78 ¥ ALY awwan g 1|
IETE i AT QT ATAAT | AR FTCATHI
F FI agT ¥ W ANF, T[T ¥ 7S
darfas a1 ¥H FHWT ¥ dEd FH
FA §, A F¥AE grE H o7 waAT qErar
# fau wfag & o ¥ F7 +&
femr a5d 4, § FHMA B FI FAL
2wt ¥ =9y 7q § wFAr gEY ANG FH
a9 & fau a1 7o § | IFFHT FTIOT AT
fF g ang quaqra ww wrg 1 fow
THTT A HAT AT qaAl ¥ gare 2w ¥
qEHTT ¥ gT 41 w7 A1 fgew faA
¥ g @1 e a1 2y qeara gt oY
2 A IaF agr WAy F FIW WA
wrfa=t &7 Famot ¥ T Aqw Fy Sf=a
grTaer g1 I wFT A wigAr T4
FHmA AT fead AT 1 TF H
W1 g% qar 9o & fF #1 Aewe
gra ¥ faar mar a1 fam oo 0%
gs Wt T fagr v 91 AfFa I
e faar 747 | 7F aFaT 7wy F aivaw
aferar & I § 0 F1 7S gra+" WIqfa
FI7 g FifF o ey faat F gw
Y sifasTias I F ATATT &7 SATIVAFAT
ENfT | IAF §TF GHIL W=S qFa+d § AT |
=1 wfuw fasfaa s30@ 7 Aravaway
T g | FfFa 7 g€ & FT F1H 1w
drga aaAa § 5 (@ araw qow A
g FHEA & AN ¥ gW AW AW AT AT
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& qroer ¥ |7 A ¥ AT gwA | gEfAC
& welt ot & g fr forw o &1 7@
T FTITRI GE AT & AW q@AT ¢
IE FT TN A AIA | WAL IART WIAHA
qear g fF 9 ® T9 awg #r we
Y T| vt F1 fada FT A€ L AR
AT FLHT7 7 7§ w1 F gure 5
T | Tq @ Y ¥, faa<es qow weew ofew
FILGIXAT & IFAAETEAT F1 FJTAT §
T g FAT FIFT T FT AA
qTgfa® Faq JaAT g | IHT d9g ¥ ¥H
da A WY §® AEE’ FIR I&A AT
HWIAAFAT & | gW 2@ @ § & a7 &1
g faa 7 fzq q=ray grar <A1 o7 @0
& 1 ardy gfar gud fafraa g i gam
dy fasraere 2w &1 @ fafaa g
g wrfge Faifs &t HAF FT § 7
Wi 7 wyA ey fgdqt F1 @A g
&r wfaad Sraa agrar g fFar g0
wfaad =41, 6, 6 AEA & FIAT FEMQA
& | oY 10 qTHT TEET § AT WA
Famraz & fwg a3 1 1 9« g F$9d
TFAT FAT A7 @ & A gy faefr
HET FT WETT ¥ & WrATA § &1 /AT
2y w1 feafa & &, THY grAa H gHS!
aga wefrar qFF faar F7T =g
fs frg g ¥ g WIATT FW T qF
o afus ¥ swfus  swew-fadzar
=T 7T 77 qF | AfwA Areq-fasar
F /X T Fg¥ ¥ A wfsAIAT §
TARY AT A g< FAT AT(RY, H=AAT
aTQ gg ata scH-fAdTaT # wewAT-
HTa T @AY, A o qveaw & gEeEt
$ FIAT § a8 ATeAT AT &I
TR Y f6T g9 §9 A1 FT LY qTAT |

ga<r ara & @3 F qEEew A FgAT
AR | AW WY Iq@frar gw 2w
¥ fag § I9¥ &7 IoqIfrar IEE F

7€ 8 | TR AW Y 70 wfawa wraTEr
Fi ¥ 7t g€ & A% Ffy Ieamaw gark
fora sttaer Aoy 7 7o & &Y | WA AT
& wrAer ¥ srew-fad T Ag & oy av
fr za® T@FT & FoAF FT TIT FE
g @ A FEAr ) wWr qF wATw
FT FqTET AT §V WY gy B, Forad fog
AET T AT FYE AN FY 1T ¥, T8
ASATAAF 2 g | FAT QT €AAT T
W FAA 12 FUT A AATS dT FL AH
TAY TEHT B ATAT FT 1S ITT AT & |
AT A dTE AT FH H W IW
FT FT07 7g & fF T8 & qroer § oy
i aga & gfoa < &1 & =& aww
qrat f& 74 avar @ fr gd T 9T 44
T 46 ITHE QFATES TFEN FWAHT AT ?
ag 1% QHT a%g A ¢ forasr oI
A AR AT N FEE 1 g2 F
STaT 7T FT qATH TEY AT FHT & |
AT WATS FT ITATEA agTAT g AT IAF
¥ 7z T A w1E gEdy wfAard awg
& A wmelr mravwar & a@ga
FH IIE FT IURA gH 7 900
g foar Ia= goq gt =ifgu =g
TEY greft &, Tor Y forar sraeawar @
IqFT TGY T A8 T 9 §, 4gT FH
TG FTITGRT T § | AfF g FaTRT
TE *Y q9g ¥ @i ®1 o feafa &
a7 fagr war § fF Faw gt d@ &
SHFT IIGNT T I8 HIT q@gr HATT T
IITIA AFT &H | TF aCh Fgd § [ 41-
ot w3 & sfa Y Ivqaw &y fratfaa
F& THA B B qWT F1, AiAEAT
&t Y wvfge | 7g av &Y Y araT, A|@W
qfx #t Iswan &1 F7 oF grEr
qTa @ W4T | Ffew " fifag wmw
orer feam & I wifsas orid § a8
T FT ITAM FTATATEY § 1 a8 »q
THEHT ITATT FT qFA § | WX fHT 94
ag fagwar gL & | UF qTF FG AW
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¥ 9T 2 4T 3 AT TFHT THIT § A
gt ats 80 wfawa frar ¢ § fomra
qrg TTE ¥ 9iF HE & arw FAT g |
Y Oy AT FIEH FT FAATA AGI FL
qFY | IAF TH WATH OF, ) 7EA X
g & fag Wt Agi dar grar § i 9q3F
Fr ®'7q Iga wius § gafaq ag IEH0
I A FT AT | TRfAg & AT A
frdea e fe 3 T8 T1a 9 wediar-
qFw faare w3, faa g&t & & qoww
Fggaayogr g foaw au &
TFETER TWE wETR AT AR |
THETEF ST WX HATA FIA I qq9
qEeT a%g ®1% g gFar g, forw a fE
fa=re fean st Tfgg, @Y ag@ 99w
e

& ot WEAwA T WG T QT 9T
o A gar ar Wr 4 1 9g w3,
e F FAF @ L § 1 K ITN g
frararsmafFE Y Tere | ¥ &
3 | 03 WX #1 F9a 9 o wfawa ¢&
FaTagr A 7€ & | I ag gfaT gran
#1§ A @12 g1 | A T wfqaer §F S3w7
fre qg @ wgy & o *d @ T
T AT HgA HT gHS | HAHTT §, ITHT
AR | I TER T HFT I
AT ATfEy fr ag wawm g 51w g9 9%
oA 3 WX TEE & A1 AFATE WY
feafa &, Sa=%! Garg FE0 | T9aT TMEL
# EIC § F9a1 dga qST WYATQ
|dr g, @rEF o feum aga s
AT @A § qife ag A7 IR &
AW I5T &% | 73 fram A s & &,
7z &% § | 72 e &) TEET TN X
FFa &, W0 g Wy samRT e @
&3, faaer ot gaaTEs ggEl & &%, IAR
qTE qTYA § | qG I W WA F TS
el TF WA I @H, TR F 5T FW0
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HERTAAET G197, SIWTH F1IT, I THY FoT
FT 9T I g § 1 AfvT B2 FrarT
T 1T FT I 7 WA T @
FFWT 165 ¥TC fames §, 1650
Q. 2T gf@T g | W9 Y 39 w1
T § 5 oR frara sawT Iw 5%
Ty &7

7§ A ¥ agaTa Ford w § fr Agrd
TG TE ] | W AT AT HgAE @AY
T | aegEl Fr oo wgarE @A
AT T WS a9 qF @A 97 a6
fFeTT F1 sAgEE e Aww @
HIC 1 FY F19q SqTET ] gAY |

UF ffaT § oF T a5y 4w & FEr
97 fF IEA HIT G A 20 T &IC &FT
1T AT 47, AT 97 g W= g Fr
T 9 F1 AT H =9y F oo wmT
ar a5 faw 11 goTeRae # faalt 1w
g9 ae & feamw o feafa @ ar
frrsman s faugn so & vz adt)
& At Agzn ¥ frdea semr fe s 2w
*F 70 T framat #Y feafa 7 wi
T, FTT IR g U @, IS
gy ¥ OTOE) guedl 8, a1 g9y qger
FIH 4g FT g 5 &z #r oammrs
T #1 wura e owg @ifEs ag
& T 9 faer |3

THF 1S TATHI T FATT HIAT & 1
e & fq sravaw zaTsat aga Heg
&, TA% W 9T FY IgT WAE@HAT |
& oo wrAdra war ofr agaor St &
g fF 7o qra our fawmr § fomsr
ey gEaH ar & foeeey g A
17w R F NS gy wfafa T ooy
foé grareey & oY, gu+t o fawrfen
g e fresht axv & 97 fawrf
#1338 78 ¥ sTewL @ faun, IWIX S
Frdar ~ adl #¥ | agi Wt ag-Tsi frm
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g T F FT I HET 97, a7 frwer
FTHTT A IAFY F+T Y, gEfAC IT X
T F FY fgvwa SuH W@y 9
J9% TS Ag fear | g¥ Sw@T  qref
F g ¥ goemd § & gr o &
frdzs wam f5 s gnir afafa &
fawrfant #1 3| =aifge w1 gt
qQ & FAT Tfgw /R I9Y W
Wit =T SrfEn arfE F Siae e g3t
TEY T I TN FY JUAH T qE N
THa-F-109 wIeHT W 7q asui &7
e aam F fu ga T a8+ oo
I A g g ¢ R o WA A

TR Y @ F Y A S w7

WE I T AR @ §, A
g I faT Zag 78 @dE a9a € 1
F1E HUT AEATH F AT Y TTHLT TATE
foraree 23 & e =g e # freey
TEL & | FTOT F FATT Hgwv § |

Tga feaiagaa ar Q& fF amome
¥ Farat &t Fror gIrd s, Afww
qZ LA TGN | WTT &Y IART FAT(ALT
F¢ AT gedt 9T WY & 1 gEET @G
&1 Fqwa g fF seqare § s I
T F1 Fga § 6 TeqaTe qIET TATE AN
& Fr¥ g A w4, TN gEIATE
¥ srr-aw 1 Ffeqn garear @t s
& | 1T & TarEat AEd-AwTes #Y FT
FgaRAIMAATET § 1 TA F gra gEr
Targar W srar §, o= & 1€ wie
T /YT qeq qEY gvav &, o & Fror
AT FT SrqT @aL ¥ 9%4r g, 99 #r
foreealY & |1y fasars fFar smaT 8

gRarrE ey N gEm =&
&, S UT THTT ST [T A JAA
TEAWE FEATET HA, atfe 2w A
St #Y farwara @) & @ st ardt
Y T & T &Y AT WAWTHT AT
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g @A A an &
FIA FT G

TT W=l & g & 5§ H@aEmed §ir
qiAY %1 gTiew THda FL@Tg A F-
searat &1 fady w7t g

SHRI R. P. DAS (Krishnagar):
The Report of the Ministry of Petro-
leum jndicates that the country's pre-
sent total requirement of all petro-
leum products is around 24 million
tonnes which will increase to around
32 million tonnes by 198l1. Side by
side the report further indicates a rise
of the indigenous crude production
from 8.8 million tonnes per annum to
about 19 million tonnes per annum in
1981. leaving a gap of 13 Iillior
tonnes to be filled in by imports.

The cost of imports will be to the
order of 1530 crores of rupees in
foreign exchange during the year 1977-
78. The same amount will also be re-
quired for importg after 4 years from
now in 1981. If the prevalent 6 per
cent growth rate in consumption of
oil continues unchecked and the drain-
age of foreign exchange remaing un-
abated, I am afraid that will mean less
job, less food and more economic and
political upheaval. Therefore, I
would urge upon the Government to
step up production of indigenous
crude and at the same time to put
emphasis on the economy of oil and to
select as far as possible less energy-
intensive technology.

Consumption of H.S.D. which is about
30 percent of our total petroleum pro-
ducts consumption can considerably be
reduced through better maintenance,
control of speed and minor adjustments
to the engine assembly of anti-mobhility
which account for 70 per cent of the
total H.S.D. consumption.

Similarly, extensive use of & new
Kerosene stove designad by the Indian
Institute of Petroleum can also reduce
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kerosene consumption which constie
tutes 14 per cent of the total pstroleum
consumption by about 3,60,000 tonnes.

The Petroleum Conservation Action
Group set up by the Government
should become more active snd act as
a consultant, training and monitoring
body to ensure that en2rgy conserva-
tion programme becomes part of plant
maintenance norms in all the indus-
trial units.

Despite the fact that kerosene is an
essential commodity of the poorer sec-
tion of the society and particuiarly of
the rura] population, 1t sells at a very
high price. The distribution system is
also such that it seldom reaches 1ihe
people at the lower level who need it
the most at a reasonable price, In view
of this, I would suggest that different
taxes, transport charges and dealers'
commission on kerosene should be re-
duced in such a manner as to ensure
that the consumers do not have to pay
more than a rupee a litre. 1T would
further suggest the inclusion of kero-
sene in the list of essential commodi-
ties. The distribution of essential com-
modities like these should be made
through the State Governments. Not
only kerosene but fertilizers, artificial
fibre and drugs should also be avail-
able to the people at a cheaper rate.

I do not know why India is called
a home of cholera. It s infact a house
of all sorts of diseases on earth. There
are B million tuberculnsis patients;
about 10 million suffer from goitre
generally caused by nutritional defici-
ency and trachoma, which is endemic
and is the cause of blindness of five
million people. Besides this, filaria,
malaria, typhoid, intestinal ailments
etc. are widely present. Leprosv,
cases of diabetes, hypertension, heart-
disease and cancer are also on the in-
crease.

It is common knowledge that people
die here without or with a nominal
treatment. The per capita consump-
tion of modern medicine in this country
ijs valueq at about Rs 7. This fact
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alone shows how the modern drugs
have gone beyond the reach cf the
majority of the people. As a matter
of fact this existing vaitern of produc-
tion and distribution of drugg only
caters {o the need of a small urban elite
neglecting the need of the millions.

The other day our Union Minister
for Health and Family Welfare, Shri
Raj Narain has made an appeal to the
pharmaceutical industry to reorient its
programines in such a way as to make
available its products to the people at
a reasonably low price. But, [ would
say, appeal to the same big producers,
the multinational companies, who real-
ly are against the theory of low pricing
is nothing but a cry in the wilderness.
We are no believers of such appeals
and promises. We would rather like
to know from the Minister why the
recommendations of the Hathi Commit-
tee in regard to the pricing of 117
life saving drugs (which are thought
enough to cure about 80 per cent com-
mon ailments) have totally been dis-
regarded. Secondly I would also like
to know from the Minister the approxi-
mate time when the price of the essen-
tial drugs will be brouzht down to a
reasonable level and when the Gov-
ernment decision in regard to reserving
all antibiotics, sulpha drugg and certain
vitamins for the public sector will be
implemented. I want to know when
the much-publicised intention of the
ruling party in respect of limitation on
the profit will be impased on the big
producers of drugs,

Last but not the least is the problem
of layoff retrenchment, termination of
service of workers of the public sec-
tor ete. The management of the
Indian Oil Corporation at Dulijan
has laid off a large number of casual
workers resulting in deep resentment
among the workers. The sai@ retrench-
ment by the guthorities is quite cont-
rary to the pronouncement made bLY
the new Government, that the casual
workers will be absorbed in permanent
job wacancies.

Similarly, four ~mployees of the
Namrup Frtilizer factory, Assam and
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six employees of Goraknpur Fertiliser
Plant were victimised during emer-
gency for reasons of their normai un-
ion activities. Most of them were ar-
rested under MISA and were served
with termination noticeg after their
release.

In view of the new policy of the
Government in regard to the restora-
tion of democratic rights of the
workers and employees of the country,
~everybody hopes that all of these em-
ployees would be taken back in their
«old jobs without further delay.

Before I conclude, 1 weould like to
refer to a proposal of the Government
for setting up a petro-chemica; com-
plex at Haldia, a new sea port in West
Bengal. The Haldia peiro chemical
complex had been under consideration
of the Central Government since 1964.

It was intended to be included in the
Fifth Five Year Plan. 1t now seems
to have been set aside for reasons un-
known to the people. In view of the
importance of supply of naptha, in-
frastructural development and couns-
truction of an oil refinery at Haldia,
Government should nJst hesitate in
taking the necessary -ecision in regard
to the establishment of a petro-chemi-
-cal complex at Haldia.

With these words, Madam, I support
‘the Demands for Grants.

SHRI D. D. DESAI (Kaira): Madam,
‘Chairman, to optimise my limited
-time, pardon my speaking in telegraphic
English.

SHRI A. C. GEORGE (Mukanda-
puram): He was formerly the Minis-
ter of Communications and he will
understand that language.

SHRI D. D. DESAI: We have started
using petroleum products from the last
century only. Whether we need or not
is the first question. Today 25 per
cent of energy comes from petroleum

products, 20 per cent coal, 5 per cent
from hydroelectric and 50 per cent
from firewood, gobar gas and that sort
of non commercial products. There-
fore, even today, we are not that much
committed to petroleum products If
we take into account the new policy of
affluent U.S. which Mr. Carter has
recently enunciated then it would be
obvious that lesser the use and greater
the economy we make the better we
and the world would be.

We ourselves spend on oil imports
a lot of foreign exchange. If we have
some surplus of oil and if we find that
out, we better keep it for future. Sup-
pose we “ave so much of surplus of oil,
it is always good to save or have
foreign  exchange. The renewable
energy resource is the only answer for
the salvation of India. And that could
be not from hydro-carbons but carbo-
hydrates. Sun’s energy based photo
syvnthesis will provide us with ample
Argo produce. I am glad that some of
our friends at the Vikram Sarabhai
Space Research Centre have made
some crude oil from non-edible oils
which also promises some substitute.
Regarding exploralion. we have done
fairly well but the pace had gons down.
O.N.G.C, has done about 2.57 lakhs
metres during 1975-76 but in 1976-77,
they have done 2.65 lakh metres. But,
our Bombay-high discovery has off-set
this, and, that might have reduced this
drilling. As compared to earlier years
drilling of 2.57 lakh metres from 1.95
lakh metres in 1974-75. Exploration
is going on still. 'The programme has
to be expediated. I know that Mr.
Bahuguna is a dynamic man and he
has acumen and he would be able to
do more than what we expect. The
provision available in the draft Fifth
Plan was Rs. 420 crores. It was to the
credit of the earlier government that
the final Plan had gone up to Rs. 1,056
crores. The present Government has
to be congratulated that it is now left
with enough resources for the O.N.G.C.
to do drilling particularly in the Kutch,
Saurashtra, Cambay gulf and north of
Bombay. We may find enough oil
there. We have now technical capabi-
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lities. When we find oil, unfortunate-
ly, the recovery is not to the extent
which justified it internationally. The
recent news of the Institute of Reser-
voir Study gives us some hope and 1
am quite sure that this would be
taken into consideration seriously and
made full use of without any political
or regional considerations letting into
it. In faet, Sir. while talking about
regional consideration I may also bring
to notice one or two other aspects. In
this case I would only say that the best
performance is given by the person
who is immediately on the spot of
action. If he is away from the scene
the inverse ratio is there. The more
a person is away or distant from the
job the more reduced his output is.

Madam Chairman, we are talking
about oil reserves. The Russians have
put the off-shore reserve of our country
at 4000 million tonnes. QOur own
ONGC people have put them at 450
million tonnes whereas the Indian
Jeologists have put—both off-shore and
on shore—the total resources at 6200
million tonnes. These figures, no
doubt, are not of much importance as
a single new discovery may upset all
these figures. The purpose of my tel-
ling this is that whatever the reserves
are we should have the capability to
take out the maximum of the material
to the extent we can by sophisticated
reservoir techinology.

Madam Chairman, we have heard
the good news from Bombay High peo-
ple that they would be able to give 10
million tonnes of crude by 1881. They
also say that it is of 39.5 API and of
low sulphur. In that case this would
be one of the world's best crudes. It is
reported that about a hundred holes
which are expected to cost Rs. 500
crores will yield this quantity of crude.
All these are helpful indications. All
that I would like to request the hon’ble
Minister is that we should not have
— earlier type of over-optimistic repeti-
tions. For example, v+ had heard
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about the Baramura as having the lar-
gest gas fleld of world but it has not
yet turned out to be so. We have not
heard much of it-afterwards.

Madam Chairman, we have 27 million
tonnes of installed refining capacity.
We are processing 24 million tonnes of
crude. There is 3 million tonnes of
surplus capacity. But this is not
enough for us. We should use the ful-
lest refining. tapacity. There can be a
huge cash generation, say, over Rs. 500
crores per year with the Petroleum and
Chemical Ministry. My friend, Mr.
Alagesan, has said that moneys to the
tune of Rs 1,900 crores, that is, almost
21 per cent of the tolal public sector
investment is with the Petroleum and
Chemicals Ministry. It will generate
cash annually to the tune of Rs. 500
crores by which the hon'ble Minister
can set-up fertiliser factories, refineries
and petro-chemical plants at ports.
Those plants could be also export-
oriented. What ever foreign exchange
we are spending on import of oil would
be more than so earned. At present
nearly one-third of the total foreign
exchange earnings of the country is
spent on the import of petroleum pro-
ducts. What I want to drive at is that
he should make the best use of the re-
sources that the country has put in his

charge.

‘The other point on which we have
to be quite clear is about economising
on our pipelines. We have often heard
about a pipeline here and a pipeline-
there. Contradictory reports are there.
All these things result in some unea-
siness. What I would like to emphasise
is that only the consideration of merit
should weigh and not any regional or
other consideration.

Madam Chairman, we have seen that
the seed of injustice is the cause of all
revolutions in the world. Whether it
is the French Revolution or the Ameri-
can revolution, the Russian revolution
or Indian revolution, all their sources
are the seed of injustice. Therefore
one has to be careful in sowing such
seed.
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SHRI H. N. BAHUGUNA: You may
please clarify it to a lay man like me.

SHRI D. D. DESAI: I have been
asking for a long time longitudes and
latitudes of our off shore oil-fields.
We have off shore own and chartered
drilling ships there. The foreigners
are working there. What is so secret
about jt that the Parliament Members
should not know? Unfortunately,
Parliament Members are denied this
information. This createg suspicion
that there is somebody interested to
knock out some commission or make
some favourable deal for laying longer
and costlier route pipelines. Laying
of pipelines shortest to the shore would
be the cheapest. The submarine pipe-
line js definitely costlier than the on-
shore popelines. There is so much of
extra effort and so much extra invest.-
ment is involved in laying submarine
pipeline. 'This information can be
galhered from internationally available
data which would show that on-shore
pipeline is cheaper than Sea-bed or
Submarine. It is not hazardous. We
have so many extra high-tension power
lines, electrified Railways, Highways,
etc. along shore.

Sir, the fact is that most of the
bureaucrats would like to have its loca-
tion close to the major city as far as
possible. OQur policy is to develop the
backward areas and under-developed
areas. But if we have its location
near the city, then the purpose is de-
feated. The natural instinct of human
beings is to live near the cities But
this seems to be working against our
policy decision.

Now, there are several pipelines
which have been laid. Of course, we
are not talking about other things. But
please look into the whole affair of the
pipelines. The first pipeline scandal
was the Bengal-Bihar Collieries Pipe-
line, for which Thakru Commission
was appointed to go into it. So much
noise was there and many people lort
their jobs. Some of the pipelines were
not properly laid.
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S@RI H. N. BAHUGUNA: You ask
quettions and we will give the answer.

SHRI D, D. DESAI: Therefore, let us
have the data on longitudes and la%ie
tudes and related drawings. We can
get best alternatives from even the
international sources.

SHRI H. N. BAHUGUNA: Has this
Ministry in the Sixth Lok Sabha denied
this type of information to the hon.
Member of the House?

SHRI D. D. DESAI: I know that the-
Janata Government has come out with
an open democratic society policy.
They have said that justice and merit.
will be the basis.

17.54 hrs.
[MR. SPEAKER in the Chair]

We have a wonderful achievement of
1.0.C. We have been watching the
performance of the I.O.C. for the last
17 years. It has a record turn-over of
nearly Rs, 2500 <crores. The main
issue is that we should now concentrate
not on very minor things but on the big-
ger things, because after all the I.O.C.
has grown into one of the units which
can be compared with the international
ones. We have achieved self reliance
in Lube stocks. With Haldia two
lakh tonnes, with  Barauni, with our
Lube (India), M.R.L. and so on, we are
in a strong position and this is what
makes us feel sure that we can do wel!
if we now go in for Port based integrat-
ed refineries. We have the middle-east
oil fields, next door. If you put up a
huge refinery at Kandla or any other
port—some of my friends said about
Gujarat, I would say, put it on Indian
Soil anywhere....

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Do not be so
enthusiastic; Bombay has been turned
into a gas chamber; if you stay at
Trombkay you will know. Put it at Rae
Bareillly.

SHRI D. D. DESAI: No one liked
that: in Trombay we have such huge.
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investment and if one bomb were to be
thrown at it, the Indian economy wou'd
be paralysed for a fairly long time...
{( Interruptions)

MR. SPEAKER: Allow him to pro-
ceed.

DR. SUBRAMANIAM SWAMY. 1 am
-telling him that he should be a little
cautious in making this demand; Bom-
bay is anyway dying. It has been
turned into a gas chamber, especially
.my constituency.

SHRIMATI PARVATHI KRISHNARN:
The hon. Member must know that
steps have to be taken against environ-
ment pollution when  starting an in-
dustry, the policy should not be to stop
the development of any industry, but
ensure these measures, B

SHRI D. D. DESAI;: With regard to
Indane gas there have been many com-
plaints of short weight. It is not diffi-
cult for us to have automatic weigh-
ment of the gas ecylinders; the consumer
must feel sure that he gets his money’s
worth. Then there are long queues for
Indane gas connections and it creates
difficulties in house cooking. The hon.
Minister is well aware of these prob-
lems. He can make use of the automa-
tic weighing devices so that com-
plaints do not come.

Qil conservation is a big problem;
there are various ways in which it can
be done. You have been able to de-
velop a kerosene stove which seems to
give 60 per cent efficiency against the
36—45 per cent of the international
stoves, This is a good step. You should
also take the same step with regard to
HSD. A large amount of HSD is used
by trurks and so on. Today 60 ver
cent of our HSD is used on road and
only 11 per cent for hauling trains. If
you have direct speedy diesel traction
trains for long hauls, there would not
be any necessity for sending long-haul
goods by trucks. That would bring in
a good return and also save a good
amount of diesel.
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You have been using as fuel in Bom-
bay low sulphur crude heavy stock; it
is g premium product; you can get a
much higher price for it in interna-
tional market, For sale proceeds, you
should get cheap high sulphur heavy
stock from international market and
sulphur superated to feed our ferti-
liser plants. We have to import
sulphur and if we do what I
suggest our input could cost less. We
often hear. complaints about the high
price of fertilisers. But to reduce the
fertiliser prices the only way is to use
low cost raw materials and inputs,
leaving apart excise which is a revenue
matter. It is a policy matter. If we
want to reduce the cost of our ferii-
lisers, it could be done by this method.
That can be easily done by seeing that
each of the innuts or raw-malerials are
oblained at the lowest possible pvice,
and one of the inputs is sulphur.

18 hrs.

When we are talking about crude. I
request the Mlinisher to consider the
point at this stage itself that when the
oil reserves go down, we wili have to
depend upon liouid hydrogen. Fur
that, there is a KMS fusion company in
USA which has developed tec:rolopy
through breeder reactor and this
generates lot of hydrogen. Now hydrou-
gen will be a future clean fuel and we
have to start today to catch up after
25 years. The development of hydro-
gen as an alternative fuel is a must for
us in case of reduction of other fuels.
Even otherwise, we must o it.

The Indian Institute of Pe‘roleum
has made a study and thev have got
ready-made data as to how we can re-
duce the consumption of oil by 30 per
cent. That also msv b: of rome help.
IIP people are quite knowlelgeahle ani
I think it would be go2! to look at it.

Coming to fertilizers, we have today
N, and P, O, fertiliz*rs. These are
the main fertilizers. Some ~f the
members have talked about the ill-
effects of fertilizers and thig and that.
We must develon these legumes and
adopt plant rotation system. The
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Israelis have developed a technology
of transferring nitrogen fixing genes
from the bacteria that is found in the
nodules of these legumes to the bac-
teria generally harboured by other
. plants, particularly cereals like wheat,
With this technology we can easily fix
nitrogen from the atmosphere.

MR. SPEAKER: Please conciude now.

SHRI D. D. DESAI: I sha!ll continue
tomorrow.

MR. SPEAKER: Y>. must conciude
now. I have been waiting for you to
finish your speech. But now you say
you will continue tomorrow, No.
Please conclude your speech now, in
two minutes.

SHRI D. D.DESALI: Sir,I will finish
in two minutes. We should not heavily
depend on Naptha and Gas. We
should not depend on imported rock
phosphate and sulphur. We should de-
velop our Udaipur, Maldivta Phosphates
and sulphur from pyrites. Our ferti-
liser plants are incurring losses. But
the Gujarat State Fertilizer Plant is
making bumper profits. You cai ask
the Gujarat State Fertilizer Plant pen.
ple to see as to how we van make pro-
fits in Fertilizer Corporaticn of India
and other fertilizer plants.

SHRI H. N. BAHUGUNA: Perhaps
you know the reasons.

SHRI D. D. DESAI: I know some of
the reasons. 'The various reasons stat-
ed by the people need not necessarily
be true. You can 2xamine them your-
self

We have got fairly good performance
from IPCL. But there was a delay of
5 years. We should see that we go
shead with the Olefin and Downstream
projects and see that they are put up
expeditiously. The Olefin Project is
expectied to be completed by October
1977. I am sure that they will not
Aefer it further. I have got a fairly
long statement to make about the
Downstream  2rojects. Because I do
not have time, I am cutting out that
also.
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Coming to drugs, I should say that
FDA Rules are known to you. They
had to throw swectners into the sea.
They had to ban drugs like Thalido-
mide. In our country we have large
number of drugs which may not give
us the expected performanacz. There-
t.1e, there is no means to know which
of the drugs have efficacy and which
are fake. Of course, it does not fall
under your Ministry. But its manu-
facture comes under your charge.
The Health Ministry has to control it,
but wyou _can kindly organise this.
The so-called vitamins are not neces-
sarily vitamins. The so-called pro-
tein and other things alsn should be
checked up. There are no patents in
Italy. In France, the Supermarket
tried non-branded goods and found
that the cost hag gone down by 30 per
cent. Therefore, we 2an do away’
with brands and patents in medicines
and the like. All these titanic talks
about the deteriorating standards of’
medicines are not necessarily valid.

Then, there are common diseases
and common medicines. ..

MR. SPEAKER: We shall now take
up the half-an-hour discuss:on. Shri-
mati Parvathi Krishnan.

18.06 hrs.

HALF-AN-HOUR DISCUSSION
COMMITTEE ON STATUS OoF WOMEN"

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Speaker, Sir,
this discussion arises out of the reply
given to a question as to what recom-
mendations of the Committee on
Status of Women are being imple=
mented. The reply was, “The recom-
mendations which have been imple=
mented or are being implemented are
as under...."” It is a vague state-
ment. One does not know which re=
commendations have been implement-
ed already, which are being imple=
mented and which are likely to be:
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implemented shortiy. Fcr instance,
one of the recommendationg that he
claims as being implemented is the
enactment of Equal Remuneration
Act providing for equal pay for equal
work passed in 1976. Everyone
knows that the Act was passed, but
the point is, how far has that Act
been implemented, what machinery
has been set up by the Labour Minis-
try and what coordination is there
between his Ministry and the Labour
_Ministry to see that this Act is imple-
mented. We have any amount of
legislation but the rub comes in their
implementation,

Over and again there have been
various disputes that have come up.
For instance, regarding the construc-
tion workers in Tamilnadu. To avoid
the implementation, the PWD them-
selves gave notices to all women wor-
kers and they are oyt of employment.
What is being done to safeguard the
employment of women while the Act
is being implemented? How far is
-the statutory obligation placed under
the Act such as setting up a mach-
nery to meonitor the implementation
of the Act being fulfilled? About that
also, Parliament should get a report
from time to time. That js what I
had hoped we would get from the
Minister by way of reply but we
were disappointed.

The next is about the development
-of programmes for vocational training
which he states are being implement-
ed in close relationship with indus-
tries and resources located in the area.
Here 1 want to know whether the
Ministry has gone into the fact that
the working women have asked that
their vocational training should be
what is konwn as ‘in training’, i.e., the
training should be given during work-
ing hours. The employers should
give them leave during working hours
to undergo this training, because
women have to work and run the
‘home also. The men workers are
‘given vocational training outside the
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working hours., They can do it.
Instead of going to the tea shop,
smroking a bidi and gossiping with
fellow men workers, they can under-
go the training. But women cannot
do it because they have to go home,
cook the dinner and do other house-
hold chores. Is the ministry seeing
to it that the interests of the work-
ing women are safeguarded in this
manner because they are also house-
wives and mothers looking after
their families? This is very import-
ant. It is this lack of vocational
training that prevents women from
being appointed to higher skilled jobs.
They are kept in the lower skilled
jobs because they are not being given
the training required, as industry is
reaching more and more gophisticated
levels.

When this matter was discussed in
the House, we were given an assur=-
ance of which I see no mention in this
reply. It is not given as one of the
recommendations being implemented.
I refer to the question of registration
of marriages. It is a very important
recommendation which the committee
made tg give protection against what
we call brain drain marriages, ie.,
people coming here from abroad and
picking up the women to be their
domestic servants abroad. S0 many
heart-rending cases are there. It was
meant not only as a protection against
brain drain marriages but also as a
protection against young girls beinyg
exposed to all kinds of malpractices
in the marriage market in this coun-
try. Angd that is why the Committee
on Status of Women have said that
“the ultimate object should be to re-
cognise registration as the sole and
eonclusive proof of marriage irrespec-
tive of the religious rites under which
it was solemnised. Tt may be men-
tioned here that India has neither
signed nor ratifled the United Nations
Convention on consent tg marriage,
minimum age for marriage and regis-
tration of marriage. We regret that
for over a decade no attempt has been
made to introduce legislation to im-
plement the objectives of the TN
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Convention. This attitude indicates
casualness and lack of concern on
matters affecting the status of women.
By the way that casualness js reflect-
ed in the answer given to the ques-
tion. “And we recommend that re-
gistration should be made compulsory
for all marriages. We have a clear
precedent for a uniform measure in
the Registrativ of Births and Deaths
Act.”

A categorical assurance has been
given on the floor of the House and
I would like to know from the Min-
ister how far his personal confabula-
tions with his colleague, the Minister
of Law have progressed in this re-
.gard. Because when that assurance
has been given, we would like to
know how soon you are going to im-
plement it because therg is nothing
here in the statement to indicate it.
As far as Parliament js concerned,
there is no legislation before us on
this particular question which we
were assured when we were discuss-
ing the amendment to the Hindu
Marriage Act. Therefore, I would like
to know from the Minister how far
.ahead we are with that.

Next comes the sore question of
education where again we have got
-very generalised sort of reply. This
Ministry also seems to be obsessed
with family planning like the previ-
ous Government because g whole lot
‘of recommendations refer to that. 1
am not against it, but I think one
should have a balance on this matter
and 1 do not want to go into that.
But what I would like to know is,
as regards education—what is being
done about the recommendation which
the Committee has given in regard
to that age group of 15 to 25 where
it says:

“The large majority of them are
illiterate or semi-illiterate.”

"This is a very revealing figure for
our country. We should really be
very alive to this and I think we
:should have a far more dynamic ap-

of women 318
(HAH DIS)

proach than the approach that is jndi-
cated in the statement that was laid
on the Table of the House. ]t says:

“Out of every 100 women in the
age group of 15 to 25 about 7 are
in some educational institutions,
about 18 are drop-outs iIrom the
system and 75 are illiterate and if
national plansg for development had
to make any headway then it is
imperative to increase the social
etfectiveness of this most significant
group of young women even if we
cannot do so far the still illiterate
group”.

There I do not agree with the Com-
mittee because I think it is never too ~
old to learn as we know from many
speeches we hear in Parliament, even
from ex-Professors who claim to have
been victimised. So I would like the
Minister to let us know exactly what
is being done about this because what
is being said here js very very gene-
ral—developing a system of part-time
education for those who cannot attend
schools. But this refers to the age
groups of 6—11 and 11—14. Not a
word is said about this more import-
ant age group bcause those are the
mothers who are going to bring up
your future generation, who will be
responsible for the children as they
grow up and who will be responsible
for helping to avoid ull the pitfalls
that we have seen in other countries
where the youth have got out of hand
and where drug addiction js growing
and there are so many other problems.
We talk of the generation gap. Obvi-
ously, if this vital age group is going
to be illiterate, the generation gap
is going to widen and widen, and
we are going to have social problems
which, then, would be of our own
making because we are neglecting
this very important factor, and also
ignoring the recommendations that
this committee has made. This com-
mittee has gone thoroughly into the
proposition.

Maybe the Minister js not in a
position to say something to us. I do
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not want to hear again this oft-heard
argument about 30 years and so on.
Let us start off from where we are.
I want to know what js the perspec-
tive which the Minister is holding out
bafore us.

At the end they say that a whole
lot of other Ministries are concerned.
What is the coordination between the
various Ministries? In the process of
coordination, what are they doing
about having some democratic prc-
cesses, so that they consult the con-
cerned organisation anc¢ not  leave
everything, just saying, “voluntary
organisations are very important, we
will help them and let them help us
and let them do what they can.” What
is the role of government? Govern-
ment has to see that a policy is
evolved and that that policy is
implemented; and also to see that
the , basis ' for that implementa-
tion is created, and machinery is
set up in order to see that the
policy is implemented. This is totally
missing from the reply that was given.

Lastly, I would like to know how
government proposes to associate vari-
ous organizations that exist in the
countiy, the trade unions amongst the
agricultural workers and the women
organizations, with the work to be
carried out. Some times all the
bureaucrats get into a huddle and
prepare g plan; and then the Minister
is not very wise, because they are not
really very much interested in the
equality of women. Unless and until
the problem of women is given special
attention, unless and until we have
a real and complete emanicipation of
women, this country cannot progress.
It is not only a question of how many
factories you build; and it is not only
a question of agriculture, It is a ques-
tion of your seeing that women are
given the same opportunities in terms
of employment, whether in the rural
or urban sector—which does not exist
to-day. For instance in the employ-
ment exchanges, women are discrimi-
nated against at the time of giving
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jobs to workers. I can cite many
examples; but I do not want to go
into them. I want to make a positive
propos.tion; wviz. that bausically the
question of emanicipation of women is
also a socio-economic problem. Un-
less and until that is understood, and
you do not think beyond the rights
of women merely in terms of their
marriage, divorce and dowry, no pro-
gress can be made., People talk
about dowry, marriage etc. But that
is a very narrow attitude.

Gandhiji himself said that unless
women played their part fully, side
by side with men and unless he was
sure that he had a larger number of
women in his army, he was not pre-
pared to go in for the civil disobedi-
ence movement—because he was not
sure of his success otherwise. He-
was sure about the courage, vitality
and talent of women. He felt that
only when they can go forward to
shoulder the tasks before the natlon
and fight for national liberation. Has
this Ministry any idea of setting up
a national committee which would be
constantly monitoring the actions
taken by the government, and moni-
toring the implementation of the vari-
ous legislations that are there for
protecting the status of women? This
is the crux of the matter. When you
have restored democracy, as you claim-
to have done, you should also streng-
then, build up and extend the demo-
cratic procedures and processes, so
that you get the fullest cooperation
and also tap on the widest talent, in
order to overcome this problem which
is dogging our country for so many
years. For 150 years we were under
foreign domination. Various preju-
dices. social eontradictions and social
conflicts have came up. Even now
there are some women who say: “How
can a man do cooking? How can he
look after the baby?” This is a pecu-
liar and backward concept. Women
have to eet out of this. Women and’
men alike have to fight and shoulder
all responsibilities together. To
achieve the fullest emanicipation of"
women—without which we cannof:
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have the emanicipation of the people
at large,

SHRI C. K. CHANDRAPPAN (Can-
nanore): I feel that if the recom-
mendations made by this Committes
on the Status of Women have to be
properly implemented, some institu-
tional guarantee sh>u'l be there that
the Government will be able to do
that. I think that is theé main thing
which is lacking, because so many
Ministries like the Labour Ministry,
the Finance Ministry, the Education
Ministry and other Ministries are coc-
cerned, with this problem of imple-
menting the recommendations of the
Committee. In this connection, there
wag a proposal made in this House
during the International Women's
Year that a Committee with the Prime
Minister as Chairman should be cons-
tituted. I would like to know from
the hon. Minister whether that Com-
mittee is functioning and, if so, what
it has done,

Y

Secondly, to ensure equal pay f[or
equal work, we have adopted a legis-
lation where certain committees are
recomended to ensure that the provi-
sions are implemented. There are pro-
visions for setting up Committees for
ensuring the implementation of the
Act. I would like to know whether
those Committees are functioning. For
instance, under the Act if 30 wom=u
are working in a factory, certain
facilities are to be offered to them.
So, the employer will always emplov
only 20 women and thus scuttle the
provision. I want to know how the
Ministry is going to overcome this.

Finally, I want to know whether
the Ministry will consider a proposal
to set up a high-power commission on
women with statutory powers so that
that commission independently, under
the guidance of the Ministry of Edu-
cation, will ensure the implementa-
tion by co-ordinating the activities of
the varioug Ministries and will come
forward with a prooosal
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SHR] K. LOKKAPPA (Tunkur):
Sir, before I put a question I will give
a little background,

SHRIMATI PARVATHI KRISH-
NAN: Perhaps he will start from the
Vedic era!

SHRI K. LAKKAPPA: In the Vedic
times there was equality between men
and women. Ip fact, Gog was called
Ardhanareeswara. It is only when
Manu came into the scene that there
wag a certain servitude and discrimi-
nation between men and women and
slavery started. We do not want that
to continue in this modern age. We
want the women to be freed from the
shackles of slavery during the Inter-
national Women's Year....

SHRI M. V, KRISHNAPPA (Chik-
ballpur): For one year we had suffer-
ed!

SHR] K. LAKKAPPA: So far as
the implementation of the recommen-
dationg of this Committee jg concern-
ed, nothing hag been done, It is a
socio-economic and political problem,
so far as the status of women in so-
ciety is concerned. There should be
equality of status for women in society
so that we can create an atmosphere
of complete understanding, harmony
and the absence of discrimination. If
we go to the rural parts, what facili-
ties have we provided to ensure that
women will enjoy equa] rights. Have
we provide§ them more employment
and equal treatment with men, at
least in the International Women's
Year? Np jobs have been guaranteeq
in India in public or other under-
takings. Certain job opportunities
should have been provided. but even
that has not been done. Statistics
show that in ten years the number of
working women has come down from
13 to 52 lakhs. Our women are
ranable of understanding, capable of
discharging thejr duties. They are
diligent and efficient, but all that we
find is that when persons become
Ministers, their wives arg appointed
to committeeg which go on discussing
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and deliberating, but there is no
implementation.

1 do not cast any aspersion on our
Prime Minister, but in a fit of per-
versity or so he might have made cer-
tain remarks against women,

MR. SPEAKER: Do not mention it
now. He hasg apologised for it.

SHR] K. LAKKAPPA: Of course,
he has apo.ogised. 1 have great res-
pect for him. I think he has realised
his mistake, he has stateq that women
should be respected.

If this Janata Government has got
any respect for women, I want to
know categorically what they are
going to do to raise the social, eco-
nomic and political status of women.

There are large number of unem-
ployed girls. In the rural areas,
equal wages for equal work is mnot
being impiemented. The symptom of
slavery ig visible. Therefore, I would
like to know categorically at what
point of time this Ministry will solve
this basic problem and what guide-
lines they are going to issue.

THE MINISTER OF EDUCATION,
SOCIAL :WELFARE AND CULTURE

(DR, PRATAP CHANDRA CHUN-’

DER): While I share with the hon.
Members the concern that they have
felt for women, I do not agree with
Shrimati Parvathi Krishnan that my
answer hag been casual. In fact, I can
count the pages of the answer. The
paper which was laid on the Table in
type script contained five pages.
There were 25 entries in it. If fur-
ther details had been added, the
answer would have been as long as
the report itself. That was the pro-
blem, If Shrimatj Parvathi Krishnan
wanted what are called “particulars”
in legal terminology, I coulq have
given the fuller answer. = '
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Even what I am going to say may
not satisfy her. I cannot help it be-
cause her own question, which js the
basis for starting this discussion, does
not contain the particulars, So, I will
try to give the answer as best ag I
can, "

With regard to this Equal Remune-
ration Act, we find that a certain
maehinery has been set up. In the
first place, there js the Advisory Com-
mittee, Such Advisory Committees
have been set up in some of the States,
As you know, this Act was intended
in respect of certain kinds of employ-
ment. I think there are 18 employ-
ment items in the list. Then advisory
committeeg in respect of some of the
items mentioned jn the list, had been
set up and they consist, by anq large,
of g large number of women. So,
they can advise the respective State
Governmentg to do the needful. 1 fing
that Andhra Pradesh has set up ad-
visory committeeg in respect of g large
number of industries. Then Assam,
Bihar, J&K, Kerala, Punjab and Delhi
Administration have also set up com-
mittees for all the industries notified
by the Central Government, Some
State Governments have informed the
Central Government that they are
considering the question of appoint-
ing advisory committees and others
have saig that the need for appoint-
ing advisory committees does not arise
at present as the employment notified.
so far did not exist in the State in
any substantial manner.

The inspectors are appointed under
the Act and they wil]l look after the
provisions of the Act and try to find
out whether the provisions are im-
plemented or not. The State Gov-
ernments and Union territories which
have appointeq these inspectors and
various other authorities are Assam,
Bihar, Haryana, Himachal Pradesh,
J&K, Kerala, Madhya Pradesh, Maha-
rashtra, Punjab, Tripura, Delhi, Goa,
Daman & Diu ang Pondicherry. The
Central Government has already ap-
pointed these authorities.
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With regard to complaints which
the Central Government receives in
connection with non-implementation
of the provisios of this Act, I find that
uptil now 27 complaints have been
received, 20 of them hav® been sent
to the States and 7 to the Chief Lab-
our Commissioner of the Central Gov-
ernment, Apart from this, question-
naires are sent from time to time
to State Governments and Union
territorieg regarding the implementa-
tion of the Act,

As regards vocational training of
women, we are a]] aware that voca-
tional training is a different process.
In fact, steps are being taken in dif-
ferent fields. The State Governments
are doing that. If she wants to have
the figures, I am not in a position to
supply the actual figures. If proper
notice is given, figureg can be collect-
ed, So far as appointments by the
State Governments are concerned,
here also I am unable to supply any

figures,

As regards the registration of mar-
riages, we know that Hindu Marriage
Act has made registration optional.
Formerly there was no provision of
registration. So far ag Special Marri-
age Act is concerned, registration is
compulsory and that is being done.
In respect of marriages involving
other communities particularly mino-
rity communities, it is difficult to take
steps. Whether we should interfere in
communal question or not, 1 do not
know and that has to pe judged very
carefully. That js so far as registra-
tion of marriages is concerned.

With regard to the education of
women, | concede that this is a very
sore problem and has to be tackled
quickly. There is no double opinion
with regard to that. We have discus-
sed the problem of adult education and
adult women education is also a diffi-
cult problem. I should say, a more
difficult problem, because very often,
in our country, adult women do not
come out of their family or, even if
they come out of their family, it is not
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possible for them to go to any parti-
cular school or to an unkown teacher
for getting education. So, we are
thinking of non-formal education of

different types. !

As I said in reply to the debate on
Education budget, the efforts are be-
ing made to utilise mass media of
communication, like, radio and tele-
vision and, in certain areas, the non-
formal education is being imparted
through such masg media. We have
the satellite programme also. One of
the objectives of the satellite pro-
gramme js to make the magg commu-
nication easier. This is no doubt
costly. I quite admit that, But we’
have to keep pace with the techno-
logical developments and, taking ad-
vantage of the technological develop-
ments, it may be easier for ug to
reach women in their homes,

In addition to that, we have the
functional literacy programme in cer-
tain areas where specially the func-
tional literacy is imparted at the
instance of the Socia]l] Welfare Minis-
try to adult women.

About the coordination, you will
appreciate that thre whole matter is
rather complicated. In the list of
instances of implementation that I
have given, you will find that the
State Governmentg are involved. Cer- |
tainly, the Social Welfare Ministry is _
the coordinating body and, in‘ the- "
first place, it is trying to have the'’
coordination with different Ministries
of the Centra] Government. Tgo that
extent, we have been able to make
some headway. But when there js a
case of getting things done by the
State Government, we can only give
some lead and we can only make a
request. We cannot compel them be-
cause some of these matters come
within the scope of the State Govern-
ment and we know the Constitutional
limitations in this behalf. That is so
far as.coordination is concerned.

SHR] C. K, CHANDRAPPAN: What
about our suggestions?



327 Committee on Status of

DR. PRATAP CHANDRA CHUN-
DER: I am coming to these points, one
after another. I have covered four
important points.

Regarding the employment of wo-
men, I have already indicated that
this also is a very important and
dificult problem. Even all men are
not employed. The rate of unemploy-
ment js growing. There is a lot of
educateq unemployment in the coun-
try. In fact, when Mrs, Indira Gandhj
came to power, there were about 40
lakhs of unemployeq persons who
were registereq with the employment
exchange. But when she wag made
to quit power, there are more than
1,07,00,000 unemployed persons re-
glstereq with the employment ex-
changes. That is the positien. So,
there is a sharp rise in unemployment.
Therefore, I woulg say that about 50
per cent of our people who consist of
women will certainly face that pro-
blem,

This is a gquestion which is con-
nected with the general economic
development of the country. The
Janata Party hag taken upon itself
the task of generating more employ-
ment through opening up of various
forms nf village industries and small-
scale industries, All these matters are
being considered by the Planning
Commission for the purpose of Sixth
Plan. Before we reach that stage, it is
not possible to give any assurance
about increasing the employment
potential of women, not to speak of
men.

Now, as regards the National Com-
mittee it is true that the National
Committee was set up in 1975. It
took some time to do the useful pre-
liminary work. But in February
1976, it met and decided that in Octo-
ber 1976 the meeting will be treld.
The Chairman of the Committee was
the then Prime Minister. (Interrup-
tions) When the new committee was
constituted, the then Prime Minis_ter
was asked for a date for convening
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the meeting. She never agreed. This
is the position. (Interruptions) For-
mer Prime Minister, I am gpeaking
of October 1976. Now the position is
that we have approacheq our Prime
Minister, Shri Morarji Desai whether
he would agree to be the Chairman
of the Committee as before; and he is
considering the matter. As soon as I
get a clearance from him, we will
consider. what can be done about it.
That is all I have to say so far as the
different points which have been
raised by the hon, Members are con-
cerned. In conclusion, I say that I
share the great concern of the hon.
Members for women, 1 want that
women shoulq have a better deal, but
how to do that. The problem is link-
ed with general economic improve-
ment in our country, and unlesg we
are able to do that, possibly we cannot
make much headway. But before I
conclude, I should say from my own
experience that I have founq often
women are cruel to women, not the
men-folk. So, they also must change
their attitude. (Interruptions)

SHRT C, K, CHANDRAPPAN: He
dig not answer the question in regard
to the setting up of a statutory com-
mission of women to coordinate the
work of various Ministries, which he
himself saig it is otherwise difficult.
T would like to know whether that
proposal will be considered.

DR. PRATAP CHANDRA CHUN-
DER: The committee jtself has not
been functioning. Let us try to find
out whether it js possible to get this
committee function. Then we will
consider it.

MR. SPEAKER: We shall adjourn
now.

18.43 hrs.

The Lok Sabha them adjourned till
Eleven nf the Clock on Thursday,
Julu 7, 1977|Asadha 16, 1899 (Saka)



